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LOK SABHA

Friday, March 29, 1968/Chaitra 9, 1890
(Saka).

The Lok Sabhg met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Disturbances in Assam

*928. SHRI MADHU LIMAYE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is 'a fact that the
former Director of the Central Intel-
ligence Bureau had, prior to his re-
tirement, in the middle of January,
1968, submitteq a report to the Gov-
ernment on the explosive situation in
Assam and  suggested preventive
measures;

(b) whether it is not a fact that the
successor of the Director of Intelli-
gence Bureau reversed/changed the
assessment of the Bureau under his
predecessor;

(¢c) whether the Home Minister
would like to change his statement in
the Lok Sabha on 14th February, 1968
that he had “no occasion” to receive
prior information about the explosive
situation -in Assam ‘and Gauhati; and

(d) the main conclusions of the
Central Intelligence Bureau report in
the first fortnight of January 1968 on
which no action was taken by the
Centre?

THE' MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). No, Sir. It is absolute-
ly wrong to suggest that the wussess-
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ment of the former Director was
changed or reversed by his successor.

(c) I had, while replying to a ques-
tion put to me on February 13, ex-
plaineq the nature of the apprehen-
sions of the local administration in
regard to what wag likely to happen
on 26th January and stated that
“about this particular incident, natu-
rally the Government of India hud
no occasion to receive any informa-
tion”. On 14th February, in the
course of my reply to the debate, I
had further clarified that we were
aware of the strong feelings on the
question of reorganisation of Assam,
the poster campaign, etc. and  had
raised this matter with the State
Government. I had said “we had
raised this question many times with
the State Government and we had
pointed out to them that this was
something very serious and some
of us had discussion with the Chief
Minister on this question once or twice.
I must say that it was pointed out
that possibly Gauhati city itself might
be the focus of this trouble. So far
as the Central Government was con-
cerned, considering the assessment of
the situation, we had warned them
about the possibility of what is likely
to happen”. Thus while we were
aware of the general situation, we had
no prior information of the “exact
form of happening taking place there”
on 26th January. I see no reason to
depart from the position taken up
during the debate on the Adjourn-
ment Motion on 14th February.

(d) Does not arise.

sft wy fomd : seam WA, AT
AT TT €Y qr fiv @ Ta & =
¥ oA ¥ g wl ot ¥ ag vy A
fr ¥ ATE T—
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“he had no occasion to receive
prior information about the ex-
plosive situation in Assam and
Gauhati”.

¥ qor a1 f5 F97 90 AT awTw
FEHT—A ) F; qAT THIET FIAAT
) arzy &1 & o wEaw ¥ goAT
g g fFFarg@ OF a0 F 0F
geer A WAl WIET ¥ IT HY 6 yAqA
1967 ®Y g fazdt fasir €. fora®
IR g a—
“I am enclosing herewith a copy
of a eircular extensively circulat-

ed amongst the student commu-
nity and other persons in Assam.”

Rora® wgr mar ar s d safugr 99
I TG | 6 AFTAT FT Tg TR
T 7 997 & TF 73T A IT & &,
39 F 18 AR AfAT T A AR
¥ NEH FAW I W 24 AT
) geare gf 1 & A awm ¥ A
g B a1 99 F FE o SN
F AT ¥ ATy F7 qar 97 5 24 wEd
®Y 57w ¥ Y gFAT FY TE I B ARA
T # TE 9T wAT ¥ [T qAr
awfMgagmsxdaMragw i fr
T qTETX TR IA1T I FI ATGH
N 13 ALY FT RITH AT FT GATT
7 I gATE B @ FA T Ay oy
Ao frar g w@T EE  gEATe A
ag I W AT qaT g ¥ ww
Th e BN N —gm @
A 71§ fde A7 9w g F g
A faey @ gar N SAwTd 4R
YR TZX W & F4T ag Aoy el
7

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): I
have tried to give all the details be-
chusé the hon. Member has put a
question like this, which suggests-
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he does not directly mean that—that
I have said something which actual-
ly I have not said at all. What I
hag said was this, and I shall repeat
it, that certainly I had the informa-
tion about this poster campaign and
the general anti-Assamese feeling that
was spreading. I had that sort of
information through the reports which
I used to receive, on the basis of
which I had talks with the Assam ad-
ministration and I had that informa-
tion given to the Assam administration
also. The Chief Secretary was in-
formed about it. Informally I had
also talks with the Chief Minister that
this was what was happening in that
part.

What I had said was that I had
no occasion to have any intelligence
about what was 'ikely to  happen
on the 26th January. That was what
I haq said. These are two different
things.

The hon. Member has now wusked
whether I had received a report
about what happened on the 24th
January. This is something new.
Naturally, I have not got the in-
formation available with me here at
the present moment. I must have
some information oOr report about
what happened on the 24th January
8o, 1 cannot say about it now.

oft wy forrd : wTT awdE ¥ A
are, T 24 A A S TA
g 3 aww amr & oy oend
qer dft wfrer a1 FT @ A, W@
qeETe & AT orf gEATH W AWA
FANFAY TR R
acg H wreTd wrow el {1 W
aeee & 7 ord, & orar g o wak
are awdier adl g

oft qoree o wegrw : At
e ¥ arw afi @
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o aq oy ;AT U TN
Tg F—IE1q FIF QA & I FE ATHSAY
_; mﬁmﬁi, X @ro sro Qo,
qAE T dar Ak 7 §1 W FHW
WY 92 9T A @ srdr g, €9 faer
92 f& 7 17 e § 1 Ffwa 7 Karm
F FIT TS A@IT I ATTLA FI IT &
¥ g9 fgear aq—dw frar—aman
g ARvaF I g fe
fazwr Twafas adi ®1 agam faar
Aa—A I A A AT agaTfF S &
foy g g ar ad 4, Swi qem & @
agi | Ffew 37 q3g F ogh We TAgA
T AF F A E AL AT AR AT
R FI1 0G0 gﬁﬁ Hro ’iﬂﬁo Ho o
qqr e dro Wo F [WE TG T
way, @1 Fg3 & f5 9 &A@ W
w7 ¥ fag Farz af 21 Far Az
GAFT T 1T F T FAF IMT—
T Y FZ(T AT LI B WS &F AR
¥ gag<i & faegw st A @ AR
frar a1 dFwq g, sk A
UG A @ geq T F AN
qIfs fraY W1 UFASF g A7 qgATAR
FT FAT ATq AU AT T V| TS
HIRT GIHTT &, FF gaL T g1 qa%6d
§ s fol aro wrdo To dr0 AT
o dro zro FT gETANT AZ FAT

e |

SHRI Y. B. CHAVAN: I must re-
pudiate this charge that the Home
Ministry leaks reports of the Intel-
ligence Ageney.

ot wy formy : Y fo6 Fgh & wraw
3?
S$HRI Y. B. CHAVAN: How can I
say? This is a hig country. .

s Wy fed : weaw ug‘mz
wefra g3 few fr §7 8 O
§ @ T gy afer A § AT H
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#1 qF TATEAY A7 W @ 9@, @
TEIAA W, GRS T TEAGH W
a A AL g9 X B ww—w A
T w7 & fax e sqR #1 g T
a7 | 9T &F qg q0 WK g WA
W T ! WE NAT-AAT FT w@ard
13 AR g et oY 3@ A1 Fegfede
FWE W AWF I FQ G

MR. SPEAKER: He has denied it.

SHRI SWELL: In his original reply
to the question, the hon. Minister of
State had quoted at length from the
Home Minister'’s speech in this House
on the ' l4th February, in which the
Home Minister had said that he &iad
repeatedly drawn the attention of
the Government of Assam to the
possibility of troubles and to the
possibility of Gauhati being the focal
point of the troubles. Despite these
warnings of the Home Minister, the
Assam Pradesh Congress Committee
and the Congress Legislature Party
met on the 22nd in Gauhati and re-
solved:

“The APCC also tpok a solemn
pledge to stand by the people
and take any steps necessary to
maintain the unity of Assam.”

This was tollowed up by the troubles,
the riots and the acts of arson and
violence on a.wide scale in Gauhati.
I would like to know from the Home
Minister whether thig resolution of
the Assam Pradesh  Congress Com-
mittee anq the Congress Legislature
Party were not deliberate and open
acts of defiance of the Central Gov-
ernment ®gainst those warnings, in
order to browbeat the Central Gov-
ernment. The Home Minister also
said in the same speech that the
Lachit Sena was a mysterious organi-
sation. It is true that it is a myste-
rious organisation. I would like to
know in particular whether this La-
chit Sena has not received its inspira-
tion and encouragement from the
State Government itself.
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SHRI Y. B. CHAVAN: This is a
very serious charge the hon. Member
is making against responsible people.
I cannot accept such a charge unless
I have got evidence.

Oral Answers

sfY wy famd : wrad) aoft F ST
3 s A frar 2 ar g o

SHRI SWELL: The main question
is not answered, whether the resolu-
tion of the APCC and the Congress
legislature party that they would
stand by the people in spite of the
warning of the Home Ministry is
not an open deflance of the Central
Government in order to browbeat
them?

SHRI Y. B. CHAVAN: How can I
say anything if some organisation
says that it wants to stand by the
people? This is not an offence.

SHRI S. KANDAPPAN: Has he
no copnection with that organisation?

ft TAC TN : qg A AT €T
|z ¥ TSTT AT a7 &Y I@ gAY W FHGT
mar qr fs gR srwraq A8 & Afe
areafmarag & fF . L

5y v T wagta : e I w7

it gaIw WA S FS AE AR
T &, IAF A

Afe aratawar ag € f& s
&Y war dYowri o¥lo F FW T 25
arérg W1 §8 gEEET ¥ ww AT R
26 qTOE F) TXIT Fr ATAT & | R
s qgt 9T waT  qOT A S g
w1 fs ga¥ @gq ¥ @ § q@ A&
AT ¥ w4t f AR folr g9 FE0
qor qfeww § 1 0Tg IAF AT AN
firramx & geAT g€ W gy W
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T AT wF A AR W F g
fafreet w1gg a g1 & froam &
AR qifdsa ST T & Jeag =fx
I RE F guT wgaT g fe ag N
SITAFTY HIGHT 17 { q707 g8 & 9%
S gTAT % Fgi AT W & IEHT
QY gu WU A1 qEEHE §, MgRY
T 4TI FX FIATH F A8 IqA
F9 TIATT ATAT § AT 7T W9 qGHA
FT@ g o faeit qea i wmr @ &
ITHT AT FW F faq " As-qrw
F< & faq waw 951d |

SHRI Y. B. CHAVAN: I would like
hon. Members to get certain things
clear. What happened in  Gauhati
city on 26 January is the subject of
an inquiry by a judicial commission.
Naturally all of us are interested to
know what exactly led to what hap-
pened on that date, why the local
administration faileq there. These
are very important matters for us.
But these are being gone into in ®
judicial inquiry. Unlegs that body
comes to certain conclusions, it will
be very rash on my part to express
any views about it.

The general picture in Assam is
certainly a matter of concern for us,
and in that matter, whatever infor-
mation I have, I have given from time
to time.

MR. SPEAKER: In fifteen minutes,
we have had only 3 supplementaries.
Members are making speeches.

SHRI R. BARUA: In Assam, there
aure four different intelligence agen-
cies of the Central Government as
well as of the State Government. Did
these agencies correctly apprigse Gov-
ernment of the actual situation? I
would also like to draw attention to
an article published in the Times
of India under the caption ‘Gathering
Crisis in Assam’ in which it is made
out that the intelligence has not done
its duty. An officer in Shillong is
quoted as saying:
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“The sleuths are madly scratch-
ing the surface of Lachit Sena's
organisation, without being ‘able
to ‘get at its core. What is the
use of telling us who is putting
up the offensive posters when we
want to locate the printing
press?”

Do Government agree with this view
that the intelligence agencies have
virtually failed?

SHRI Y. B. CHAVAN: I would not
entirely agree with the hon. Member.
To a certain extent the local intel-
ligence failed because they could not
guess and assess properly what was
going to happen on 26th. I cannot
say it hag total'y failed.

AN HON. MEMBER: Look at Shri
Piloo Mody.

SHRI N. K. P. SALVE: On g point
of order.

MR. SPEAKER: No point of order
during question hour.

SHRI N. K. P. SALVE: Please pre-
scribe a proper dress for MPs.

sft wft T : gghwrd §7 fewges

agl é

SHRI PILOO MODY: If they go
into villages, they would nut be so
astonished.

MR. SPEAKER: We are losing

time.

SHRI HEM BARUA: In view of the
fact that 365 Naxalites had entered
into Assam already and come to an
agreement with the Naga hostiles,
and in view also of the fact that
the Nagn hostiles, Mizo hostiles and
the Karens and Kaching of Upper
Burma are currently meeting in Pek-
ing to co-ordinate their revolutionary
uctivities In the eastern areas and
taking also into account the discovery

Oral Answers CHAITRA 9, 1890 (SAKA)
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of g plastic bomb which categorically
establishes Chinese collusion, may
I know whether it is true that the
Centra] Intelligence Bureau informed
the Central Government of the situa-
tion in Assam ‘as being explosive and
hinted that it might burst into a con-
flagration  within another three
months? If so, do Government pro-
pose to take any effective steps to
stop all these things happening in
the eastern areas of the country?

Oral Answers

SHRI Y. B. CHAVAN: I cannot say
what the intelligence department is
reporting to us from time to time.
But my assessment which I have
given to the House is based on the
intelligence. We are getting informa-
tion that these subversive elements in
Nagaland, Mizo Hills and parts of
Assam also are combined and are in
touch with the Chinese. They are
getting some weapons and training as
well. I have given thig information
already.

SHRI HEM BARUA: Are Govern.
ment going to act on that information?

SHRI Y. B. CHAVAN: Naturally
we will have to. But I cannot dis-
close what the action will be.

SHRI HEM BARUA: He has ad-
mitteq that weapons from China are
available to these people. What has
happened to those who are supposed
to prevent these people from having
contacts with the Chinese?

MR. SPEAKER: He hag said he
will take action; what it will be, he
will not say.

oft davow dwlt . wTAET, ™
g N wgEd NERr ¥« A5}
fafaws M qQatr @97 § ag T
ofefeqfogi ¥ qov @) ¥ A a@ &
WY & wradk wf o wraAT A wfew
ag 78 & afew wEaw ¥ AW 9T OH
aft s dEr Y @ g 9 I
g7 a1a w1 wHaw § fx a@t 97 aga
q IR F A T A AR g w0
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A qwET ¥, T F wamic
¥ 70 WA ¥ SART A & AT §
foadt aog ¥ &q4E qa0 7 I9
T F U F T HaGF g1 4T
HAGAANAT T AT FHAT § 1F g BT
YUETTHT B §9AT § 1dT Jq( (AT
W & AT FTURIE gIAT g, § AN
SE HAAIT 61 A [WAIE {EaiT
& faq1g o wqar  Jar #¢ 7% &,
Il T W & (97 J4T THUHAT
F A A KT REA & 19 74T H9F
QT 618 q1ql § 7

SHRI Y. B. CHAVAN: I cannot say
I have got al] the solutions to all the
problems, grievances, feelings and
comp:aints of Assam. But natural-
ly, there is this feeling. We will have
to find out the reasons for it. The
State Government is the proper au-
thority to consider these things and
take some steps or make some recom-
mendations to the Government of

India. Natura'ly, we will also have
to go into this matter and study it
further, Al

DR. RANEN SEN: The hon. Home
Minister said a little while ago that
he had no information and the local
intelligence agencies failed to some
extent. The agency of the CIB
obviously has also failed. What steps
has the Home Ministry taken to puil
up the Intelligence Bureau operating
in Gauhati for failing to report about
this to the Centre in time?

SHRI Y. B. CHAVAN: They have
not failed to the extent that I should
pull them up. Also the Central
Intelligence agency has got a limited
scope for functioning like this.

DR. RANEN SEN: In every State,
the Central intelligence department
functiong independently.

.SHRI ¥. B. CHAVAN: It does, but
its. scope is quite different from that
of the State machinery.

Onraj Answers MARCH 20, 1968
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SHRI KARTIK ORAON: The vio-
lent manifestation of tnhe feeung of
the peupie of Assam is obviously, if
1-may say so, tne natural ana un-
fortunate product of the proposed
reorganisation of the Staie it has
gilven rise to the demand for a sepa-
rate State for hill tribes. Have they
taken serious note of the undetined
pressure of public opinion against 1t
and prevent this area from becoming
the playground for disruptive activi-
ties on racial and religious lines?

SHRI Y. B. CHAVAN: 1 do not
know what the hon. Member wants
really to convey. If he means that
there is 3 demand for the reorganisa-
tion of the State, it is a fact that
there is a demand for reorganisation.

SHRI S. KANDAPPAN: That ig the
source of trouble,

SHRI Y. B. CHAVAN: The de-
mand may be a source of trouble; I
cannot say there is always that pos-
sibility. But the fact is that there
is a demand for reorganisation.

SHRI GIRRAJ SARAN SINGH:
While realising that China and Pa-
kistan are in.erested in disrupting
the unity of India, what I should
'ike to know is whether the Com-
munists (Marxists) are interested in
establishing an  independent Assam
and, if so, has the Home Minister any
information about this matter?

SHRI Y. B. CHAVAN: I have ho
information as to  whether any
national communist party has enun-
ciated such a policy; I have no such
information. But some of the per-
sons who were arrested in Sibsagar
district in Assam happened to be
workers of the Communist Party
(Marxists).

SHRI D. C. SHARMA: The hon.
Minister has stated that the Adminis-
tration failed to quell the riots there;
he stated that they could not track
the source of the Lachit Sena; he
has ulso stated that the State Gov-
ernment had not been able to’con-
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trol these forces of disruption that
were working there. He hag  also
added that all the troubles are aris-
ing since reorganisation has not .taken
place in time. In view of these siate-
ments which have been made on the
floor of the House by the hon. Minis-
ter from time to time, is there no
scope for introducing President’s rule
there so that the people of the state
can live in  security and freedom
from fear?

SHRI Y. B. CHAVAN: The hon.
Member has tried to re-interpret me
in his own way and re-paraphrase
whatever I have said. Secondly, he
is under the wrong impression that
President’s rule ig the panacea.for all
ills.

SHRI SURENDRANATH DWI-
VEDY: Now that the Home Minister
has committed that some elements are
in contact with China and are getting
arms from them, may I know what
has prevented the Government from
locating those e'ements and seizing
the arms from them?

SHRI Y. B. CHAVAN: That is ex-
actly what ig being done.

SHRI NAMBIAR: May I know
whether it is not a fact that the
Communist Party (Marxist), the

Assam Unit, has repeatedly stated
that those who were, according to the
inspired reports of the CBI connected
with this matter, had nothing in fact
to do with our party now. Some
years ago, they severed connections
with the party but are now being
quoted ag members of the Communist
Party (Marxists).

SHRI Y. B. CHAVAN: The
Member should not have put tnis
question to me. If I make some
answers, they may possibly be incon-
venient to him. .(Interruptions). It
is a fact that the Assam unit of the
Party hag repudiated these things.
But the point is that this was done
only after +he people were found vut.
These people were in touch with this
organisation since last year and they

hon.
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were receiving training from it. Was
the party aware of this or not? 1If
it was, wuat action was taken? Now
it is my turn to ask questions....(Ir-
terruptions.) .

SHRI NAMBIAR: It has only added
to the confusion that he created.
Action has been taken.

MR. SPEAKER: You have said
something; he has replied. That is
all. This is not a debate. I cannot
allow these things now; Hon. Mem-
bers may take some other oppertu-
nity.

Techno-Economic Survey of NEFA

*929. SHRI SHIVA CHANDRA JHA:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that nationa’
Council of Applied Economic Research
has  submitted to Government a
techno-economic survey of N.E.F.A.
for its economic development;

(b) if so, the details thereof; and

(c) the
thereto?

reaction of Government

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) A copy of the report hag been
placed in the Parliament Library.

(¢) The report js under examina-
tion. '

sft forrew w1 omEw wRT,
& o5 AETT & SATAAT ATEAT § AT g
Tt @Y g 2 fF ATA awr § 9y
AT 157 LMANE ¥ sqaeqT off g
o WY I & fad A% & grfas ot
o fawm ¥ w2 wrii § 9T wn
#9 ¥ ag gara 7 faar & (& qg e
argT  W@aT F71 6Y ya7q ¥ 99 0
st & feqr amm, @ W@ oW
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FHIT IH FAT ATEA WA A
g T AT @Y ¢, afx gt, Y w7 aw
M gfg 7 & a9t A W) afz
W FA AT EY £ AT {1 IAN AGT
& g7 wT% FoaT w1fz 97 qawr Ak
A ?

ot fawreen gew : ag S o3AT
gt 1 wfmew Azt 77 A zan
g WA et w1 owiaw £ fw
T & FITO TA AL & FiAAY
AT AT A AFT F A& AF A4F
(v F1Hia 2 39 % fau 27 aw
&1 ae faar 91 77 & AT ag Ay foad
3IFA D ¢ ag Faa  wifaw fagm 3
Adafgg 21 sA F faenfa oYz oo
AT ¥ 9T AG IF WA AN
IEM T8 AG w7 £ 1

GV (G B TG o i
& f& g7 &1 A F59T 2 ITF T
F mEY gqgAT ¥ a1 Ay
A I IR F AR 98 w7 7 fr gt
I W N & I fawrw & fo
wraeax § e ga a0 &1 g vafqy
7} foa fe agt 1 ot <reaw ags
2 39H OF AT K1 ATEE 3T aOH
HwF T WY AT T0E TW q0H 7 qA
FRMNT A7 I4% faem § weaw
98| g% AT AT A1 & G IE
ag Hw Pt o 8

ot frrwex Wi EsAr-owfue
a5 ark A%r &) 9 3g foid @ sa%
I 151 ¥ Fgx §:

“In a manpower hungry eco-
nomy, a bar to immigration only
results in stunted economic
growth. A discriminating policy
has t0 be udopted and hence a
relaxation of inner line regula-
tions is suggested. Simultaneous-
ly, medsures to protect the tribal
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interest in a fast changing situa-
tion have also been suggested.
A gradual process of integration
should be encouraged.”

IFA Faq@ AT ATEA A
Ffaoqaa g i3 & =g A
@A AN & meg FEeAr  gE
ofefrafy & amaw . gzie #1 Wt
TRFz 777 & fAaq qare for § & dar
qt 78 & fr o gAw anga e
T AW FT7F ITH T2 ATE F5A7 A
T FTAT AlEy # 7

ot fegrar qem : F 7 oqm F
& g% A ¥ 321 fx w2t A% qR
AT F €7 ACE A A1A AGY 31 JEt
TF F  FrEr @omfas faeem
71 54y & fagar WY d9q g1 agAr g
37 g3 § fawrg &3 &1 Teq foan
AT |

St fovasex W ;@31 77 Q1 A
&t ¥ & azt & o w9 A% 9MAT 2
qF AR FAAAT F G G TGH 04T
w< 311 st Fafire AT qefafasiag
fag AmErAA g, qET FT AT E 7
IR AT K qgEAT qIf@T ZA AY
Y T gr AT F fAT zA@ WOR
qwT T 2 AT 398 qor wHfog
® Aarfas #a1 qfvada @ 1 gAE
gt faar 2 7

ot fagrae e FAT K 7w
g Am zasr ww st RE fraw
fe & weortar war wan waTE FIAT
wifgy | AT wzEw ST AtE W
AN AT P R E, ITF Ga4g F Ig Aw
78 ANA & 37 An A aé frsraa
gard e Ay € ¢ f agr ¥ wiwwrd
a1ge &T Ay § wie TqAE A e
wgi T frear | afe f farrad wn,
& T TR AT TN
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o frreex v fdR ® eme
wyfrmifragarad § @
fwz 3537 fomr g Qefafrgow
GH T FgEE fear § ..

MR. SPEAKER: He may be right
and the Minister may be wrong.
But, unfortunately, it cannot be heip-
ed. In the question hour we cannot
have a controversy.

SHRI BEDABRATA BARUA: The
policy of isolation has not worked
well in Nagaland and certainly it may
not work well in NEFA either and
the Chinese aggression has also ©x-
posed certain of our weaknesses. in
view of all this, may I ask what the
Government proposes to do in regard
to the very unsatisfactory communica-
tion facilities in NEFA even now as
between different areas as one of the
first essentials for the implementation
of economic development p'ans is
communication?

SHRI VIDYA CHARAN SHUKLA:
As I said earlier, the core of the
problem in NEFA ig to transform the
existing pattern of  tribal society
without any sudden radical change so
that the entire pattern of life is
changed. So, when we want to have
economic development in that area,
we do not want it in @ sudden and
radical manner whereby the tribal
people are completely upset which
wil] in turn again create trouble for
all concerned.

st o Wo @m : Fg AL
wg 0F A § o JwT # WY g e
qﬁzgi’(gqgﬂ’\'(ﬂ'{ﬁf Y JAAT
¥ @ W o faeig J@w wL X A
sT Armdee € wifs  agt W sEw
A S Y TqGAT KT AT S
L g

MR. »SPEA.KER: This question is
about economic development.
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it WY o waqwely: & ATTAT ATgAT
g frag ¥ wifaw fawra & fa7 aqi
# JAgeT B WA Y #4T AT F
Y F1E TA WL FT = ¢ fr agt
93 gt frerag fafas@raa &) qarqr
Mg ATfE T@ FT AT GIAT HIT
wifgs Ti gfeeai ygwgraw ?

oft fawmwcor e : it A1 gw
S T8 W F1 9417 Aifgs sfee 7
¥ g afx ataia e goar
sfez & soewiga & A1 a® WM & A
98 | qq & yEeT A TOC {0

Education and Training of Picked
Students for Central Jobs

*930. SHRI MURASOLI MARAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s attention
has been drawn to a news-item ap-
pearing in the “Hindu” of the 4th
March, 1968 about the “plan to edu-
cate picked students for Central Jobs”
and to train them to acquire g cer-
tain level of competence in PEnglish
and Hindi; and

(b) if go, the details of the
posed plan?

pro-

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The Home Ministry has recent-
ly received a copy of a memorandum
prepared by Shri R. A. Gopdlaswami
suggesting structural changes in re-
crujitment methods to Union Services.
The suggestions envisage a revision
of the existing systemg of direct re-
cruitment to the Central Government
Services. Under the scheme suggest-
ed in the memorandum, all students
who will be eventually fit for employ-
ment in Central Services should be
identified ang selected, up to the
number estimafed as required, im-
mediately after completion of - the
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secqnda:y stage of general education.
The selected students should be
given further educational preparatiun
ip a limited number of selected educa-
tiona] institutions established by ihe
Government of India. After comple-
tion of the preparatory education, the
successful students should be award-
ed degrees, dip omas and certificates.
Direct recruitment to Government
service should be limited to the hol-
ders of these awards. '

SHRI MURASOLI MARAN: Accord-
ing to the news-item in The Hindu
the country will be divided into a
few zones and the Central Govern-
ment will be setting up colleges or

nstitutions for recruitment of per--

sons to the Central Services. It seems
also that they will be trained in Hindi
and English. While we are making
a determined effort to drive out
Hindi from our State, if this scheme
18 implemented the Centre wil! be
planting Hindj colonies in our State.
‘Will it not be an encroachment upon
the rights of the States? So, will
the Union Government consult the
State Governments and the univer-
sities before taking a flnal decision in
this ‘matter?

SHRI VIDYA CHARAN SHUKLA:
As far as this matter is concerned. I
have already said that we are examin-
ing this end, as a matter of fact.
the question of - language does not
come in directly here.

SHRI S. KANDAPPAN: What about
consulting the States before taking a
decision?

SHRI VIDYA CHARAN SHUKLA:
As far ms the Union Services are
concerned, we, always consult the
State. Governments before taking aay
final decision.

SHRI MURASOLI MARAN: In
what lenguage will these students be
traine@ What will be the medium
ot instraction?
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SHRI VIDYA CHARAN SHUKLA:
We have not yet accepted that pro-
posal. So, the question of the medi-
um of instruction etc. does not arise
at this stage.

SHRI SRADHAKAR SUPAKAR:
Does it mean that instead of the com-
petitive  examination taking place
after the graduation stage, these
examinations will in future take place
after the higher secondary stage and
thus enlarge the scope of recruitment
and limit the scope of those persons
who attain a higher degree and ex-
clude them from getting these jobs? -

SHR]I VIDYA CHARAN SHUKLA:
I must clarify that there is no pro-
posal at present before us to change
the existing system of recruitment.
Only a lone suggestion from one in-
dividual has been received in the
Home Ministry and a question has
been put here. So, we have describ-
ed the suggestion that has been re-
ceived. But I must clarify here again
that there is no proposal at present
before the Government of India to
change the recruitment pattern which
is existing at present.

SHRI LOBO PRABHU: In  view
of the expanation of the hon. Minis-
ter that it is only a suggestion, I
would like to know under what cir-
cumstances the individuwal concerned,
Shri R. A. Gopalaswami, who belongs
to my service, released it to the press,
because it has created unnecessary
anxiety end probably undue appre-
hensions in the public mind? Iwauld
like to know whether the Government
gave him permission or e_ncouraged
him to give publicity to his proposal.

SHRI VIDYA CHARAN SH'UKL‘A:
No, Sir. We did not encourage him
at all. But whenever any private in-
dividual sends a letter to the Govern-
ment of India, I do not know whether
permission is necessary to release il
to the press.

SHR] MANUBHAI PATEL: The

question of language has got ;nvqued
in this propasal, sdirectly or lndl:gc_:ﬂq.
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80, while working out the scheme
may I know whether the same ratio
in respect of every State will be
maintained? Also, is the scheme
based on competitive examinations?

SHRI VIDYA CHARAN SHUKLA:
There is no quetsion of any scheme.
It i> a suggestion received by Gov-
ernment. That is all. I have given
that suggestion to the House.

ft T 7w & A @y &
e ara F1gan g o o afeer sl
g w59 wr wads{ fefy faard
ST o S feest ar g=t WA
&% st 7Y FraAr gy & 9Aw0
Fafzfr g feard Srad g7 gFar
& wfoy ?

R fameor e ¢ frdt & w08
W swaeEAT fa@@ av wETrg Ay

21

SHRI M. KAMALANATHAN: For-
merly it was stated that Hindi occu-
pies its constitutional status because
more number of people speak it. Now
our Prime Minister says that the so-
called official language, Hindi, is as
foreign to the Hindi-speaking people
as it is to the non-Hindi-speaking
people. While evolving the formula
for recruitment of persons to the
Central Services which view will
form the basis—the former one or the
latter one?

SHRI VIDYA CHARAN SHUKLA:
I could not get the hang of the ques-
tion.

SHRI S. KANDAPPAN: Let him

repeat f{t,

MR. SPEAKER: Not necessary. He
can ask his question. It will be more
or less the same.

SHRI S. KANDAPPAN: The origi-
nal reply to the question did give the
impraasion that they are considering
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on these lines, giving a sort aof train-
ing for picked students. In that case,
I would like to know

SHRI K. NARAYANA RAO: He has
already stated that they are not con-
sidering it.

SHRI S, KANDAPPAN: That is
our difficulty. Government say one
thing at a time and then immediately
they contradict it and we do not know
which view they hold. So, I would
like to know whether this kind of
selecting students will be on the basis
of all-India merit or it will be region-
wise on the basis of population.
Secondly, they are already having
Sainik Schools in various places and
there has been a demand from my
State and some other places that the
medium of instruction in the Sainik
Schools, which is at present only
Hindi or English, should be changed
so that the other national languages
also can be used as the medium of
instruction in Sainik Schools. Since
the Sainik Schools are giving a very
good training to the students and a
very advanced training, I would like
to know whether the Centre will eon-
cede the demand of my State to have
Tami] as its medium.

Thirdly, I would like to pinpoint
the question previously put by my
hon. colleague here. The Prime
Minister did say on the floor of the
House that Hindi is not spoken by a
majority of the people. Hindi accept-
ed as the Official Language is defini-
tely not a majority language. Hindi
people are as alien to Hindi as we are
in the south. If that is a fact, as my
hon. colleague has asked, does the
Government hold the Prime Minis-
ter's view or the other view?

SHRI VIDYA CHARAN SHUKLA:
My difficulty is this. My. hon. friend
did not listen to my answer clearly
I clearly said that this is a sugges-
tion received from so-and-so and this
ig what is contained in the suggestion
as asked by the hon. Member who put
the main Question. After that, in
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-‘reply to a supplementary, I said there
is no question before the Govern-
ment, at present, to change the pre-
sent pattern and that this is only a
‘private suggestion received and we
have given the information about it.

As far as the question of recruit-
‘ment on all-India basis and regional
basis is concerned, it is obvious, on
the face of it, that if the services
have to remain all-India services, the
recruitment has to be all-India re-
cruitment. There is no question of
making regional recruitment or mak-
ing compartments in the recruitment
as such.

As far as Hindi is concerned, it is
a well-known thing that Hindi is not
the janguage of the majority of the
“people. But this is the language
which is spoken by the largest single
group in the country. That has been
‘stated in the House.

As far as Sainik Schools are con-
cerned, they do not function, as far
as 1 am aware, under this Ministry
and we are not competent to answer
that question.

gra 97 qUEREATAY HIHRO

g3 st fagrer Fag : FaT qE-wT
dai_wg AT A oA AR 5
(%) 71 ag 5 & f& ¥ &
BT FF TorreT &7 Afomeysr greAr
F77 & qura 71fem g gu mifEeafai
CB AT AT F 22 LW, 1968 B
T wfa w1 wE F ONF WA 9T AT
foqr a1 AT IFA T/ TS AT I
AT AT WY A QO BT FTHAT G ;
T

. (=) afz gr, 15w v § avE
FTT AT FTAATEY FY T W< arfawear
IRT A 7 7z F afeomeasa faadt
gfrgdd ; Wl weT T g A
: %Y T awraaT &Y € ¥ ?
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THE MINISTER OF _HOME
AFFAIRS (SHRI Y. B, CHAVAN):
(a) and (b). On the night between
the 22nd and 23rd February, 1968,
some unknown persons broke open a
grocery shop in the village Singri in
Chhamb police station and decamp-
ed with articles worth about Rs. 800
and a donkey. (Shri Nambiar: Not
a cow; only a donkey!) I can only
say whatever the animal was there.
There is nothing to suggest that the
offenders. were Pakistanis trained by
China. From the foot prints and
hoofprints it is suspected that they
came from Pak-Occupied-Kashmir.
When the matter was reported to the
police a case was registered and is
under investigation,

st frgw fag : &h0 9w ad
T FY GTAT EX ANT AL { I7 T
& ofeeata ¥ wE & & TeAdy Twr
T ¥ wT g 9T SS(IEE WA qi
F T AT § ) afET ¥ oaw
T ety ®Y @ #F¥ oA Y )
gt & gfusr@ar ety @
7 7Y § I ATA F LT FAT &Y
oy qifEeTd & &F €1 791 q97° 3
¥ quat agA ¢ fF w98 T Y 350
T WA Tfgwara w1 owreT &
Y Y56 HEW FH F AW 97 I
foprT 91 TET &, TA A= FY Y gOoAN
oty 3q fesgam & ward w1 s
Fv 307

SHRI Y. B. CHAVAN: 1 do not
think there is any connection between
that problem and theft of a donkey.

sft 7y fam® : 9AF T AT
g7 gfawwo & @ ¢ i )

st frre Fag : oifesatr wY
Fer wifer #1 IEET AT T ) A, 9N
7 AT Y AfEEr @ & fo
=g favy wT A wrmTer T W A
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g1 gaar & fw atfeears fegeare &
arq a7 w A Jara e @ & &
g Heft A 7 quAT wEH g fw o
saeqT §  ag €T 9T a9 Al &7
ot & o 717 a1 3w Faw 33T
€

SHRI Y. B. CHAVAN; As far &s
interna]l administartion is concerned,
the border security force is in charge
of it and they look to it. As far
internal law and order situation is
concerned, the State Police is in-
charge of it. But I know in these
particular areas, the cattle lifting is
there and I have got some statistics
from 1956 onwards. The graph has
gone sometimes up and has again come
down. Unfortunately, there was
some sort of an incerase last year and,
therefore, the local police have taken
certain stronger measures to prevent
it.

st mfer wew Rt o EO
fome #rmat & wvey aifeEE o
o F qiam #y afafafig § ar @
§ o ¥ oA e oadeny ¥ AEn
& fro Fa1 aw e fafe 9 adem
A1 9737 ¥ faw wr§ ofm #1 e
TEqr AAT R E A Ay ?

ot gy ax Wy ;- rfr
& 8T TE T g g awar £
Tt Wt weAR A A g
X S S w5V 4T I AT €
T F ATfFeTT 1 AE w0 T g Ay
%z frger & arfam Y mar &1 qw gy
¥ % R gw g1 TmAT 1 qmen
g & omE A fasgdra
W} A IW a9 WKL G iy 7
w2 qT gif w7 0 afer
@ oA aw W aeh A K oo
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gAfEmgen 1 armr gor ar @R s
faemy 7 e Tt O WY S RwAT Y |-
& 7w ST § 6 o et
TR 39 AT T4T HT @Y W HGE 97
IoF ¢ § A froe gd g f
ar 4 & ?

THU I W 9y & fr 9= emoer
T 99 T fE oo Y oG &
ART AT AT F4T QA qifEEaT ¥ o
#15 fwg @ gaw wd § Swr
qr &7 ?

SHRI Y. B. CHAVAN: As far as
the security forces are concerned,
they cannot be present in every vil-
lage. Security forces have to be made
use of in a strategic manner. But
even with all this arrangement, some
sort of a dacoit can, certainly, enter
in a stealthily manner, make such an
attempt and go back. I do not think
in this matter any protest has been
lodged because the matter is still
under investigation,

SHRI INDER J. MALHOTRA: The
hon. Minister has himself said that
quite frequently in the past also such
incidents have happened along the
border of Jammu-Ranbirsinghpura
and Chhamb-Jurian. In view of our
past experience, may I know whether
the Central Government, in consuita-
tion with the State Government, is
giving special attention to it to see
that such incidents do not occur in
future,

SHRI Y. B. CHAVAN: Naturally,
this is a matter under constant atten-
tion of the Government. Therefore,
we have achieved some good results
in many years. The cattle-lifting was
reduced to one a year sometimes.
But in the case of certain areas,
sometimes it just jumps up. But,
certainly, this is a matter which re-
quires attention of State Government
and ourselves.

ot e Wt dxwr ;& qEAr
Frgar § v wa av oy fieady w= i
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gt & o war fpgeam Wit gEo ¥ W
NI EC TR AT A A T X
ax §? & ag ofr A g € e
ok 13 w1 g Fr g™ w7 W
g 2?

MR, SPEAKER: Very good ques-
tion! You have to admit here that
We are also bringing in some.

SHRI Y. B. CHAVAN: I cannot
answer this question that way be-
cause we are not interested in don-
keys.

=t Fo dlo FATATA : ¥ Y FEETH

TR ASF & o1 F AT A FF
offem & o S & F ST g
g 3T gEaai & & A A wR
qFygr W1 ¥ g7 fFdr ® W W @
taoall ggaw?

SHRI Y. B, CHAVAN: Really
speaking, this type of activity all along
the border is going on and every
month we have got cases of people
being shot down. We have cases of
people who try to come In being shot
down. We have cases of people who
try to come in being shot down and

arrested. A large number of people
are involved.

oY forr Frew ¢ wTHR AT
gafag @A § 5 ad §F N F
¥ I 1 < § 1 AP AT arfwear &
g wX ¥ oy mar g & rew
wgar § fF # agh ax wai Ay oA
fear e ?
dfer €™ ST W ger &
wig ¥ froomfat
+
*932. «} 5 T AT :
ot W ST e
st o ®wo farwmdt :
ot wrew oy Wi
w7 gt Hefr ag wT A F
& fie
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(%) dfeqr N7 g FaTEATR
Y 4T & G ¥ 57T IF Fraer sufrdy
Y firegare fear T &

() 79 Fear & fag faedeR
safqal &1 qar Fae & freew @R
F FqT FOr §; AR

() 37 zw@T w oI J AW
fer #1 w1E gAw X A Qo 7
fFg ™ & Fa1 FROT 7

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) Eleven.

(b) All the persons so far found
to have been involved in this case
have been arrested. The investiga-
tion is in progress.

(c) As the investigating authorities
have found relevant clues on the
basis of which investigation is in pro-
gress, they have not felt it necessary
t0 announce any such reward.

SHRI NAMBIAR: The matter is
sub judice. Better we do not discuss
it.

MR. SPEAKER: Let him ask the
question. The Minister need not
reply if it is sub judice.

=Y sl |ty : AT aEE
ot wifar #7137 §9g9 ¥ TF .
g 41 5 97 F 99 gF AT F AR A
SAET & & gg ST AEgar g
fr w7 Wrodfro WTEo 7 g7 A wE
JEETY AR FE AT W atw F
dg ¥ ot foeea Y wWT & AT A
IEFTS FroFrowmE ¥ frwr W &
1 3§ # gfee ¥ @y gu W g
ﬂ'@; mg&iﬂ'oﬁowﬁo W 89
T 27 T EE Y HWW AN WY
N o woee & famade &
wdifis gaTer ag aT W e ot g
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afew 3T wwa § f o F7 Evodo
"'|T€° sy & %ﬁoﬂo’ﬂfo ¥ nga
fraer &7

SHRI Y. B. CHAVAN: I beg to
differ from the hon. Member on this
particular aspect. The CBI is a very
efficient organisation and they have
certainly made a good progress in this
investigation. About this investiga-

tion, as I have explained in my reply

to the debate yesterday, it is not
enough that we know about it; it is a
matter which has to be proved in the
court. So, they have to look into all
the aspects..

So far as the point about somebody
giving information in concerned, they
have aproached c¢verybody who has
offered to give information,

ot s |y o F ¥ ogg ot
gar & & 9fF & wolq fag wiifar
Fzga fur ey far g ga fag
T @lodToMTE0 FI IT H FIE ATAFT
foefr &7
SHR! Y, B. CHAVAN: They have
reported to me that they have con-
tacted everybody who has vuifered to
give inforamtion. I cannot say any-
thing more. I have not got all the
details. The matter is under investi-
gation. Even if I have got some in-

foramtion, I seek your protection,
Sir,

MR. SPEAKER: He need not give
wherever it will be prejudicial.

st 7o ™o faemdt : T HAY
wRry qad & @edlommde ¥ oY
fao @7 Zq ATHS FY THTIL 7T 77
¥ F4T A€ 9 997 QS § @
farm & ; afs g a1 99 F 347 T
§? ww fafermgama i fs
7% wemat fedt Wi 98 av safe
N W witw ¥ fag fgw
gt s ?
38 (Ai) LSD—2,
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SHRI Y, B. CHAVAN: I have made
a categorical statement in this House
yesterday that the officer in charge
of the investigation, Mr. Lobo, has
not been removed; he still continues
to be in charge of that.

=t SETER et : 2w ¥ aE
ar ¥ 919 7% gag R UHT AT
gt a1 @ } FF 3w ey e &
F& TAfaT AT AT safREl AqaT S
fadent =ufyaai w71 gra & ¥fFT aw
AT FE  HIg F gz qAmo ¥ faer &
arg W, 39 F geafoormt #y awd g,
AT FT FH TG F A MR
HIST T 7T & | § ag wrAAn =g §
frgm A agiar aag 7

SHRI Y. B. CHAVAN: Investiga-
tion is a process of finding the truth.
It is not something that we first of all
guess something and we start to
prove our case. On the basis of
whatever objective facts are available,
the investigating authority has to
reach the truth, which' they are try-
ing to do.

SHRI S. M. BANERJEE: I would
like to know whether the attention of
the hon. Minister has been drawn to
an article in Blitz where they have
given a story that a particular car
was waiting there and it clearly re-
veals that there were some foreign
agents, known to be CIA agents, who
were also involved in this murder.
Is there any truth in this? It is a
revealing story, Sir. I want to know
whether the attention of the hon.
Home Minister has been drawn to this
article, and if so, what is his reaction
to that?

SHRI Y. B. CHAVAN: I have not
seen this article of Blitz.
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ficeelt ¥ farerriaat Y T afien st
AT ¥ TAFTAT WTAT
*933. =it wfmpam awRd :
= o Wo fag I :
ft R fag qredt

Fut fav Wl 4g T@T F) T ST
s .

(%) #m @@z 1 sA7 I
g AT Ak feerar & fy o=y,
wiadt, /T ATEAt werHi & Fenfaai
F B 7T (ooelt & el B w77 &
gamal & faenfagt v faar oden
STt FET § 990 far S

(') dfeg, d #1 95 O
AT HATE  § FATE aFT M SEAT
HTARA T T FT TS &5 W

(w) afe 4, @t T A H
qIFT F1 71 wfafwm g ?

foen Aaem N T W (s
W WO W) ¢ (F) S oat

(&) o &

(w) &= faorg #Y fordardy faost
qoteR ® E 7

ot wfeEer aoded e F
wqurETEg WX Ifaa foaw 0w
afqwEm TFT 737 gU  faeelt Suee
®imz ¥ faerfaat = oQerr T %% @
ot frol fpat T &, 91 W F Gdw ¥
5 Rl Ffea ¥ @ Tww
] W T F eary ot § fi oAy
ww fou fratar wd fr o fareel
o< favare 7Y &, afe g, Argway &
Tt v wfafear | § Wik @@
w & & faofagt §  wqumeR g
akr ?
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st A AT W et
TUTET ¥ T A AOiE | T
T F SN AT FAN &, IT AT qg=T
31X 7% & fF 38 9% ol & wemaw
¥ I aue wy, v ¥ ¥ oow
TF F1 wEw W § ) gEd FO
IeiY ag Fatat § @ afewEsi ¥ 9g
g g & df sfisir faemdt
I T S @, TF g ST &1 78
ariaT & {5 wewaa 3 gam STE
aafy ag 1o fAgam g1 swar g,
(e 7 Y QT AT Swgi o aarar
& & foerst ofiv faenfopll % omog ®
Faeen g1 1 T & TR 3g
Tt 2 f5 3 oder azfr § am@E
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2

RITTEN ANSWERS TO
QUESTIONS

se of Foreign Money in Electlons

*934. SHRI C, K. CHAKRAPANI:

SHRI NAMBIAR:

SHRI VISWANATHA

MENON:

SHRI E. K. NAYANAR:
SHRI P. P. ESTHOSE:
SHRI A. K. GOPALAN:
SHRI K. ANIRUDHAN:



687 Written Answers

SHRI UMANATH:

SHRI P, GOPALAN:

SHRI SATYA NARAIN
SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the
reply given to Starred Question No.
379 on the 1st March, 1968 and state:

(a) whether Government have exa-
mined the C.B.I. report in respect of
the use of foreign money bLoth during
the last General Elections and for
other purposes; and

(b) if so, the decision taken there-
on?

THE MINISTER OF JIOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) The report of the Intelligence
Bureau is still under examination.

4

(b) Does not arise,

Car-Lifters in Delhi

*935. SHRI S. S. KOTHARI:
SHRI RAM AVTAR
SHARMA:
SHRI HARDAYAL DEVGUN:
SHRI D, N. PATODIA:

Will the Minister of HOME AFF-

AIRS be p'eased to state:

(a) whether it is g fact that car-
lifters have been active in Delhi and
that in a recent case, murder was
also committed;

(b) if so, the steps taken by Gov-
ernment to curb the activities of such
lawless elements; and

(c) whether Government contem-
plate deterrent punishment o car-
lifters?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) There has been some increase in
the reported cases of car thefis in
Delhi. 139 cases of car thefts were
reportea in 1967 as aaginst 112 cases
in 1966,
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On 3rd March, 1068, a car owner
was allegedly killed in Roop Nagar,
Delhi by some persons while he was
attempting to protect his car from
being stolen.

(b) Special drivers are launched
periodically against auto thieves and
traps are laid. Patrolling is intensi-
fied in affected areas to maintain a
watch with a view to preventing such
offences. History sheets of known
car lifters and burglers are main-
tained and their activities are kept

-under watch.

(c) Action is taken against car
lifters under the various provisicns of
law,

gAfmr et ¥ arferst
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fosx & gqon faseet w1 z™
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Written Answers 6g0
Sea Freight Rates

*938. SHRI HIMATSINGKA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the question of reduc-
ing the sea freight rates was discus=
sed at a Committee of UNCTAD 1II;
and

(b) if so, the result thereof?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR, V. K. R. V.
RAO): (a). Yes, Sir. The subject
was discussed by the 4th Committee
of UNCTAD-II.

(b) A resolution dealing th
freight rates and Conference pracfice,
was suggested by the 4th Committee
and was unanimously adopted at the
Conference. The rclevant portion
from the resolution reads as follows:-—

“The Conference...... Recom-
mends that the Governments cf °
States members of UNCTAD, par-
ticularly of those developed mari-
time nations whose shipowners
have a predominant participation
in the liner conferences, invite the
Conferences and equivalent or-
ganizations, directly or through
the shipowners members of them
to take into account the following
areas of possible action:

(a) to review and adjust i{ neces.
sary freight rates which ship-

pers and other interested
parties of developing coun-
tries consider to be high,

bearing in mind the impor-
tance of as low a level of
freight rates for the traditio=
nal exports of developing
countries as is commercially
possible;

(b) to provide special freight
rates for non-traditional ex-
ports in order to promote the
expansion of the trade of
developing countries subject
to the provision at (a);
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(c) to avoid freight rates set at
levels which cannot be justi-
fied by the normal criteria for
freight rate structures, 2nd
also confercnce  practices,
which will have the effect of
frustrating the export of a
product from a developing
country in order to ¢ncourage
the export of the same pro-
duct from another country
served by the same confer-
ence, subject to the provision
at (b);

(d) to re:ognize port improve-
ments leading to a reduction
in the costs of shipping ope-
rations for the purpose of re-
viewing and adjusting freight
rates as appropriate.”

Funds for Middle Schools in Delhl

*939. SHRI D. N, PATODIA:
SHRI D. C. SHARMA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
future of 435 Middle Schools in Delhi
has bccome very uncertain because
the Delhi Administration does not
have funds to run them;

(b) whether the
had approached the Union Govern-
ment for additional funds but the
same were not provided for in the
budget allocation for 1968-69; and

(¢) if so, how Government propose
to solve the issue?

Administration

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD):

(a) No, Sir.

(b) No, Sir. These middle schools
are gtill under the local bodies; hence
the question of providing funds in
the budget of the Delhi Administra-
tlon for running them does not arise.

(c) Does not arise.
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Pay Scales of Pilots

*940. SHRI BHOGENDRA JHA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Starred Ques-
tion No. 262 on the 23rd February,
1968 and state:

(a) whether the Tribunal set up to
resolve the dispute regarding the com-
parative pay scales and allowances of
the pilots of Air India and Indian
Airlines Corporation has given its
award; and

(b) if so, the details thereof and
the action taken by Govrnment there-
on?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) No, Sir.

(b) Does not arise,

Assistance for Production of Text
Books

*941. SHRI PREM CHAND
VERMA: Will the Minister of EDU-
CATION be pleasd to state:

(a) whether Government are giving
financial assistance for the production
of Text Books in Hindi and other
Indian languages;

(b) if so, whether the assistance
is confined to text books for school
education or it is also given for text
books in the Universities;

(c) how much money was allocated
during the last year for the purpose
language-wise and what funds are
being allocated for the next year; and

(d) whether State Governments also
contribute to such financial assistance
for regional language and if so, what
percentage of funds is contributed by
the State Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) The Gov-
ernment of India is giving financial
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assistance for the Production of Text-
books in Hindi and other regional
langyages under the scheme of Pre-
paration, Translation and Publication
of standard works of University level
operated by the Commission for
Scientific and Technical Terminology.
In addition it is also proposed to give
assistance to State Governments under
the Centrally Sponsored Scheme for
production of literature in Indian
languages to assist the change-over to
the regional languages the media of
education at the University level.

(b) Under both the schemes, ibe
assistance is confined to production of
books in Hindi and other Regional
languages of University level No
direct gssistance is given for produc-
tion of textbooks at the school stage.

(¢) Under the Scheme of the Com-
mission for Scientific and Technical
Terminology a sum of Rs. 12.90 lakh
was allocated during the year 1967-68
and a sum of 15 lakhs has been allo-
cated for the next year 1968-G3.

Under the Centrally Sponsored
Scheme an allocation of Rs. 50 lakh
has been made during the year 1967-
688 and for the next year 1963-69 a
sum of Rs. 1 crore has been allocated.

(d) Under the Commission’s scheme
only 50 per cent assistance is given
for the Titles suggested by the trans-
lating agencies, the other 50 per cent
being met by them.

Under the Centrally Sponsured
Scheme assistance would be given on
a sharing basis, 75 per cent of the
actual expenditure will be borne by
the Government of India and the re-
maining 25 per cent by the State
Governments,

Hindi Adviser

*949 SHRI S. C. SAMANTA: Will
the Minister of HOME AFFAIRS he
‘be pleased to state:

(a) whether the Hindi Adviser in
his Ministry has submitted his annual
report for the year 1967-68;

694
(b) if not the reasons therefor;

(c) if the report has been submitted,
whether g copy thereof will be laid
down on the Table; and

(d) the achivement made by hﬁ
Ministry in the direction of develop-
ment, propagation and use of Hindi?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
fa) The Hindi Adviser is not required
to submit any annual report.

(b) and (¢). Do not arise.

(d) The functions of the Ministry
of Home Affairs in regard to Hindi
are confined to its progressive use for
official purposes of the Union and im-
parting of training in Hindi to the
Central Government emplovees. The
Adviser has from time to time made
a number of usefu] suggestions {or pro-
gressively increasing the use of Hindi
for official purposes. He has also
personally supervised the preparation
of revised Text Books for the Hindi
Teaching Scheme of the Home
Ministry.

National Fitne's Corps

*943. SHRI DEIVEEKAN:
SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:
SHRI M. L, SONDHI:

Wil] the Minister of EDUCATION
be pleased to state:

(a) whether Government gre con-
sidering to disband or decentralise
the Nationa]l Fitness Corps;

(b) if so, the reasons therefor;

(c) whether it is a fact that All
India National Fitness Corps’ Em-
ployees’ Association have urged the
Union Government for the retention
of the celebrated gcheme; and

(d) it so, the reaction of Govern-
ment thereto?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir. The Government have de-
cided to decentralise the control of
National Fitness Corps employees.

(b) The Central Government can-
not continue to shoulder the respon-
sibility for administration and con-
trol of the Corps and for the expen-
diture involved indefinitely whcn the
NFC Instructors are actually working
in varioug schools in the States and
Union Territories.

(¢) Yes, Sir.

(d) The Government have given
due consideration to these represen-
tations before and also after the deci-
sion to decentralise the control of the
Corps.

Media for U.P.S.C., Examination

*944, SHRI CHENGALRAYA
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is 3 fact that Andhra
Pradesh Government have urged the
Union Government for the cflective
implementation of three-language
formula for holding the UP.S.C. exa-
minations in all the regional langu-
ages;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether the Andhra Pradesh
Government have also urged the Cen-
tre for the implementation of the
language Resolution recently passed
by the Andhra Pradesh Assembly;
and

(d) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a)The Government resolution adopt-
ed by the Andhra Pradesh Legisla-
tive Assembly on 15th February, 1968
recomunends inter alia that in impart-
ing education there shall be strict

MARCH 29, 1968 Written Answers

696

conformity in all the States of India
with the three language formula and
that at the time of recruitment to the
Central and All India Services candi-
dates shall be examined in all the
three languages.

(¢) Yes, Sir.

(b) and (d).
consideration,

Home Guards

*945. SHRI N. ANBUCHEZHIAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

The matter is under

(a) whether Government propose
to establish an armed wing of the
Home Guards for border defence;
and

(b) if so, the main features of the
scheme and the names of the States
where it is proposed to be started?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) A scheme for the creation uf a
bhorder wing of the Home Guards in
the border districts of the States of
Rajasthan and Punjab has been ap-
proved.

(b) Several battalions, are to be
raised in Rajasthan and the Punjab.
All personnel of these battalions are
to be armed. They will have suitable
transport, accommodation and mess-
ing facilities. Home Guards of the
Border Wing Battalions will be or-
ganised for effective command and
control and will be properly trained.

“Senas”

*946. SHRI BENI SHANKER
SHARMA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the number and names of differ-
ent “Senas” which have been formed
in different States during the last
two years;

(b) whether it is also a fact that the
pro-Pakistani and pro-Communist cle-
ments are taking initiative in organis-
ing them and slso in financing them;
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(c) whether it is also a fact that
some foreign countries are also help-
ing these “Senas” with money and
material; and

(d) if so, the steps proposed to be
taken in the matter?

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
(a) The formation of Shiv Sena in
Maharashtra and Lachit Sena in Assam
have come to the notice of the Cen-
tral Government. The Gujarat Gov-
ernment have reported the formation
recently of an organisation which des-
cribes itself as Saydar Sena. The
CPM Volunteer Corps in Kerala does
not describe itself as a Sena, though
it is sometimes referred to by others
as Gopal Sena. Information js await-
ed from Bihar, J. & K., Madra¢, Uttav
Pradesh and West Bengal.

(b) and (¢). Government have no
such information.

(d) Does not arise.

Crimes in Delhl

*947. SHRI M. L. SONDHI: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government arc gware
of the existence of a ‘syndicate’ be-
hind all big crimes in Delhi;

(b) whether it is a fact that the
rackets being played by this syndi-
cate include smuggling of narcotics,
gambling and pickpocketing; and

(c) the action taken to smash this
syndicate?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No Sir.

(b) and (c). Do not arise.

8.V.D, Government in U.P.

*948. SHRI C. K. BHATTA-
CHARYYA: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a)g whether his gttention has been
drawn to the allegation of misuse of
position made against S.V.D. regime
in U.P. by a former President of the
U.P.C.C. as reported in the “Times of
India” dated the 11th March, 1968;
and

(b) whether it is a fact that 25,000
licences for guns and about 4000
licences for revolvers were made to
workers and sympathisers of the
Communist Party under S.V.D. rule?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Attention of the Government has
been drawn to the pews jtem in the
Times of India of March 11, 1968.

(b) Information is being collected
«.d will be laid on the Table of the
House,

Indian Team to Mexico Olympics

*949. DR. KARNI SINGH: Wil] the
Minister of EDUCATION be pleased
to state:

(a) the steps taken by Government
for the selection and preparation of
India’s teams to the Mexico Olympics;

(b) the funds earmarked
purpose; and

for the

(c) the proposals received, examin-
ed and formulated so far in this
hehalf?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
It is primarily the responsibility of
the Indian Olympic Association and
the concerned National Federations
to select and prepare Indian teams for
participation in the Mexico Olympies.

(b) No funds are earmarked spe-
cifically for this purpose.

(¢) The Indian Olympic Association
has tentatively suggested a contin-
gent of 36 players, 9 officlals and 9
delegates for participation in the next
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Olympic Games. The proposal ewas
considered by the All India Council
of Sports at its meeting held on 13th
March, 1968, but the Council deferred
its recommendation pending the meet-
ing of the Executive Board of the
International Olympic Committee
Scheduled to be held in April 1968, to
reconsider South Africa’s entry to
the Games.

Lotteries

*950/SHRI GEORGE FERNAN-
DES! Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have at
any time considered any proposal to
start a National Lottery to mobilise
resources for national development or
for any other national cause;

(b) if so, what was the decision on
the subject;

(¢) whether Government will con-
sider afresh the suggestion to start a
National Lottery; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The Central Govern-
ment are following a policy of not
holding or authorising the holding of
lotteries or of giving official support
to the same in any form and for any
purpose, howscever laudable they
may be, on the ground that they en-
courage the gambling spirit. In
view of this, Government have not
considered the question of starting a
national lottery for augmenting re-
sources for national development or
for any other purpose.

Joint LA S. Cadre for Unlon
Territories

*g51, SHRI PRATAP SINGH:
SHRI VIRBHADRA SINGH:

Will the Minister of HOME
AFFAIRS be pleased to refer to the
reply glven to Unstarred Question
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No. 5104 on the 20th December, 1987
and state:

(a) whether the officers appointed
to the Joint I.A.S, cadre of Union
Territories will be required to serve
in NEFA;

(b) if so, the reason for omitting
the admnistrative posts in NEFA from
the Schedule of Joint 1.A.S, Cadre for
Union Territories notified in the Home
Ministry’s GSR No. 46, as published
in the Government of India Gazette
dated the 13th January, 1968; and

(c) the justification for including
51 posts in the deputation reserve of
the Joint U.T. Cadre in excess of the
usual 20 per cent deputation reserve?

TIIE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) Administrative posts in NEFA
are at present included in the Indian
Frontier Administrative Service. The
question of including in the LA.S.
Cadre for the Union Territories ad-
ministrative posts in NEFA ie under
consideration.

(¢) The ad hoc excess of 51 posts
in the depuiation reserve of the 1.A.S.
Cadre for the Union territories has
been provided to enable recruitment
of officers to the Cadre to meet needs
of NEFA. If and when administra-
tive posts in NEFA are specifically
include in the Schedule of the 1.A.S.
Cadre for the Union territories, the
excess of posts in the deputation re-
serve of the Cadre will be reduced or
done away with.

Ganga Bridge at Patna

*952. SHRI K. P, SINGH DEO: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether the Government of
Bihar have requested the Central
Government to share the major por-
tion of the cost of construction of
(anga Bridge at Patna;
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(b) the total cost likely to be in-
curred on the project;

(c) the amount of the Central
assistance allocated in the Fourth
Plan; gnd

(d) whether Government have
agreed to the request made by the
Governmen: of Bihar and if not, the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Not so far, Sir.

(b) The project is still in the in-
vestigation stage and the <ctal cost
involved will be known only after a
site has been finally selected and an
estimate framed for the construction
of the bridge.

(c) Does not arise, as the Fourth
Five-Year Plan commencing from
Ist April, 1969 is still to be finalised.

(d) Does not arise, as explained in
the replies above.

qiema s g fae gsem
AT

953, W TR FIT ATERT : AT
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f:
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Secondary Education In Stlates

*954. DR. A. G. SONAR: Will the
Minister of EDUCATION be pleased
to state:

(a) whether jt is a fact that differ-
ent States follow different palterns in
the secondary education;

(b) whether there are some States
where different patterns are followed
within the State itself; if so, the
mames of the States;

(c) the number of States who have
accepted the pattern suggested by the
Kothari Commission; and

(d) the steps Government propose
to take towards bringing about uni-
form patterns in the Secondary edu-
cation in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir, the pattern of secondary
education gll over the country is not
the same,
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(b) According to information avail-
able with the Ministry, Maharashtra
is the only such State.

(¢) and (d). There is general
agreement with the pattern suggested
by the Kothari Commission. The
Education Ministers’ Confersnce held
in April, 1967 recommended that the
educational structure shoulq be of
the pattern of 1042+3. The pro-
grammes and details may, however,
vary from State to State.

Cmployees in Public Undertakings
Getting more than Rs. 500.00

*955, SHRI H. N. MUKERJEE:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number ¢f employeces in
Public Undertakings who draw a
monthly salary of more than Rs. 500;

(b) whether Central Government
Service Rules and Conditions are ap-
plicable in their case and if so, to
what extent;

(c) whether it is a fact that they
have no security of service and have
no redress against Chairmen or
Managing Directors dismissing or
taking other disciplinary steps against
them; and

(d) whether such employees come
within the ambit of “public servants”
entitled to protaction under Arlicle 311
of the Constitution?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The information is not readily
available and would have to be col-
lected from the various undertakings.

(b) and (c). The conditions of
service of employees working in the
public sector undert®kings are regu-
lated by rules or regulations framed
by the undertakings themselves with
the approval of the Central Govern-
ment, wherever eouch avproval is
necessary.

(d) No, Sir.
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Security Arrangements in Supreme
Court
*356. SHRI B. K. DASCHOW-

DHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether any scheme has been
finalised about the security arrange-
ments in the Supreme Court; and

(b) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
(a) and (b). No formal scheme is
being contemplated. But in addition
to the reinforcements re€ently made
to the then existing security arrange-

ments in the High Court, further
measures for tightening security
arrangements are being currently
examined.

Lachit Sena in AsSsam

*957. SHRI N. R. LASKAR: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government are aware
of the activities of the “Lachit Sena”
in Assam;

(b) if so. the identity of the person
who is mainly responsible for orga-
nising ‘Lachit Sena’; and

(¢) whether ‘Lachit Sena’ is mak-
ing any common cause With the un-
derground Nagas?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B, CHAVAN):
(a) Yes, Sir,

(b) Lachit Sena appears to be the
cover name for severa] extremists
and extremist factions. The State
Government have issued orders under
the Preventive Detention Act 1850 for
detention of 29 persons suspected te
be responsible for the appearance of
leaflets and posters under the name
of Lachit Sena. Of these, 25 have
been arrested and detained.
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(c) The Central Government do
not have any such information,

'
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Stagnation among Assistants in the
Central Secretariat

5621. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) whether the Committee of Joint
Secretaries which went into the ques-
tion of giving incentives for efficient
work to the category of Assistants in
the Central Government offices, which
was suffering from stagnation by pro-
viding adequate promotion channels
or by creating a new scale of pay ot
Senior Assistants for those who have
already completed a number of years
service in the cadre of Assistants, has
since submitted its report;

(b) if so, its main recommendations
and observations;

(c) whether Government would
lay a copy of the report on the Table;
and

(d) the steps taken in the light of
this report to rémove stagnation from
this category of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Committee has sub-
mitted its report. The main recommen-
dations of the Committee relate to the
improvement of the promotion pros-
pects of those Assistantg who have put
in long years of service in that grade.
For this purpose, the Committee did
not favour either a change in the exist-
ing position regarding seniority in the
Assistants’ grade or the introduction
of a Selection Grade for Assistants.
They recommended fixation of a quota
of promotion posts in the Section
Officers’ grade, to be filled by Assis-
tants with longest years of service in
the grade, for a specified number of
years. They also suggested certain
changes in the periodicity of holding
the limitedq Departmental Examina-
tion for the Section Officers grade.

(c) No, Sir.

(d) The report of the Committes
is under consideration of the Govern-
ment.
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qTATAY # wAATT & qATAN

5622. sY FEW W FGAA :
W1 qEeTE AT qg F@A # A
w3 f:

(%) @R, 1967 ¥ =7d TF
g feed), gfcaro, doma, feamsa
H3W, HET AZW AL YA § ~UTHAT &
s & fa3 wme g o @
0!

MARCH 29, 1968 Written Answers

708
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Institutes for Tibetan Study

5623. SHRI BABURAO PATFL:
Will the Minister of EDUCATION be
pleased to state:

(a) the nameg and places of Insti-
tutes established in India for Tibetan
Study under the sponsorship of the
Dalai Lama;

(b) the number of students, Indian
or Tibetan, studying in these Institu-
tes;

(c) the amount of monetary grants
given to each Institute annually by
Government; ang

(d) whether Hindi is being taught
in these institutes as a compulsory
language and if not, the reasons there-
for?

THE MINISTER OF STATE IN
THE MINISTRY OF 3DUCATION
(SHRI SHER SINGH): (a) to (d).
The information is being collected.

Travelling Allowance Paid to
Ministers

5624. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state the -:xact amount
of travelling allowance drawn by
each Central Minister for inland and
foreign travel from the 1st April,
1967 to the 31st December, 19677

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAiIRS
(SHRT VIDYA CHARAN SHUKLA):
The information is being collected
and will be laid on the Table of the
House
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Secretariat Staff of Ministers

5625. SHRI BABURAO PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state the number of
secretarial and other staff (category-
wise) attached to each Central Minis-
ter together with the monthly salary
allowed to them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A¥FAIRS
(SHRI VIDYA CHARAN SHUKLA):
A statement giving the information
{s laid on the Table of the House.
[Placed in Library, See No. LT-656/
68.]

India Tourism Development
Corporation

5626. SHRI BABURAO TPATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state:

(a) the names and designations of
20 top officers of the Indian Tourism
Deve opment Corporation with an-
nual salary and perquisites of each;
and

(b) the names of officers of the
Corporation and the dates and num-
ber of foreign trips they made til] 31st
December, 1967 for the Obusiness of
the Corporation, the countries they
visited with foreign exchange and ex-
penses spent for each trip by each
officer and the specific purpose of each
trip?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The names and designa-
tiong of 20 top officers of the Corpora-
tion with the annual salary drawn
by each of them is shown in the
statement laid on the Table of the
House. [Placed in Library. See No.
LT-657/68). None of these officers is
in receipt of perquisites.

(b) None of these .fficers has up

to date made a foreign trip for the
business of the Corporation.

71Q

Use of Devanagari Numerals in Car
Plates by Central Ministers

5627. SHRI SAMAR GUHA: Wil
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that cer-
tain Central Ministers nave changed
the number plates of their cars from
International numerals to Devanagari
numerals;

(b) if so, the Central Ministers who
have changed the number plates of
their cars;

(c) whether this change has caused
difficulty in the traffic contro] sys-
tem and amounts to violation of the
traffic rules; and

(d) if so, the action taken for vio-
lation of traffic rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (d). The required
information is being collected  and
will be laid on the Table of the Sabha,
when received.

C.R.F. Schemes for Ori<sa

5628. SHR1I SRINIBAS MISRA:
Will ¢7¢ Minister of TRANSPORT
AND SHIPPING be pleased to state
the names of the schemes in Orissa
and the amount sanctioned for them
out of the Central Road Fund (Ordi-
nary) Reserve during the year 19G7-
68?

THE DEPUTY MINISTER IN
THE MINISTRY OF TRANSPORT
AND SHIPPING (SHRI BHAKT
DARSHAN): Against a sum of Rs.
20.00 lakhs earmarked in January
1967 for grant to the JGovernment
of Orissa from the Central Road
Fund (Ordinary) Rescive for sche-
mes during the next five years, we
received a scheme for the construc-
tion of a bridge over river Tel on the
Bhawanipatna-khariar Road. The
proposal, estimated to cost Rs. 30.6
lakhs, ig still under the conside-
ration of the Government of India
and no grant has been sanctioned
so far from the Reserve for the
work,



11 Written Answers
Payment of Prize Money by Owners
of ‘Shama’ Magazine

5629. SHRI M. N, REDDY: Will the
Minister of HOME AFFAIRS pe pleas-
-ed state;

(a) whether Government are gware
that a Urdu monthly ‘SHAMA’ js re-
ported to have defaulted in paying
more than Rs. 12 lakhs towards prize
money of its much publicized puzz'es
(Mommas) during the last ihree years
or so;

(b) if so, whether Government pro-
pose to hold an enquiry into this
motier; and

(c) it not, the rcasons therefor?

THE MIiNISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR] VIDYA CHARAN SHUKLA):
(a) On receipt of a complaint about
default on the part of the organisers
of the ‘SHAMA’ Mommas, in payment
of prize money, a case under section
420|406 IPQ was registered by the
Police. During investigation, it was
found that a sum of Rs. 7,19,183.82
paise was to be paid of the winners
of the puzzles during the period
from February 1o December 1965.
Out of this sum of Rs. 1,46,376.66
paise was to be paid to the winners
of the puzzles and Rs. 6,72,807.16
paise are yet to be paid, No com-
plaint hag been received by the Delhi
Police in respect of the puzzles pub-
liciseq during 1966 and 1967.

(b) The case is under investigation
‘with the Delhi Police.

(c) Does not arise.

Appointments of 0.S.Ds, on Ad Hoc
Basis

5630. SHRI SRINIBAS MISRA:
‘Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to Starrad Question No, 525 on the
‘8th March, 1968 ang state:

(a) the number of appointments
0.S.Ds. that are on ad hoc basis;
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(b) whether the ad hoc appoint-
ments are governed by any recruit-
ment rules; and

(c) whether the pay scales of the
officers appointed on ad hoc basis are
fixed by any rules?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFfAIRS (a)
SHRI VIDYA CHARAN SHUKLA):
36.

(b) No, Sir.

(c) Pay scales of the posts are
determined keeping in view the na-
ture of duties and responsibilities
attached 1o the posts anl the iicum-
bents of those are a'lowed to draw

pay in the pay scale in accordance
with the rules,
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Manshal Bridge Project

5633. SHRI B. K. DASCHOWDHU-
RY: Will the Minister of TRANS-
PORT AND SHIPPING be pleased
to state:

(a) whether it is a fact that the
Government of West Bengal had sub-
mitted a scheme of the Central Gov-
ernment giving top-priority for the
construction of bridge over the river
Manshai;

(b) if so, whether Government pro-
pose to take up the Manshai Bridge
Project at the point near Matha-
bhanga town in the District of Cooch-
Bihar, West Bengal; and

38 (A1) LSD-3.

(c) it so, the total estimate for the
project and when it is likely to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN). (a) Not so far, Sir.

(b) and (¢). Do not arise.
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Scheme for Preparation of MonograPhy
for Scheduled Castes and Scheduled
Tribes

5637, SHRI P. R. THAKUR: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a faact that about
then years back, a scheme was evolv-
ed to prepare monography on each of
the Scheduled Castes and Scheduled
Tribes; -
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(b) Whther ag an ancillary to the
1961 Census special studies were un-
dertaken in regard to the preparation
of ethnographic noteg on Scheduled
Cas}’es and Scheduled Tribes;

(c) if so, the total number of eth-
nographic notes prepared and pub-
lished so far for each State;

(d) the names of the Castes and
Tribes in West Bengal for whom such
notes have so far been prepared and
published; and

(e) whether recognised social !ea-
ders and scholars from the concerned
communities were consulted for col-
lecting data for preparing the ethno-
graphic notes?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Central Advisory
Board for Scheduled Castes and Sche-
duled Tribes recommended on the 14th
April, 1959, that steps should be taken
for preparation of ethnographic note
on each Scheduled Caste and Schedul-
ed Tribes. Although some preparatory
steps were initiated then, the work
could actually be taken the after the
1961 Censug as an ancillary study
thereof. In 1966 the frame for prepara-
tion of the ethnographic notes in a
systematic manner was evolved.

(c) A statement is laid on the
Table of the House, [Placed in Lib-
rary. See No. LT-658/68.].

(d) Ethnographic notes on three
Scheduled Tribes, namely, Savar,
Kora and Tiyar have been prepared.
These are yet to be published,

(e) The studies are conducted ac-
cording to the methodology of ethno-
graphic science. For such studies
people belonging to different strata
of the society including the social lea~
ders and scholars are consulted.
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Central Assistance to Himachal
Pradesh

5638. SHRI PREM CHAND VER-
MA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the extent of Central assistance
in the shape of loans and grants given
to Himachal Pradesh in 1967-68 and

718

(b) how much Central asistance
was demanded by Himachal Pradesh
Government for 1968-89; and

(c) the proposals of the Himachal
Pradesh Government that have been
reJected and on what basis?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

the financial assistance proposed for (8) and (b). A statement giving the
the year 1968-69; required information is as under:
Statement
N 19;;;68 T 1568-69 o

Central Assistance

(Up to 27.3.68) Proposed by the Accepted
Himacnal Pradesh
Government.
(1) ©)] 3) @
(In lakhs of rupees)
GRANT IN AID 1816°47 2930°45 2450°48
LOANS 1228°57 2072°58 136519
TOTAL 3043°04 5003°03 3815°67

(c) The proposals of the Himachal
Pradesh Government in their budget
for 1068-69 were considered and final
amounts of Central assistance deter-
mined keeping in view various factors
viz., relative importance of schemes,
past performance of the Territory and
their capacity to spend, approved plan
outlays for 1968-69, need for economy
on acount of constraint on resources,
etc. The difference of Rs. 1187.38 lakhs
between the amount askeq for by the
Himacha] Pradesh Government and
the .amount finaly accepted represents
cuts made on the Union Teritory Gov-
ernments proposals in the light of the
above factors.

Arrest of S. S. P. Men at Secunderabad .
Station

6539. SHRI DEVEN SEN: Will the
MINISTER of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that 16 S.S.P.
men were arrested at Secundrabad
station on the 21st February, 1968
while protesting against the rise in
Railway fare; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

-
(a) No, Sir.
(b) Does not arise.

Park Hotel, Calcutta

5640. SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to refer to the
statement laid on the 18th July, 1967
in fulfilment of the asurance given in
reply to Unstarred Question No. 830
on the 8th November, 1966 and state:
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(a) whether Government have since
asked the anti-corruption section of
the Centre/Centra] Vigilance Commis-
sioner to look jnto the question of how
the Park Hotel, Calcutta could pbe cons-
tructed without obtaining steel per-
mits;

(b) whether Government propose to
take over the Hotel and institute pro-
ceedings against it; and

(¢) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) No Sir. The type of
steel required for the construction of
the hotel was a de-controled item and
no quota was therefore, required for
its acquisition.

(b) and (c). Do not arise.
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Attack by Pakistani Nationals on an
Indian Village in Dinapur Distriot

5642. SHRI PREM CHAND
VERMA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government have re-
celved any report about a raid by
about 100 Pakistani nationals in an
Indian village near Indo-Pakistan
border in Dinajpur District;

(b) if so, the details of the incident
and the loss caused by the raiders;

(c) whether Government have
taken up the matter with the Pakistan
authorities and if so, their explana-
tion; and

(d) the action taken to ensure that
such incidents do not take place in
future and to effectively meet such
provocative activities by the Pakis-
tanis? :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) According to the reports received,
a gang of about one hundred
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Pakistani criminals, armed with guns,
spears and lathis raided the house of
a resident of village Rohea, Police
Station Islampur, District West Dinaj-
pur, on the night of 3/4th February
1968.

(b) The Pakistani criminalg were
intercepted by the district police pat-
rol party. In the exchange of fire one
Pakistani criminal was killed on the
spot and one district police official
received minor injuries. The crimi-
nals managed to escape with seven
heads of cattle.

(c) Protests have been lodged with
Pakistan at the District and State
levels. No reply to the protests has
so far been received.

(d) Patrolling has been intensified
and strict vigilance is being maintain-
ed.

Successor to Nizam

5643. SHRI NITIRAJ SINGH
CHOUDHARY:
SHRI D. C. SHARMA:

Wil] the Minister of HOME
AFFAIRS be pleased to state:

() whether Prince Azam Jah,
eldest son of the late Nizam, has
sought his recognition at Nizam in
place of his son, the present Nizam;
and

(b) if so, Government’s reaction in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Representations were
received from Prince Azam Jah for
his recognition as successor to the late
Nizam of Hyderabad. The President
has recognised H.EH, Nawab Mir
Barket Ali Khan as the Ruler of
Hyderabad under Article 366(22) of
the Constitution in succession to the
late Nizam.

froglt e o W W W g

5644. st frgw fag : w1 of%-
g aqr AtagA T g TaT™ FY FAC
w4 f¥

(%) g aagfaad wra
FAFT F HAX TF 6000 T WK
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(=) afe g, Ao & w7
FT ¥ ;AT

(77) Ta% TATH T€T N AT
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TG g & @foeed wte wy
frbreror & fg SaT® & 13 10 Wi,
1968 #1 fafeag arfer o T4 &
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FTIUT FT AT 7 gawLT |

" oefarr wefmER wTeE qifedd

5645. ot qwaw Ty powrg
w1 foen ot g a@a & w9 ENT
fe | !

(%) e difsd & wdR
e 9T “wefa wcfaey wra
frdr s3 & fay wwef® @< 97
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(&) 9@ a1 @ ArgeAt
& @ frar A 5 fRw § gt
& Awee FAGT T JIAHTE A Fv47 )
@l 97w 9T 1966 ¥ g& AT FY
149Y I FIHIT ¥ OF OF IoEATT
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;N FxeET F oAl # wfw @y €
fFT WY w917 7 3@ sEeAT & fag
Y ot wifax arfae ST 78 frar
g 9 fx @@ avg o wefaw S
F frgaw

Vacancles in Punjab and Haryana
High Courts

5646. SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of vacancies on the
Bench of the Punjab and Haryana
High Courts; and

(b) the reasons for not flilling up
the vacancies so far?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Six.
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" (b) ‘As the High Court is comnion
to two States, it naturally took some
time for the State authorities to evolve
agreed proposals to fill the vacancies.
The proposals have gince been receiv-
ed and are being processed.

Unlawgul Activities (Prevention) Act

5647. SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of persons, organi-
sation/organisations brought under
control under the unlawful Activities
Act so far, State-wise;

(b) how many persons/organisa-
tions are evading from being arrested
or controlled under it, State-wise;

(c) whether any foreigner or
foreign organisation in India has also
been brought under its control; and

(d) if so, who are they, nationality-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) The Mizo National Front in
Assam has been declared to be an un-
lawful association under the Unlaw-
ful Activities (Prevention) Act, 1967.

(b) Information in regard to the
Mizo National Front workers or sym-
pathisers against whom warrants of
arrest are pending is being collected.

(¢) No, Sir,
(d) Does nat arise.

wary Afxar dfgn o s/ o104 ®
s T aTeT W faei afe
Laf b

5648. s QAo TWo wWw:
YT ME-wTE T IZ AT AT FAT FA
fw -

(%) =1 S ¥ qar fear
f woog sfF i A uT 104 F
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Punjab Export Corporation Limited

5649. SHRI VIDYA DHAR BAJPAI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is @ fact that the
Punjab Export Corporation Limited
has not been bifurcated; and

(b) if so, how the Haryana Corpo-
ration has started operations?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Punjab Export Cor-
poration Limited constituted by the
composite State of Punjab has not yet
been formally bifurcated. The ques-
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tion of bifurcating this Corporation is
under active consideration and certain
legal formalities have 1o be gone
through. In the meantime, the Har-
yana Government have set up an
organisation called ‘The Haryana
State Small Industries and Export
Corporation Ltd.” under the Compa-
nies Act.

TrTmEe (o wdw) § oy

5650. sft W wew : FT ofowgw
awr AagA w77 FATH EY FO0 AW
f:

(%) vaT 53w ¥ gowawg foad
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Reorganisation of Assam

5652. SHRI RAMCHANDRA VEER-
APPA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether discussions were held
with the Chief Minister of Assam on
the question of re-organisation of
Assam; and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) The question vof finding a
mutually acceptable basis for the re-
organisation of Assam was recently
discussed with the representatives of
the Assam Government and the
APHIC. It was noted that they had
been meeting informally and were
holding discussions on this issue. The
need for reaching a mutually accept-
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able agreement was emphasised and
the representatives were advised to
continue their informa) discussions to
find out points of agreement within a
reasonable time and indicate to the
Government of India the points of dis-
agreement.

V.IP. Lounge at Palam Airport

5653. SHRI R. S. VIDYARTHI: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the
VIP lounge and section at Palam
Airport, reserved for the most im-
portant foreign dignitaries, is also used
by persons other than foreign digni-
taries; and

(b) if so, the names and designa-
tions of such persons authorised to use
VIP lounge and section gince 1966 and
the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The new
ceremonial lounge at Palam Airport
is intended for use on ceremonial oc-
casions by high dignitaries of the State
and also by foreign dignitaries and
Heads of Foreign Missions. The other
reserved lounge, commonly known as
VIP lounge, has had to he temporarily
closed down pending additions and
alterations to the building. The new
temporary VIP lounge has been set up
elsewhere in another block, but the
ceremonial lounge is sometimes being
used for the present for other VIPs,
specially in connection with the
UNCTAD, as a temporary measure.

jFewaw wmTw § T gERN

5654, St gFW AT wPAW -
FT TR HAY ag TAA AT FAT F
fF:

(%) W@ & I=Ew Aw@ag
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(@) w1 # & sfa a7 fawrd gt
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Foreign Exchange Earnings {rom
Foreign Tourists

5655. SHRI S. KUNDU: Wil] the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the number of foreign tourists
who visited India during the last three
Yyears; and

(b) how much foreign exchange has
been earned by Government as a re-
sult of foreign tourists traffic during
the last three years?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). The informa-
tion is as follow:—

(Rs. in Crores)
Earnings in foreign
Year  No of Tourists  Exchange
1965 147,900 21-59
1966 159,603 22.61
1967 179,565 2523

(preliminary cstimates)
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vae § afum &1 g9 aAmAq gra
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M.Ps’. Right of Interview with
Prisoners

5668. SHRIMATI SUSEELA GOPA-
LAN:

SHRI C. K. CHKRAPANI:
SHRI UMANATH:
'SHRI GANESH GHOSH:
SHRI JYOTIRMOY BASU:

Will the Minister of HOME AF-
FAIRS be pleased to stale:

(a) whether it ig within the rights
of Members of Parliament to get inter-
views with Prisoners in jails; and
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(b) if not, the circumstances under
which it could be refused?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). ‘Jails’ being a State sub-
ject, rules for interviews with priso-
ners by the outsiders including Mem-
bers of Parliament are framed by the
State Governments. State Govern-
ments/Union Territories have been re-
quested to furnish information in this
respect. A statement giving the in-
formation so far received from the
State Government/Union Territories
is laid on the Table of the House.
[Placed in Library. See No. LT-660|
68]. Information from the remaining
State Governments/Union Territories
will be laid on the Table of the House
on receipt.

feest & frgae o 7 weamos
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Asia Fon.ndatldn !

5661. SHRI C.. K.. CHAKRAPANI:
SHRI NAMBIAR:
SHRI P. P. ESTHOSE:
SHRI E. K. NAYANAR:

Will the Minister of HOME AF-
FAIRS be pleased to refer to the reply
given to Unstarred Question No. 1740
on the 23rd February, 1968 and state:

(a) the total grant given by the
Asia Foundation to the Indian Institute
of Historical Studies;

(b) the project-wise  assistance
given by the Asia Foundation;

(c) the criteria for giving clearance
by Government; '

(d) whether Government propose to
investigate the matter; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Rs. 3,02,380/-.

(b) Rs. 2,83,380/- wag provided as
grant for research project to be spread
over 8 years and Rs. 19,000/- as grant
for training, librery and seminars.

(¢) Each scheme which was propos-
ed to be financed by the Asia Founda-
tion was examined on merits by the
Ministry of Education for clearance.

(d) and (e). The Asia Foundatior
has already been asked to close its
office in India.
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High Court Cases

.5662. SHRI C. K. CHAKRAPANI:
SHRI A. K. GOPALAN:
SHRI K. ANIRUDHAN:
SHRI VISHWANATHA

MENON:

"Will the Minister of HOME AF-
‘FAIRS be pleased to state:

(a) whether Government have re-
ceived suggestions from the State
“Governments for the disposal of the
<ases pending in High Courts; and

{(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
Aa) No, Sir.

.(b) Does not arise.

.Disturbances in Assam

5663. SHRI SITARAM KESRI: Will
the Minister of HOME AFFAIRS be
pleased to state:

.(a) whether it is a fact that some
foreign elements were involved in the
communal disturbances in Karimganj
in Assam in the first week of March,
1968; and

(b) if so, whether any inquiry has
been held in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
.(a) No, Sir.

(b) Does not arise,

Road Accidents in Delhi

‘5664, SHRI SITARAM KESRI: Will
the Minister- of TRANSPORT AND
SHIPPING be pleased to state:

(a) whether it is a fact that the
number of road accidents in Delhi has
increased in the last 12 months;
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(b) whether it is also a fact that
most of these accidents, are due to
rash and negligent driving as well as
violation of traffic rules; and

(c) if so, whether Government pro-
pose to strengthen the Delhi Traffic
Police Corps?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) No, Sir. The total num-
ber of road accidents, which occurred
in the Union Territory of Delhi from
1st March, 1967 to 29th February, 1968
was 7967 as against 8,400 accidents
during the period from 1st March, 1966
to 28th February, 1967.

" (b) Yes, Sir.

(¢) For more effective enforcement
of the traffic regulations, the strength
of the Traffic Police in Delhi has been
increased recently by 1 Deputy Super-
intendent of Police, 6 Inspectors, 12
Head Constables and 60 Constables.

Deployment of C.R.P. Force and
Border Security Force In
West Bengal

5665. SHRI A. K. GOPALAN:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD 1SMAIL:
SHRI GANESH GHOSH:
SHRI JYOTIRMOY BASU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Central Govern-
ment pay for the maintenance of the
Central Reserve Police force and Bor-
der Security Force in West Bengal;

(b) if so, under what circumstances
and for how long it could be done;

(¢) if so, the total cost on these
counts as incurred from the 15th Sep-
tember, 1967 and 31st January, 1868;
and

(d) whether any such Force has
been sent to Bihar or any other State?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The B.S.F. and C.R.P. are
Central forces stationed in different
parts of the country and maintained
at Central cost. Subject to availabi-
lity, contingents of the forces are
made available to State Govern-
ments for law and order duties for
whatever length of time they are re-
quired, The State Governments are
liable to reimburse the cost of such
contingents. At the request of Bihar
and West Bengal Governments con-
tingents of CRP and BSF were made
available in recent months.

Arrests under Preventive Detention
Act in Jammu and Kashmir

5666. SHRI A. K. GOPALAN;
SHRI K. M. ABRAHAM:
SHRI VISWANATHA

MENON:
SHRI UMANATH:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number of persons de-
tained under the Preventive Detention
Act in Jammu and Kashmir;

(b) whether it is a fact that a large
number of them have been detained
for trade union activities; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE
MINIJSTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). The J & K Government
have intimated that 185 persons are in
detention under the Preventive Deten-
tion Act and no one has been detained
for trade union activities

Naga Camps in Ukhrul

5667. SHRI O. P. TYAGI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:
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(a) whether it is a fact that the:
Naga hostiles have established new
military camps in Ukhrul area and are-
making hectic preparations for an:.
attack; and

(b) if so, the steps taken by Gov-
ernment to check the activities of
Naga hostiles?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI VIDYA CHARAN SHUKLA):
(a) There is no such information.

(b) Security Forces continue to be
alert and vigilant about the activitier:
of Naga hostiles.

Indian Judicial Service

5668. SHRI O. P. TYAGI: Will the:
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether there is a proposal to-
form a cadre known as Indian Judi-
cial Service on the lines similar to that
of the Indian Administrative Service-
and Indian Police Service; and

(b) if so, the steps being taken to-
form the said service and when it is.
likely to come into being?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS-
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir.

(b) State Governments are being.
consulted in the matter. A decision.
will be taken after replies from all’
State Governments have been receiv-
ed.

it fafy

5669. st WYo No wm{t : w\ar
frr @1 @ T W oI owGT
fs:

(%) @1 7w # faar o™
1 wfemgat B 3fez # @ go ek
I afewr & fag fedt wnfyr &



739 Written Answers

gadg il qor wEsn F wfefe
T fafy & Qe W
e froqEfs AW A%

(wr) afz adi, @ =% w1 FTOU
g7

frr swem ¥ wvm AW (o
qEE W v (F) AT (9@).
areer Y foredrrdr qaw: Trew AT
Y

e § qifeeart awewt g
‘a7’ gfaw wdm ax mTeRw

5671. Y THMQE AN
T LW HAT T FATH FT FAH
5

(F) mragg a9 2 fF 1965 %
WTE-9TF §99 & T 35 qrfeeary
THART A FTET F qEEA AT A
‘g’ g 2w g7 smERT w
fear ar;

(@) "ragWaad e
19 suffgt &Y freee #x faam
TaTar WX 16 sET H w7 AT
T qar qr;

() mraeEwd fraed R
sfiy oF FT 79T EHIT WEAGE
F ®Y F FEHR gETT FAT A 2
A 1Eg

(%) afegr, dv3w DT T
19 &+ Y 77 safsqay ¥ fasg ¥av
FrIATE FY e @ 7

AW AT ¥ T A/ (s
fawr wow ) (F) W oE,
| |

MARCH 29, 1968 Written Answers 740

(&) s (7). a7y T FWR
R Y ghaferd 5 19 mfe
fremme fied 1% & aav 97 o AwEN
TN Y A g F 97w o
< fegr 9r 1 A1 A s Dy
e w1 o g A T g fear
gHF X aafra f owe Faaw
I E 1

(w) gu=T uwfaa ® @ @
oY qET & AT 9ew X @ QY
JTAY |

o qudE FregATd

5672. *Y TwTEATT WA ;AT
TE-FTd FAY Tg TAT A FAT HGT 6 -

(%) 7a7 ag @9 & 5 Syardr 9
qadF  Avgaredl A dfyq AT F
qa o fafom wgmwr amw S
qeqr FATE ¥ W IIT EqT Wi wIW
FT ITFT F FANT 2,500 AT WA
qgrd 4t § amifsa g0 § v afwy
w7 ¥ Treg fadndt Frdarfeat wwat &
&

(@) Frag iras & fr T E e,
IT dar &, qarer wifew wfaEi w7y
gTerQ wfasifedl wi Tgarfeai &
freg wewmT @ §; W

(m) afz g, & v Tghrend
gt & fog WA g I
o JF T IAAT W EE 7

TE-w dAem W T AAr (s
fagw &) @ (F) A (@),
mgafr g 7 afaw ¥ & aww
fafm wgrawT ATHE oF AT €05
gaETmar 2| fafom ET e 1958 %
frga 2 A o aTeqaTdy & (AT-
ardt) F wwra & &1 BT o wae A
A€ AT F21$ F 7T T 4 A7 5 A9
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¥ gg AT W 8 ST FT QTS q4qT
frfomt ok swfferd & i Ao
Hfaafar & g€ @eal & wal ey
Frga i g oW F wfeEr
Y A ¥ g F A9 Y "
(wodY) v awafa qea 7 afafafiat
Fraacfr &1 IET H IAaD q@r
grao daw far ¥ fofqT weraar
F1qF wrET IAE TR AR Forfeomi Ay
aRfrg SME F FE AT A9 ATE
& 7 ST 9T F9T FA F T
IHGTT AT @ 2 | 3HF afory waww
€ AT T AT FTEATE |

() fafumir sgaedqr saw @q
#F fag S ATERE g JEAw
wEaeeY aar g7 9917 Ry g § 1 faf-
At #Y arefaw  wriyw farwwat ¥
fraroor v g% y{fT avaed) faad
B g FT F fAU WY FrdaTEy #T oS
w|r &

ware & el § fg=dt w1 agrar A

5673 oft TaramTe At ;. Far
far g og @R F1 FUFEGT F

() amag 79 & f& waw
AR F A ARIT oA &
# foew az 777 & wrw A e
& ok

(=) afzar, Mavwm # g7
sar sfafrm 27

foerr dxerm A ew oA (s
WTTEA AT WTAR) : (F) AEH T
T 9T fFT Tm wmRe o) wEA-
frer-fraal & Wi I & gqaT
I ST F FOA-RAT ©FAT § wia-
BT T AFTT R —

W (%) wRe

W (§) cafew ar wgew,
afs g afaer ¥ fawr
gar '
afex

ar

Faw fafaal

wsJ ¥ far

ST{ET-ANAT & weawia wfger-ang
Wt frenfaat #r wr (@) Fwewta
feedy o &Y et =Y & oty

(=) |T7eT TS FwT ¥ Afys
dTFoErE )

fage & @ qrEl-wyw  qfcdeen

5674. st TgEc oy e w0

afcager aay Awga JAY ag TAT AT
?Wﬁﬁ’f?:

(%) #ar 3z o= ¢ f¥ fago &
AT T -7 IfGTTAT F7T F19 T
far o7 & oformeaes w0 a9y
¥ auTdt T o g g A wAw
FFEAEHY FHICQ I AT E;

(=) 71 fagrz #9127 €W
qfQirerar &1 19 g7 oW f63 13
Ffoau g fean g, =

(w) afzg, ar3m T4 7 qF
Tt FAAE A 7

afcaga wardrr A ¥ Tw-
w0 (st wewEia) @ (F) zW
qan feafy ag g Fr faefor sfsamedt
F w170y, arvd -wwe af et &1 famfor-
FA N AN T I ZE a7 AT 1966~
67 % quf &ft a7 @ gy ar, AT ET
AT TE | THRETAWTT AT AT I9QY-
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frar o< ot srwm qwr, S ofefaw
afcfeafadt & F1or gt ate ¥ swaga
TG FY A GFY | G I Y TS wEAY
o+ USHL A G & warg Fy o
WE TG F wiaF Iqaw wq § saaga
1 T wFdY § 1 & gwrT afgieET
¥ et saafat & fRafsa o<
W IAE 9¥ AEAT §, TEH] AT
gAAT UIW §FIX § uFfFg AT
W & 1T q97 997 9T qET-9T 7%
e FT Y FIFAY |

(') =X (7). fagme aFiT &
of @t #1 qgr-awva e qu ey
Iy aT F fear g araAt ¥ fafag
R F 71 ofcoraT & iR F14 &
#a 1 @ifaq $7 I 7 qed1a &)
ag '7 A fFar s ff o a7 F7
faat gt s s 7 Y A AT qE
ME-JTF JET LT FTATAS & A1qF
R
Seniority Lists of Section Officers and

Ass{stants

5675. SHRI RAGHUVIR SINGH
SHASTRI: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) when the uptodate seniority
list of Section Officers and Assistants
wag issued last time by the Ministry
of Home Affairs; and

(b) what steps are proposed to be
taken to ensure that the uptodate
seniority lists are issued every year?

THE MINISTER OF STATE IN THE
MINSTRY OF HOME AFFAIRS (SHRI

VIDYA CHARAN SHUKLA): (a) The .

last seniority list for section Officers
and Assistants was issued by the
Ministry of Home Affairs in October,
o062

.

(b) The grades of Section Officer
and Assistant were gdecentralized with
effect from 1st October 1962, when
the regulation of seniority and pre-
paration of gradation lists of officers
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of the decentralized grades was made
the responsibility of the cadre autho-
rities.

Under Secretaries to the Government
of India

5676. SHRI RAGHUVIR SINGH
SHASTRI: Wil] the Minister of HOME
AFFAIRS be pleased to state:

(a) the proportion in which the va-
rious posts of Under Secretaries are
manned by officers of (i) I.A.S, (ii)
Central Services Class I and (iii) Sec-
tion Officers of C.S.S.;

(b) the number of Section Officers:
who have been working continuously
as such for more then 15 years and
the tota] number of Section Officers in
the various Departments of the Gov-
ernment of India,

(c) whether Government are aware
that a large number of Section Officers
do not have any chance to promotion
in spite of their vast experience of
more than 15 years; and

(d) the steps Government propose
to take to remove the stagnation in
the Section Officers’ Cadre?

-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) There is no fixeq proportion for
filling the posts of Under secretaries
from various Services. The number
of officers of various services holding
posts of Under Secretary (excluding
IFS officers serving in External Affairs
Ministry) as on 1-3-1868 is as follows:

(i) LAS. 23
(ii) Central Services
Class 1 88
(iii) Section Officers
of CS.S. 310
(b) Total number of Section

Officers is 2095. The information in
regard to Section Officers who have
rendered more than 15 years servioe
in the grade is not readily availahle
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(¢) The extent of lack of chances
of promotion will be known after the
Information referred to in (b) above
i9 collected from all cadres.

(d) Does not arise.

famramam o

5677. Wt aary fag gnag
7 afcagA aar Araga WA 7g 71
Y paT w30 fa

(%) T ag v & f& faamar-
qOA T9T A a9 Sl R oAt
AT FT qAEGT FAINGHTF T I F
FIW FfEewt ¥ Fa1¢ DT At
gt & fratt & arar e & Aowfa-
fo7 saq sETORATE; A

(@) afzgr, arggartd =i
T AT FT T 7

afeag aar AT WA (T
o ¥ o WMo dqVo TA) : (%) AR
(®). wywAm wafm mwET At
o  Faffeear Al F afaa T
% fagts & oy famramisg v Y

gfarat ¥

faumarra Ty a7 Farfesat & aftsr
e A T AT WA E 77 2T o
1500 % F1 AT afr & w7 grer
AT &7 gT A § | G ATH
fasrgw " Nawas & 2 w8 frrag
wrea 7 gE ) 3w waw Farfeean
* f“il’ﬂ Y afsr arg Tt & SEEy
HU-I5T ANYHTT TE AR AT TR
TeT ot ga7 § gt arg A g-35TE
® AT aifae 947§ IqET @AAr
W I F AT G&T 3000 27 T T
W 3fer &, ¥3 afcata qar g ey
AR

38 (Ai) LSD—+4

R wgren W qp-wnd AR &
Tt

5678. st gwaw fay gy :
w1 E-w AT qg O P
w3 fe

(%) =1 W wogeat g & F
I fax & A

(w) afz zr, v aradra &1 sk
T d ?

TE-wTd wAww v WA (st
forer wwr gew) : (F) g

(q) Aa wogeat A 777 i oo
FIENT AT F FH F TT F GIATL
WIT AR arfFeaty At &1 fgT sare
WY §gq , ¥ v qAEqT T AW
a0 =ifgd | qg "y o ¥ IF wgw
fe wrq-FTefic wiwm w7 wiawr
T 8, TEX qIfFeaTy T FE @A
Y Y wwar, 3@ areTfanar w1 sa™ F
@A aglas e |

wwle arfgea

5679. st WiwTT T FCAT WY
TE-¥Td JAT a7 TN AT FA KA R

(%) =am aTHT A qATT & Wi
A are “mrong F ararfgs afa-
&l F wvar # gfe ¥ o
&

(=) warag 7= fFeer, -
oE & ey ¥ 49T gx gFay
T ¥ A IFRX A FF afasd asf
g =

() afz gt A g7 wvda afx-
wTol F TFWAT FY AFT & 77 q@r
w7 397 T4 FA w7y ?
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qr-wrd wwrew ¥ Tow war (sh
forer woot qew) : (F) S wRAW
g A foed wfwsr @a § ofast
srifr Qeft & o sefawrfat
N ofaF ¥ TQAF 5 F oq@Ar F@
9T T AH H SN weew avny ¥
o arfes & s s WK
FvE ¥ faeg FA FEAE F@
& maw fag &1 wow ww ¥ gfea
frmr @ & ofas1 & wvoes & fasg
16 ey samaTed ¥ frafraa a3 €1

(&) g==7 uafaq Ay v <@ g T4
YT TS & GWT S 9T TG &Y ATTAY |

() @i ST FE T@T &/
5 AF F qIAEAY § qO e
FFTOAT F Iere, fofr T e
N T F ol FTO FEE F@ w7
oo fear w0 oF deawrd
frlas AT WL Tve & fi (8 me)
fada® 1967 S Wiy zve qfgan
F AT SUAHT HT AT AFTIAAL
¥ frger & fod awaa &3an § T raweT
FFWAT F1 I FE *F HEF TR
@Y ®Y 2AT § waw F fammE
g

felt & geame foon @ g adiw
qroaT

5680. sft Wi &t &7AT ¢ FAT
frarr g gz aaR AT g A

(%) 7 ages § & Toeam
@ A fgdt § Sseax fimr 3 &
foag o &: afiy dieET W §

(&) afzgr, ar af s1E AT
, ux

(7) 57 ox e =@ @ W
Ll
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fiwr sxem & ow wh (st
at fag) : (F) TaTaE wwmE @
AT ¥ AT A gAT R
(=) sk (7). s aff 9&aT &

Calcutta Tramway Co. Inquiry
Commission

5681. SHRI K. RAMANI:
SHRI K. M. ABRAHAM:
SHRI GANESH GHOSH:
SHRI B. K. MODAK:
SHRI JUGAL MONDAL:

Will the Minister of TRANSPORT:'
AND SHIPPING be pleased to state::

(a) whether it is a fact that the
Calcutta Tramway Inquiry Comnsission.
has termed fishy the remittance of
Rs. 9 lakhs in March, 1967, and Rs. 5:
lakhs in May to the London Office of
the Tram Company; and

(b) if so, the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE.
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI' BHAKT DAR-
SHAN): (a) and (b). The required
information is being collected fram
the Government of West Benga} and
wil] be laid on the Table of the House,.
when received.

Development of Merchant Shipping

5682, SHRI HIMATSINGKA: Will'
the Minister of TRANSPORT AND-
SHIPPING be pleaseq to state:

(a) whether the UK. has turned:
cold sholder to almost all the pro-
posals made by India and other less.
advanced countries - with regarg to
the development of their own mer-
chant marines by these developing-
countries; and :

(b) if so, the specific steps suggested
by - the -developing countries in this:
regard in the Committee on invisibles
including found by the UNCTAD I
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and what was the consensus of the
Cpmmittee and the outcome of the
discussiong in this regard?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) The question of ievelop-
ment of nationa] shipping of develop-
ing countries was dealt with in the
Fourth Committee of the UNCTAD.
The delegate of the United Kingdom,
in common with the delegates of seve-
ral other countries, did not support
the Indian suggestion, which was re-
peated by several other delegations
from developing nations, to liberalise
commercial credit facilities for pur-
chase of new and second-hand vessels
by developing countries, In the view of
the delegate of the United Kingdom,
commercial credits were regulated by
market conditions and any concessions
in this respect might complicate {rans-

saction by pushing credit terms be-

yond what was considered reasonable.

(b) The views of developing coun-
tries on this matter are incorporated
in the resolution adopted unanimously
by the Second UNCTAD, relevant ex-
tract from which are given below:

“The Conference......

Invites the governments of deve-
loped countries member States
of UNCTAD, directly or
through international and re-
gional flnancial institutions,
to give close and sympathetic
consideration to requests from
the developing countries for
assistance in connection with
the establishment or expan-
sion of national merchant
marines within the frame-
work of development plans
or policies of the developing
countries concerned;

Invites further the governments
of developed countries mem-
ber States of UNCTAD, parti-
cularly of the maritime na-
tions to consider the follow-
ing proposals, submittey for

750
early gction by the develop-
ing countries, and to make
k.nown the results of this con-
sideration at the pext regular
session of the Committee on
Shipping:

(i) (a) new ghips should be sold

to the developing countries on
deferred payment terms in-
volving repayment after the
delivery of the vessels jn nout
less than 10 years, with a
suitable period of grace, and
at a low rate of interest;
(b) suitable second hand ves-
sels should be sold to the de-
veloping countries on defer-
red payment terms extending
up to 8 years; and

(¢

~

(i) guarantees given by the
national financial institutions
of the developing countries
should be gccepted as ade-
quate cover for the deferred
portion of payments for ves-
sels, both new and second
hand, purchased by develop-
ing countries; and

(ii) arrangements should be made
for financing the sale of se-
cond hand ships to developing
countries on deferred terms;

(iii) that governments of develop-
ed countries and international
agencies should provide fin-
ancial support to encourage
shipbuilding  industries in
developing countries, includ-
ing the export of the products
of these industries;”

Communal Riots

5683. SHRI HIMATSINGKA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether the Prime Minister met
an All Party deputation of Members
of Parliament and discussed with
them steps to check communal riots
in the country; and
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(b) if so, which parties were re
presented in the deputation, the speci-
fic suggestions made in this regard ang
Government’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Some Members of Parlia-
ment representing different parties in-
cluding Congress, CPI, CPM, SSP,
PSP and Iendependents met the Prime
Minister on 17th February, 1968. They
expressed concern at the recent wave
of communa] violence in the country
and urged Government to take firm
steps to curb such disorders. They
also suggested that the authorities
concerned should be made responsible
for taking stringent action in such
cases and Government should devise
measures for the curbing of communal
violence in cooperation with Opposi-
tion Parties.

The Prime Minister said that she
shared their concern. Government hLad
already advised the State Authorities
to deal with communal trouble firmly
in all cases. She also mentioned the
steps already initiated to reactivise the
Nationa] Integration Council in which
various political parties and other im-
portant interests would be represent-
ed.

Adaditional Planes for Airlines

5684. SHRI HIMATSINGKA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether the Indian Airlines
Corporation and the Air-India are
considering the question of augment-
ing their fleet by additions of planes
like Douglas DC-9 and Boeing 737;

(b) if so, the nature of the decisions,
if any, taken in this regard;

(c) the estimated
volved; and

expenditure in-

(d) the gmount set agpart for aug-
mentation of the fleets of these Cor-
porations during 1968-69?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). Air-India:
Air-India have already placed an
order for one Boeing 707-320C aircraft
at an estimated cost of Rs. 7.69 crores.

‘They are currently negotiating loans

for the purchase of two Boeing 7478
(Jumbo Jets) at an estimated cost
of Rs. 48.20 crores. The anticipated
provision for these during 1968-69 is
Rs. 7.55 crores.

Indian Airlines:

The question of purchasing aircraft
of bigger capacity is being examined
by the Corporation. The anticipated
provision in this regard guring 1968-
69 is Rs. 0.90 crores.

Central Vigilance Commi:sion

5685. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have been
receiving periodical reports and action
proposed by the Central Vigilance
Commission; and

(b) if so, the results achieved after
the establishment of the Central Vigil-
ance Commission in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The Central vVigilance
Commission has submitted three an-
nual reports for the years 1964-65,
1965-66 and 1966-87 which have heen
placed before Parliament. The Com-
mission has been useful in dealing
with cases of corruption gnd in check-
ing corruption.

Treatment of South Indian Officers In
North Indian States

5686. SHRI K. LAKKAPPA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether any complaints Hf ill-
treatment of South Indian officers of
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all ranks working in the North Indian
States have come to the notice of
Government; and

(b) it so, the steps taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

“Naxalbari” in Andhra Pradesh-Orissa
Border

5687. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether jt is a fact that the
Left Communists are trying to create
& “Naxalbari” on the Orissa-Andhra
Pradesh border;

(b) if so, the details thereof; and
(c) Governments reaction in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). 'The Government of
Andhra Pradesh and Orissa have re-
ported that certain elements of CPM
have recently been inciting the Giri-
jens in the Srikakulam district Agency
area bordering Orissa anq in parts of
Ganjam (district bordering Andhra
Pradesh, to commit ijllega]l acts like
looting.

(c) Adequate measures have been
taken by the Governments of Andhra
Pradesh and Orissa to curb the unlaw-
ful activities and maintain law and
order in the area. Necessary action
is also being taken simultaneously to
redress genuine economic grievances
of the Girijans and gettle their land
disputes,
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Ban on Processions in Nadia District

5688. SHRI BHOGENDRA JHA:
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is g fact that a ban
on meetings and processions has been
imposed in Krishnagar, Chalsar, Nab-
adevip, Shantipur and Ranaghat towns
of Nadia distriet of West Benga] fol-
lowing police firing on students on
the 27th February, 1968 near Kalyani
resulting in the death of and injury
to students and

(b) if so, the reasons therefore?

THE MINISTER OF STATE IN-THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). In order to prevent the
spread of tension in other areas of
Nadia district consequent upon the
police firing at Jaguli, Police Station
Haringhata, orders under Section 144
Cr. P.C. were promulgated within the
municipal towns of Krishnagar, Naba-
wip, Ranaghat, santipur and Chakdaha
on 27th February, 1968. The orders
were withdrawn on 29th February,
1868, when the tension subsided.

Nationa] Metallurgical Laboratory
Employees AsSOciation

5689. SHRI BHOGENDRA JHA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that the
National Metallurgical Laboratory Em-
ployees’ Association, Jamshedpur, &
registered Association, submitted a
charter of demands to the scientist-in-
charge, National Metallurgical Labo-
rstory in August, 1967; and

(b) if so, the action taken by
Government in that regard?
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THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) The N.M.L. Employees’ Asso-
siation has not been recognised by
the Council of Scientific and Industrial
Research since it does not conform
to the norms laid down by the Gov-
ernment of India for recognition of
Staff Associations. However, individ-
ual cases, as and when brought to
notice by whomsoever are looked in-
to and remedial action is taken wher-
ever required.

Lateral Road Project

5690. SHRI BHOGENDRA JHA:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 1680 on the 23rd February,
1968 and state:

(a) the present position of the con-
struction of the following roads and
the time by which they are expected
to be completed;

(i) Lateral road from Bareilly to
Silliguri;

(ii) Muzaffarpur-Darbhangs link
) road; and

(iii) Sagauli-Betia link road

(b) whether Government have ex-
amined the necessity of extending the
Muazffarpur-Darbhanga link road to
Kosi Dam; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Ag already stated in rep-
ly to Unstarred Question No. 1680,
dated 23rd February, 1968, the pro-
gress of work on all these roads has
been slowed down because of financial
stringency. Completion of the works
depends on the availability of tunds.

(b) and (c). Latera] Road Project,
as sanctioned at present, does not pro-
wvide for extending the Muzaffarpur-
Dwrbhanga Link Road further e.g. to
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Kosi Dam. Due to financia] string-
ency, it had been also decided to limit
the scope of further work on this
project. The question, therefore, of
taking up this additional work did not
arise and was not considered.

VIP Lounge at Palam Airport

5691. SHRI R. S. VIDYARTHI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that VIP
Lounge at Palam Airport is still in-
complete;

(b) whether it ig also 3 fact that
economy  measures are not being
taken in expenditure while making
provision for the functioning of the
Airport itself and amounts are being
spent lavishly in decorations and fur-
nishing VIP lounge and section with
highly expensive articles such as pro-
viding raw silk panelled walls in the
bed rooms reserved for their staff and
raw silk curtaing and upholstrey there-
in, necessitating huge investment on
maintenance of necessary standards at
the expense of public funds; and

(¢) if so, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) The Reserved Lounge,
commonly known as VIP Lounge, at
Palam airport has had to be tempo-
marily shifted to another block pend-
ing additiong and alterations to the
main building. This Lounge will be
restored after the additions and alte-
rations have been completed.

(b) and (c). The reference pre-
sumably is to the Ceremonial Lounge
intended mainly for foreign dignitar-
ies. This Lounge as also some bed
rooms have been furnished and de-
corated tastefully but not lavishly,
with Indian motif. The raw silk and
other Indian fabrics have been used
to provide an Indian setting for re-
ception of foreign dignitaries, and
have been much appreciated.
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‘Engineers seat abroad

'5692. SHRI R. 5. VIDYARTHI: Will
the Minister of EDUCATION be pleas-
ad to state:

(a) the number of engineerg sent
abroad for higher studies during the
Imst 10 years from different engineer-
ing institutions separately;

(b) the names of those who never
‘returned and the expenditure from
the public exchequer on their studies
‘separately; and

(c) the reasons for their remaining
dn foreign countries in each case and
the action taken by Government to
get them back?

“THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
‘The required information is not avail-
able and it will need references to
‘pumerous institutions in the country
ito  compile the information. The
work involved is considerable and it
-will take quite some time. The Hon-
.ourable Member may like to consider
whether it is worthwhile undertaking
‘this study which will require a great
deal of effort and expenditure from
‘public funds.

‘SBaxvey Report of Applied Manpower
Research

5693. SHRI R. S. VIDYARTHI: Will
‘the Minister of HOME AFFAIRS be

-pleased to state:

(a) whether Government have re-
celved the survey report on the Gra-
duates of Indian Institutes of Techno-
1logy in India and Abroad made by
the Institute of Applied Manpower
Research; and

(b) if so, whether a copy of the
seport will be laid on the Table?

THE DEPUTY MINISTER IN THE

MINISTRY OF HOME AFFAIRS
(SHRI K. S. RAMASWAMY): (a)
Yes, Sir.

(b) No, Sir. Coples of the reporf
bave been made availeble to the
tibrery of the Lok Sebha.

Fere sk ¥ qUSy Jeaw i weet
wifesr ’
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Science Talent Search Examination

5697. SHRI B. N. KUREEL: Will
the Minister of EDUCATION be
pleased to state:

(a) whether Government hold
Science Talent Search Examination
every year;
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(b) it so, the number of students
who took part in the said Examination
in 1968 and the number to be select-
ed; .

(¢) whether there is any reserva-
tion for the Scheduled Castes and
the Scheduled Tribes Students; and

(d) the facilities given to the-

selected candidates?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.
The examination is conducted by the
National Council of Educational Re-
search & Training.

(b) 7689, and 350, respectively.

(¢) No, Sir.

(d) (i) Scholarship of Rs. 100|- per

month and book award of Rs. 100]-
per year for the B.Sc. degree course,

(ii) Scholarship of Rs. 250]- per
month and book award of Rs. 250)-
per year for the M.Sc. course.

(iii) Scholarship of Rs. 350|- per-
month and book award of Rs. 500{-
per year for the Ph.D. degree.

In addition, reimbursement of tui-
tion fee at all stages: Rs. 15|- per
month at the B.Sc. stage, Rs. 18|- at
the M.Sc. stage and Rs. 20|- at the:
Ph.D. stage is also allowed.

ITT WA w1 FAwar famea

5698. St WIWE KT : FT [E-
T 7 7 aA F A F 5

(%) 3wt ¥ 31 femwa<, 1967
% # wafy ¥ IUT MRT F qEgEM
fwem o TeOiEE A1 AU
qfaq wfawfa ¥ faeg W &
fray oA #Y AW W AE §

(=) =% v qr 7 sferwEy -
F a9 AR qeAw w1 §

(7) TR ¥ & foa
s A ¢ ; AR '



761. Written Answers
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Chandigarh Advisory Committee

5700. SHRI SHRI CHAND GOEL:
Will the Minister of HOME AFFAIRS
be pleased to state the composition
and functions of the Chandigarh Ad-
visory Committee?
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.THE MNISTER OF ., STATE. IN.
THE MINISTRY OF HOME AFFAIRS.
(SHRI VIDYA CHARAN SHUKLA):
The composition of the Advisory
Committee for the Union Terntory of
Chandigarh to be associated with the
Minister of Home Affairs will be as-.
under:—

(i) Member of Parliament re-
presenting Chandigarh; )

(ii) the Chief Commissioner of .
Chandigarh;

(iii) the Vice-Chancellor of the
University of Punjab;

(iv) Shri Lachman Singh;

(v) Shri Suraj Mal;

Functions. The Advisory Com-
mittee shall be consulted in regard
to:—

(i) general question of policy re-
lating to the administration of
the territory in the State Field;

(i) All legislative proposals
concerning the territory in re-
gard to matters in the State List
including proposals to extend any
State Acts to the territory;

(iii) such matters relating to
the annual financial statement of
the Union in so far as it concerns
the territory and such other fin-
ancial questions as may be speci-
fled in rules prescribed by the
President;

(iv) any other matter on which
it may be considered necessary
or desirable by the Minister of
Home Affairs that the Advisory
Committee should be consulted.

Note:—It is proposed to nominate two
more non-official members from
Chandigarh on the Advisory Commit-
tee.

Merit Scholarships in Punjab and
Haryang

5701. SHRI SHRI CHAND GOFL:
Will the Minigter of EDUCATION be
pleased to state:
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(a) the number of merit scholar-
-shipg which were awarded by
-Government to the State of Punjab

befare the reorganisation of  the
.State; and
(b) how those scholarships have

been distributed to the States of
Punjab, Haryana, Himachal Pradesh
.and the Union Territory of Chandi-
.garh?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
-SHER SINGH): (a) In 1966-67, 377
awards were allocateq to the State
-of Punjab and 28 awards to Himacnal
Pradesh under the National Scholar-
ships Scheme.

(b) Awardg are distributed to the
.States|Union Territories in proportion
to their population. Within a State,
‘however, attention is paid to  the
different main streams of education
-at School leaving and first degree and
eccordingly the actual number of
‘scholarships is based on the number
-of students appearing in the respec-
tive examinations held in the year
preceding the year of award. On the
basis of the above principle, the fol-
lowing allocation of awards was made
for Punjab, Haryana, Himachal Pra-
desh and Chandigarh in 1967-68:—

Share of awards to be given on the basis of :

MARCH 29, 1968 Written Answers

Name of State/ School The first
Union Territory leaving Degree
Examina- Examina-
tions tions
Punjab . . 125 63
Haryana . 85 5
Himachal Pradesh . 32 15
<Chandigarh . . 8 23
weg AW ¥ O aF K ek
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Modern Hotely

5704, SHRI MADHU LIMAYE: Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to refer
to the reply given to Unstarred
Question No. 3283-D on the 6th
December, 1967 regarding Modern
hotels and state the additional amount
paid by the Tatas for promotions re-
gervations and other changes for
technical assistance in

with the egresment between the .

Indian Hotels I4d. (Tatms) end the
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Intercontinental Hotels Corporation
(IHC) of USA.?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA
RAN SINGH): The collaboratia
agreement between Indian Hotels Co.
Ltd. (Tatas) and International
Hotel Corporation (IHC) of US.A.
provides that the latter will receive
a payment of $ 20,000 for the preli-
minary survey, and $1,70,000 for
technical services. On completion of
the project, IHC will receive for
each year during the term of the
agreement, an amount equal to 3 per
cent of all income received annually
from the operation of the hotel, for
promotion and sales of the hotel's
promotion and sales of the hotel’s
accommodation and booking reserva-

Free Passes for Air Travel

5705. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the family members cf
any category of employees of Air
India and Indian Airlines are entitled
to free passes for air travel; and

(b) if so, the rules for issue of such
free passes?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) Yes, Sir.

(b) The main features of the
scheme for the grant of free passes
to the employeeg of the two Air Cor-
porations are as under:

(1) The maximum number of
free admissible to an
employee is two during a year.

(2) These passages are trans-
ferable to the members of the
employee’y family. In the case
of Air-India, family meang spouse
children and wholly dependent
parents and such other relatives
whom the General Manager may
in each individua} case, include
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on compassionate grounds. In
the case of Indian Airlines, family
means the employee’s spouse, de-
pendent childre, and dependent
parents.

(8) The passages cannot be
‘claimed as & matter of right.

(4) The passages can be avail-
ed of subject to load and space
being available in the aircraft
after all the revenue traffic is
accommodated.

(5) The passages are admissible
on the routes and services operat-
ed by the Corporation.

Development of Places of Tourist
Interest

5706. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

.a) the total expenditure incurred
by Government in developing places
of tourist interest in the International
“Tourist year in 1967; and

(b) the broad details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) During the finan-
cial year 1967-68, which by and large
coincides  with the International
Tourist Year 1867, an expenditure of
Rs. 28.92 lakhs is likely to be incur-
red on schemes for developing places
of tourist interest.

(b) A statement giving broag de-
tails of this expenditure is laid on
the Table of the House. [Placed in
Library. See No. LT-662/68].

Burning of National Flag

5707. SHRI SRADHAKAR SUPA-
KAR: Will the Minister of HOME
AFFAIRS be pleased to state how
many cases of burning of national
-flags were reported for prosecution by
‘the police in the country during the
language egitation?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIXS
(SHRI VIDYA CHARAN SHUKLA):
The information is ibeing collected
from the State Governments.

Printing Presses Owned by Policical
Parties

5708. SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the names of printing presses
owned by Indian politica] parties that
print journals, weeklies, reviews, re-
ports and other materials of foreign
Embassies and Consulates in India;

(b) the incomes drawn annually by
such printing presses for printing
materials of such foreign Embassies
and Consulates: and

(c) whether Government propose
to stop such financial collaboration
between Indian political party or
parties and foreign Embassies and
Consulates in India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (¢). The information is being
collected and will be laid on the
Table of the House.

afre  aRew
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Tourist Traffic

5711. SHRI PREM CHAND VERMA;
Will the Minister of TOURISM AND
CIVIL AVIATION be peased to
state:

(a) whether Government have un-
dertaken funy survey to determine
the extent of tourist traffic in the
country in the next two years;

(b) if so, the details thereof;

(c¢) whether an assessment of acco-
mmodation available at present and
to become available in the next two
years has also been made and if so,
the details thereof; and

(d) whether any classification of
hotels has been made and if so, the
detailg thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b). Although
no survey has been undertaken so far
to determine the extent of tourist
traffic to this country in the next
two years, estimates based on tourist
arrival figures in previous years, in-
dicate that there will be at least
2,00,000 tourist arriva's in 1968, and
2,30,000 tourist arrivals in 1968.

(c) At present there are 221 hotels
in the country with g bed capacity of
16,426 which have been approved as
qualifying for the one star inter-
national rating and above. Of these,
hotels in the 3, 4 & 5 star categories
which are considered suitable  for
foreign tourists, offer g bed capacity
of about 7000. Within the next two
years, projects planned or under con-
struction in both public and private
sectorg are expected to add 2700 beds.
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A survey of the accommodation re-
quirements at tourist centres by the
end of March 1974 is being under-
taken by @ committee set up by the
Gavernment und every effort will be
made to create conditions which will
ensure that the accommodation gap,
wherever it is found to exist, is filled
up.

Written Answers

(d) Yes, Sir. The Hotel Classifica-
tior, Committee set up by the Gov-
ernment which submitted its report
in 1963 classified 186 hotels according
to the internationally accepted star
system ranging from the 5 star cate-
gory for luxury hotels, down to the
one star category which offers ade-
quoate standards of comfort and clean-
liness as follows:

Category No. of hotels
Five Star Hotels 7
Four Sla; Hotels 12
Three Star Hotels . 26
Two Star Hotels 71
One Star Hotels . . . 70

The Government has recently ap-
pointed a new Committee to review
the classification of hotels done by
the previous body and to classify such
hotels as have come up since that
time,

Import of Batteries by LA.C.

5712, SHRI BHAGABANDAS:
SHRI MOHAMMED ISMAIL:
SHRI GANESH GHOSH:
SHRI B. K. MODAK:

SHRI JYOTIRMOY BASU:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) the number of batteries import-
ed by the LA.C. from abroad (includ-
ing those for Caravelle use);

(b) the average life and cost of
such batteries;
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(c) what happens to such buatteries
after their life is over;

(d) whether any process for recon-
ditioning them has been evolved; and

(e) if so0, the details thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): (a) and (b). The
number of batteries cells imported
during the period 1-1-1965 to 31-12-
1967 are as follows:—

Type Quantity Value (Rs.)
Gould Batteries D 88 25 5,436
Saft Batteries 8  13,059'52.
Saft Cells . 20 2,882-40
Dagenite EDC/R
Batteries . 50  25,663°94
EDC/R Cells . 300 1,73,591-CO-

There is no definite stipulated life
period for an wircraft battery. The
serviceability of the battery is deter-
mined by subjecting it to capacity
tests at specified intervals.

(c) Gould and Dagenite batteries
are used on the ground when they are
foung below standard for use in fair-
craft. When they are unsuitable for
even ground equipment, they are dis-
posed of as scrap.

Saft batteries used on Caravelle
aircraft wre not scrapped as a whole
put individual cells when they fall
below the specified standard, are
replaced by new cells.

(d) and (e). Used re-built batteries
cannot be used on aircraft, as bat-
tery failure cen cause total power
failure, thereby endangering the safe-
ty of the aircraft and the lives of
the passengers and crew. These re-
built batteries were tried out for use-
on ground equipment but their per—
formance was very unsatisfactory.
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Hindi Teachers Training College

5713. SHRI S. C. SAMANTA: Will
the Minister of EDUCATION be
pleased to state:

(a) the States in which Hindi
Teachers Training Colleges have not
been established upto this time;

(b) the reasons for not opening
them;

(c) whether the Hindi teachers who
acquire the teaching qualifications es
a result of training in these colleges
get full time engagements; and

(d) whether facilities are being
provided in such colleges so that the
teachers being trained acquire the
qualifications of teaching other subjets
also in addition to their competence
of teaching Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
SHER SINGH): (a) Hindi Teachers
Training Colleges have not been set up
in the non-Hindi speaking States of
Jammu and Kashmir, Punjab and
Nagaland.

(b) Financial assistance on a 100
per cent basis for a period of five
years is given under one of the Cen-
tral Government’s schemes for propa-
gation of Hindi to non-Hindi speaking
States for establishment of Hindi
Teachers Training Colleges. Nagaland
has not taken any interest in taking
advantage of this scheme. The rea-
sons given by Jammu and Kashmir
and Punjab for not availing of the

facility under the scheme are as
follows:—
Jammu and Kashmir: The State

Government propose to give training
to the existing Urdu Teachers for
teaching Hindi, in the existing Train-
ing Colleges. The State Government
does not consider it necessary to start
a separate college for this purpose.
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Punjab: The State Government has
informed that they do not need train-
ing courses for Hindi Teachers ex-

clusively as Hindj and Punjabi is.
studied by al] students and by all
J.B.T. Teachers.

(c) Employment opportunities vary
in different States, in some States the-
employment being part-time.

(d) The facility provided in such
colleges is confined to training for-
teaching Hindi only.
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Purchase of Bulk Carriers and
Tankers

5720. SHRI A. SREEDHARAN:
SHRI KAMESHWAR
SINGH:

Will the Minijster of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government are pego-
tiating with British firms to purhase
bulk carriers ang tankers on deferred
payment basis; and

(b) if so, the broad details of the
proposal?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) No, Sir.

(b) Does not arise.
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National Highway in Andhra Pradesh

5722. SHRI V. NARASIMHA RAO:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it is a fact that as
compared to the adjoining States the
mileage of National Highways in
Andhra Pradesh is less; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) The milcage of National
Highways in Andhra Pradesh is less
than that in two of the five adjoiniug
States, viz, Madhya Pradesh and
Maharashtra, anq more than that in
the three other adjoining States, viz.
Mysore, Orissa and Madras.

(b) The basic criterion for selection
of roads for development as national
highways is national rather than re-
giona] or local. Among the criteria
teken into account are one or more
of the following:

(1) They should be the main high-
ways running through the
length and breadth of the
country;

(2) They should connect foreign
highways;

(3) They should connect capitals
of States;

(4) They should connect major
i ports and centres of indus-
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trail, commercial and tourist
importance; and

(5) They should meet the strategic
requirements of the country.

In addition, emphasis is given to eco-
nomic considerations also.

The existing National Highways in
the various States have been, broadly
speaking, seicted on the considera-
tions set out above.

National Highway No. 5

5723. SHRI V. NARASIMHA RAO:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state
the estimate and period likely to be
taken to complete the double-Yane on
Calcutta-Madrag National Highway
Road No. 57

‘THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): The widening of the balance
length of 649 miles of single lane car-
riageway on National Highway No. 5
to double-lane js estimated !o cost
over Rs. 11,5 crores.

Work costing Rs. 73.80 lakhs, on
a total length of 90 miles, are in pro-
gress and are expected to be complet-
ed in phases within a period of about
twe years.

The need for widening the single
lane carriageway to double-lane on
th» remaining stretches of the WNa-
tional Highway will be examined after
the Fourth Plan has been finalised.
The commencement and completion
will depend upon the allocation and
the resources available for such works

Kidnapplnx Cases in Delhi

5724. SHRI M. L. SONDHI: Will the
Minister of HOME A¥FFAIRS be
pleased to state:

(a) whether it is a fact that many
cases of kidnapping of girls and
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childern in New Delhi area have re-
mained untraced during the last 2
years;

(b) if so, the number thereof; and

(c) the number of cases in which
the culprits have been apprehended
and the grils children traced and
handeq over to their guardians?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). A statement is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-664/68].

Central Schools in Delhi

5725. SHRI DEIVEEKAN:
SHRI ANBUCHEZHIAN:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the
working conditions in the two Central
School in Delhi are far from satis-
factory;

(b) whether the lady teachers arc
very often detained beyond the school
hours;

(c) whether after and before the
vacations the lady teachers are called
for days together to attend to duties
which are generally assigneq to class
IV employees; and

(d) if so, the action taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) Al-
though there is room for improvement
in both the Ramakrishna Puram and
Delhi Cantt. schools particularly re-
garding accommodation and ploy-
fields, the conditions cannot be con-
sidered to be far from satisfactory.

¢) and (c). No, Sir.
(d) Question dose not arise.
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Pakistani and Chinese Agemts in
Jamma and Kashmir State

5726. SHRI DEIVEEKAN: K
SHRI CHENGALRAYA . .
NAIDU: N
SHRI ANBUCHEZHIAN:

Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that Pakis-
tani and Chinese agents are active in
Jammu and Kashmir State;

(b) whether it is also a fact that
some arrests have bcen made recently
and it has been revealed that tnese
agents are planning to create disorder
in the State;

(c) if so, the steps taken to crush
their activities, and

(d) the number of arrests made?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). The Central Government
and the State Government gre vigilant
and keep a close watch on the acti-
vities on suspicious characters. The
pessibility of some hostile agenis re-
maining concealed for some time can-
nct be ruled out. No arrests, have
been made recently.

American Bombs Recovered in
Santipuar

5727 . SHRI CHENGALRAYA
NAIDU: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that high
explosive bombsg recovered by
Police from a place in Santipur (Nadia
district) rcently have shown that they
were American-made simulated hand
grenades;

(b) if so, whether any enquiry has
been conducted in this regard; and

(c) if s0, how these American made
bombs found way into Calcutta?
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'THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI VIDYA. CHARAN SHUKLA):

(a) to (c). In December last, two ex-
plosives reported to be “simulated
hand-grenades” of U.S. origin of the
type normally used for training pur-
poses. in the Army, were recovered
from a person. A case under the Ex-
plosive Substances Act has been re-
qistered pgainst him and is under in-
frestigation.
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Indo-Canadian Institute

8732. SHRI D. C. SHARMA: Will the
Munister of EDUCATION be pleased to
state:

(a) whether the proposal for setting
up an Indo-Canadian Institute for the
propagation of the late Shri Lal
Bahadur Shastri’'s ideals has been
deferred pending a decision on the
move for an Indo-Amerian Education-
al Foundation;

(b) if so, the decision taken dJduring
the discussion between the two Gov-
ernments on the details of the set-up
for the Indo-American foundation to
be constituted with huge PL 480
rupee funds accumulated jn this
country; and

(c) the stage at which the proposal
stands at present?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (¢).
Both proposals gre under considera-
tion of the Government of India.

On-the-Spot Study by M.Ps, of Local
Grievances of People of Jammu and
Kashmir

5733. SHRI D. C. SHARMA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether some Members of
Parliament have suggested a study on
the spot, by responsible people in-
civding Memberg of Parliament, of
local grievances of the people of
Jummu and Kashmir to brirg abuut
sympathy and imagination as well as
a sense of realism; and

(b) if so, the decision taen in the
matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): (a)
and (b). Government do not seem to
have received such a suggestion. They
wculd welome suggestions in ihis be-
half from Members of Parliament. The
Government of Jammu and Kashmir,
in consultation with the Central Gov-
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ernment, have appointed 5 Commis-
sion under the chairmansLip
of Justice P.B. Gajendragadkar, re-
tired Chief Justice of India to conduct
a comprehensive inquiry into regional
and other grivances regarding equit-
able sharing of the benefits 2 deve-
lopment and employment opportuni-
ties under the State. The Comm:ssion
will also consider generally the causes
that lead to irritations and tensions
and recommend remedia] measures.
The Commission was appointed Ly the
State Government’s order dated 6th
Ncvember, 1967, and have already
started their work.

Allocations to Indo-Canadian Institute

5734. SHRI D. C. SHARMA: Wil
the Minister of EDUCATION be
pleased to state:

(a) whether 3 sum of Rs.  lakhs
allocateq for the Shastri Indo-Cana-
dian Institute remained unutilized
during the current financia] year;

(b) if 8o, the reasons therefor; and

(c) the amount allocated for the
next financial year?

THE MINISTER OF EDUCATION
(DR. GUNA SEN): (a) Yes, Sir

(b) The proposal could not be fiu-
alised so far.

(¢) A sum of Rs. 10 lakhs haz been
proposed for budgetary purposes only.

Book Aid from Abroad

5735. SHRI SHIVA CHANDRA
JHA: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether India is receiving any
assistance in the shape of books from
abroad; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THB
MINISTRY OF EDUCATION (SHRI

SHER SINGH): (a) Yes, Sir.

(b) The Governments of UK. and
U.S.S.R. arrange make available to
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Indian students some standerd edu-
cational works from their countries at
reduced prices. The Government of
U.S.A. gsubsidise the cheap Indian
reprints of select works of U.S. authors
for students. In -addition, various
gifts of books are aleo received from
time to time.

Law for Spying

5738. SHRI SHIVA CHANDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) how many persons or Organi-
stations inside India have been
brought under the purview of law for
spying for foreign countries during the
last five years;

(b) the names of such persons or
organisationg and for which countries
they were gpying; and

(c) the steps contemplated by Gov-
ernment for eradicating such actlvi-
ties in the country?

THE MINISTER OF STATE IN
‘tHE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (c). Information is being col-
lected.

‘&

Janakpur as Tourist Centre

5737. SHRI SHIVA CHANDRA
JHA: Will the Minis‘er of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) whether Government recogbize
Janakpur as an India tourist centre;

(b) if go, the tourist facilities pro-
vided there; and

(c) the specific tourist facilities
provided by Government at the border
station Jayanagar and if none, the
reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGR): (a) to (c). Government of
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India has not provided any facllities
at Janakpur and Jayanagar.

Road Transport Operations (U.P.)

5738. SHRI BAL RAJ MADHOK:
Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether it js a fact that the
cost of tyres and other accessories of
rosd carriers has been fast increasing
over the past few years;

(b) whether it is also a fact that
Uttar Pradesh road transport opera-
tors have represented to Government
that in view of the growing cost of
maintaining road carriers they should
not be subjected to fresh levies; and

(c) if so, the reaction of Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) to (c). The information
required is being collected from the
Ministry of Industrial Developmant
and Company Affairs and the Govern-
ment of U.P. and will be laid on the
table of the House, when received.

Mine Managership Examination

5739. SHRI RAJDEO SINGH: Will
the Minister of EDUCATION be

‘pleased to state:

(a) the number of graduates and
fleld-students who have successfully
passed Mine Managership Examina-
tion up to June, 1967;

(b) the number of graduates com-
ing out annually from various mining
institutions in India;

(¢) whether Government propose to
form a central pool of mining gradu-
ates;

(d) if not, whether in the context of
bulk unemployment, Government pro-
pose to reduce the pumber of admis-
siong in the mining institutions; and
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(e) whether a Mine Engineering
Degree-holder ig considered At for
.other avenues of services and, 1f so,
the detalls thereof?

THE MINISTER OF EDUCATION
ADR. TRIGUNA SEN):
(a) Gradyates
Field-students

(for the period 1957-67)
(b) About 200.
(¢) No, Sir.

(d) Agdmissiong have already been
reduced from 290 in 1966 to 140 in
1967 for degree courses, and from 400
to 200, for diploma courses. The ques-
tion wil] be kept under review having
regard to the future requirements of
trained personnel in this sector of
-activity.

1637
821

(e) Graduates in Mining Engineer-
ing are eligible for recruitment to
Engineering Services and Engineerir:g
.Services (Electronics) through com-
petitive axaminationg held for the pur-
pose by UPSC. They are also eligible
‘to sit for the IAS and other services
-examination.

Public Libraries in Orissa

5740. SHRI gRINIBAS MISRA: Will
‘the Minister of EDUCATION be
‘pleased to state:

(a) how much central grant has
been given to public libraries in
*Orissa during 1966-67 and thereafter;
and

(b) whether Government propose to
‘libralise the terms and conditions of
such grants in cases of less advanced
‘States?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
‘SHER SINGH): (a) Rs. 2000 was
sanctioned to public Libraries in Cri-
ssa during 1068-67 and no grant has
‘been sanctioned during 1367-88

(b) No, Sir.

79¢

Orissa Government’s Complain on
Collection of Taxes by the Government
of Andhra Pradesh

5741. SHRI SRINIBAS MISRA:
SHRI S. KUNDU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
Government of Orissa have complain-
ed about the forcible colletcion of
taxes by the Andhra Government from
three villages in the District of Kora-
put and the recent attempt by the
Andhra Government to construct a
police station in that area; and

(b) if so, the steps taken by Gov-
ernment to gtop such activities?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). There is a dispute bet-
ween the Governments of Andhra
Pradesh and Orissa on the question
of jurisdiction over the Kotiya grour
of villages which according to the
Orissa Government forms part of the
Koraput district and according to the
Government of Andhra Pradesh forms
part of the Srikakulam district. There
have been complaints from each side
that the other State is exercising
jurisdiction in its territory by collect-
ing taxes, etc. The Orissa Govern-
ment had also reported at one stage
that the Andhra Pradesh Government
were taking action to construct a
police station in the Kotiya village.
The question as to which State is en-
titled to exercise jurisdiction In this
area i being examined.

Inland Water Transport in Andaman
and Nicobar Islands

5742, SHRI K. RAMANI:
SHRI P. P. ESTHOSE:

SHRI P. GOPALAN:
wil; the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether Government propose to
nationalise the inland water trans-
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port throughout the Andaman aﬁd
Nxcobar group of islands; and

(b) if so,
done?

when it is jikely to be

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K. R. V.
RAO): (a) and (b). Presumably the
Hoen'ble member is referring to inter-
island services in the Andaman and
Nicobar group of islands. There is no
such proposal under consideration of
the Government.

Travel from Car Nicobar to
Nancowary

5743. SHR] K. RAMANI:
SHRI P. GOPALAN:
SHRI NAMBIAR:
SHRI K. M. ABRAHAM:

Will the Minister of HOME AF-
FAIRS. be pleased to state:

(a) whether it is a fact that for
travelling from Car Nicobar to Nan-
cowary group of Islands, a separate
pass is required;

(b) if go, whether it is a fact that
both the group of islands are govarn-
ed by the same tribal rules and
regulations;

(c) whether Government propose to
abolish thig pass system; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE N THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). In terms of Section 7
of Andaman ang Nicobar Islands
(Protection of Aborigina] Tribes) Re-
gulution, 1956, no person other than a
member of an aboriginal tribe zan en-
ter any reserved area in the Islands
unless he is in possession of a valid
pass granted under the said Regula-
tion, Such a pass is valid only for
entry into the grea or areas spectfical-
1y mentiuned therein. If a person
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who has obtained a pass. for enfry. into:
a particular area wants to go ‘to ano~
ther area, not mentioned in the pass,
he will have to obtain another pass.
for the purpose. C

(c) and (d). As the restriction has
been imposed to protect tribal inte-
rests it ig not proposed to abolish the
system.

Lathi Charge in Scaldah

5744, SHRI P. P. ESTHOSE:
SHRI BHAGABAN DAS:
SHRI MOHAMMAD iSMAIL:
SHRI B. K. MODAK:

Will the Minister of
AFFAIRS be pleased to state:

(a) whether it is a fact that the
police made lathi charge on students
near Sealdah railway station, Calcutta
on the 25th February, 1968; and

HOMR

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME A} FAIRS
(SHRI VIDYA CHARAN SIIUKI-A):
(a) and (b). The West Bengal Govern-
ment have reported that on 24th
February, 1968, 6 persons were hand-
ed over to the Railway Police for
ticketless travelling by the Railway
statf at Sealdah Railway Station. One
of the persons arrested was a student.
Soon after a mob of about 200 stu-
dents of local college entered the
Railway office demanding the uncon-
ditional release of the arrested stu-
dent. As the mob damaged ihe pro-
perty in the office, the police resorted
to a mild lathi charge to disperse the
mob.

Class IV Staff

5745. SHRI P. RAMAMURTT:
SHRI B. K. MODAK:
SHRI VISWANATHA

MENON: -
SHRI NAMBIAR:
SHRI K. M. ABRAHAM:

Will the Minister of -HOME AF-
FAIRS be pleased to- refer -to the
reply given to Unstarred Questionr
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No. 844 on the 16th February, 1968 and
state:

; (a), whether Government have con-
gidered the question of promotior of
Class IV Government servants who
have put in 15 years of services; and

(b) if so, the decision taken there-
on?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The matter is under
consideration.

Delhi University Employees

8746. SHRI VISWANATHA
MENON:
SHRI K. ANIRUDHAN:
SHRI P. RAMAMURTI:
SHRIMATI SUSEELA
GOPALAN:

Will the Minister of EDUCATION
be pleased to state:

(a) the progress made by Com-
mittee appointed by the Delai Uri-
versity authorities to look into the
grievances of the employees;

(b) when the report is likely to be
submitted;

(c) whether any time limit has
been fixed for submitting the report;
and

(d) if not, the reasons therefor?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (d).
The Committee appointed by the
University for the purpose will func-
tion as a Standing Committee for
speedy disposal of the grievances of
its employees and, whenever neces-
sary, it will submit its recommenda-
tions to the Executive Council of the
University. The Unijversity authori-
ties have, however, already taken
action on some of the grievances
brought to their notice.
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Service Centres in N.CER.T.

5749. SHRI J. H. PATEL: Will the
Minister of EDUCATION be pleased
to state:

(a) whether any assessment has
been made on the working of Exten-
sion Service Centres in National
Council of Educational Research gnd
Training; and

(b) if so, the findings thereof?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a). Yes, Sir.
Assessment was made twice: in
1958-59 and 1964-66.

(b) The main findings are that the

Extension Services Centres are poten-
tial instruments for the improvement
of education, have developed ex-
tension techniques and programmes
and created an awareness of educa-
tional problems and their possible
- solutions. For maximising the results
-of the programmes, the Assessment
Teams made various recommenda-
tions, like greater involvement of
State Educational Inspectorates and
School administration, development of
instructtonel materials.
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Basic Education

5750. SHRI J. H, PATEL: Will the
Minister of EDUCATION be pleased
to state:

(a) whether it js a fact that the
Department of Basic Education of
the Central Government has been dis-
solved; and

(b) what is the latest policy of the
Government on basic education?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
There has been no separate Depart-
ment of Basic Education in the Cen-
tral Government as such. The work
relating to schemes of Basic Edu-
cation has been dealt with among
other items by one of the Divisions
of the Ministry of Education,

(b) There has been no recent
change in the Central Government’s
policy towards Basic Education.
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Withdrawal of Dakota Planes from
Calcutta-Imphal Flight

§5753. SHRI M. MEGHACHANDRA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether the Indian Airlines
Corporation is contemplating the
withdrawal of the Dakota planes
from Calcutta-Imphal Flight (Fiight
No. 255) to be replaced by more up-to-
date and larger planes; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION: (DR.
KARAN SINGH): (a) Yes, Sir. The
Dakota is proposed to be repliced by
a Friendship or an Avro aircraft as
soon as the runway is ready to re-
ceive such an aircraft.

(b) Does not arise.
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Non-Govemment Collexe Tea.chers in
Manipur

5754, SHRI M. MEGHACHANDRA:
Wil the Minister of EDUCATION be
pleased to state:

(a) whether non-Government col-
lege teachers of Manipur have sent
urgent request to Government for
sanction of pay revision, demanding
the fulfilment of assurance given to
them by the Government of Manmpur
by the 21st March, 1968, failing which
the teachers would go on strike from
the 1st April, 1968;

(b) if so, the nature of the assu-
rance given by the Government of
Manipur and the general demands of
the teachers;

(c) whether the demands of the
teachers have been met; and

(d) if not, the reasons for not ful-
filling the assurances?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): (a)
Yes, Sir.

(b) The demands of teachers cf
Non-Government Colleges in Mani-
pur and assurances given by the Gov-
ernment of Manipur are as follows:—

DEMANDS

1, Extension of Government pay
scales to the teachers of aid-
ed colleges;

2. Provision of Provident

facilities;

3. Payment of 100 per cent grant-
in-aid to cover the gap bet-
ween approved income and
approved expenditure; and

4. These demands should be re-
trospective in effect from 1st
April, 1966.

Fund

ASSURANCE GIVEN BY TIE GOV-
ERNMENT OF MANIPUR

The Govexjnmént of Manipur had
given an assurance that they would

MARCH 29, 196& Wrztten A'n.swen

make provision in the grant-in-a.ld,
rules for the following: ' -

1. Extension of Govemménf paly
scales to the tea"ners “of axd-
ed colleges;

2. Provident Fund Contribution
by the Government;

3. 100 per cent grant-in-3id to
cover the gap betWween ap-
proved income and approved
expenditure; and

4. Giving retrospective effect to

those rules from 1st April,
1966.
(c) The grant-in-aid rules ‘ncor-

porating the above provisions were
forwarded by the Manipur Govern-
ment to the Ministry of Education
for approval. They have since been
approved by the Government of
India and orders jssued on 16-3-1968.
It is now for the Manipur Govern-
ment to implement them,

(d) Does not arise.

University Education Among Women

5755. SHRI M. N. REDDY: VW/ill the
Minister of EDUCATION be pleased
to state:

(a) the steps taken by the Central
Government and the . University
Grants Commission during the last
3 years for the encouragement of
university education among women;

(b) whether Government are aware
that the U.G.C. is not giving any
concessions and relaxing the normal
rules in the matter of allocation of
grants to the women’s colleges for the
purpose of buildings hostels, staff
quarters and other matters; and

(c) the steps Government propose
to take for relaxation of present rules
in this behalf?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) to (c).
With a view to giving encouragement
to Women's education at the univer-
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sity level, the University -Grants
Commission has been providing assist-
ance for the construction of hostels
for"women t6 cover 75 per "ent of
the cost of such hostels as against
. 50_per cent of the cost in the canse of
boys' hostels.. -Similarly for the im-
plementation of the revised scales for
teachers rcommended by (he U.G.C.
- during the Third Five Year Plan, the
Commission gave grants to mcet 75
per cent of the additional expenditure
in the Women’s colleges as against
the genera] formula of 50 per cent.

Indian  Forest Service

5756. SHRI NITIRAJ SINGH
CHAUDHARY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Indian Forest Ser-
vice Rules discriminate between those
who passed their Indian Forest Ser-
vice Examination upto 1964 and
thereafter; and

(b) if so, the reasons therefo:?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). The first examination
for direct recruitment to the Indian
Forest Service was held by the Union
Public Service Commission in 1967
only. The Hon'ble Member there-
fore seems to have in mind the State
Forest Service officers who had
obtained the Dijploma in forestry
from the Forest Research Institute
and Colleges, Dehra Dun, upto 1964
and those who obtained the diploma
thereafter.

Such of the State Forest Service
officers as had on 1st July, 1956, (the
date of the constitution of Indian
Forest Service) rendered four years
gazetted service, including two years
training in the Forest Ressarch Insti-
tute and Colleges were considered for
appointment to the junior scale posts
in the Indian Forest Service at its
‘initial constitution. Those who had
obtained their Diploma after 1864
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and had thus rendered less than four
years' service on the crucial date were

not so considered as they had put in
very little actual service to be judged

‘on the basis of their records.. They

have however been given age conces-
sion to enable them to take the first
two competitive examinations. for
direct recruitment to the Service
through the Union Public Service
Commission.

Residence for Lt, Governor of bellll

5758. SHRI MAHANT DIGVIJAI
NATH: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that there
is a proposal under consideration to
construct a new building for the Lt.
Governor of Delhi for his official resi-
dence;

(b) if so, the estimated cost there-
of; and

(c) whether the present residence
is not sufficient to meet the require-
ments by making some additions and
alterations?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir, i

(b) Does not arise,

(c) With a view to providing basic
amenities, certain additions and al-
terations are being made in Lt
Governor's residence.

Attack on Raillway Protection Force
in Karimganj Sub-Division

5759. SHRI SWELL:
SHRI RANJIT SINGH:

Will the Minister of HOME
AFFAIRS be pleased to gtate:

(a) whether it is a fact that a vio-
lent mob of about two thousand per-
sons attacked the Railway Protection
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Force at Retahari of Karimganj Sub-
Division, Assam on the 7th March,
1988; and

{b) it so, the reasons thercfor and
the action taken by Government to
repel the attack?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Information js being
collected and will be placed on the
Table of the House.

Nluminations in Bijapur Monuments

5760. SHRI S, A. AGADI: Will the
Minister of EDUCATION be pleased
to state:

(a) whether there is any proposal
to illuminate the Gol Gumbaz and
the Gardens around it in Bijapur
District of Mysore State; and

(b) if g0, the estimated cost and
when it is likely to be completed?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) Yes, Sir.

(b) The criginal estimates as work-
ed out in 1963 put the cost al Rs. 1.30
lakhs. However, fresh estimates are
being worked out by the Central
Public Works Department. It is not
possible to indicate at this stage when
the illumination work will be ccm-
pleted as this will depend upon the
availability of funds,

Damage Caused to Air India Plane at
Bombay

w6!31. SHR] GEORGE FERNAN-
DES: Wil} .the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether Government have re-
celved any report on the circumstanc-
es in which cow was caught under
the ynder-carriage of an Air India
Boeing when it was taking off for
New. York from Santa Cruz Airport,
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Bemsbay, in the last week of Febru--
ary, 1068;

(b) the estimated damage suffered:
by the plane;

{c) the loss in passenger earmings:
and on other accounts consequent up-
on this accident; and

(d) the steps taken to preveat such
accidents?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (d). A statement
giving the requisite information is
laid on the Table of the House.
[Placed in Library. See No. LT-666/
68].
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~ Ratnagiri Port

7

/7“. SHRI GEORGE FERNAN-
DES: Will the Minister of TRANS-
PORT AND SHIPPING be pleased to
state:

(ai wi;ether the Government of

Maharaghtra have proposed the deve-
lopment of Ratnagiri as a major port;
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(b) whether any survey has been:
conducted regarding the trafic poten-
tialities and the cost of developung it.
as a major port and if so, the result.
thereof;

‘(c) when Government propose to
launch the scheme to develop it as a
major port; and

(d) when it is likely to be com-
pleted?

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K, R. V.
RAO): (a) to (d). The develcpment
of Ratnagiri (Mirya Bay) into an all-
weather anchorage for vessels draw-
ing upto 20 ft. at an estimated cost
of Rs. 2 crores including Central loan
assistance of Rs. 60 lakhs was approv-
ed during the Third Plan. The
Scheme is under execution, After
this scheme was approved, the State
Government of Maharashtra proposed
the development of the Port as a
Major Port, based on certain traffic
assumptions. However, no detailed
survey of the traffic potentialities
was undertaken, nor were the cost
estimates “prepared. Considaration of
the proposal would depend upcn the
adequacy of traffic, technical feasi-
bility, cost estimates and availability
of resources, and an over-all view of
national requirements in regard to
the development of major ports.

Auction of Plane Used by Walcott

GEORGE FERNAN-
DES: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether the plane uscd by
Daniel Walcott in his smuggling ac-
tivities has been auctioned;

(b) if so, when, who purchased it
and at what price; and

(¢) whether the ground rent on the:
plane has been recovered and if not
the reasons therefor?
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THE MINISTER OF TOURISM
.AND CIVIL AVIATION (DR. KARAN
SINGH): (a) to (c). Two aircrafts
used by Daniel Walcott are lying in
India—one at Palam and the 5ther at
-Juhu aerodrome. The aircraft -at
Palam is due to be auctioned on 16th
‘April under orders of a Court. The
-one at Juhu is in Police custody in
-connection with the trial of the case.

Parking and Landing charges cre
‘recoverable only in respect of the
aircraft parked at Palam airport.
‘These will be recovered to the extent
possible from the auction money.

~ Sadachar Samities

'5766. SHRI GEORGE FERNAN-
UDES: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Samyukta Sada-
~char Samitis are still functioning
.under the auspices of his Ministry;

(b) whether the wages|salaries of
‘the staff and rent of the premises
housing the central office of the Sami-
tis are still being paid, and if so, on
-what account;

(c) whether any arrears of pay are
due to the employees of the Samitis
-and if so, how much;

(d) how many officers andlor em-
ployees of Samitis were provided
-with free Railway Passes and whether
those passes are gtill in use; and

(e) whether Government propose
-to institute an inquiry into the affairs
of the Samitis?

THE MINISTER OF STATE IN
*THE MINISTRY OF HOME AFFAIRS
{SHRI VIDYA CHARAN SHUKLA):
(a), (b), (¢) and (e). The Samyukta
‘Sadachar Samitl is a non-Government
body whose activities and affairs do
not come w'thin the purview of the
-Government,

(d) Two complimentary card passes
‘have been issued to the Samiti by the
Ministry of Railways and they are
:still in use.
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Disturbances in a Meeting Addressed
by Deputy Prime Minister in Calcutta

5768. DR. RANEN SEN: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that there
was some disturbances in a meeting
at Deshbandhu Park, Calcutta on the
11th March, 1968 when the Depuly
Prime Minister of India started speax-
ing; and

(b) if so, the details thereof?

. THE MINISTER  OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Information is  Ddemp
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collected and will be 1laid on the
Table of the House.

Sohoo] Fees

5769. SHRI K. HALDAR: Will the
Minister of EDUCATION be pleased
to state:

(a) whether his attention has been
drawn to an item “School Fees” pub-
lished in the Indian Express, Delhi,
dated the 11th March, 1968 under the
column ‘Around the Town’; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD):
(a) Yes, Sir.

(b) The Government does not ap-
prove of any school compelling, in
any way, the students or ‘heir parents
to collect funds or donate for build-
ings or any other purpose. The Edu-
cation Directorate of the Delhi Ad-
ministration have already issued
instructions in the matter to all
schools which receive Government
grant and are under their adnvinistra-
tive control.

Haryana Police

5770. SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the percentage of Scheduled
Castes personnel of Haryana Police
excluding Haryana Armed Police from
Constable to the rank of Inspector-
General, separately;

(b) the steps so far taken to im-
prove the strength of the Scheduled
Castes in all ranks;

(c) whether any additional mea-
sures are proposed to be taken to
meet the shortage of Scheduled Cas-
tes personnel] in these ranks; and

(d) the approximate period by
which the deficiency is expected to
be made up?

38 (Ai) LSD—8,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). A statement is laid on
the Table of the House. [Placed in
Library. See No. LT-667/68].

Recruitment of Sub-Inspectors of
Police in Haryana

5771. SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that re-
cruitment of sub-Inspectors of Police
was made recently in Haryana;

(b) if so, the number of persons
recruited from Scheduled Castes and
other communities separately; and

(c) the number of posts reserved
for Scheduled Castes against which
the members of Scheduled Castes
community could not be selected and
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir,

(b) and (c). Do not arise.

Border Roads in Rajasthan

5772. SHRI D. N. PATODIA: Will
the Minister of TRANSPORT AND
SHIPPING be pleased to state:

(a) how much amount was provid-
ed in the Budget of 1967-68 specifi-
cally for the construction of border
roads in Rajasthan and what was the
expected length of road to be cons-
tructed under these provisions;

(b) the amount actually spent and
the length of road actually construct-
ed so far;

(¢) the particulars of shortfall, if
any, and the reasons thereof; and

(d) the programme for the cons-
truction of border roads in 1968-69?
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THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) A sum of Rs. 8.45 crores
was provided in the budget for 1987-
68 for both top and low priority
strategic roads in Rajasthan. Though
920 miles of top priority roads are
scheduled to be completed by the end
of 1968-69, it was not practicable to
lay down definite targets to complete
particular miles, in all respects, with-
in 1867-68. In respect of 690 miles of
low priority roads, the construction
has been dependent on the availability
of funds.

(b) The amount, which is expected
to be spent up to the end of financial
year 1967-68 is about Rs. 7.00 crores.
According to the progress reports of
January 1968, against 920 miles of top
priority roads, work has been com-
pleted on 291 miles, in all respects,
on 203 miles up to water bound maca-
dam stage and is in various stages of
progress in the remaining 426 miles.
On the low priority roads, work has
been completed on 312 miles.

(¢) The shortfall expected is in
respect of expenditure to the extent
of about Rs. 1.45 crores. Information
regarding reasons for the shortfall is
being collecteq from the State Gov-
ernment and will be laid on the Table
of the Sabha.

(d) The entire programme of work
on top priority roads is scheduled to
be completed by the end of the year
1968-69.
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Charges of Corruption Against
Deputationists IAS§ & PCS

§774. SHRI D. N. PATODIA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) how many LLAS. and IP..
officers sent on deputation are at pre-
sent posted in Rajasthan and whether
any charges of corruption or misuse
of authority have been levellea
against any one of them in the course
of the last two years, if so, the parti-
culars thereof;

(b) whether any departmenta: or
other enquiries have been conauctea
against the charges of corruption or
misuse of authority, if so, the result
of such enquiries; and
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(c) the particulars of prosecutions
mede and whether and how many
suspensions or transfers were recom-
mended?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
{(a) to (c). Four L.LA.S. Officers and
four LP.S. Officers belonging to Rajas-
than Cadre are at present working in
Rajasthan on deputation with the
Central Government. Charges of
corruption or misuse of authority
have been levelled during the last two
years against one of them and disci-
pPlinary proceedings have been insti-
tuted against him. No prosecutions
have been launched and no suspen-
sions or transfers recommended.

Meeting of Assam Hil] Leaders with
the Prime Minister

5776, SHRI K. P. SINGH DEO: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fa<t that the
Assam Hill leaders met the Prime
Minister recently in Delhi to discuss
the reorganisation of the State;

(b) if so, the matters discussed at
the¢ meeting; and

(c) the reaction of Government in
rcgard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Yes, Sir,

(b) and (c). The question of find-
ing a mutually acceptable basis for
the deorganisation of Assam was re-
cently discussed with the representa-
tives of the Assam Government and
the APHLC. It was noted that they
hagd been meeting informally and were
holding discussions on this issue.
The need for reaching a mutually ac-
ceptable agreement was emphasised
and the representatives were advised
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to continue their informal discussions
to find out points of agreement with-
in a reasonable time and indicate to
the Government of India the points of
dis-agreement. © Government hope
that these discussions will help in
reaching a final decision which would
be in the over-all national interest.

All-India Secondary Teachers’
Federation

§717. SHRI K. P, SINGH DEQ: Will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether it is a fact that a depu-
tation of All-India Secondary Tea-
chers Federation recently met him
and submitted a memorandum listing
tneir demands;

(b) whether it is also a fact that
the Federation have given time notice
before they resort to agitation in
case their demands are not met by
Government;

(c) if so, the nature of the demands
made by the Federation; and

(d) the reaction of Government

thereto?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) Yes, Sir.

(b) to (d). The demands of the
chers relate mainly to increase in
emoluments, dearness allowance, in-
troduction of the Triple Benefit sche-
me, security of service etc. These
demands primarily concern the State
Governments. The Central Govern-
ment has urged the State Govern-
ments to ameliorate the condition of
teachers to the extent possible.

The memorandum has also suggest-
ed the establishment of a Secondary
Education Grants Commission like
the University Grants Commission. A
statutory grants commission for
Secondary Education is not possible
under the Constitution.
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Excavationg in Rajasthan

5779. SHRI MAHANT DIGVIJAL
NATH: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it is a fact that a full
skeleton of a full-grown man has beema
discovered during excavations of the
late stone age settlements in Bagare,
in Bhilwara District ,Rajasthan;

(b) whether some more sites have
also been excavated there;

(c) what light do these findings.
throw on the life and culture of the:
people living during those days; amd

(d) whether this find is one of the
series, which were found in Tonk
District of Rajasthan sometime back?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION
(SHRI SHER SINGH): (a) to (d).
The excavation at Bagore wherefram.
the discovery of the skeleton of a
full-grown man has been rcported was
conducted jointly by the Deccan Col-
lege Post-Graduate and Research
Institute, Poona, and the Department
of Archaeology of the Government of
Rajasthan. Details of the discovery
are being obtained from these soure-
es by the Archaeological Survey of
India. These and other relevant de-
tails of the excavations and the find-
ings will be placed on the Table of
the House as soon as they become
available,

Very Pistol for Delhi Police

5780. SHRI MAHANT DIGVIJAL
NATH: Wil the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are inlro—
ducing a new system of using of Very
pistol by the Delhi Police while am
night duty in near-by villages;

(b) whether these pistols are indi-—
genously made or imported ones;

(¢) the total foreign exchange im-
volved in the purchase of these pistelis
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smd the country from where these
bhawve been purchased; and

(d) the advantages to be derived
from these pistols?

THE MINISTER OF STATE IN
“THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) to (d). No such new system is
being introduced. Some Very Light
Signal Pistols were issued to the
Delhi Police some years back. These
pistolg were manufactured in India
and hence no foreign exchange was
involved in their purchase. These
pistols send up flares which can flood
Light the ground thereby enabling the
police to locate the culprits, at night,
@articularly during exchange of fire.

Russian Aircrait for Indian Airlines

5781. SHRI VISHWANATH PAN-
DEY:
SHRI N, R. LASKAR:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
‘state:

(a) whether it is a fact that the
Russian Aircraft Industry has offer-
ed TU-154 and TU-134 planes on
Rupee credit terms at an interest of
3 per cent per year for augmentation
of Indian Airlines fleet; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). An offer was
received in January, 1967 through the
Trade Representative of USSR in
India for the sale of TU-134 aircraft
an deferred payment basis. This offer
was considered in consultation with
the Indian Airlines, and though no
definite decision has been srrived at
yet about the type of aircraft to be
purchased it is now felt that the new
sircraft should, in view of the trafic
requirements in India, have passenger
<apacity above 100. For this reasom,

it is unlikely that TU-134 whose pas-
senger capacity is well below 100
could be regarded as suitable.

No offer of TU-154 has been re-
ceived, and it is understood that it
will be sometime before this aircraft
is available for commercial purposes.
Nevertheless, the desirability of pur-
chasing TU- 154 will be considered.

Vice-Chancellor, Sanskrit University
Varanasi

5782, SHRI PREM CHAND
VERMA: Will the Minister of EDU-
CATION be pleased to state:

(a) whether the Vice-Chancellor,
Sanskrit University Varanasi (Vara-
naseya Sanskrit Vishva Vidyalaya)
is also a part-time lecturer in 4 Uni-
versities in West Bengal, namely,
Burdwan, Calcutta, Jadavpur and
Rabindra Bharati Universities;

(b) whether it is permitted under
the terms and conditions of his ap-
pointment; and

(c) whether it is consistent with
the dignity of the office?

THE MINISTER OF EDUCATION
(DR, TRIGUNA SEN): (a) to (c).
information is being collected and
will be laid on the Table of the Sabha
in due course.

Delhi School Teachers
5783. SHRI M. L. SONDHI:
SHRI RABI RAY:
SHRI BAL RAJ MADHOK:
SHRI KANWAR LAL
GUPTA:
SHRI MAHARAJ SINGH
BHARATI:
SHRI JUGAL MONDAL:

Will the Minister of EDUCATION
be pleased to state:

(a) whether Government has given
any assurances to the Delhi School
Teachers before they called off the
strike; and b
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(b) if so, what were the assurances
and the extent to which they have
been fulfilled?

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): (a) No, Sir.

(b) Question does not arise.

Pllylnc of National Anthem in Cinema
Houses in J & K State

5784. SHRI R. K. BIRLA: Wil] the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
National Anthem is not being played
in the Cinema houses in Jammu and
Kashmir state; and

(b) if so, whether Government
have issued instructions to the State
Government for singing National
Anthem in cinema houses?

THE MINISTER OF. STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No, Sir.

(b) Does not arise.

1.AS. Allied Services Examinations

5785. SHRI H. N. MUKERJEE: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that while
the number of candidates appearing
at the annual examination for the
I1.A.S. and Allied.Services haes dwind-
led in recent years, the rate of annual
intake has actually increased;

(b) if so, the reasons therefor; and

(c) whether Government propose
to hold a special examination as in
1956 for recruitment to these services
in a manner that would attract talent
from a wider arena?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(3WRY VIFYA CHARAN SHUKLA):
{») A statement giving this fnforma-
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tion year wise since 1959 is laid o
the Table of the House. [Placed in
Library.. See No. LT-668/68]. s

(b) Comparing the position in 1966
with that in 1961 the vanatans i
the number of vacancies as also of
the candidates are not large.

(c) No such proposal is at present
under consideration.

Free Education to Children of
Political Sufferers

5786. SHRI ESWARA REDDY: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
children of political sufferers are
given free education upto University;

(b) if so, the rules therefor;

(c) whether any changes have been
made in the rules for the year 1967-
66;

(d) the number of children of poli-
tical sufferers studying in the Delhi
University who asked for help on
this account in 1967-68; anld

(e) whether such help has been
refused, if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b), A note is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-669/68],

(c) No, Sir.
(d) Fifty one.
(e) No, Sir.

Bridge over Bhagirathi

5787. SHRI P.R. THAKUR: Will the
Minister of TRANSPORT AND SHIP-
PING be pleased to state: -

(a) whether there wes . any
mlhrthewmtmcﬁmdlm
over the river Bhagirathd (Geni#d) >
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at Nobadwipghat connecting the
Nobadwip - Town in the District of

Nadia, West Bengal, for vehicular as
well as passenger traffic at least on
the basis of toll-charge payment sys-

(b) it so,
thereof?

THE DEPUTY MINISTER IN THE
MINISTER OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) and (b). The bridge
falls on a State road. The Govern-
ment of West Bengal are, therefore,
concerned with its construction. It is
understood that they had received
some representations for the construc-
tion of the bridge from the local people
and the Nadia Zilla Parishad, but that
they could not include it in the State
Plan, because of the limited funds
available.

the present position

Central Schools

5788. SHRI N.R. LASKAR: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Government are con-
sidering to start more Central Schools
in the country; and

(b) if so, whether Silcher in Assem
has also been gelacted for starting a
Central School?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) and
(b). 1In the first phase of about 100
Central Schools, Silcher could not be
allotted one such school. The expan-
sion of the scheme is severely limi-
fed due to financial stringency. As
and when funds for having a second
phase are available, Silcher's case will
also be considered along with other
similar cases.

Pay Scale of Central Scheol Teachers

5788 SHRI N.R. LASKAR: Will the
Minister of EDUCATION be pleased to
to state:
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(a) whether the pay scale of the
Post-Graduate Teachers in Central
Schools is proposed to be raised to
that of the Lecturers in Government
Colleges; and

(b) if so, from when?
THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA AZAD): (a) No, Sir.

(b) Does not arise.
qifeéfere seamet & grag feay
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Increase in Rates for Instructional
Flying

8791. SHRI M.L, SONDHI: Wil] the
Minister of TOURISM & CIVIL AVIA-
TION be pleased to state:

(a) whether Government have rais-
ed the rates for instructional flying
from the 1st April, 1968; and
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(b) if so, the reasons therefor and
s eflect on the activities of the Flying
Clubs in the country?

* THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) Yes, Sir. A statement
showing the rates in force prior to 1st
April, 1968, and the revised rates is
laid on the Table of the House. [Plac-
ed Library. See No. LT-670/68].

(b) The cost of training has consi-
derably increased since the rates were
last fixed in March, 1954. Also the
number of Flying Clubs and trainees
has increased very considérably. As
the funds available for subsidising fly.
ing training at the Flying Clubs are
limited, it became necessary to en-
hance the fees payable by the trainees,
so as to provide more hours of flying
within the available resources. The
revised rates should have no adverse
effect on the total revenues of the
Clubs.

Bridge on National Highway No. 5

5792, SHRI KAMALANATHAN:
SHRI MAYAVAN:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

(a) whether any bridge on National
Highway in No, 5 on Madras Bombay
section has been reported by the
Madras Government as weak and
dangerous; and

(b) if so, the action taken to put it
on sound footing?

THE DEPUTY MINISTER IN THE
MINISTRY OF TRANSPORT AND
SHIPPING (SHRI BHAKT DAR-
SHAN): (a) Yes, Sir. Bridges at
Miles 32/8 and 32/2 are reported to be
weak.

(b) The reconstruction of the bridge
at mile 32/8 at a cost of Rs. 3.49 lakhs
‘was sanctioned in August 1966; but
according to a report received from
the State Government, the work has
been commenced recently.
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As regards the bridge at mile 32/2,
two estimates, one amounting to Rs.
3,400 for carrying out investigations
and the other amounting to Rs. 9 lakhs
for the reconstruction of the bridge
were received by the Government vuf
India from the State Government
some years ago. The first estimate of
Rs. 3,400 has been sanctioned; and, on
vreceipt of technical data collected as
a result of the investigations, the esti-
mate of Rs. 9 lakhs for the reconstruc-
tion of the bridge will be examined
and the decision reached will be com-
municated to the State Government.

Officers in the Delhi Administration

5793. SHRI K. M. KOUSHIK:
SHRI K.P. SINGH DEO:

Wil]l the Minister of HOME AFFAI-
RS be pleased to state:

(a) the number of Grade I officers
ot Subordinate Executive Service of
the Delhi Administration, Delhi who
are working on posts higher than
Grade I on regular basis and on ad hoc
basis separately;

(b) the number of Grade II officers
o¢ Subordinate Executive Services of
the Delhi Administration, Delhi who
are working on posts in Grade I and
other than grade I on regular basis
and on ad hoc basis separately; and

(c) the number of officers of Grade
I and Grade II who are holding non-
duty posts and the procedure of the
Delhi Administration to fill uap the
vacancies in Grade I and II caused by
their appointments to non-duty
posts?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) (i) On regular basis 21
(ii) On ad hoc basis 27
(b) (i) On regular basis 37
(ii) On ad hoc basis 38

) (1) In Grade I 50
(2) In Grade II »
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The vacancies in Grade I and Grade
II of the Subordinate to Executive
Service will be filled up in accordance
with the provisions of the Delhi Ad-
ministration  Subordinate Service
Rules, 19617.

Allahabad Riots

5794. SHRI K. N. PANDEY: Will the
Minister of HOME AFFAIRS be ple-
ased to state:

(a) whether Government have paid
any compensation to the family mem-
bers of the people killed in communal
riots in Allahabad on the 16th March
1968; and

(b) whether the causes of the riots
have been investigated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). Information is being
collected and will be laid on the Table
of the House,

Calcutta Riots

5795. SHRI B.K. DASCHOWDHURY
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have paid
any compensation to the people killed
in the communal riots in Calcutta on
the 17th March, 1968; and

(b) whether the causes of the riots
have been investigated?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) No one was killed in the commu-
nal riot in Caleutta on the 17th March,
1968.

(b) No formal inquiry has been
made to find out the causes of the
riot. According to information fur-
nished by the State Goverument the
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trouble: started when some persons,
who were under-the influence of Tiquor,
used objectionable language to some
women folk of Narkeldanga North
Road on 14th March, 1968.

Sheikh Abdullah’s Statement in
Kashmir

5796. SHRI TENNETI VISWANA-
THAM:

SHRI HEM RAJ:

SHRI SHRI CHAND GOEL:
SHRI JUGAL MONDAL:
SHRI SHARDANAND:

SHRI KAMESHWAR SINGH:

Will the Minister of HOME AFFAI-
RS be pleased to state:

(a) whether his attention has been
drawn to the speeches of Sheikh Ab-
dullah made on the 4th and 5th March,
1968 at Srinagar seeking intervention
of foreign powers to establish “Free
Kashmir”; and

(b) if so, his reaction in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b). According to information
available with the Government,
Sheikh Abdullah has not made any
such statement in the course of his
speeches made on 4th and 5th March,
1968, at Srinagar.

Employees of Himachal Pradesh

5797. SHRI HEM RAJ: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that officers
of the Punjab Civil Service (Judicial
"Branch) were provisionally required
to serve in the Union Territory of
Himachal Pradesh under Section 82(1)
of the Punjab Reorganisation Act,
1960;
(b) whether it is also a fact that so

far no final decision has been taken
regarding their final allocatton;
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(c) whether it is a fact that they
are still members of the Punjab Civil
Service (Judicial Branch); '

(d) whether their cases for premo--
tion are being ignored and junfior
officers are being promoted over them
in Himachal Pradesh; and:

(e) whether they have represented
this matter to the Central Government.
and if so, the result thereof?

THE MINISTER OF STATE IN THE'
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):

(a) Yes, Sir.
(b) Yes, Sir.

(c) No, Sir. Provisionally they are
considered members of the Himachal
Pradesh Judicia] Service.

(d) No promotions of Judicial Offi-
cers have been made since the reorga-
nisation of Punjab and the question
of ignoring the cases of Officers does
not arise.

(e) No, Sir.

12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER MERCHANT SHIP-
PING AcT

THE MINISTER OF TRANSPORT
AND SHIPPING (DR. V. K R. V.
RAO): I beg to re-lay on the Table a
copy of the Merchant Shipping (Pilot
Ladder) Rules, 1967, published in No-
tification No. G.S.R. 1650 in Gazette
of India dated the 4th November, 1967,
under sub-section (3) of section 458
of the Merchant Shipping Act, 1988.
[Placed in Library. See No. LT-1755/
87].

RepoRT ON CENTRAL INSTITUTE OF ENG-
LISH, HYDERABAD FOR 1966-67

- THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA ASA®): I beg to lay
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on the Table a copy of the Report on
the activities of the €Antral: Institute
of: English, Hyderabad;, for the year
1966-67 along with the Audited
Accounts. [Placed #n Library. See
No. LT-651/68].

NorrFication Unper Posr Orrice Sav-
INGS BANk RuLEs

THE MINISTER QOF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
C. PANT): I beg to lay on the Table
a copy of Notification No. G.S.R. 630,
dated the 29th March, 1968, issued
under rule 9 of the Post Office Sav-
ings Bank Rules, 1965. [Placed in
Library. See No. LT-652/68],

NOTIFICATION UNDER CITIZENSHIP ACT
AND ALL INDIA SERVICES ACT

E-FT WWMIAT § WE-HA (W
foarw we) - § f=fafas ga-
gAT-qd 9T WA § ¢

(1) mafegar wfafaaw, 1955
F g7 18 FT 39U (4)
¥ getq amafes (WA
Fiforsa gatatal # dftwor)
Hgamgq faaa, 1968 T UF
sfa Nt fzaF 16 =,
1968 ¥ W@ ¥ USAqT &
wfggeT  Fear o udo
oMo 483 (HAAT HEHTM)
F a7 o THo ATTo 484
(fer weraor) & swwifoe
§q& 'Mared in Library.

See No. LT-653/68].

(2) wfes wreeha darg sfgfs,
1951 % g1 3 &Y ITETA
2 & gy freaforfaa wfu-
grawi f op-uw afy —

(wr) o THo WMo 246
AN _fegads 10 v,
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1968 ¥ WTCT & T
#awif gf ot qar
fog & o welw
soTeT ¥aT  (RTeY #Y
gear &1 fagfor)
fafram. 1955 ¥ sfawa
gangT fFg g

(1) Ao TEo W0 247
it feww 10 wEd,
1968 ¥ WA ¥ -
& # watfo gf dr
a1 foed gra wrdm
SUTgA qar  (F6W)
fram, 1954 # mygH
7 & sfae daua

f‘;r{ T [Placed in
Library. See No. LT-
275/68].

(aY7) widiT a7 AT (FaA)
faaw, 1968 st fzAiw
167, 1968 FHTTH
¥ TaI@ # wfagwar
gl Yo THo H7o
482 ¥ yFfua gq ¥

[Placed in Library,
See No. LT 654/68].

(3) 9T #r 77 (2) & (TF)
qar (2) & & v wfu-
ATt ®Y AAT-GEH 9T
w@s ¥ gu faera & w1
gt uw faaew o

[Placed in Library,
See No. LT-275/68].

ANNUAL Rrrorr oF Boarp or TrusTIES:
or INeIAN MUuszuM

THE MINISTER OF S8TATE IN
THE MINISTRY OF EDUCATION
(SHRI BHAGWAT JHA AZAD): Sir.
on. behalf of Prof, Sher Simgh I beg
to lay-om the Tehle Supplement to the-
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[Shri Bhagwat Jha Azad]
Annual Report of the Board of Trus-
tees of the Indian Museum, Calcutta,
for the year 1966-67 containing the
Statement of Accounts. [Placed in
Library. See No, LT-655/68].

12.02 hrs,
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary of Rajya Sabha:—

*“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 28th March, 1968,
agreed without any amendment to
the Displaced Persons (Compen-
sation and Rehabilitation) Amend-
ment Bill, 1968 which was passed
by the Lok Sabha at its sitting
held on the 13th February, 1968.”

PRESIDENT’S ASSENT TO BILLS

SECRETARY: Sir, I lay on the
Table following seven Bills passed by
the Houses of Parliament during the
current session and assented to by the
President since a report was last made
to the House on the 13th February,
1968: —

(1) The Appropriation Bill, 1968.

(2) The Appropriation (Vote on
Account) Bill, 1968.

(3) The West Bengal State Legis-
lature (Delegation of Powers)

Bill, 1968.
(4) The Uttar Pradesh State
Legislature (Delegation of

Powers) Bill, 1968.

(5) The Appropriation (Railways)
Bill, 1968.

«6) The Appropriation (Rail-
ways) No. 2 Bill, 1068.
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(7) The Armed Forces (Special
Powers) Continuance Bill,
1968, '

12.03 hrs.
ESTIMATES COMMITTEE
Frrry-THIRD REPORT

SHRI P. VENKATASUBBAIAH
(Nandyal): Sir, I beg to present the
Fifty-third Report of the Estimates
Committee on the Ministry of Educa-
tion—Indian School of International
Studies, New Delhi.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUBHAG
SINGH): Sir, Government Business
in this House for the week commenc-
ing 1st April, 1968, will consist of:

(1) Further discussion and voting
of Demands for grants under
the control of the Ministry of
Defence.

(2) Discussion and voting of the
Demand for Grants relating
to the Ministries of—

Commerce

Education

Exterral Affairs
Irrigation and power

Food, Agriculture, Community
Development and Cooperation,

I may also inform the House that
the Minister of Labour and Rehabili-
tation has requested postpor~uent of
consideration of the Demands »f his
Ministry to a future date so that he
could convey to the House the deci-
sions of the Indian Labour Conference
scheduled to be held in the third week
of April. Accordingly the Demands of
the Labour Ministry are now proposed
to be taken up after the voting of the
Demands of the Ministry of Tourism
and Civil Aviation.
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SHRI S. M, BANERJEE (Kanpur):
Sir, the first thing is when the busi-
ness for the following week is an-
nounced, I would only request you
that there are certain very important
matters for which you are unable to
admit the call attention notices.
Rightly so, Sir, you cannot do it. In
such matters, in the past also, you
asked the Minister concerned to make
a statement. We did not want even
to put questions, on account of that.

MR. SPEAKER: You want all these
questions to be raised now—all those
cal] attention notices.

SHRI S. M. BANERJEE: No, Sir. I
am only discussing one thing. Next
month all the jnsurance employees are
going to stage a strike....

MR. SPEAKER: On the Finance
Ministry’s Demands you could discuss
that.

SHRI S. M. BANERJEE: Sir, my
fear is that the Finance Ministry’s
demands for grants may not be dis-
cusscd at all.  They may be guillo-
tined comnvpletely. I would only re-
quest vou—Sir, 40,000 employees of
the Life Insurance Corporation are go-
ing to strike work. Some statement
should be made next week by the
Finance Minister,

Second thing is, a grave injustice
has been done . . |

SOME HON. MEMBERS: rose.—

MR. SPEAKER: It has begun now.
I would request all the hon. Members
to resume their seats. (Interrup-
tions) Mr. Banerjee only reminded
that the insurance workers are going
to strike. Some others are threaten-
ing to go on a strike. In this way we
cannot raise all those things. If we
are to go on considering all those
things, then the discussion on Budget
Demands will go. I am not interested,
I can allow all the questions. But the
Demands are ultimately going to be
guillotined and the House will be the
loser. (Interruptions)..

CHAITRA 9, 1890 (SAKA)
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SHRI S. M. BANERJEE: gir, &
grave injustice has been done to my
Group in the matter of the Select
Committee for the Schedule Castes
and Scheduled Tribes. I have request-
ed him, but no member of our group
is there,

MR. SPEAKER: Will you kindly
resume your seat?

SHRI S. M. BANERJEE: At least
one member should be included fronr
our Group.

MR. SPEAKER:
that at all.

I did not know

SHRI S. M. BANERJEE: After all
ours is a major group in the Parlia-
ment. No Scheduled Caste Member
from my Group has been taken in that
Select Committee, It ig a grave in-
justice and I protest for that.

MR. SPEAKER: I do not expect the
Minister to reply.
fooosit gl o da

TEAT WEA. . ..

(FrT) -

MR. SPEAKER: Mr. Berwa is stund-
ing for a long time. Now, really, we
have begun the Zero-Hour,

SHRI S. M. BANERJEE: rose.—

MR. SPEAKER: No, No. You can-
not go on like this. You would appre-
ciate that had you written to me, I
could have taken effective action on
that. It is no good to say that your
Group is left out. Simply to raise
anything in the House at any time
is no good. 1 am not sure whether
your Member would be added at all
now. A small letter to me would
have done the job. Now, having
allowed you—you have started it—
how could I disallow otherg to raise
other things? In this way we are so-
ing to lose one hour on the Discussion.
of Demands for Grants.

oft wy fowd : (%77) e faaz
& §ifqg gara T & fao
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SHRI S. M. BANERJEE: Bir, a
grave injustice has been done to my
‘Group.

. THE DEPUTY PRIME MINISTER
AND MINTSTER OF FINANCE (SHRI
‘MORARJI DESAI): I would. like to
know to which Group does the hon.
.Member belong. I thought he was an
‘independent.

SHRI S. M. BANERJEE: I am the
Chiet Whip of a Group. I may be
independent of Congress but I am
-always on the left side as left is the
safer side.

SEVERAL HON. MEMBERS: rosc—

MR. SPEAKER: Will you all kindly
resume your seats now?

SHRI NAMBIAR (Tiruchirappalli):
I have to make a submission with re-
gard to next week’s programme,

SOME HON. MEMBERS: rose.—

SHRI NAMBIAR: My submission is
this: as promised by you yesterday,
he will have to announce some time
. ... (Interruptions).

MR. SPEAKER: May I request you
all to sit down? This is not proper.
I am really sorry Mr. Banerjee every
time raises some subject or other.
Now I am helpless. Not one point
was relevant—the points raised were
relevant and they are good points, but
not at thig particular hour. If you do
even good things at the wrong time,
it will lose all the charm. Therefore,
now you have started it, Mr. Kundu
is getting up, Mr. Molahu Prasad is
there, Mr. Pandey is getting up and
Mr. Berwa is also there standing.
“You started the whole trouble.

st Yiw /W qT ;T AW-
sarerm & Aty ¥ oY fegz aff sewA &
foag 3 € & 99 &1 qF fadw &
7 YAy q< fede AT =@

weger <@Eq ;. weeT, wa 45T |
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‘Will ‘you kindly ‘sit down, now that
you ‘have said ‘that.

ot Wy oA (ARR) -
mAE WA, qg At qAfed avaw
2 g8 v 1 78 ¢ 9@ A A yrdww
AT IW F( AA T TN A T oy
TR 2T M 3 FFR Y qaTar @ 9w
e famr 20 7 W wad ¥ @l
T U witgeaT 51 @ fear g gw
arit w1 fer qafer wgde FA
FqT HG94 § 7 gW AW S & yarfaw
g1 ST aA1 95 §, 3% & a1g qgl
o1 FT Ig IV I_F L5 & | g FEAl
ug & fF ¥T99 ¥ At g2 O od FeAv
fefaedY aat &A1 sy & 7
MR. SPEAKER: No please, not
here, the agenda cannot be discussed.

46T ¥ A9 d=R ®W (2o
ww gan fag) : = #1 ogIA H
&% 9T mar & & 3 g fx e,
THIE, THTWA THAE,  HX
ghow 4% ala7. & aTg KT, Udl-
Fewt Te Fryfad saeade & foar
ST |

SHRI NAMBIAR: You said yester-
day that on the assault made on a
Harijan boy in Andhra there would
be a discussion. I want, Sir, that has
to be done.

MR. SPEAKER: Let me tell you:
not only that incident of an assault on
a Harijan boy is there but there was
another incident which was equally
serious—that is about ladies being
paraded naked. Therefore, I told you,
let the Home Minister kindly get all
the information and we shall discuss.
Will you not give him at least a few
days’ time so that he can collect and
give us the information. We cannot
have a discussion on one day for the
incident about the boy and another
day for the other incident sbout wo-
men.



$37 _ Matter Under
Wt wq formly : woTE wERT, ¥
wrg ¥ ¥ qEGA qg oy
oz grn fa wew sAw & et &
wray 9T & § o agg 9 Y, agErH
& FIT0r Weq g A€ oY | W I A
W WATE @ T AY S BT | g
IILAIN F AR TR N TogIA

ey ...

MR. SPEAKER: I would say that
the discussion need not be kept con-
fined to just one incident. When the
question is taken up, Shri Madhu
Limaye can highlight one thing, and
some other Member may highlight
something else and so on. So, we
«can take up for discussion all these
atrocities together.

ot fax wx W (WEAAY)
neTH AR, ®W & gfv mnfe
gq=T F 197 w7 §, AT g @ fr
37 % g aaists sawy # wn

12.11 hrs,

MATTER UNDER RULE 377 RE.
AlIR's “TODAY IN PARLIAMENT”

GADILINGANA GOWD
(Kurnool): I rise to seek the leave
of the House under rule 225 for
moving a motion of breach of privilege
against the Director-General of All
India Radio. On the 4th of this
month, in 4 broadcast uricr the title
‘Today in Parl.ament’, the coinme.ita-
tor said as follows:

“For the rest of the day the
Lok Sabha continued general dis-
cussion on the Ruilway Budget.
The discussion now seems to have
reached the stage when Members
have little to say.”.

SHRI

As you are aware, the suggestion of
the Business Advisory Committee al-
lotting 12 hours for the railway bud-
get had been accepted by this House.

‘CHAITRA 9, 1880 (SAKA)
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By ‘the end of the sitting on the 1st
March, only 4 ‘hours and 2 minutes
had been exhausted, and about 8
hours still remained. The emphasis
on the words ‘have little to say’ is
really an insinuation against the Mem-
bers of the House. Thut means that
the Members had been discussing
points not worth mentioning.

This was what the commentator
actually broadcast:

“For the rest of the day the
Lok Sabha continued general
discussion on the Railway Budget.
The discussion now seems to have
reached the stage when Members
have little to say. Mr. George
Fernandes of the SSP, however,
was able to make a point or two
which needs to be mentioned.”.

On that particular day, about 11
Members including myself participat-
ed in the debate and all of us had
made some points, some of national
interest and some of local interest.
Therefore, to say that only Shri
George Fernandes was able to make
any point worth mentioning is rea'ly
a serious reflection on the capacity
and performance of the Members of
this House, I take very strong objec-
tion to it. I could have understood
a private organisation or a newspaper
announcing like that, but it is a Gov-
ernment organisation which has
done it. Being a Government or-
ganisation it should have been more
cautious and impartial. That a Gov-
ernment organistaion should tnnounce
like that is really a very serious thing.

I would appeal to the Members not
to treat this as a party matter but to
grant me leave to move this motion.

MR. SPEAKER: There is nothing
like ® motion here. It is only under
rule 377 that he has made a state-
ment.

SHRI NAMBIAR (Tiruchirappelli):
The names of all the Members cou'd
have been mentioned.
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SHRI HEM BARUA (Mangaldai):
‘Today in Parliament’ programme is
a commentary. Could it be possible
for the commentator within the course
of ten minutes to mention all the
names?

MR. SPEAKER: It is not a question
of mentioning. He need not mention.
The objection is to the statement that
except.one Member, the others made
no points worth mentioning. If he
had not mentioned any names, then
hon. Members would be very happy;
the objection is to that portion where
it has been said that ten Members
made speeches with points not worth
mentioning. It is not that every
name should be mentioned. I think
that would be impossble also. But
to say that only one Member made
a point and that the speeches of others
were useless is something which
offends the whole House.

SHRI HEM BARUA: The commen-
tator did not say like that.

SHRI H. N. MUKERJEE (Calcutta
North East): There is no point in
spending much time over this. Should
this be prolonged?

SHRI HEM BARUA: Where is the
motion?

MR. SPEAKER: There is no ques-
tion of any motion. The hon. Mem-
ber has made a statement, and now
the hon. Minister would make a
statement on it. There is nothing
more to be done about it.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
K. K. SHAH): I wish to assure the
House that there was no intention to
cast any reflection on the House
ang if any such impression is convey-
ed I wish to convey my sincere re-

grets of the Director-General, All-
India Radio.
The script, portion of which has

been objected to, was written by en
eminent journalist covering the pro-
ceedingy of Parliament dated the 4th

Matter Under MARCH 29, 1868
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March. The porton objected to is as
under:— .

‘For the rest of the day the
Lok Sabha continued general dis-
cussion on the Railway Budget.
The discusion now seems to have
reached the stage when Members
have little to say. Mr. George
Fernandes of the SSP, however,
wag able to mtake a point or two
which needs to be mentioned.

‘Today in Parliament’ is not an
objective presentation. It is a com-
mentary. Judged from the context
in which the observation is objected
to, it is submitted that no privilege
is involved. What the commentator
wanted to say was that the discus-
sion having been held for quite some
time a stage seemed to have been re-
ached when Members had little new
to say. The omission of the word
‘new’ was unfortunate and is regret-
ted. As stated above, there was no
intention to cast reflection on the
Members. The House is requested to
take into consideration the fact that
the commentator has to hear the pro-
ceedings for the who'e day and has
to condense the entire proceedings in
a commentary of 10 minutes.

SHRI 'SURENDRANATH DWIVE-

DY (Kendrapara): Of both the
Houses.
SHRI K. K. SHAH: Taking into

consideration the pressure ‘at which
he has to work the House is request-
ed to accept the regrets.

SHRI SURENDRANATH DWIVE-
DY: There is nothing to regret.

SHRI GADILINGANA GWOD rose—

MR. SPEAKER: Let us not continue
this. We have a debate on a much
more important matter like defence.

SHRI D. C. SHARMA  (Gurdas-
pur): I like the commentary; it is
very objective.
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SHRI GADILINGANA GOWD: In
view of the regrets expressed by the
hon. Minister, I am not pressing my
motion.

SHRI SURENDRANATH DWIVE-
DY: Was there any privilage motion?
The Member says that he has moved
a motion. .

MR. SPEAKER: There is no motion.
He had raised the matter under rule
377. He is not pressing even that
bemuse he is satisfied with what
the hon. Member has said.

SHRI H. N. MUKERJEE: Is it not
necessary for us in Parliament to
make it clear that we do not mind
in @ commentary of parliamentary
proceedings any expression of views
in regard to our work? I personally
never hear this radio commentary
and I do not wish to hear it, nor do
1 think that I would miss much if I
do not hear it. But the point is that
if in a commentury there is no eritic-
ism theqn it is not @ commentary. So,
why should we object to criticism?

MR. SPEAKER: The newspapers
also make criticisms. We cannot
help it.

SHRI HEM BARUA: I hear the

commentary and I like it.

——

12.17 hrs.

*DEMANDS FOR GRANTS 1968-69—
Contd.

MmasTrRYy oF DEFENCE—Contd.

MR. SPEAKER: The House will now
take up further congsideration and
voting on the Demands for Grants
under the control of the Ministry of
Defence.

I have received a number of calling.
attention-notices on defence matters
such as the supply of Paiton tanks
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to Pakistan and things like - that.
Now, here Is an opportunity to raise
those issues. If 1 have to  admit
the calling-attention-notices on _the
same subject which we are discusaing
now, it would be difficult. Therefore,
I have disallowed some of the call-
ing-attention-notices pertaining  to
matters of defence.

it Ay fomdr (R : 3w §, s
qiwm oWt et & oo ¥ wg
g T §

MR. SPEAKER: Hon. Members can
refer to these muatters during the
course of the discussion. Particularly
when the Demands are under dis-
cussion, this is the most appropriate
time when hon. Members can discuss
the important points. Now, Shri G.
S. Dhillon may continue his speech,

SHRI HEM BARUA (Mangaldai):
May I seek one clarification from
you? You will allow Members to
participate in the discussion on the
Demands relating to the Defence
Ministry. But then there are Mem-
bers who are not going to participate
in the debate but who have tabled
calling-attention-notices. . .

SHRI UMANATH (Pudukkottai):
They may be passed on to the Minis-
ter. "3

SHRI HEM BARUA: Will those
Members also be allowed?

MR. SPEAKER: I cannot allow all
the five hundred odd Members to
participate. = Whoever participates
must raise these points. How can I
allow all the five hundred odd Mem-
bers? That is not within my power.

SHRI S. M. BANERJEE (Kanpur):
Let us frame a questionnaire and
send it to the Minister.

SHRI SHEO NARAIN (Basti): Let
him get it typed. We shall all sign
!t- 7

SHRI G. S. DHILLON (Taran
Taran): I mentioned yesterday that
we had learnt certain lessons after

*Moved with the recommendation
38 (Ai)LSD—7,

of the President,
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[Shri G. S. Dhillon]

the 1965 Indo-Pakistan war. Otit of
those lesson one lesson was clear....

AN HON. MEMBER: There is so
much noise in the House. We are
not ab'e to hear. the hon. Member.

MR. SPEAKER: Order, order. If
hon. Members want to have some
time, let them have it, and after that
the House may begin its work. If
they want, we shall all wait for some
time, and they can decide whether to
5it down here or to go out ....

I am appealing to every Member,
including Ministers. Bveryone has
to be silent.

SHRI G. S. DHILLON: Yesterday, 1
said that we had certain lessons,: one
of them being that our defence stra-
tegy on land should have been revis-
ed—and wag revised. Besides a strong
Air Force, the strategy on land was
revised, because when our forces
were face to face with the Pakistan
forces across the Ichhogil Canal, we
learnt a number of facts which would
not come to our knowledge ‘earlier
because of some complacent attitude.
But within the few years after the
conflict, I must say that our Defence
Ministry has gone much ahead in
constructing defences much better
than we found on the other side of
the border, not only in the matter ¢
defences on the Lahore front, but also
in regard to the construction of bun-
kers and other new devices wich
I do not think it proper mention here

in the .interest of the defence of our ... ;
.+ . SHRI D. C. SHARMA: I was

country.

T mentioned yesterday that a strip
had been-left on the Pakistan bordét
and that the defences' which  were
there from our side lacked bridges.
1 mentioned yeste'rda;; that the big-
gest peace-lovers turnéd. oui to be

smugglers who opposed ‘these defence’

systems. But one thing can be said
about the people who had to part
with their lands, that they were not
only. patriotic but continued to con-

tribute @ lot in handing over spies
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who were found crossing certain
obstructions which did not exist be-
fore this new defence system -~ was
built.

I request the Defence Minister to
see that compensation to the land
owners and farmers whose lands were
taken or @cquired by the new de-
fence system be paid immediately, not
only because they are facing econa-
mic hardship but also because we
must see that the populaticn does not
shift from those areas and some con-
fidence is infused among those peo-
ple. Also, the question of compensa-
tion to these people whose lands
were occupied not by the forces of
Pakistan but by our own Army is
pending a' final [settlement.” When-
ever these people approach the autho-
rities, they are told "that ‘it is not
the rehabilitation gepartment which”
is demling with it 'but it is only a
matter undecided -so far as fo which
Ministry is responsible for these pay-
ment. Finally, if no one is respon-
sible, T think the Defence Ministry
should be responsible for the payment
to these people whose lands have
been occupied during the war by
our own Army and even now were
used for firing and other field prac-
tices.

SHRI D. C. SHARMA: Very good.

SHRI G. S. DHILLON: The old
man is disturbing a lot. It is a sort
of habit with him. We are also
friends in the University; he used to
do the same thing there.

]

only

saying that he made a fine point.

SHRI G. S. DHILLON: In the Re-
port pre ented to us, it has been men-
tioned . Some dgngers ‘tp. . the
security of the. country, arise not f)
other factors.,only but also from thg
nuclear development which is grow-._,
ing at a faster pace than anticipated.
Also it is a matter. of bjg surprise for
us that many facts have been men-
tioned.and edmitted .. in the Report
about the expansion of the Pekistan



845
Army. Since 1965, according to one
official report, the Pakistan Army has
more than doubled. Two full armour-
ed divisions have been added to it.
30,000 regular men, well-trained in
land operations have been  added,
and a large number can be called in
time from the reserve  list. Besides
this, they have doubled their  air
force; a number of squadrons have
been added. As was discussed inthe
House the other day, they have
equipped their air force with  the
most modern types of - fighters and
bombers. But still we have not
been able to replace those obsolete
Vampires, Toofanis and tall those
unneeded aircraft. Their Navy has
expanded. Besides 8 vessels, regular
destroyers and cruisers, they have
acquired 5 submarines. In our own
budget, whatever increase in expen-
diture we have seen is not because

some armed forces were expanded but -

because a lot of that has been spent
towards pension, pay and allowances,
replacements, maintenance and other
factors.

The pressure on our border with
Tibet is growing every day.
sions 4ré posted on that border. It

is ‘a matter of great concern that while ~

the pressures are growing, while both

our neighbours, China and Pakistan,

have éxpanded their arms, we are
going ‘at a very slow pace in re-
equipping our air force, our land force
and navy w1th up-to-date arms; we
have not beeti able to replace our
small &rms even. So I would request
the Defence Minister to throw some
light on it because I could not get
any new information from the official
report.

I had a chance to go to the Anda-
man i§lands, more than 250 islands,

most of them uninhabited und unpro-

tected. When we hear so much of
fuss about a  small deserted island
bétween Ceylon ~dnd India, it was
only a couple of days ago that a
news item uppeared in the press that
Burma had claimed a small island in
the Andamans.” When we

that the last island on the strip of -~
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this group of islands known as the
Andaman and Nicobar Islands is only
60 miles away from Indonesia, Pen-
ang and so on, these new factors must
be taken into consideration in our
defence system. Besides the smallest
force in the island of Andamans and
some other islands, besides the small
naval base, we do not have much

force. We talk of replacing the
British  supremacy in the Indian
Ocean. The other day, there was

some discussion in this House about
that. We must develop a system by
which there should be a sort of inde-
pendent force which cou'd work and
go into action  without waiting for
other troops being transported from
this end to that end or wvlce versa,
from the northern border to the eas-
tern border. There are a few islands
that need our protection.

I fully subscribe to the views ex-
pressed here that we should have an
independent approach in this matter
of signing a non-proliferation agree-
ment. But our research and deve-
lopments should be such and it must
be closely linked to our defence needs.
In course of time, if ever we decided
that we could not do without nuclear
weapons, we must be in a position to
switch over to nuclear weapons in
a short time.

SHRI G. - VISWANATHAN. (Wan-
diwash): The  Defence Budget seems
to go on swelling from year to- year.
From Rs. 281 crores in 1960-61 it
had now gone up to Rs. 1015 crores.
We do not know how these expenses
are going on.

12)31 hrs,
[Mg. Derury-SPEAKER in the Chailr]

Responsible people in this country
feel that the - defence expenditure
could be cut to a sizable extent. Even“'
in the National Development Council
where the Chief Ministers meet to
discuss the plan, the Chief Minister
of Madras, Anna, suggested that the
defence budget should be cut downby
at least Rs. 100 crores.. While reite-
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rating that point, I want to stress that
there should be rationalisation and
co-ordination in the spending of the
three arms—Army, Navy and  Air
Force, s

Somehow, the Defence Ministry is
neglecting the Navy, forgetting that
we have about 3,000 miles of coast
line. I am told that the Vedas pro-
hibited see voyages by the higher
caste people on pain of ex-communi-
cation. I do not know if the Defence
Ministry still holds such an outmoded
view; otherwise they cannot explain
why they have a few ships and call
it @ Navy. We are spending so much
on the Army. Why should we neg-
lect the Navy? Perhaps they think
that the wattack cannot come from the
sea. Till 1962, we thought like that;
we did not expect an attack from
the North because of Hindi Chini
bhai-bhai. We should not be com-
placent about the coastline. We must
guard our coastlines. also fwagainst
danger. We see that the Army gets
Rs. 563 crores compared to Rs. 38
croreg allotted for the Navy. The
non-effective expenditure for Army
is Rs. 27 crores compared to Rs. 64
lakhs for the Navy. They should
wake up at least now when an hon.
Member Shri Dhillon pointed  out
Yome of the islands in and a mans are
“ininhabited. We already know the
developments about Kachathivu, a
strategic island. Ceylon claims it. I
do not think that Ceylon might in-
vade this country. I am saying this
from the point of view of defence.
We have to have two headquarters
for the Navy—the Western and the
Eastern commands. If a ship were
to go from Vizag to Bombay or
Cochin, today it has to go round
ceylon a foreign country. If the
Sethu Samudhrem project is complet-
ed our ships will have uninterrupted
passage; they need not go through a
foreign country. In addition to its
commercial advantages, its defence
potential is important. I request the

Defence Minister to take this up with . |

the Prime Minister and the Na_tional
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Deve'opment Council so that the
Sethu Samudhram project is complet-
ed; after all it will cost about Rs. 20
or 25 crores. There is another pro-
blem. News is often appearing that
the Defence Institute of Physiology
and Allied Sciences which is at pre-

sent located at Madras would be
shifted to  Chandigarh, capital of
Punjab.

THE MINISTER OF DEFENCE

(SHRI SWARAN SINGH): It is
Union. Territory.
SHRI S. KANDAPPAN (Mettur).

I am sure you have got some pre-
ference for Chandigarh.

SHRI ‘SWARAN SINGH: My mind
is not so narrow as yours.

SHRI G. VISWANATHAN: An
expert committee went into the
various aspects of the question and
considered various locations in  the

country and finally selecteq Madras
for its location. When the building
was going up, there was a demand to
shift it from Madras. Three times
the request was made but they were
rejected by the Defence Ministry.
When Mr. Chavan was the Defence
Minister, a third time it was rejected.
This House and the public were told
that the subject was closed. We hear
now again news about the shifting of
the Institute from Madras to Chandi-
garh. The Minister may say that the
expert committee suggested it. But
what was the reason behind the
setting up of that expert committee
when the subject was closed by the

former Defence Minister? This ex-

pert committee is being set up -to

shift that institute from Madras,
SHRI S. KANDAPPAN That is

the normal pattern. -Whenever they
want to do semething new, or upset
the present arrangement, they ap-

point an experts coramittee and then
lachlevg their object. .
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SHRI G. VISWANATHAN: If they
give so much weight to the recum-
mendations of expert committees,
why is it that the recommendations ox
SO many expert committees are re-
jected and only in the case of ihis
expert committee it is accepted? I
do not know what is the view of the
Minister. The public are suspecting
his bona fides, They feel that this
committee has been appointed to get
some verdict in favour of Chandi-
garh and against Madras. Still, the
Government say that the Develop-
ment Council of the Ministry has
not taken a final decision. I  have
not much faith in their bona fides, so
far as this question is concerned. So,
I want a categorical assurance irom
the Minister that the Institute of
Defence Physiology and Allied Scien-
ces will not be shifted from Madras
to somewhere else, be it Delhi or
Chandigarh. If the Minister wants
an institute to be located at Chandi-
garh, there are a number of institutes
which he can set up. Let him have
one or two in Chandigarh or Delhi;
I do not object to that.

Then, the Report says on page 13:

“Considerable  progress has
been fchieved in the evolution of
Defence terminology in Hindi
and about twenty thousand terms
pertaining to  Defence Services
have been evolved so far in Hindi
and approved by the ‘Expert Ad-
visory Committee on Defence’ in
the Commission for Scientific and
Technical Terminology. It has
been decided to publish a glossary
of such terms.”

SHRI S. KANDAPPAN: This is
the only country in the whole world
where so many words are minted.

SHRI G. VISWANATHAN: We
' only the Home
Ministry is interested in propagating
Hindi, I do not'know whether Shri
Swaran Singh is going to compete
with Shri Chavan in propegating
Hindi. If thet is eo, I think it is a
dingerous slgnai, because the morale
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of the army so far has been the best.

We shou.d not allow the language
controversy to percolate to the army.

But the way in which they are going

on, it leoks that they want to eradi-

cate English completely and replace

it by Hindi.

Take the case of NCC. The Madras
Legislative Assembly passed a resolu-
tion and as a follow-up the State
Government of Tamilnad requested
the Defence Ministry that the NCC
in Tamilnad should be given instruc-
tions either in the mother tongue or
in English. I am told that the Minis-
try of Defence have rejected that re-
quest of the Government of Tamilnad,
1 want to know the reason for that.
NCC is part of the educational cur-
riculum. It is under the control of
the college which is under the uni-
versity which is ultimately controlled
by the State Government because
education is a  State subject. The
army only gives some arms and
supervise the work., Of course, some
financial help is given. Why could
you not concede the request of the
Madras Government to have the ins-
tructions either in Tamil or in Eng-
lish? What is the reason behind it?
By your attitude you should not g0
to the extent of driving a particular
government to take a decision to
abandon NCC altogether. The State
Government of Madras would not
like to take such an extreme step but,
at the same time, the Defence inis-
try by their attitude should not push
the State Government to take that ex-

treme step.

Then the Report, as usual, says thut
the relationship between the emplo-
yees and manegement in the public
sector undertakings under the De-
fence Ministry and the ordnance fac-
tories continue to be cordisl During
the last year’s budget when 1 spoke
on defence I  pointed out that the
relationship is not at all cordial. At

sheeted about 80 or 70 workers.
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was the position last year.
is the situation? Has it improved?
No, not at all. The situation has
worsened. Only today I have receiv-
ed g letter from Bangalore that they
are now having a tool-down strike.
What is the reason? The manage-
ment have suspended all the office-
bearers of Hindustan Aeronautics
Limited, Bharat Electronics Limited
and Bharat Earth Movers Limited. In
every public sector undertaking s
this the way you are going to deal
with the labour situation? They seem
to be worse than private capitalists,
private employers. Instead of setting
an example in dealing with labour
problems, this Government beli2ves
in a policy of frightening the emplo-
yees. Are you going to achieve your
objective by that? No. you should
not victimise the workers. It is com-
mon knowledge that when a labour
leader is arrested or a labour lcader
is in danger, the situation will go
out of control. So, your action will
only worsen the situation. Al the
Presidents, Vice-Presidents, General
Secretaries, all the office-bearers of
the three organisations of HAL, BEL
and BEML are suspended, the reason
being that on 16th of this month
they had 3 token one day strike.
SHRI S. KANDAPPAN: It is a
flagrant violation of all labour laws.

SHRI G. VISWANATHAN: Because
of their suspension, for the last 3 or

Now what

4 days all the workers are on ‘ool-
down strike. So, what have you
achieved by your action? You have

not been able to brow-beat the em-
ployees. Instead of irying to victi-
mise the employees, you should have
called a round-table conference of the
representatives of the employers and
employees to deal with the situation
and arrive at an amicable settlement.
I do not know how Shri L. N. Mishra,
who is in charge of Defence Produc-
tion, will deal with the situation.

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI L.
N. MISHRA): I am fully aware of the
position,
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SHRI G. VISWANATHAN:  still,
he is keeping quiet. If those who

are at the helm of waffairs behave in
this indifferent way, I do not know
what we are heading to.

SHRI S. KANDAPPAN: A person
who does not know anything about
labour laws, how will he reply t
such a point? .

SHRI L. N, MISHRA: I know much
more than he knows.

MR. DEPUTY-SPEAKER: The Mi-
nister can reply after the debate is
over.

SHRI G. VISWANATHAN: T do
not know why the Ministry is allow-
ing the management to behave like
this, like dictators. The management
have suspended all the office-bearers.
Take it from me, not even a single
office-bearer has been left out. All
are under suspension. Are you going
to control the situation in this way?
This will only worsen the situation.
I would request the hon, Minister to
go to Bangalore immediately and try
to settle the dispute amicably before
it is too late.

The spokesmen of Government
talk quite frequently of economy in
expenditure. I find .from the Report
that they have cut down the expen-
diture by a few lakhs, How did they
do it? They have cut down the. rice
quota given to the soldiers. Ig this
the way of economising expenditure?
Instead of reducing wasteful expen-
diture, they have economised by cutt
ing the rice ration given to the soidi-
ers. At the same time, if you look at
the Audit Report, you notice that so
many lakhs of rupees have been
waisted. Economy should have been
practised there and not by cutting the
rice ration of soldiers,

I will give only one or two exam-
ples. It has been mentioned in the
Audit Report that by not taking
a decision for derequisitioning
surplus land they have incurred
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aloss of Rs. 1082 lakhs, In
the same way, by not ac-
cepting a particular contract they

have lost Rs. 9.79 lakhs in two years.
A common item was. being manufac-
tured in two different factories. In
noe factory it was costlier. Yet, the
Ministry went on encouraging the
costlier plant to go on producing the
item, because of which they lost near-
ly' Rs. 10 lakhs. They are not stop-
ping all this wasteful .expenditure
but, at the same time, they are eco-
homising expenditure by cutting down
rice rations of the poor soldiers. They
must economise expenditure where
they can. Take, for example, mili-
tary farms. We are told that in a
‘certain military farm the production
-of milk costs Rs. 1.85 per litre where-
as milk is available outside at 97 paise
per litre. Then, why do you continue
such military farms? Then, hy not
revising the sale price of milk they
have lost about Rs. 30 lakhs, Not
taking a decision in time cost them
Rs. 30 lakhs. So, you should econo-
mise in these items and not by cutting
down rice ration.

Finally, I would again refer to the
‘situation now obtaining in Bangalore,
where a tool-down strike is going on.
About 35,000 employees are on strike.
Thé situation will go out of control
if the strike contihues for two or
three days. So, I would requést the
‘Minister to reply to this point jmme-
diately and take steps to settle the
strike and withdraw the ‘suspension
‘order on the workers so that the
situation will come back to normalcy.
Otherwise, it will bé too late.

SHRI NARENDRA SINGH MAHI-
DA (Anand): Mr. Deputy-Speaker,
let me first pay a glowing tribute to
our able and valiant jawans, who
have been rendering valuable ser-
vice on our borders for the last few
years. - They have shown us their
mettle whenever we were in difficul-
ties. I hrave had occasions of visit-
ing the various fronts with the co-
operation of the Defence Ministry.
I say that you will not find a better
personne] in the whole world as an

CHAITRA 9, 1890 (SAKA)

854

Indian jawan, I request the House
that we should do all in our power
to assist them, not only in battle-field
with better weapons, with better rifles
and with better ammunition, but also
in their home-front to look after their
families when they are absent from
their homes. I.would also request, the
Defence Ministry that in case of their
death, their widows and their child-
ren should be better cared for and
maintenance provision should be made
for them immediately. I have heard
some cases where such delays in pay-
ment of sums have put them into
great harassment. I also commend
that the families of the soldiers should
be given land in compensation. It
has been our tradition for generations
that all our soldiers were given land
so that they can live upon the land
and look to their future generation
with safety and confidence,

Defence)

I would request the Governmerit to
establish or to rehabilitate our armed
forces personnel when they retire, on
the borders, either on ‘the western
section or the eastern section or on
the Chinese borders. This is a very
importdant question. We have been
lately seeing that it is easy for Pak-
istani raiders to enter into Rajasthan
or Assam borders and get away with
not only cattle but our ‘womien and
other folk. This should be prevented.
This is going on for the last 18 years
and we do not want any humiliation,
for our women to be kidnapped by
intruders. Our - villagers should ' be
ably armed; they should be preperly
trained and not a single Pakistani or
Chinese intruder can dare to enter
and get away with it without being
killed. I, therefore, very earnestly
request the Minister, also to get in
touch with the Home Ministry, t~ see
that arms licences are given 'very
freely and to proper persons in border
areas,

We have lately seen that some of
our Emergency Commissioned officers
have been relieved, I cannet say that
they should not be relieved. In an
emergency, we always require our
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youth to prepare for our defences. If
we do not need them, we should at
least help them in securing jobs either
in the public sector or in the private
sector, They are well-trained per-
sonnel and they should be absorbed;
their ability talents should be put to
good . use.

.1 want to say something about the
N.C.C, also. There are two opinions.
Very recently, some people have been
saying that N.C.C. is not useful to
our country. Some say that the res-
ponse from the youth is not enough.
1 personally believe that we should
introduce a compulsory system of
training our young persons in the
schools and colleges. The trend that
we see of indiscipline is largely due
to lack of training or lack of proper
occupation. We see in foreign lands
that young children or young school-
boys, are trained in the art of air
rifle shooting. Here, forget the air
rifle shooting or any art of shooting
we are not oriented that way. I quite
believe that we are a peace-loving
country and a peace-loving people.
But circumstances have forced us,
after the aggression of China and
Pakistan, that we should not be in a
helpless position, Like Arjuna, when
he had vishad, Lord Krishna told him,
‘“Whether you like or dislike, you
have to arm yourself and fight’; we
are in the same position today. Whe-
ther we like or dislike, we have not
only to arm ourselves but to defend
our borders, Our only existence is
a strong defence. On that, ] warn the
Govermment to be aware of the need,
not emdy of the defence forces but also
of the civilians who should be trained.
Only at the time of Chinese aggres-
sion, we were awakened and again we
went into sieep. The country which
is not prepared for welfare or for
surprises, I am sure, will meet with
a very bad fate. I may tell my hon.
colleagues here that-Delhi is not far
away from Lhasa. It is easier to fly
a bomber from Tibet to Delhi than
from Madras to Delhi. We are with-
in the range of 400 miles and 400
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miles, in this air-space age, is merely
a question of a few minutes. So, de-
fences in the capital, defences in the
big cities should be geared up.

I have noticed that, very recently,
some black out exercises were carried
out in Bombay. But the response was
extremely poor. Therefore, I request
the Defence Ministry and also the
Home Ministry to look into this mat-
ter very seriously. We must accept
the motto of Lord Baden Powell, the
founder of the Boy Scouts, “Be Pre-
pared”, We should not be caught
napping. We should be always pre-
pared. In the modern world, one who
strikes first wins the battle, the war,
practically. That has recently been
shown by Israel in their conflict with
the Arabs,

SHRI NAMBIAR (Tiruchirappalli):
Then, he becomes the aggressor.

SHRI NARENDRA SINGH MAHI-
DA: No matter what you call. But
the aggressor has an advantage. We
have seen in the case of China when
they aggressed on our borders. We
have not yet tried to take back the
land, That position will never help
us. We have been pressing for tak-
ing back the land which has been in
occupation of China or Pakistan. If
we are not prepared, we shal] be met
with a sad fate. I do not nod with
what Israel has done or what other
nations are doing. But I request my
colleagues to take note of the fact
that the aggressor has always the
advantage and, if you are caught nap-
ping, we shall see our cities burning
and weeping, nothing else.

SHRI NAMBIAR: God forbid!

SHRI NARENDRA SINGH MAHI-
DA: Of course, we always pray
for peace. But peace is only deserv-
ed by those who are fit and who keep
themselves alert.’ I, therefore, sce
the necessity of opening more military
training schools. At present, we have
some schools for upper classes, .An
expenditure of Rs. 250 per month
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cannot be met by many of our poor
sections. We are giving scholarships.
But these schools should be more in
number, not only for the army sec-
tion but also for the naval section and
the air section. It is not necessary
that we should employ all those who
come out of the schools, But this
training is very necessary at the
school level and also at the college
level. We should not give up the
idea of N.C.C. or the training of our
youth, On the contrary, we should
make it more compulsory and we
should attempt to train our youth in
the art of warfare.

MR. DEPUTY-SPEAKER: Now,
the hon. Member may continue after
lunch,

13 hrs.

The Lok Sabha adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
lunch at five minutes past Fourteen
of the Clock,

[MR. DEPUTY-SPEAKER in the Chair]

DEMANDS FOR GRANTS, 1968-69—
contd.

MINISTRY OF DEFENCE—coOntd.

MR. DEPUTY-SPEAKER: Mr.
Narendra Singh Mahida to continue
his speech.

SHRI NARENDRA SINGH MAHI-
DA: May I commend to the Govern-
ment that they should absorb more
retired and useful officers of the De-
fence Services in the public and pri-
vate sectors? We have seen the
working of some our retired army
officers who were appointed to high
positions; for example, in the Guja-
rat Oil Refinery where the work was
completed about seven to nine months
earlier, and there was the discipline
in the organisation and efficiency in
the working of the refinery, of a re-
tired Major General,
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In the diplomatic field also, Wwe
have seen that they have given a
very good account of themselves. So,
instead of retiring and making them
idle, my suggestion is that they should
be made useful to the country because
their training is such which fits them
into many of our business occupa-
tions in the public and private sectors.

Then, a word about the research
organisation in the Defence Ministry.
I have had the privilege of visiting
a few research organisations with the
Estimates Committee and I must con-
fess that they have done a very
thorough job. They should be fully
encouraged and their services should
be appreciated begause, after all, they
are the persons who replace foreign,
imported goods and make use of our
own talents. Their organisation com-
mands our appreciation, and all en-
couragement should be given to them.

1 have a suggestion about sending
our military personnel to our vari-
ous Embassies. It is normally a cus-
tom with all countries to place mili-
tary attaches with their Embassies.
I would request our Government to
send more of our military personnel
to our various Embassies to enable
them to gain technical knowhow.

Our air strength has to be increased
in view of the assistance which Pak-
istan is receiving from the USA and
other countries. Our strength of
fighters and bembers has to be match-
ed not only with Pakistan’s, but it
should also be increased with g view
to defending our country from China
as well, This is a very important
factor. We should manufacture fighter
planes and bombers in our own land,
and we should not be satisfled with
our present arrangements of making
Avro engines and other engines. We
must have in reserve a pilots’ orga-
nisation for civil defence; those pilots
who may be under Air India or 1AC
or in other places should be kept in
reseyve for being useq in emergencies,
I have been a very old pilot, at 1930s,
and I can very wel say that the
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knowledge of even the old pilots can
also be put to use.

SHRI SRINIBAS MISRA (Cuttack):
It is a personal offer.

SHRI NARENDRA SINGH MAHI-
DA: Then, the anti-aircraft section
should be improved upon and more
civilians should be given training be-
cause, the anti-aircraft guns are the
only defence against air power. In
consultation with the Home Ministry,
the Government should arrange for
the training of civilians in air de-
- fence, in the operation of anti-aircrafi
guns,

Our military intelligence system is
quite sound. It has to be geared uj;
it has to be put on par with modern
nations, because, after all, we in Delhi
cannot hear about the activities of
the other side over the borders. The
military intelligence has to be gearcd
up to match with the resources and
the knowledge of other powers.

Our naval strength has also to be
increased, looking to our large coast.
As the DMK member rightly pointed
out, we have a coastline of 3,000 miles,
and the active patrolling has to be
increased, This will have the double
effect of safeguarding our coast and
at the same time checking up smug-
gling ‘and the foreign elements get-
ting into our country through a sub-
marine and landing anywhere in our
coast. Our submarine arm of the
fleet is, I know, in the making &nd
very early decisions are being taken
and submarine is a necessity to our
fleet. I am quite sure the Defence
Ministry is attending to it and very
soon we shall have a submarine arm
of the fleet. ’

I welcome the formation of the
Eastern and Western Commands of
our fleet. It is a very wise decision.
After all one fleet cannot run about
everywhere, So, this decision to foim
an Eastérn and a Western Command
is also very laudable.
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Now, more co-operation is needed
with our friendly neighbouring
nations. We hold exercises ounly
either with the British or other fleets.
There are minor fleets in Asia and
we should alsq have exercises with
them, guide them, receive assistance
from them and stand by them. So,
I am of the opinion that the Asian
nations between the Suez and Japan
should get together and form their
own organization as far as the fleets
are concerned and have more co-ope-
ration in the working of it.

I desire Members of Parliament
also should visit our fronts and give
full encouragement to our Jawans
and I shall request the hon. Minister
that soon after the session is over,
delegations of M.Ps.—lady Members
are also welcome to join—should go
to the front and give all encourage-
ment to the Jawans there.

Lastly, I will also request the hon.
Minister to hold military tattoos for
the education of civilians, These
tattoos have been very informative
and I am quite sure that these tattoos
will prove very popular and useful.

Before I conclude, a word about our

stand on atomic weapons. Many
persons and many friends in this
House and outside have suggested

that India should go in for nuclear
weapons. It is a good suggestion.
Nuclear weapons are very powerful,
but the cost part of it has to be borne
in mind. It involves a tremendous
cost. Could India sacrifice her deve-
lopment for making atomic’ weapons?
If we are prepared to give away all
our developmients and go in for
nuclear weapons, it is a different
thing, We cannot have both. Then
we cannot fulfil the civil needs—the
expansion of education, hospitals,
roads or railways. So, a poor nation
like ours has to make a very difficult
decision and unless we co-operate
with the giants like Russia or the
United States and if they give a
guarantee that in case India is attack-
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ed, they will come to our rescue,
then, I do not think we should go in
for atomic weapons. How much we
could depend upon them is another
matter. So, I commend that the
huclear knowledge that we possess
at present should be used for peace-
ful needs,

With these remarks I commend the
demands of the Ministry to the House
and appeal that they be passed.
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Fraf A @ a9 a9 & ag
i f za o qfesrs gFEER
FAATNT W A F I F O E
Fa7 HAY WY I AR TN F W
arw Geaze FRA @), ar s
gFTSEE ALY g, AT ¥ an § A
Wt gar 7g 77 fa7 gaAral §1 A9
T @FTUEY, ST T ART FE A
gz gamar FrRETAF T A
oY o &Y JY arEET WE H IF A
g9 OF HAT ¥ AAF T&T F F,
37 g9 g3 7 fa=ArT w1 ?

weae wRd, A g w50 2 fw
s e 51 g § o fergeam Y SwaT
AT g g Afy w3 Afa
& oY qeg ITW &, wwAs § 9T ¥ A
Fay R AT | 21 §I9 A7 57 &Y
FAAR g & Fraw, dFe wieq &
AW ¥ FA, TT T AGQ@ET &
Freo, gmA gifa gt v & 1 21§
TgY a1 gHTT TF @THl 91, W
wged, §a Gar wmar ¢ 5 g
qg A7 @ g e § | oF wfes @t
¥ & Jedz s, g W PR
ffafrm, far mw fafre famw
o Y s qar T & qs ama
wrfas arfax @mga Wt &4 @ & |
Wiy v wgra, § ag e
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[ e formra ]
FEA 5 B 9 F AqHT FY qwAT
§ T gER gAEA R fE
gaT fadw At & A% gRerr Afx F
R wr g § 7 fawgd A% aa
& ST @Y Y T FAT qg w_y
qEAT WHAE AT AR AR IW F
art ¥ e A A Afy @E 7 gEe
& WX ATHA G AT AT FT W 2
W ATfaE X3 F q F | qFR T AL
Qe FX @& 3T & IR T gurie
i | oqF frg wgramc® N T &
ST FT AAAT w1 A fAT A AR
®7 GRW K JIAT R 1 *4F qaA)
& o ot e |t T4 Baw fwa
goasm g v e W
& ga™ ¥ oF Famar I@ e AT
IM B B AEHT W@ ? Y gafay
X & W TAfaa giar & e
HEEET ¥ AR H W 0 R F
@ A 509 3007 FIT TF A9
§ @ I TR Fen § 1 q A
FH W & fag ;g g7
fom a@ = s o faRfwat w1
FouT § R gAY FT g g agt
wfaHao g1 W@ §, w9 fiR FR I
T, gEO At § oY AT qgifeat
& gra wfawqw W gaT & 1 & anf
R ST 1 O g A | & S
g 5@ ¥ s w8 f gf A1 gt
TR & AR ZRn fF = R
F gy AR W aw@ § 7q ¥ 39
avg WY § 7 qg ag 91 % wiasy &Y
gfez & g7 ®t war fewmr gAw gan
g Trfe fF gomfman § wa Tfadw
g @ gw o fe frmargqn foey
F1aw 33 & fog g @ =g
& dx fordgruaT &1 ¥ q@ET Ui
& wrq foml § qUe FW & a1 @
#T @ §, afFT qad wgew @ faR
wET fF FRETQ & FO07 wq fRa
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oY oA gaT #3A & AT 3309 ST
seantFa Fgf

SR WEIT, FeGIq, 1 aA

g T gaT IF 8, ooty ¥ e

FA AT [gAgT ME S ¥ 1047
T TAATE F AT T I 19 9T FoaqT
W | 99 TRATR ST WG & Faena
guT &1 IEw @ St fererd g
&, #98 [T fadm gar av gaa
i # e @ oww &,
afew g7 et #1 smo i
| WO S AT fAE an
¥ adY, 39 F1 AT A T AT §
& qrAeT 94T T g

HOEATA-FARET & a & o ag)
YRR TS T F oqa
HUEAA T g ¥ § 0F 9—F7
AT F—ATA AT FT f7q1—aE T
FEAT a7 1 A, @ F A F § A
FEAT ATEAT | AFA FEATET & qIX F
i B 7 1 T X 39 F fqwgw
aT% & @ § 5 58 avg wh g
F IE FET @R F &QC T Faw
AawEEF g afew A s g
@ FH FIA ANT  HEAT—
AT AT ? S IFA I@T fF Wi
F1 oo HwE F A § Aif7 gd g,
FAAIRL & AT TRI 7 AR AT TFHT—
Tat § & AR i Rgeew” q% wuAr
FoAT FIA FT FAW FY § | JUTEAS
wgigy, wHt ot afeaw aw feadde
£ 0F W gt o) g 9w 99 7@
qI9E FET A T gI AL—

“Next morning they went to
Narkondam and found a plate
erected by the Burma Navy.
Then, another stone plate waus
noticed bearing the same charac-
ter. Dates differ. One was Feb-
ruary, 1958. and the other March,
1968.”,
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ot ¥ e} ¥ faar —

“In 1961, a Geological Survey
Party of the Government of India
had gone to Narkondam for mine-
ral investigation and had not
found any such plate anywhere.”.

JUEAR AGET, TAHT qqET AT
gar &7 A AEdr & Feo
oId ag WA aut &Y Y F grr aifeaw
e ¢rv foar a1 @ 2 fF gwra @
a 1958 F W AT gATAT AT TG AT
TE 1968 § 10 |Tr F A1 AT
TEfF T@ER F 99 IEEQ § fF
1958 AR @ AT A A ww ar g
U TG AG W gAT 97 | AfEE W
T FY FAAY & HXT 5T T/ Ay
T foema @ @& 2

YT AL, § A TEF & TER
¥ frdea wo f ooy damen &
¥ g IREF @, A T JOAr
o st St FEw w1 o T
T oY A F aR F w0 § 09
aag 1 T ¢ fe oaifaw & F W,
arrlT fa ¥ Wt AT TAT & FT F
FIAT G | R AR 3T F fody wmor
zq food & feqy aw fear & ? #|v
IEFTY AT g 3 E P W g
ag W 7 Tai § fF arrdy da A
AR N 7 § IFT T T A -
T R Tifaw A E ) A A
FA IR M, 7 g Ay =4t
YT T A & Afoewr N smafs w90
Fr Tfgd a1 g Wi T AT R
aifas 3T FT—FF ag AT W
T@TH, IqF AR A o faege s
& fear &

AT, SR FEET, THHT Fgl
T @ A W) fFe g SR
o} qEfeR Wi #§ faidy oo sew
X Y Aferw #v o §, ST T B
AETEA X Y Iy T I« @,
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oo O IR ae ¥ agq @ g €
afeT s R AifT @ 7 T 0 afer
dyar Ay § i< @ faefegaf #v pwraar
A F A § A Aifa ¥ 1w
s qrfireaT g AW ¥ Suge ey v
Y Ffirw 7 &, A T HT g v
%Y §Y o  fr arfieee § o) faeaa
¥ Y A¥ q § W cavgwar Iy §
AT ATEY &, ST WY YA FI ALK
7 AT ok 0% aga fafer
stq i & w1g fowa g smar @ A
&t drre A ol e ww
=& § oA segieae W e
UHA TR & H AR WA, dfeT
T ATAHE FAT FQ § W G oo
T QBN § QY T W Afy /-
FTC FUATR & | W WY {17 I ATE
T wx @ § fr wifawe vwyfrem
F qr ¥, 7ff S Y wymaar F AR F
s fee R Hfv sy ? agt
FfE & T ¥, faoow agE &
ZaTa # wrH T figer  forer gferamdy
Afra T qOAT I=ET e, I N Y
T ey ¥ M SaR N §)

# s1oH qraE & g g
vq fafg & AR # afeam N W
afrg Afa | oAT @ § 8 A9 q=m
¥ fay o7 oo fagrat & fa—d
A T Jw aTEAT IR Wit qery-
freama, qdf s, foeaa mfs & a &
gf¥g Afg 1 AT B W WO
@t frg & ST WA AER G
q@ft, a1 T@ W A wfes s
T SR & |

IqerE  WRYed, 9g a% fegen
Y g w1 A R, § A wwer
g9 gy fadw Hfs ¥ o far
frdr gu aae € 9% 3w A g §
gfer & worfas gfaardd o 3% @
¥ N gars a1 R & A% ak § & oy
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5t wg fawa)
WY ¥ AT TEAT AT §—FA & F
wf TR W §E W qe-fr 1
Y 18 A F7 WA 97 gV B, SEH
o AW F g a5 A9 A
T AT @ E ) TET R A S A
T Y w0 o 6 ¥ a o A wvon
wafrar ¥, 9w aft dwn ofae &

o, formd gw WY Ay @nm, oy ad

afy R Ew g R & e da &)
& goRe & 7g ST Arear § R s
Tl d@fr @y F—<ufrax -
sHfrwtrr s sgh & a1 ffar
mqﬁﬁwmmmm
& ‘ofrfen e-arses—a & dfs
¥ ¥ o W wfy Ay § 7w
AR & I S G A IR
s waew g @ fr dw T |
o aRg at ey AT FE e
Q'Y g v oy gfeardd & A @
& % Wi, §dT, ¥ 6
%@'%m‘f% R #
wrEIor T Y SAR M7 ghw ¥ fad
9 e AR TS &7 S G
fergeaT Y ST =R & &R e Sy
s a3 g &YX fomd T wofas
g F1 AT ), S dEER W,
A% | Faw e T F A A,
afe® ¥ oY i giEw TS &
RN AT m’*aﬁ'ﬁ
ST §ET BT T SIS |
I AEIET, T OF -
forez 2w & 4 fFa s et s ww &
N W AT SO T R 1w X
5T wawE wfaw gfaard & s &
ant #-9 A 99 O g, S dw
o o wIfAT dET Serar 2w e
T & WY X FATT FT FST qEAT &,
& W TE TAW FAT AT WA T
Iz awar ! whfad % e fe wifet
o @A g
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Defence) 8c8

MR. DEPUTY-SPEAKER: The hon.

Member should try to conclude now.
&t wy fmy : Sureme wdww, &

g8 7€ a1 g |E, R 9T a9y
oI =i

MR. DEPUTY-SPEAKER: But the
hon, Member has already exhausted
the time allotted to him. I endorse
fully his preliminary remark that
these are very important Demands
but the time allotted is too short. It
is very difficult- to extend time. I

shall give him a few more minutes
and let him conclude.

ot Aq fomy : Y & wgar g fw
wifaar arfz 2ot & atafa @
mofas 2fqardi ¥ dar7 07 AF TATY
areft wfy 97 gEaT 77 ¥ far w0
T TuQFT F 517 91 =0T 7 @ 2
IAFT qFgAl FH F A w9 0w
d7-rorfas 2ot 7 favq qeAwT qATEH
AT AT A & 0F 3T 390 gt ¢
¥ gwT g F % we T RAdd, Sw e
T T Y AT FT 7FT A7 |

& S AN e Y § I wE A
a1d § faad ark §F garar Trgar g
FAA ¥ fa1 ag 97 F7 w7 €,
ag &8 aua a1, 4y 5 qAT WAy
FEA WHA AT ¥ IuH fewa,
oY #¥ ata &1 TFF AFST F AR,
darfrqe 2o mx frar 3

‘value of stores recommeénded for
disposal—Rs. 83 crores’.

83 FOT 77 F1 ATH17 §, "ag FE ATAT :
T AR E T AG ¥ AR AT
qraaE! ¥ e § MR arg Fag ararT
FTAG &Y AT &, IEFT AN AT AT
I & | TS AT A T AYET A
Rl AT o gadY T FA R
T7aTE g WY § Y R et wavea Y
Ta¥ AR ¥ i ¥ Awar ey
fe ®ar g 1% 97 W TR AG
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frger agar &1 fora® avq v Trfe
AT TG FT @ & AfwHT 3T q=q
rr#@ma-wélgr@ = 23
Ty
“In view of the increasing diffi-
culty in obtaining meat require-
ments at reasonable rates, it has
been decided to reduce the con-
sumption of meat by issuing
other substitutes to troaps both.
in the peace and field areas and to
officers in field areas for one weel
in the month, as an experimenta’
measure for a trial period of 3
years. This decision is expected
* to result in a saving of more than
Rs. 28 Yakhs per annum.”

oETN WEIRA, gHX FAAl ¥ @Ty
I qETHT Jg 999 F) 919 F7J § |
@ arer & fod ganr F a 9T =i
ag forar & 1 & wiw g7 £ fF qoTe
717 FH q7E FT ANgaTd a7 HT T2
Afoy | 99 F1E T T3 Frrad
am

T aTE ¥ 977 A% 7187 faanfay
B FT g §, IES FIC A F
forrr & 1 aafy ag 219 &= fafaey
& aga ar 7Y AT AfHT a7 B g, W}
BE. AT 9T AT T A T gferw

TTA G ] | AT qg B FET
FTHT F-AZT ¢ 1 797 798 & o w7 -

F graey ¥ 31 & fad o fram € aw
FIT R & fog T ? SN
TR AT A Aa I FGT | gafory

71T 56 I { A€ TS FIfd, T, -

qIET § 1T F7F T AT F &I
ALY A g7 7T & Fr o @
T JTAFT A A | AfAg W
frafay areft.of arg & @8 F7 3 57
|41 ¥ Jart ¥ fod mor w7 afodr
¥ 28 ATE WY WA AG TIT AT FE
aFarT aE gt § Afwa feedia &
X ¥ sy qraar aafad |
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I 42 X W, e & faww &
R ¥ A Y W FORT W)
quaT & a1 § &g g § v IR
ag fafaw 3o @ a1 w0 SO Y,
HUHA FT FF qF |4 , G AW A .
T T I @ ] | IWAT AIgT ¥
¥ uF wdar qur 91 f& A H@ET
Frafel & FTI0 a7 ARG F F10
feadt -avq g€ a1 Sgiv T4 41, 30
FOT 9% 1 foe gad @ fv awdw
&1, afwq qwdier 78 & 7€)

frata zew A frama @0 &

A
Nissan Trucks—-“'rhe indige-
nous content is now 45.2 per cent” .
Nissan Patrol—The indigenous_
content achieved is 33.32 per cen *
TEE AN, TR FT 4T qAA &,
7 9Z qAeATAT TEd | N FIA e F
ag sfewra 8, 37 &7 ¥ ¥ wgeqd o
mrr ot faertas & wmy § AR ST F7
7Eea F O & IAR dRTATT AT AT R
AfeT gm oW &) daa awry F fodr
gfaea ¥ o HEL F a19 FF WA
FE E | Ag A N @Fe T
a7 &nr a1Aq § Tafed mE e #

Az #1 g A T

s S Trécmw FaRE
ITE5 24 X2 | {HREKF:T‘FE@ '

‘During the year, 1,219 works

projects costing Rs. 45.27 crores
appioximately were sanctioned by -
the various competent financial .
authorities under the emergency
works procedure and 17 projects
costing Rs. 2.04 crores, were sancr- -
tioned under the normal works
procedure.’

& AT gt g e sra AT fagrr
F arq 9% faaat frato-$1d fear mar g,
F41 g7 7 WTAWF 41 7 AT wia-
¥aF 97 dY 47T AAT F AT IAAT A
foar T ? AT HITIAFRTHA & ATR U



871 D. G. (Min. of

[+ 7y fema]
fad awt sarer w0 Az ot o7 &, 9
THATTY Tob 35T 3, 1 0 grar o
BT TE TEITLF FAT FY G FA?
A gaF a F oY 77T F IET aENA
A =rfghy

oo § & geadl & AR §, qra FF
T & oETd F A F §9 $ET
AGATE | @ T FT AR FTTATRAT
ZAT aY T A § sranga fpar fr 2w
N FfrgmNgasamw g 7
wti o1 | fear & Sl 7 freafaama
orer, AFlear S 7 ¥ At Jar F
AT G, ITHT gHEAT T faam )
dfer Iak a1z & Jgar § f oA
aifead & a1 ¥ g qarai g F
9% fi g% a1 wrod T3 weATy FFat |
&3 g s arre ot Faferdy wamate-
I {1 @ A 37 97 qIATT ganqfq,
T FATCHTAG & FaT 5 gA<=a
FAYAT F 9% 7 FY foradt oy g1 &
FETAT AT, ITAT &Y AT T WA 1T
39 F1% {Y gy fFar 9 w7 arfaq
QT ¢ fr fegm wiwee wfwes
T & g aF aat ¥ oy § F wWASY
Ateqw ¥ afsqs @Al § 93 §C & AR
AR FAmT F misgd T0T T9%
¥ oy § § Far, qasy Arf qrsqAy
¥ a3 gu & 7 frawe Fear adf oW,
GO FIET FATA F& AA, AL AR
& AAS Ao & 1 wfaT @ gaw
qaaT a8 & fa & werd ¥ vy ¥ Ak
Jmwfea & w1y &, 37 e 31T wAA
Aoy Aty F, qfewrs e ¥ oF gg AR
g wrq feaee wify wedt a@ #37
ATl o AT qTAl §, H9 JwnT §
mErwas §? g AL T AL
& g1 wrgan g 5 gl wAteT &
qEal & |t g -1y g fRav ¢
TR AR qre &1 i Fargw ot w1d €
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UF TETT F A A qF AT v,
HTAETC AT TGT, ST FL AT T8
f anfore I8 AYFQ a7 77 I8 1 Fra Ay
gataT ¥ ¥ @ fa o 377wy
a1 T & i 9 1w o2 fee 3y I,
frz feardl Idr | @Y 11 AR
FAraee AFEIE F1 AT 77 a@ ¥
freter §f, TR 35618 AFd G T
T wfasq # dFc ATIFAY | AAEH
gz7 ¥ 717 ®Z goar § e o ary
feaT & gt F 1< faal wrwma 7 gz
A AT 7 IF TFT AITH ATATET 9T
fET ¥aT ¥ F3 A Hm ? F]A
FIGRT SATAET FAYTT FI7 ?

Y T W1 FATE F aR F wqiq
#Mfad | I AT FsaAATT AT AR
gy jfsrmr & ITAY Srewy, wu
gUdT ¢, AT 9T ATHFT TR,
gifeqaa #1T Foafsr & wae 9%
HqdY &fag Jagl A gAiqAT FA ¥
are ¥ ey 7 faard

st g wrgAT (T | JMEAE
"R, TAT HAY AERT F w4 HATAT
¥ fo¥ g7 9z & N fewreq vafeas
#Y & 7 ITHT A4 T FIF §C T A7
ITR gifes gaTR WTE | 99 194 7
AT 1962 7 T TLTT TT ZHAT AT 4T
7 FARR ALTE F Fqet ¥ fgear foar
g7 | 9z a1 I At w Frefiforar
T & ara fag: war a1 AfFT g7 ITH0
gfeaT ardf F wrave 9T {Y glawrd
faer gf &

ot & gifay wox sfacr ddr
AEET A [AHAR AT AE@AT E F
37 6 7 F YA qafs Rg—Nwr
qTF T Y & AT agl F FOHy duAr
& agrat w fergeart § wvam gy §
afeT 3ax  fay #r§ aw v gfaw
T g A 3T A & ¥ Ay ¥ fay
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GHAT F ATGATAT JIT AT HT
a1 wd we A ag Qaw | faar
R w ¥ fed fedt qarwarg
xWg
T 1947 WX 1962 § WITT A
TAT FTA T FH ATET ArETE A
o qoft # afw wqrs | g W
&1 1962 ¥ AqaT R AR IATNF
Fmatav wgE A | fag 2v-
wfeq a¥c avzar & St qfcaa faar ar
agfemr aforr &1 waF g
Trg o afeerat 9T g & sam
& for gAa) dfeq ox 3% atwg wam
o 17 & AT 9% g el F), IJTH
qf@r<i Y M T JTH B A
FIHIT F 7 1% aowr faar & 7 @
ITH! F1¢ I faer § 1 AT #AR}
THEI & FAHT FY FHy e Foefy
2, afare arat &) I AT TIH F Y
Fairwr st faem @ fsq qf g@ F
"o Fga gga & fr gEw fay 8 ax
| FT 9T Y T5T T A qA TF
Qar o 73 faar 1 sy A I A
AT ARG T WEIE &1 19 7 378 wefad
# 300-4 00 ®YGT FATH ST I
R fear mar ur A7 gy 7 W IF WG
WY F AN I FIF 300, 300
%qg {27 71 3% 9% § ITH 500 F
FQq &g fa= gem ifE Al awe §
FH N g Az A qaw g fF
gt 93 37 agrgAlEAi A R ag ¥
qET T fargds g frar sic
IFW wo FTEH! § TErG A T,
FwiRF A TR | wfadr ag
FEF Ay g aams o fs
9% fqy 3o frr 9 ot o= W
wfas ggmar wfs g2 & am
wiawn 7 wgey FvAr gy AT W
A FTAF |

# g v AT w1gan g £ ag 9
38 (Ai) LSD—8.
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Zaré o ¥ Ay o Fy gl e ¥
agt & oy & g€ & 9% o wy i W
7 wwa & fordr 3% < gt | g,
T 7R FWIR 78 A 0F @ ¥
TF EATHT AW JX § AfET TonE
QT 1T A AT AR F AN F AT
a Sy ¥ for 1 gamw i ¥
8 g0 Iee § fF ¥me # fag o
g7 @97 43 g § @ faY 1@ a=
AT F 4T AfHT ITA T T /I
qg 9T TEY g FIM gEiAy qIEr w=@y
waw 7 q<g w1 afear &

oY grera a5 & f afemt & faat &
AT A LAY O AT F FAq qeaT &
AT AW B NIHT AT F gaTE g *7
TR § fo fa w3 sgear gwar §
TYT T FH 19N FT AT AT IE F
STETT gt Ty § 1 gufay agt ow S
F Y A1 FE ey FY AT AwlEy |
o1 q5t X @A ST RS AT AN &1
Sgt w4y A 7 agt § 9™ AR} AW
¥ for garé sETw § @1 3 7 ey
F1 & qgt AN F @A F for Y Saam
FTI A F ITHT agT AARTEAT

AZ—AATA AT T g7 TEY
£ a1 1949 ¥ wiffy dfeq sargTaTa
ATE 9 TG W ¥ AT AR T A
F IR § I frdew fear g1 99
qE AT Mo F07 fqg T & qa-
fama gt s IR M gm ass &
AT AW X TG A faar ar
gatqaw 99 Fa7 98 I&A G auY
% | Ffe & 9 I dfeq N faear
97 3t 39 0 ¥ 9¥F F a4 ¥ A7
MWW AT | A T FT {9 &Y
99 7 g1 AT 6 qg Fg-wATA
aFF T QY gfeeal & qadr  wmavaw
¢ oF g & gfewm § oK g
g A A ghaar F gfeam &0
Ax wgt a% srarfet « i w1 ey
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[ wwrs area]
taiigrges v AN T eTr Agrg TRy dfret wy Freer amgR

& ot Ty feeelt, avad Wi wHTER
wifs § WA FH A I § I
FAIT Y f6T agt § 96T F12 T
EAT TEAT & | A I FX 95T
yafs g AN AT aqr A ¥ ag
BIAST FTHY A& g At 2 q7
gfaur grir

T A 3fte ¥ WY a7 aF T
QT WAF g | A9 98 a9
wE 1 § AT ¥ wgar g frag wer
T g am @ W FE § Afwa
¢ F@ § @Y I qWA %
FA AN § I gmaT N AT AfE
1954 ¥ fazeg & Y NFr aA T 7@
fasag & fewaft WA g affF ag wreg
® 07 a3 g g Afr g2 madh §
wfaw gardt arg 31 ey 3 T g
#fFa IT §9 1959 § a8 ¥ TS w0
wo iy fasady wonfaay &t S}
JgF WG & TY q9 TH FEl ARG
TR AN AG GHAT AR 77 79 5 7
A AT T EAT FIA AT § A
&9 U AT T 1954-55 ¥ FT @
¥ fF W@ @R @7 g
EEqT 3 M | & Fgife
I T AT FA a9 § | sfage
W | # gy § 5 ogrd sy
R o = e o &
WIS X WTRAW geT | gEfaw &
A ®gm Wz ¥E wEEINE
%% I qgT T€O g AR IN
T q IIeX AATAT AT |

qifrea i & &g frr s ol
ot AT mrardt Y gAX F ST Sgar
2 e ¥ aT ¥ I OEE F I
ot WY aifeery ST Aradrgd &
7 1965 & wiaA®w g3 ¥ IR
AT GO A Y QY WX A @

X IY oo w0 ¥ w< foar Afer
T ¥ ag WY O AWEYT gur
[F  For qfFeEm ¥ famar
FAT FE F W@E F afomHEsy
Iq W A A Wi AT #+y
BREAT 991 | § JIOEHE qAENT A M-
I T wET AT qE IEC T

mg 5 afemm w1 fggmm
¥ ool feft @ e ! owr swi}
%m%r'h’mﬁﬂmw 99 T F qs
? A aEr g quiEd
& & wr F1 ag F fawwa O §
IfFT @A QAN E® T

Y a¢ oifemTa ¥ Ft # smaw
¥ T AT F58 § JUN 300—350
e T NI T Bis far | ouw
W FF ¥ WA AOE Gar v
@t 77 %9 9 ¥ A § 15 yfa
T 2 Afed ag wEaE A T
W Wgq qgd ¥ gEA § v
Afirw frard I} ¥ 0

TF AAAT §IE X OAH wgT
sfqwr HaeE § S a9 AWl &
fau g aftr 3y § ag saeT @
sk I w9 fear sAr =ifeg
e W e ¥ Jw AN gL F fog
o wfus & AN sqaear gEr T1fEgg
nor g @ @R E fF o Wi ofe-
T fegam wWEgRw wW R fag
AT § WX gEd WK 2w & wA
e N sdafgEt § G E @

P
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foq g ags s ¢ fs guar &
mxdgafed ag R fiw T A
¥ o afew ¥ wfas dar @ fag
o™ gad

7 agt ¥ foq oF aw wd g
o & agr € Avmd FET WA«
i 7t g7 #1 92 7T qaEw fadn Afe
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SHRI UMANATH
Mr, Deputy-Speaker, Sir, this year
the defence budget has passed the
Rs. 1,000 crore mark. We generally
celebrate the silver jublee, the golden
jubilee and the platinum jubilee. I
do not know how we propose to cele-
brate this defence budget having
crossed the Rs. 1,000 crore figure.
This year’s defence budget figure, to
say the least, is most staggering and
fantastic and will have the most
crippling effect on the economy and
living conditions of the people.

The defence expenditure, which
was Rs. 312 crores in 1961-62, has
risen 3% times to Rs. 1,015 crores
in 1968-69. A. contrast with the trend
of national income will prove the
serious implications of the defence
expenditure this year. Between
1960-61 and 1966-67 whereas the
national income at current prices
went up by 55.3 per cent, the defence
expediture during the same period
went up by 220 per cent. All
through this period the per capita
national income in real terms did not
show any rise at all, the relevant
figures being 310 and 813 only. That
being so, this expenditure is one of
the major sources of inflation, rising
prices, diversion of developmental
funds and of the present economic
crisis in the country itself.

(Pudukkottai) :
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Serious efforts and initiatives for
peaceful settlement of our disputes
with our neighbours China and Pakis-
tan and thus slashing our defence
expenditure becomes an inseparable,
inescapable and wunavoilable part of
our efforts to take the country out of
the present morass, The only section
of the Indian people who may not
relish this idea is the Indian big
business who have their greedy eyes
on the huge defence orders. Even as
it is the portion of the defence ex-
penditure that goes for purchases from
the private sector is about Rs. 306
crores. It is no wonder they have a
vested interest in such huge defence
expenditure and in retaining the ten-
sion between us and our neighbours.

Coming to the problem of defence
production, the crucia] question is
the need for total elimination of our
dependence on foreign countries in
the matter of defence production.
After 20 years of independence our
defence production basically remains
dependent. Our Supply Missions in
England and the United States are
the living monuments of the ‘sacred
preservation’ of our dependence.

The budget estimates for the Lon-
don Mission is Rs, 24 crores. Many
of the items that are sought to be
purchased can be produced in our
own country, and yet we are spend-
ing about Rs. 1 crore as establishment
charges in London. The transport
charges of our own personnel in the
Mission within such a small country
as Britain is about Rs. 10 lakhs.
Lavishness needs no further proof.
The 27th Report of the Estimates
Committee of the Fourth Lok Sabha
rightly said:

“The Committee .... believe
that with a determined phased
programme much progress could
have been made during all these
years. The Committee hope that
even now a determined attempt
wil] be made to produce these
articles indigenously on a phased
programme.”

‘What more proof do you require to
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show that the Government was not
taking determined efforts in this
direction?

In fact, thig feeling of security in
the dependence on others has led the
Government not to sanction sufficient
funds for defence research projects,
affecting the progress of research it-
self. From 1961-62 to 1965-66, every
year the Government sanctioned only
less than 50 per cent of the financial
estimates of the various research pro-
jects, with the result that there were
serious shortfalls in the physical tar-
gets of the research projects. The
relevant figures of the shortfall in
the physical target for research pro-
jects I am giving below. In 1961-62
the physical target fulfilled was only
26 per cent; in 1962-63 it was 14 per
cent; in 1963-64 it was 27 per cent;
in 1964-65 it was 36 per cent and in
1965-66 it was 37 per cent. Even in
the plants under Government control
substantial parts of capacity are left
unutilized.

Take, for example, the Garden
Reach Workshop. The percentage of
idle hours to total working hours
was 11.42 per cent in 1963-64. It in-
creased to 18.39 per cent in 1965-66.
In the new Machine Shop it was 14.50
per cent in 1963-64, which increased
to 32.59 per cent in 1965-66. In one
of the ordnance factories the rated
capacity of producing tail units of
bombs between June 1962 and Sep-
tember 1966 was 23,200. But do you
know how many they produced?
Just 6,000. And this despite more
than adequate orders and though the
Aijr Force has been stressing the need
for urgent supplies.

Now, coming to the question of
waste and inefficiency, this vast sphere
of defence expenditure has become
the grand theatre for waste and ineffi-
ciency. More than Rs. 80 crores
worth of stores have been found to be
either surplus, obsolete of useless for
alternative use. This has been the
state of affairs since 1958. Of this,
Rs. 72 crores worth stores have been
recommended to be disposed of. And
yet upto October, 1067, only Rs. 10
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crores worth have been disposed of

retaining about 88 per cent still un-

disposed of.
15 hrs.

In certain factories, established for
more than 10 years, the avoidable
waste has been to the tune of 100 per
cent more than the normally allowed
rejection per centange. Losses in
certain institutions like military farms
are enormous. The military farms
which produced a profit of Rs, 43.11
lakhs, incurred a loss of Rs. 21.66
lakhs in 1964-65 which increased to
Rs. 77.37 lakhs in 1965-66.

I want to know from the Govern-
ment: Is it their demand that the
millions of poor people in this coun-
try should pay for this waste, ineffi-
ciency and corruption, in the name of
strengthening defence?

D. G. (Min. of

I now come to the conditions of
the Jawans who are at the founda-
tion leve] of our defence. Recently,
certain revisions in the allowances
relating to jawans have been announ-
ced. But that has not resolved the
basic grievance of the jawans namely,
discriminatory treatment by the Gov-
ernment between the ranks and the
officers in the matter of benefits. A
year ago, when our party mentionecd
this, the Prime Minister came out
wit a great non-existent discovery
that we were creating division bet-
ween ranks and officers. I say with
a full sense of responsibility that it
is this very Government which has
introduced a wide disparity in service
conditions and that they are them-
selves creating this sense of discrimi-
nation among the ranks. In the mat-
ter of Dearness Allowances, while the
officers are paid the full rate as paid
to civilian officers of corresponding
pay ranges, the application of the
same principle is denied to the renks.
In the matter of city compensetory
allowance and bad climate allowance
again, while the officers are to be
paid in full, the equivalent to civilian
rates, even the JCOs and other ranks
are to be pald only two-thirds of the
equivalent of civilian rates.
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I am not demanding equality in the
Quantum of payment to an officer and
a jawan but I am demanding that in
the application of principles, there
must be equality between officers and
ranks. In the matters of principles,
there should not be any discrimina-
tion. The whole pattern of salaries
and allowances to officers and jawans
has produced a disparity that the
salary bill of a few officers in the
Navy is equal to 52 per cent of that
of the ordinary ranks whose number
is vast. The relevant figure for the
officers in Air Force is 40 per cent.
In contrast, the Government has no
hesitation when it it a question of
withdrawa] of existing concessions to
the ranks.

On the 1st of this month, about six
free concessions which were enjoyed
by the civilian employees in Udham-
pur, Srinagar and Jammu, which they
were enjoying for the past 20 years,
were suddenly withdrawn leaving
them in the lurch. The sooner the
Government retrieves this position,
the better for the morale of the ser-
vices.

Another problem that createq untold
sufferings and pain to the servicemen
and their families is the unpardona-
ble delay in the settlement of their
claims. The phenomenon of delay in
settlement of claims is steeply rising.
Upto 31st March 1963, the number of
unsettled calims was 124; 1963-64—
237; 1964-65—926 and 1965-66—3,775.
As on September, 1966, the total
number of 5,062 claims are lying in
files unsettled. Of these 50 per cent
of the claims relate to those who
died.

One can imagine the pain and tor-
ture suffered by the families of the
dead on this account and fear of the
morrow that is haunting the jawans
in service. - I know from my personal
experience what this delay costs. A
civiian employee in the military
services, with an ailing wife and six
young kids, resigned his job so as to
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treat his wife with the settlement
claims. His claims were not settled
for a long time with the result that
hig wife died with neither money for

treatment nor for daily maintenance.

1 have caused those children to be
admitted in an orphanage.

The Government has made a
rule that the relevant papers for set-
tlement should be sent by the autho-
rities one year before his retirement
80 that his claims will be disposed of
at the time of his retirement. And
yet what is the position? Between
1961 and 1965, in 1,178 cases out of
1,518 cases, papers were sent after
retirement. Of these, in 53 per cent
cases, they were sent one year after

retirement. In 232 cases, they were
sent 1 to 3 years after retirement. In
141 cases, they were sent after 3
years.

In the case of death, the rules are
that papers are to be sent as soon a
possible. And yet what is the posi-
tion? In 958 cases, papers were sent
1 to 3 years after death and in 493
cases, they were sent more than 3
years after death. This callousness to
the servicemen must be stopped. Of
course, the Defence Minister has been
helpful when approached with indivi-
dual cases. But this phenomenon as
such must be eliminated.

I wish to draw the attention of the
Defence Minister to a problem which
is agitating the minds of jawans whose
families are living in the Chhamb
area which is just at the border bet-
ween Jammu and Pakistan. Thou-
sands of families of the jawans were
uprooted from this area when Chhamb
became a live sector in the 1965 con-
flict. After the war, these families
were forcibly brought back to these
areas by the Government of J and K.
State against their wishes. Having
campulsorily brought them, the J. &
K, Government violated the solemn
assurances given to them, in the mat-
ter of rehabilitation. As a protest, 10
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displaced persons including 9 women,
all of whom were related to jawans in
gervice, went on hunger strike ve-
cently in Thhumb. Any Government
with g sense of responsibility would
deal with them gently and cautiously
since any rash step might have seri-
ous repurcussiong in the army and
jeopardise the defence itself, that
area being on the borders. But the
Sadiq Government sent police who
mercilessly beat up hunger strikers
including women, demolished and set
fire to their huts and next day opened
fire upon the demonstrators and shot
dead a man of 75. This is what is
happening on the borders.

I demand that in view of the likely
repurcussions on armed forces by the
conduct of such irresponsible Gov-
ernment which itself is the security
risk on the borders, the Defence
Ministry must partake directly in the
matter of their rehabilitation.

Lastly, I wish to remind you that
during last year's debate I had
brought to the notice of this House
the contacts certain top officers of our
army had with foreigners. The Gov-
ernment do not seem to have taken
it seriously. Subsequently, now, the
ex-CIA agent, Mr. John Smith, has
made certain statements wherein he
has made certain revelations about the
CIA contacts with various officers in
the army. I do not say that every-
thing that he has said must be taken
to be true. But certain things seem
probable. For example he reveals
that one CIA agent wrote the autobio-
graphy for Gen. Thimayya and that
Prime Minister Nehru having come to
know of it stopped it. It is admitted
by Gen, Chaudhary that the deal for
his becoming a military correspon-
dent of a British paper was concluded
behind the back of the Government
at the instance of the Burmah shell
boss. It is admitted by both Gen.
Kaul and Gen. Chaudhary that the
Burmah Shell boss was in constant
touch with both of them. It is ad-
mitted by Gen. Kaul that as soon as
he was promoted, he used to be.in
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touch with a British military official
for military advises behind the back
of the Government. When these
things could be admittedly true, why
could not this statement that the CIA

agent wrote autobiography for Gen.
Thimayya be not probable?

1 disagree with the Government'’s
callous attitude on the question of
serious enquity into such allegations.
This attitude may cost this country its
independence and what little demo-
cralic rights we enjoy. Such a serious
investigation assumes utmost impor-
tance especially when we learnt that
some of these officers were tempted
to the point of moving armies to take
over the Government.

Here is a revealing extract from

another source.

I quote the extract:

“Wherever the truth may lie,
and here again many guesses are
possible, there appears to have
been in January 1961 some ink-
ling on the part of Jawaharlal
Nehru and Home Minister Pant
of the existence of some sort of
danger.

Significance appears to have
been attacheq to an order given
by Gen. Thimayya moving a
Division from Ambala to Delhi.
At the same time, an Armoured
Brigade was located at Mathura,
980 miles from Delhi on the Agra
Road, a brigade which was part

of the armoured division at
Jhansi, under the command of
Gen. Thorat.

“Kaul, who was then Quarter-
Master Gencral, was asked to as-
certain from Gen. Thimayya about
the purpose of the move; it ap-
pears the order had been sent
from Army Headquarters direct to
the Divisional Commander and
the principal staff officers did not
know of it
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“In any event, the order was
countermanded. Within a month
or two afterwards, at a reunion of
the Kumaon Regiment at Rani-
khet in the Almora Hills, and al-
most the last function which Gen.
Thimayyga attended before leaving
the Army, speeches were made,
a report of one of which attribut—
ed to Gen. Thorat a somewhat
remarkable statement to be made
by a serving officer, criticising
the Government, and appealing to
the troops for their loyalty to the
Army Chief with no word about
loyalty to the Government or the
Constitution of India.”

I am not quoting the Blitz; this is am
extract which I have quoted from no
less a person than Mr, S. S. Khera,
the former Cabinet Secretary and
your Defence Secretary. It is his
words I have quoted and not of the
Blitz. The quotation has appeared in
the Blitz. That is all. I would like
to say that, if the officers have such
temptations and if they have contacts
with foreign big business and intelli-
gence as well, this country will be
doomed.

Fmally, I understand that, with
regard to cantonment administration,
there is a statutory provision which
permits of separate laundries far
weslerners and for Indians. It seems
hat this provision for separate laun-
dries for westerners and Indians, this
discrimination, is on the Statute Book.
It has not yet been removed. This
is a shameful thing and this also must
bz removed.

SHRI PILOO MODY (Godhra): The
remarks regarding Blitz should be
expunged.

MR. DEPUTY-SPEAKER: Mr. L.
N. Mishra.

THE MINISTER OF STATE
(DEFENCE PRODUCTION IN
THE MINISTRY OF DEFENCE
(SHRI L. N. MISHRA): I seek the
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indulgence of this House to inter-
vene in this debate for a few
minutes. It will be for my senior, the
Defence Minister to reply to the
main points made by the hon. mem-
bers of this House. But I would like
to state here a few facts connected
with the problems of defence produc-
tion, research and development, the
role of private sector in defence pre-
paredness and industrial relations in
our defence installations.

Experience gained as a result of the
two hostilities, the two aggressions,
one made by the Chinese in 1962 and
the other made by Pakistan in 1965,
threw up new problems and new
challenges to us. It was realised that
it was high time that we relied upon
the indigenous production in the
matter of defence in a progressive
manner as quickly as possible, and
also that we should have modern and
sophisticated = weapons. We also
realised that it would not be advisable
to depend upon the external assist-
ance and foreign collaboration for
having arms for our army, and that
we must have suitable weapons to
suit our special conditions and the
difficult situations at high altitudes
and other places.

Rapid strides have been made in
this direction and most of our
ordnance factories have been modern-
ised and new arms and equipment
have been given to the army. More
and more reliance on the indigenous
production is being given.

The Army has been undergoing a
major re-equipment of its weapons
etc. This covers rifles, carbines,
mortars, guns of various calibres and
a host of other items including com-
munication equipment. While this
large scale re-equipment plan has
been in progress, as the House knows,
the Army has been considerably ex-
panded. Most of these large number
of new items have been taken up for
production and very substantial pro-
gress hag been made in supplying
them to the Army.
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As the House is probably aware, at
the time of declaration of the Emer-
gency in 1962, most of the ordnance
factories had old and antiquated
machines. These machines had to be-
over-utilised to meet the increased
requirements. It was obvious that a
large programme of replacement, re-
newa] and modernisation was neces-
sary. This was also the quickest
method of improving and increasing
production. It was taken up three or
four years ago and I am glad to say
that two-third of the modernisation
programme of the ordnance factories
has been achieved.

Despite many difficulties such as
delays in shipping due to the Suez
crisis, reluctance of many countries
in making supplies to us, the ordnance
factories have done commendable
work to meet the large requirements
of new and sophisticated items of
equipment and ammunition. The
House will be glad to know that,
while the figure of items of arms.
ammunition and vehicles in 1964-65
was Rs. 64 crores, in 1965-66, it went
up to Rs. 70 crores, in 1966-67 it rose
to Rs. 84 crores, and in 1967-68 it rose
to Rs. 92 crores. This is excluding
clothing, parachutes, high altitude
tanks, sleeping bags, cables and gene-
ral stores. It reached its maximum
yearly production of Rs. 48 crores in
1963-64, and is now stabilised at
Rs. 20 crores. Even with this decreas-
ed amount in clothing and general
stores, the overall issues from
ordnance and departmenta] factories
during 1967-68 is expected to be
Rs. 112 crores which is a record figure.

The major task of Defence Produc-
tion is to meet the requirements of
the large scale equipment of the
Armed Forces. But equipping of a
modern fighting force with complicat-
ed electronic and automatic devices
is not an easy task. I gm glad to
say that India’s defence production
establishment has acquired a capa-
bility of mastering the latest techni-
ques and producing modern equip-
ment. We have been able, to a great
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-extent, to equip our armed forces
with all the modern and sophisticat-
-ed weapons needed to meet the
challenge that the modern warfare

‘"has thrown to us.

Replacement of old types of equip-
‘ment with new ones are going on at
a fast pace. Side by side new items
of equipment are also being introduc-
-ed.

For the Navy and the Air Force also
a number of new items of weapons
and ammunition have been taken up
for production for the first time. Al-
though the requirements of these
‘Services are relatively small, the
establishment of the new items
required by them has involved con-
siderable effort on the part of our
ordnance factories in close associa-
tion with the Services and the
Research and Development Organisa-
tion. It is not easy to develop new
weapons and produce them in less
than four to five years. The experi-
ence of even developed countries is
that it takes three to five years to
develop a new weapon and two to
three years to produce it for bulk
output. Out of necessity we had to
narrow down this period and we have
done it to the satisfaction of our
users, the armed forces.

A substantial contribution towards
Defence Production is also made by
a number of our public sector under-
takings, of which, the Hindustan
Aeronautics Ltd.,, and the Bharat
Electronics Ltd. have been making a
large contribution towards defence
preparedness. Hindustan Aeronau-
‘tics has flve Divisions anq the oldest
and- the largest of them is the
Bangalore Division, about which the
hon. Member of the DMK Party spoke
this morning. Its production covers a
large variety of aircraft and engines,
namely, HF-24, Gnat, Kiran, Krishak,
-and Alouette helicopter. While the
production during 1967-68 at this
Division i3 expected to be about
Rs. 18 crores, it has not come up to
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aur expectations. There have been
certain difficulties in the recent past,
which are, to some extent, inherent
in an industry where the require-
ments are very rigid and sophistica-
tion is of a high order. These are
being looked into, and we hope that
things would improve.

Three factories are in the process of
being set up for the manufacture of
MIG aircraft, namely, at Nasik,
Koraput and Hyderabad. Earlier
stages of manufacture at Nasik and
Hyderabad have already commenced
and in Koraput, production will start
after the test bed has been installed.
The assembly of the aircraft has been
proceeding according to schedule and
we have already made deliveries of a
number of MIGs to our Air Force.
Production at the HAL factory at
Kanpur has been stabilised and
delivery of HS-748, popularly known
as AVRO is being made to Air Force
and Indian Airlines ahead of the
schedule.

With the setting up of three new
factories at Hyderabad, Nasik and
Koraput, we have enhanced our aero-
nautics production rcsources consider-
ably. This is beyond any doubt.
However, while on the whole there
has been a good progress in aircraft
production, T must confess that we
have still a long way to go.

The hon. Member belonging to the
DMK Party referred to the industrial
relations at Bengalore, I am aware
of the situation there and it is a fact
that industrial relations in Bangalore
have not been as good as they should
be. But I will request the hon. mem-
bers to look into the points of dis-
pute. If he had cared to study these,
there have been three vpoints, namely,
(i) the workers have been demand-
ing the application of Central rate of
D. A. to the workers; (il) re-instate-
ment of seven of eight workers who
were discharged on the ground of in-
discipline; and (iii) wages for the
lock-out period. ‘I would like to



893

state categorically that, so far as the
first point is concerned, the application
of Central D.A. rate, the workers
will have to decide whether they
want to have D. A. according to the
recommendations of the Engineering
Wage Board or the Central D.A,, they
cannot have the best of both; either
they can have the rate according to
the recommendations of the Engineer-
ing Wage Board or if they do not
want to have that, they will have the

Central D. A. rate; if they make a

choice, then the HAL will be prepar-
ed to negotiate or come to some settle-
ment on that. There are five units
of HAL—Bangalore, Kanpur, Kora-
put, Nasik and Hyderabad. Agree-
ments with four units have been ar-
rived at and they have accepted the
formula evolved by the workers and
the management, but Bangalore is
the only unit which has not accepted
the new agreement. Here, I would
like to say, about reinstatement,
wages for the lock-out period and
D. A. this is not merely a trade union
consideration the interest of the wor-
kers, which is standing in the way of
settlement.

Sir it is something more than that
and it is something political and I do
not want to go in to the details of
that, I will say if the workers of
Kanpur find it acceptable if the wor-
kers of Koraput find it acceptable. ..

SHRI S. KANDAPPAN rose.

SHRI L. N. MISHRA: Sir, [ am
not yielding.

SHRI S. KANDAPPAN (Mettur):
If it is something political as the Mi-
nister said I would very much like
the hon. Minister to give the details.

SHR]I L. N. MISHRA: Sir so far as
the details of the agreement gre con-
cerned, I have laid a copy of it on
the Table of the House, either in the
Rajya Sabha or this House, ten days
back. If the hon. Member is interest-
ed, he can look it up.
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SHRI S. KANDAPPAN: If the la-
bour first makes thé choice you are
prepared to accept?

S8HRI L. N, MISHRA: I am pre-
pared. I am saying it is for them to
choose.

SHRI S. KANDAPPAN: When they
choose, wou will have no objection?

SHRI L. N. MISHRA: The wor-
kers will have to choose either tne
Engineering Wage Board recommen-
dations or the Central D. A. rates. It
is a fact that Central D. A. is appli-
cable to some of th epublic sector
units.

SHRI S. KANDAPPAN: Do
say that?

you

SHRI L, N. MISHRA: I have stated
that. Perhaps the hon Member is rot
aware of it. In fact 2 or 3 Memoars
of Parliament have been in constant
touch with me. Only last night I had
a discussion with some Members of
Parliament coming from Bangalore
and who are taking active intere:st 1n
the labour movement at Bangalore I
made it clear to them that it is ror
the workers to decide. It is not the
workers’ welfare that is guiding the
movement but something else and the
hon. Member is aware of it. Just b~-
cause he comes from a place near by
he cannot expect that he knows much
more,

SHRI S. KANDAPPAN: I am very
closely connected with the !abour
movement, .

SHRI L. N. MISHRA: I will now
come to the question of shipyards. Our
shipyardg at Mazagon Dock, Bombay
and Garden Reach Workshops, Cal-
cutta and Goa Shipyard, Goa have
been making good contribution to-
wards defence production. The project
for the construction of the Leander
class frigate, which has been vnder-
taken by the Navy in the Mazagon
Dock is going according to schelute
ang it is expected to be launched on
the 23rd October this year by the
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Prime Minister. The frigate construc-
tion work is being co-ordinated in
such” a manner that it would be pos-
sible to deliver to the Navy one fri-
gate every year, starting from Octo-
ber 1871.

Mazagon Dock has also delivered
a dredger of high capacity to the
Navy and we will deliver the first
inshore minesweeper in the next 2
or 3 months. In addition both Maza-
gon Dock and Garden Reach Work-
shops have satisfactorily undertaken a
number of refits to the ships of the
Navy. Mr. Uma Nath made some
points. Sir it is a fact that there had
been some dislocation in the Garden
Reach Workshops. But Sir if you take
it with the overall state of the situa-
tion, we have every reason tc be
satisfied with the progress made by
these workshops.

DR. MAIJTREYE BASU (Darjee-
ling): What is the percentage of casual
labour employed in the Garden Reach
Workshops? Sir, under the name of
casual labour, old employe2s are
taken in.

SHRI L. N. MISHRA: This question
has been brought to our notice and
we are looking in to it and we have
asked the management to take stock
of the whole situation so far as the
problem of casual labour is concern-
ed.

There is one point which might
satisfy hon. Members, that is aktcut
the financial return that we are get-
ting from the investment that we
are making all these years, Now in
these public sector undertakings
under the Ministry of Defence the
trends of increase in production and
profitability have been maintained.
The total production of these wunits
during 1967-68 would be about Rs. 90
crores as compared to Rs 61 crores
in the previous year.

It is also expected that sur units
will close the year with a profit and
that Bharat Electronics, Mazagon
Dock, Garden Reach Workshops and
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Bharat Earthmovers will declare
suitable dividends. Hindustan Aero-
nautics cannot be expected te declare-
a dividend as it is involved in a
large expansion plan. It will be of’
interest to the Houge to know that
the return on investment in Defence
Public Sector Undertakings was
8.1 per cent during 1966-67 against.
7-5 per cent. in the preceding year.
as compared to 2'8 per cent. for
public sector undertakings as a whole:
during the year 1966-67.

Sir, I would like to say a few words’
about the development of electronics
and radar also. The report of the
Bhabha Committee of which the hon.
Members are wel] aware is our main
guide on the subject. The develop-
ment of the electronics jndustry is
progressing satisfactorily With the
supply of equipment from BEL, the
modernisation of the Army communi-
cations equipment has to a large ex-
tent been completed. Planning has
commenced for the establishment of
a new factory for the manufacture of
radar and micro-wave equipment.
This would help to progress the Air
defence plan of the Air Force, The
HAIL Electronics Factory at ilydera-
bad has already taken up *he produc-
tion of air-borne electronic equipment.
Apart from the micro wave and radar
equipment factory of BEL a separate
electronics factory is also being set
up by the Atomic Energy Derart-
ment.

The production of electronics which
was Rs. 26 crores in 1964-65 came to
Rs. 50 crores last year and this year
it is expected to be Rs. 65 crores.

Yesterday and to-day also a num-
ber of hon. Members spoke about our
research and development pro-
gramme. I would like to say a few



897
words about our programme of re-
search and development. We do ap-
preciate the amnxiety that hon. Mem-
bers show about our programme of
_research and development,

The impact of science and techno-
logy on modern weapons needs no
emphasis. In our case it is all the
more important that we must break
from the habit of collaborations. Our
weapons must in any case be attun-
ed to our own operational needs and
the requirementg of extreme diffe-
rences in terrain and temperature.
"They must be capable of performing
efficiently in deserts, jungles and
high altitudes, in high temperatures
as well ag temperatures as low as-30°
even-40° centigrade,

Considerable effort has gone into the
Research and Development in the
last 9 or 10 years, A major re-orga-
nization was effected in 1958 when
the set-up wag reconstituted in its
present form by the amalgamation of
all Research and Development resour-
ces in the Defence field under the
Scientific Adviser. To-day there are
29 establishments and laboratories
which cover practically all the areas
of defence research for instance, ar-
maments, electronics, aeronautics,
oceanography, engineering, metallurgy,
high altitude equipment and physio-
logy.

The emphasis is on research of an
applied character with a view to ach-
ieve maximum self-suffiziency in (Je-
'sign and production b uiilising i--
digenous raw materials and resources.
Basic research of a fundamental cha-
racter ig largely left to other agencies.
‘The Research and Development Orga-
nization hag now in hand over 750
main projects. The total number of
projects in hand would be in the re-
gion of 1200. For several projects
-outside agencies are freely used. Uni-
versity and other civil research insti-
tutions of the country have 75 projects.
46 research projects have been
-entrusted to CSIR Laboratories, Ato-
mic Energy Commission and
-other industrial institutions.
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The Research’ and Development
Budget, which was of thg order of
5'24 croregs in 1962-63, increased to
Rs, 12'80 crores in 1967-68 and in the
current year we have made a provision
of Rs. 14.12 crores. The expenditure
on research ang develppment has thus
almost trebled in the last 6 or 7
years.

Even with this rate of growth
however, we realise that the percen-
tage expenditure on research and
development is low in India being a
little over one per cent of the defence
Budget as compared to that in cer-
tain other advanced countries such
as UK, USA and USSR where bet-
ween 12 to 15 per cent of the defence
budget is spent. I must, however,
mention that both our resources and
the problems which we have Lo tackle
are different in scale. Moreover, the
fact that our Research and Develop-
ment Organization is one of recent
growth sets its own limitations in so
far as the basic infra-structure re-
search facilities and traineq person-
nel and accommodation have to be
built up to a certain level before a
substantial investment in research is
expected.

The Research & Development Orga-
nization is drawing up a plan for the
future in consultation with the Ser-
vice Headquarters, keeping in view
the existing research and develop-
ment base and the requirements of
the user for various advanced types
of equipment. For obvious reasons it
is not possible to give details.

While on the subject of Research
and Development I would like to
refer to a question raised again by the
hon. DMK Member about the shifting
of the Institute of Physiology and Al-
lied Sciences from Madras and say
something about this to allay the mis-
givings of the hon Member, Research
in Physiology is an important branch
of Defence Science dealing with hu-
man problems of military personnel
in peace and war. Thig is not an in-
dustrial undertaking. Originally a
physiology division was functioning
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within the Defence Sciemce Labora-
tory in Delhj to dea] with alphysio-
logical problems as applied to the
Armed Forces. In view of the rise in
research tempo in probems concern-
ing physiological and biochemical res-
ponses and human performance cha-
racteristics under various conditions
of stress and strain it wag decided to
raise a full-fledged Institute of Physi-
ology and Allied Sciences under the
Research and Development Organiza-
tion of the Ministry of Defence.
Government sanction for setting up
the Defence Institute of Physiology
and Allied Sciences at Madras was
given in September, 1962 and accovd-
ingly the institute was set up at Mad-
ras, as it was considered that by and
large Madras satisfieq the iequire-
ments and environmental conditions
required for the type of work then
envisaged for the institute.

After the Chinese attack, it became
necessary to station a large body of
troops in high altitude areas. As the
existing knowledge on the subject
of high altitude physiology was very
meagre, this institute was called upon
to reorient its main activities to high
altitude problems of the Army. Abrut
90 per cent of the projects of this ins-
titute in hand relate to the Army and
of these over 80 per cent are related
to conditions of high altitudes and
cold environments, Keeping in view
the conditions of our borders, this
trend will continue for a considerable
period. Mainly on this account suc-
cessive Directors-General of Armed
Forces Medica Services have repre-
sented for shifting the Institute to
the north has itg present location has
led to considerable impediments in
the way of research.

Recently the Chiefs of Sta‘*f Com-
mittee strongly recommended that a
committee should be set up to go-into
this question afresh. Accordingly a
committee, comprising inter alia of
scientific and technical officers was
set up. They have assessed in great
detail the merits and demerits ot re-
taining the institute in Madras and
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also the implications of" shifting it to
another location. The repori of the
committee is under consideration and
it is difficult for us to say anything
at this stage,

SHRI S. KANDAPPAN: Is it not
a fact that Government have already
got two high altitude laboratories in
the north?

SHRII L. N. MISHRA: The hon.
Member should not look at it from
the point of view of his own State;
he should not look at it from a paro-
chial angle. Perhaps, the hon. Mem-
ber is not aware of one fact namely
that we have recently taken g deci-
sion to shift the Defence Vehicles Re-
search and Development Unit which
was established at Ahmednagar in
1947, to Avadi near Madras. I would
submit that the hon. Member must
have a broader all-India outlook and
should not bring in parochial coasi-
derations in such matters,

SHRI S. KANDAPPAN: What he
has said does not deserve to be ans-
wered by me, Without indulging in
cheap arguments, let him give a cate-
gorical answer to the point that I have
raised. Is it not a fact that Govern-
ment already have two high altitude
research laboratories in the north?
Therefore, why should they think of
shifting this institute from Madras to
the north?

SHRI L. N. MISHRA: The issue is
whether the utility of this laboratory
will be better by stationing it at
Madras-or somewhere else. The ques-
tion has been examined by a commit-
tee and the report of the committee
is under consideration. We have not
come to any final decision. But I would
ask the hon. Member not to takg a
view that simply because it is located
in Madras it should continue there;
as a matter of fact we are shifting the
Defence Vehicles Research and Deve-
lopment Unit established in Ahmed-
nagar in 1947 to Madras. So there is
no prejudice against Madras. As a
matter of fact many of the units of
defence establishments are in Madras.
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DR. MAITREYEE BASU: But high
altitude is there in Madras #2iso, There
is a fectory at Arvankadu.

SHRI L. N. MISHRA: Unfortuna-
tely, our troops are not located there;
they have to be on the north facing
China ang Pakistan and others. They
are not in Madras.

SHRI UMANATH: Madras is a
safer place.

SHRI L. N, MISHRA; There has
some criticism as regards our ap-

proach to the private sector in the
matter of defence preparedness. It is
said that we are not encouraging the
private stctor and we are not giving
any encouragement to them to take
over the responsibiity of defence pro-
duction. If the matter is examined
in detail it would be found tha: this
criticism is not based on facts.

After the Chinese aggression parti-
cularly, we have been trying to en-
corage the private sector as far as
possible, but it is a fact that we are
committed to have progressive growth
of the public sector in this country.
We believe in public sector; we are
not saving also that we do nnot want
the privaie sector because we be-
lieve in a mixed economy.

If we examine the question of de-
fence preparedness in detail we shall
find that all possible efforts have been
made to give encouragement to the
civli sector in the matter of defence
production.

We have recognised the assistance
which the civil sector can give'in in-
creasing the supplies to the Defence
Services, To the extent to which the
existing capacity in the civil sector
could be used, investment in the de-
fence sector can be reduced. This
should be realised. It also helps to
give a broader base to defence indus-
tries and thus augment the capacity
for indigenous produetion in einergen-
cies.

Towards the end of 1965, the De-

partment of Defence Supplieg was also
specially set up with the object of
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achieving speedier import-sbstitu-
tion for componnents of weapons and
ammunition, spare parts, and Where-
possible even items as a whole. The
progress made by this Department is-
encouraging. It has already placed
orders covering nearly 5000 items of
value of over Rs, 15 crores. The im-
portant factor, however, is that even
the more difficult items have already
started coming in,

The Director General of Ordnance
Factories also has athority to go direct
to the civil sector for obtaining the
manfacture of components. He has
also in this manner taken considera-
ble assistance from the civil sector or
the private sector. We do appreciate
that the civil sector would be interest-
ed only if substantial orders are placed
on them. Every effort is made to this
end. It can thus be said that the con-
tribution of the civil sector in helping
and augmenting production of the
ordnance and departmental factories:
as well ag of the public sector under-
takings is very considerable.

The capacity established in the pri-
vate sector is proposed to be utilised
on a continuing basis. Manufacturing
units in this sector which establish
capacity are given order for 80 per
cent of the requirements in the sze-
cond year also,

It is my intention that wherever
capacity has been established in the
civil sector new capacity for the same
item should not be established in the
defence production units, However,
where capacity exists in the defence
production units, it has to be really
utilised.

To assist the civil sector in esta-
blishing the production of the more
sophisticated defence stores, we have
been giving financial assistance in the
form of advance payments against the
purchase of materials etc. Technical
experts also advise and assist the in-
dustry in establishing production of
sophisticateq items.

Items connected with new weapons
have very close tolerances and it is
necessary to ensure that they are rro-
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duced of quality and specifications up
to the appropriate standard. It has
‘been our experience that in view of
‘the sophisticated and complicated na-
‘ture of the items certain firms in the
civil sector have not been able to
keep up to the production targets.

I can, however, assure tne House
that necessary steps are being taken
‘to associate and seek the co-operation
of the private sector in a such g raan-
ner that they could be activised in
the shortest possible time in the event
of an emergency.

SHRI S, M, BANERJEE (Karnpur):
Not at the cost of the public sector
wordnance factories. 20.000 items
have been given to the private sector.

SHRI L. N. MISHRA: Not a. the
«cost of the public sector. 1 am glad
that the hon. Member holds that
view, It will never be at the cost of
‘the public sector, We shall give pro-
-gressive encouragement to the public
sector but where capacitieg are avai-
lable in the private sector, we shall
try to utilise them and encourage
them,

Now, I come to the question in

‘which Shrl S. M. Banerjee is very
much interested, namely the condi-
tions of the defence workers. Shri

S. M. Banerjee knows very well the
conditions of the defence wor-
kers. I do realise that they are
having a hard time especially in
view of the rise in prices; their wages
are not commensurate with the rise

‘in prices, and, therefore, they are
having a difficult time. We do appre-
ciate all these points. But I would

like to appeal to the leaders of the
defence worker to bear one-thing in
mind namely that the defence
workers are not industiral workers;
they are not even public sector wor-
kers like those of the Hindustan
‘Steels. Their place is vital in our na-
tional life; therefore, they have to
‘bear in mind that if they do any-
thing which jeopardizes the pro
duction of defence equipment it tells
aupon the interests of the nation
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Therefore, they will have to
bear m mind that discipline

and production are not to become the
casualty of their movement. I want
that they should have a strong and
healthy trade union. We are prepar-
ed to meet their genuine grievances,
but at the same time we also want
from them that they will ensure
discipline and they will see to it that
there is productivity and production
also.

SHRI UMANATH: Why should he
not restore the permanent negotiating
machinery which was withdrawn by
Government, if he realy wantg that?

SHRI L. N. MISHRA: Perhaps. the
hon, Member is not in touch with the
subject. Shri S. M. Banerjee knows
about it.

SHRI S. M. BANERJEE: On behalf
of the defence worker federation I
assure him of full co-operation in the
matter of maintaining discipline,
decorum ete. In fact, he had inagu-
rated our defence workers’ confer-
ence. I must congratulate him for
that. He delivered a nice speech
also. But my only submission is that
the defence employees have a lot of
problems; unfortunately these pro-
blems; are not being discussed today
with the result that the All India De-
fence Employees’ Federation had to
give a call for token strike on the
15th May. Is he prepared to negotiate?
Shri Swaran Singh is not available;
at least Shri L. N. Mishra is availa-
ble. I want an assurance lrom him
that hé is prepared to discuss ihese
problems with them.

SHRI SWARAN SINGH: 1t is not
proper to say that I am not available.

SHRI L. N. MIHRA: It is not fair
to the Defence Minister to say that
he is not avaiable. He is always
available. About the strike nctice,
1 would like to say that I have seen
the resolution and I have seen the
demands made in the resoltuion.
There was also a question about Tt in
the Lok Sabha and the hon. Member



D. G. (Min. of CHAITRA 9, 1880 (SAKA)

knows the answer that we have given.
We are e xamining the varwus points
made by the wor!ueu -

So far as sxttmg round a table is
concerned we are. always prepared to
do so0 and negotiate. I am always pre-
pared to do so.

SHRI S. M, BANERJEE: You are.

SHRI L. N. MISHRA: I am prepar-
ed, and my senior colleage, the hon.
Defence Minister is also prepared.
He will get satisfactory answers and
replies provided he is reasonable and
accpts this condition that no settle-
ment can be at the cot of discipline
alnd production.

SHRI S. M. BANERJEE: Not at all.

SHRI L. N. MISHRA: He must bear
that in mind. Whether it is in Jabal-
pur, Kanpur or other places let there
be this deal between the defence
workers and Government. We will
take care of their well-being and wel-
fare and wages. Let them be respon-
sibe for discipline and prod*ctivity.

DR, MAITREYEE BASU: What
about the negotiating machinery?

SHRI L. N. MISHRA: If they
agree, it would be our ob’igation to
fulfil our part of the agreement.

As regards the machinery, Shri
Banerjee knows that we are discuss-
ing this also. We have agreed to dis-
cuss it on an in formal basis because
there has been a joint consultation
macinery of which Shri Banerjee 1s
also a member. We do not wart dup-
licathion of machinery.

SHRI S, M. BANERJEE: We do not
want the joint consultatlon machi-
nery.

‘SHRI L. N. MYSHKA You hve
accepted it.-

SHRI'S. M. BANERJEE: Tt must die
@ natural death. We wanmt eur nego-
tutmg mach.mery, nothu\g else. I.n
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front of Sardar Swaran Singh we
went at 11 O’clock; he assured us and
then we took our meals. But after.
sometimes, there was nothing.,.. ..

SHRI. L. N. MISHRA: Shr: Baner-
jee and others raised the question of
housing in. the Jabalpur ordnance
works. We ave recently sanctioned
the construction of 2100 houses at a
cost of Rs. 2 crores ¥ s0, Mcre pro-
jects are also being formulated in this
direction.

<
SHRI S. M. BANERJEE: Rs.
lakhs.

75

SHRI L, N. MISHRA: We are sl-
ways willing to help in thig respect.
So far as to housing problem is con-
cerned, we hope we will be able to
meet it in a period of 10-13 years, It
is not so easy as the hon. Member
thinks. It is really a serious problem
which had been neglected. @ We are
trying to give our attention to it.

We have recognised that night quty
entails strain on the workers. A night
duty allowance has, therefore, recent-
ly been sanctioned. The incentive
benus scheme has been liberalised.
Some improvement hag also been
achieved in providing medica]l cover
for the workers anq their families.

The workers in defence installations
are active participants in g mighty
nationa] endeavour to safeguard the
sovereignty of the country. This gistin-
guishes them from the workers in
other industrial undertakings. I know
our workers are patriotic people and
when the opportunity comes, they will
be prepared to offer every sacrifice in’
the service of their country. I must
however utter here a note of caution
in view of some recent intidents, that
defence workers are engaged in pro-
ducing equipment needed for defédd-
ing our national sovereignty and no-
thing can be dohe or will be alluwed
to ‘be done which would ‘weaken our
efforf. No matter, how gehuine the
grievahcés afe, that should hot be.
a!!dwed * Jeop‘rlu wm m

ca aafy
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various machinerieg of joint consulta-
tion must be made fuller use of for
redress of grievances, but jeopardis-
ing production, as the House will sp-
preciate, affects defence preparedness
and gny weakness jn thig might well
threaten the very existence of the na-
tion. I would, therefore, ask for the
co-opration of all political parties t0
ensure and help in preventing inci-
dents which threaten continuity of
production. So they should realise
the gravity of the situation in which
we gre placed today and should not
try to precipitate matters.

We are prepared to look into mat-
ters concerning the HAL andq also
some other concerns. Shri Bauerjee
referred to a token strike on May 15.
I am prepared to sit with them and to
talk to them with a view to redress
genuine grievances. But I would re-
quest them not to precipitate matters,
uot to think in terms of jeopardising
defence production and defence pre-
paredness.

Before I conclude I would like to
say that the Defence Production esta-
blishments have proved their capa-
bility of mastering the Jatest technique
ang producing the most modern and
sophisticated equipment. Today our
fighting forces are assure of getting
the most modern equipment necesssry
to enable them to discharge the task
assigned to them.

We are on way to achieving self-
sufficiency in important items of arms,
we have developed new weapons of
signifiant values and there is every
reason to fee] gatisfled with the pro-
gress we have made in the matter of
Defenec Production.

SHRI S. M. BANERJEE: In the
Jammu and Kashmir area in the case
of MES employees, 1500 to 2000 of
them, they were getting a field con-
eession. This has arbitrarily been
stopped from 1 March 1968. This is a
very sensitive area. May I request hinv
and the Minister to say whether they
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woulg restore this. There was actu-
ally a token strike, pen-down stirike
and hunger strike. What more is need-
ed in Kashmir to press this gemand?
Wil] the Minister at least give me an
assurance that he will look into the
matter?

SHRI SWARAN SINGH: I will cer-
tainly look into it. But I might ex-
plain that these three places to which
the hon. Member refererd, that is,
Jammu, Udhampur and Srinagar gre
places which we cannot say are field
areas. In Jammu and Srinagar if
concession was of free rations etc. that
situation is completely changed. 1f the
concession is withdrawn, the normal
compensatory allowance admissible in
any city or town of that size will cer-
tainly apply. It is really a switch-
over from gne to the other.

SHRI UMANATH: Most of these
pecple came from outside places on
the deflnite understanding that they
would continue to get these conces-
sicns, If you want to withdraw the
concessions, they say ‘send us back
cr restore the concessions'.

SHRI SWARAN SINGH: That is a
separate issue which cannot be tagged
on to this,

They were getting this. The other
allowances which are normally admis-
sible to their other colleagues, who
are working in similar conditions,
were not being paid to them. Now
this concession of free rationg is =
peculiarity of a fleld area where there
are actually field conditions. That has
been withdrawn. In their place, tucy
are entitled to the types of concessions.
which are available to their other
brethren on the civilian side who are
working in towns of the same size
and same conditions.

SHRI S. M. BANERJEE: 1 was re-
ferring to civillan workers.

ot wo fo wgww  (farmmagR) :
awrafy off, & wrad afeg ¥ a8 wgAT
e §, W e ¥ fie fedew fafree
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wrgw agt €3 &, fe o grew wr wie
¥ § ow 2fqw #) dwT 9w & feufed
§ & wgm wrgen § fr ag Do v
& 1w W g Wn X g ad
w1 T #Y & AfHT ooy agt qX N g
At S vt F oM Fam g A
w71 e &, qgt T g @gd
T qrad THT AFAT TG FT FohaT
g @ faT o7 Fw 70w | gufeg ¥
fraga & 5 e gq o 9% T AR
A 79 7 2w { anfw & g 9% weey
TG § AFTH T §F, |

SHRI SAMAR GUHA (Contai): Mr.
Chairman, the partition of India, the
Nehruite policy of political extrovert-
ism, the luxury of panchsheel, sur-
render of Tibet to Red China and the
pacifist psychosthanea of the present
Congress leaders in Delhi are the con-
tributing factors that have led to the
present predicament in our Jefence
problem which is now consuming one
third of the national revenue, an un-
der-developed country like ours Yet
it seems to me that our Government
hss neither a clear appraisal of the
nature, strategy and tactics of the
enemies, who are no longer potential
or unidentified but are aggressively
activatey and actual, nor a defence
policy for defending our national in-
dependence.

Ag to the nature of our enemies, it
has been stated in this defence Re-
port:

“Of these, the Chinese danger
poses to be a long-term one while
the danger from Pakistan centres
on certain problemg and has cer-
tain elements which do not give it
such a long-term character”.

This is an absolutely misconceived
appraisa] of the danger from the side
of Pakistan. Even if we make a com-
Plete gift of the whole of Kashmir
% Pakistan, it wil not be possible for
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this Government to gtop the practice
of belching out of volcanic hatred by
Pakistan against India as long as the
Pindi Lord hag the necessity to rule
over the colony of East Pakistan and
to maintain that political chimera of
the unity of Pakistan with the two
antipoda] regions completely separate
from each other. For the existence
of Pakistan, they will maintain a
posture of perpetual enmity with
India.
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Our defence problem is indivisible
so far as China and Pakistan are con-
cerned and it is almost of the same
nature. India faced successively one
attack from China followed within
three years by another from Pakistan.
Now our problem is this. It must be
remembered that these two potential
enemies, China and Pakistan, have
combined themselves in a solid pha-
lanx with the sole objective of de-
feating India. The problem for +he de=
tence of India is this. We are com-
pletely encircled by two enemies, com-
pletely identifying themselves and
forming a solid phalanx with the sor-
did policy of crippling India. Now it is
potentials but they may actually
strike India simultaneously, with
synchronising thrust on all our fron-
tiers. That is the crux of the problem

before us today.

We have to realise what is the actual
strategy and the tactics of the Sino-
Pak phalanx against India. That stra-
tegy is to involve India in as many
fronts as possible, even in our oceanic
front, as on our other frontiers. They
have also another objective—to create
extra fronts, that is, fronts within our
country. Everybody knows what is
going on in Nagaland and the Mizo
Hills and how they are being nhelped
by Pakistan anq China; everybody
knows what the plebiscite fronts in
Kashmir are trying to do. Therefore,
we should not only consider facing
the Sno-Pak phalanx on our frontiers
but also facing the Pindi-Peking col-
umns inside India. As I said, Sino-
Pak collusion is trying not only to
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involve. us in our frontiers but simul-
taneously also inside our country. Our
defence tactics should be such as to
meet this. What is our strength to
match this joint phalanx of the Sino-
Pak collusion? The report of the De-
fence Ministry admits that gbout
thirteen to gixteen divisiong of the
Chinese army are deployed in the
Himalayan border; it also says that
Pakistan has doubled its land army.
What does it amount to, as against
the strength of our army of 8.25 lakhs?
The strength of the existing Sino-
Pak armies which we are facing, ex-
cluding the paramilitary forces of
Pakistan, is over a million. We have
to face the army of China and Pakis-
tan combined together and it will be
nearly a million. What was the
strength of the Army of Pakistan be-
fore 1965? Hon'ble Defence Minister
is nodding his head against the aum-
ber I mentioned.

SHRI SWARAN SINGH: I did not

want to interrupt your train of
thought. You continue with your
speech.

SHRI SAMAR GUHA: He should
kindly stop nodding. My point is that
at this moment we are out-numbered
with respect to the strength of the
joint Sino-Pak armies.

It had been admiited by our De-
fence Minister that since 1965, Pakis-
tan had doubled its Air Force. To-
day, in every paper it has come out
that America has permitted the sale
to Pakistan of about 100 M 47 Patten
tanks and also planes from other
eountries. In the naval front also
Pakiétan has five submarines while we
Have none. With respect to China,.the
report tells us that China has made
progress ‘in' rélear weaponry-at. a
paée’ whith we could not even antici-
pate.” T is- the -admission . by . out
Glovérnment. : oo -

oy

sl e -

el

- Faded® it sukh a' seriot defesioe

Probibra what« sirouldrbe - dwr’ ‘poligy?”
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How can we counter _the potential
enemy which any day may turn out
to be an actual enemy, both in our
frontiers and inside our country? I
should say that our policy should be
that we should counter the enemy
with those very tactics and strategy,
which they have directed against us.
Our potential enemies are trying to
involve us in almost all our fronts
and galso inside our country. ¢ you
want to match them, you have to
counter them by their own strategy
and tactics. When it comes to this, our
so-called policy of Panchsheel comes
in our way. We are living in a shell;
we have created a sort of a world for
ourselves, as if the world is living
in some sort of a uytopian ideology. So
far as defence is concerned, at any
time, anywhere in the world, whatever
be the brand of the country, commu-
nist or fascist or militarist or capital-
ist, the only one consideration that
guides defence is national security. I
shall give you a few classic examples.
What was the Stalinist defence policy?
Fascism was the sworn enemy of
communism. What did Stalin do dur-
ing last great war? Communist Stalin
joined fascist Nazi Hitler and then
within two years joined the American
capitalism ang fought fascist Germany
with American arms, American weap-
ons and American ammunitions. Ano-
ther classic example is that of Egypt
which is maintainig its defence alliance
with Russia while in Egypt the com-
munist party is banned and almost
al] communists are jailed. There is no
deep ideological love between China
and Pakistan yet they combined—
which I cite as the third classic ex-
ample. Yet they have formed a solid
phdlanx =against India. The fourth
example is from our OwWn country—
that is of Netaji Subhas Chandra
Bose. He wanted to go to Russta;
Russia refused to give him shelter.
He went to Germany where e juined
hends- with Germany. -Germany .dec-
lared- war- againgt ‘Russid and'-wanted.
Natajl, Azaq Hind»Fauj th b€ sent: to:
Rubsis.” He: refused ' 4o ‘do- s0. ‘Whem
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he came to Japan, the Japanese gec-
lared war dgainst China but Netaji
refused to follow suit. In the case of
every nation, as in the case of Netaji
also, what was the supreme considera-
tion regarding Defence policy. It is
nothing else but national security and
national jndependence. Be it 3 com-
munist or capitalist or militarist cr
fascist Government, the prime factor
and the guiding principle of Defence
policy is nationa] security. There is no
other consideration or ideology or
politics for any nation in the world
for any. The only consideration to
guide nationa] defence ig national secu-
rity. Netaji joined hands with the
Communists, with the fascists, with
the imperialists; but he never allowed
himself to be identified with the
internal politics of any nation. That
should be our objective.

16 hrs.

As I have already stated, counter
the strategy and the tactics of the
enemy by similar moves. The enemy
is trying to involve us in as many
fronts as possible. Here I will again,
just remind you of the classic remark
of Bismark who said: ‘Do not allow
the two wings of the eagle to fight
simultaneously.” Whenever Germany
did it during the first war ang the
second war, Germany got defeated so
long as they were fighting with the two
wings of the eagle. But when the
Germany were fighting only one side,
they were victorious. As long as we
have to fight with two wings of an
‘eagle’ on the eastern and western
Himalayas, as we are almost encircled
today, we haye to fight simultanecusly
the synchronised Sino-Pak thrusts
with outnumbered physical strength,
outnumbered armaments, outnumber-
ed air force and outnumbered naval
force. Therefore, keeping aside all
ideological considerations, all so called
fashonable policies of panch gheel
what should we do? The only one
consideration—the consideration of
. national  security—should be . our
guiding principle in defence sphere.

So, 1 would suggest, firstly, Indo-
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Soviet . eollaboration. It is very good
that. a move has been initiated by
the Government. But the Qovern-
ment is not cautious enough. Just {0
have military hardware from Russia,
the Government of India is not cau-
tious enough to see that Communist
Russia js not ‘allowed to sell Com-
munism in India along with the mili-
tary hardware. Secondly, it is time
that some sort of defence pact with
Burma, Malaysia, Indonesia and Ceylon
are entereq into. The British power
is evacuating from that side and a
vacuum is being created, Now that
Burma is at loggerheads with China,
the time is very propitious, very
opportune, for India to enter into g
defence pact with those neighbouring
countries who believe with us in the
policy of pon-involvement. Thirdly,
we should have defence and political
understanding  with Afghanistan
Fourthly—I know our Government
would shudder to think of it—but I
am making this suggestion with all
sense of responsibility—with all faith
in peace and socialism, I would say
that India, for her own interests, that
is to involve China in another front,—
India must establish political and
some sort of military relationship with
the Taiwan Government, ie. the
Formosa Government. If Red China
could enter into a treaty of friendship
with Fascist Pakistan, if Russig could
join hands with capitalist America at
a time when it is fighting fascist Ger-
many, can we not enter into gome kind
of alliance with an enemy of China
to contain the menace of China? Ig it
not in our national interest? Is it not
in the Interest of patinoal security?
We have to throw away all politieal
principles so that a part of the strength
of the enemy could be confined to the
other front. Is it not necessary to do
that? What are the Sino-Pak phalanx
doing? We should counter them with
the same strategy. by keeping them
engaged in ag many, fronts as possible.
-Is it not neeessary.for us to go ‘rat
- 10r our. own natiqunal eeeurity.

Then' without entering into too coll-
boration with other governments,
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about which we are very much touchy,
we should follow the policy of Netaji,
i.e, not entranging too much our re-
lation with the enemy of our enemy.
We should not estrange too much of
our political relationship with the
enemy of our enemy. I do not want
to elaborate on that for obvious rea-
sons,

Then I come to another thing on
which also our Government is very
touchy. They will jmmediately jump
up when I mention it. In India we
have several lakhs of Tibetan refugees.
We are providing them with rehabili-
tation. But I would tell the govern-
ment that if they really want to fight
on the Himalayan front, while provid-
ing rehabilitation to the Tibetan re-
fugees, at the same time, they should
keep an army of brilliant mountain
fighters who know the climate of
Himalayas, who know every region
of Himalayag and their terrains. You
may raise several divisions of the
Tibetan army. If you can reccuit
Nepalis, have Nepalis in our army. If
possible, have the Khampas, because
they know every ar® of the Hima-
layas. You can have a Khampa div-
sion. They will fight China like tigers
in the Himalayan frontier.

Then, we should vigorously support
the Pakhtoons and the independent
movement of the East Pakistanis.

Here I may give my personal ex-
perience, which is something dange-
rous. I had a talk with a top military
officer in a certain place on a certain
occasion. For obvious reasons, I
would not mention the place. There
the military were called to give ser-
vice to the civilian people. I was sur-
prised to find that even 10 per cent
of the equipments that were taken
there did not work due to either
operational and mechanical defects.
This is dangerous. Government must
go Into it thoroughly. Even during the
Indo-Pakistan war it was reported that
40 per cent of our tanks did not ope-
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rate effectively due to mechanical
faults.

Lastly, every day we are facing the
problem of meeting the challenge of
Chinese propaganda. On the Himala-
yan region they are selling books on
their theory of communism. Even in
yesterday’'s paper there was a news
item that the Chinese are publishing
books and pamphlets to be transported
to Benga] to be distributed among the
people just to undermine the morale
of the Indian army. It js time that
Indian arlny is given certain ideologi-
cal training Kasam khaya, the old
British concept of loyalty woulq not
do The Indian army should be ins-
pired with a sense of patriotism, with
a sense of Indian nationalism, with a
sense of mission, with the knowledge
that they have a mission to fulfil. As
Netaji said, “India has g mission to
fulfi] and for that India has passed
through centuries of innumerable
visiccitudes.” That type of ideological
training should be given to our army
if you want to match the phalanx of
the Chinese army. Jai Hind.

1608 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTY-FIFTH REPORT

MR. DEPUTY-SPEKER: The House
will now take up Private Members’
Business.

st geame d@w (79 faeed):
IRy wEged, & wwmE s g

“fF g W ATEETD TEET ¥
fadas quT dwedt dae afafa & 25%
sfadeT ¥ T 27 W4, 1968 WY
|97 ¥ Jwr forar T O, qgEa E 0

MR. DEPUTY-SPEAKER, The
question is:



Bills mtroduced

“Thasy this House agrees with
‘the Twenty-fitth Report of the
Committes on Private Members'
Bills and Resolutiong presented
to the House on the 27th March,
1968."

The motion was adopted.

MR. DEPUTY-SPEAKER: Now we
will take up the introduction of Bills.
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16.09 hrs.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL*

Amendment of Section 16.

ot fagme fag : (IdeT) - SR
wea, ¥ swm wxwr § fr fafaw
wfpar d@fgar 1908 ¥ s™T EwWEA
& A fagaw w1 4w F /7 agwia
< 9 |

MR. DEPUTY-SPEAKER:
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Code of Civil Procedure,
190 ."

The motion was adopted.
= frg fg : & fdaw 1 A
F@r g |

MR. DEPUTY-SPEAKER:
M. Narayan Reddy ... absent.
Hem Raj.

Shri
Shri

LAND ACQUISITION (AMEND-
MENT) BILL®

(Amendment of sections 3, 54 etc.)

SHRI HEM RAJ (Kangra): I beg
to move for leave to introduce a Bill
further to amend the Land Acquisi-
tion Act, 1894,

The
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MR. DEPUTY-SPEAKER: The
question s;

“That leave be granted to in-
troduce a Bill further to amend
the Land Acquisition Act, 1894.".

The motion was adopted.

SHRI HEM RAJ: I introduce the
Bill,
CONSTITUTION (AMENDMENT)

BILL®*
(Amendment of Article 829)

&t fowew w1 (wgE) : sTE
wgreg, & sra w77 g e owa &

gfaur ¥ WFT d0EA 33 Ay fagaw
1 3w FW T ggEfa & s
MR. DEPUTY-SPEAKER: The
question is:

‘“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”

The motion was adopted.

sft freer &7 & faggw WY
T F |

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of article 76 and 164)
&t wy fewmd  (T) ;S
g, & s st g 5w &

dfqar & wmt g s Ty fadaw
= dur Y Y wAfa & iy

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to in-
troduce a Bill further to amend
the Constitution of India.”.

The motion was adopted.

*Published in Gazette of Indla Extraordinary, Part II, section 2,

dated 29-3-68.
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W E |

16.10 hrs.

INDIAN PENAL CODE (AMEND-
MENT) BILL—contd.

(Amendment of sections 292, 293, etc.)

MR. DEPUTY-SPEAKER: The
House will now take up further con-
sideration:-of -the Indian Penal Code
(Amendment) Bill, as passed by the
Rajya Sabha; Shri D. C. Sharma will
continue his speech. He has already
taken {wo minutes, The time allot-
ted for this Bill is one hour and thirty
minutes.

it an femdr (777) A9 OF AT
g ¥ S Ter awT ¥ fagaw €
¥ A fdars & A 0 3T QAT F A
& AT St g gfdT F T B & 99T
@ & fau g g fae 2 fegr sy
w9 ¥ FH fgmugar ag aw gramg
T 9ga wEeAw fadaw & 1 g7 g
|TET A qF & Fgr a1 fF ag 39 W T
wmed &

MR. DEPUTY-SPEAKER: Let us
see, it depends upon the time.

SHRI D. C. SHARMA (Gurdaspur):
Mr. Deputy-Speaker, Sir, I have been
asked to pilot a Bill, the Indian Penal
Code (Amendment) Bill, 1967 by
Diwan Chaman Lall, M.P., as passed
by the Rajya Sabha on the 15th De-
cember, 1967.

I have the great privilege to pilot
a Bill in this House which was spon-
sored by Diwan Chaman Lall in the
Rajya Sabha and which was also
passed by the Rajya Sabka. I may
submit very respectfully that when I
went totive’ first ‘sitfing of ‘the Indian

National Congress in 1920, in Calcutta, .

it was my privilege to h&ar Diwan

* MARCH 29, 1988

Code (Amdt) Bill -gz0

Chaman Lall, What a wonderful and
‘eloguzent speech he made Tat that
time! ‘Since then, he has been the
champion of Indian nationalism.” He
has been in the vanguard of Indian
patriots and he has served the Indian
nation in many ways. I think India
can be proud of a great son like
Diwan Chaman Lall

Now, Diwan Chaman Lall moved
this Bill on the 3rd May, 1963 and
this Bill was circulated for eliciting
public opinion on the 26th February,
1965. After the public opinion had
been obtained and the public opinion
went, by and large, in favour of the
Bill, it was referred to a Select Com-
mittee on the 19th August, 1967 and
the Select Committee consisted of
several Members. If you like, I can
read their names.

Then, the Select Committee invit-
ed some expert witnesses tu give evi-
dence before it. One of those wit-
nesses was our ex-Attorney General,
Shri M. C. Setalvad. Then, Shri A.
P. Chari who is a very eminent jurist
appeared before the Select Commit-
tee. Even some artistes were called
before the Select Committee to give
evidence, Onec of the artistes that
was called was Shri Prithvi Raj
Kapoor who is well-known all over
India and all over the world. One
of the witnesses that was called was
also—she is well-known and, I think,
Shri Madhu Limaye may be knowing
her—Shrimati Leela Chitnis.

AN HON. MEMBER: What is the
implication?

SHRI D. C. SHARMA: She comes
from Maharashtra. I know her.
What is the harm in that?

Then, there was also an eminent
lawyer, Shri G. S. Pathak, who be-
came the Minister of Law for some-
time but, unfortunately, he did -not
continue as the Minister of Law. Now
he is. a Gowvernor of one of thé States
of India.
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Now, . thig. Bill says that the defini-
tion .of ‘obscenity’ should be, in the
first place, extended and, in the
second place, should be delimited. It
should be extended if it affects public
morals. It should be extended so
that our younger generation and even
our old persons are not exposed to
those influences which degrade the
moral character of a person, and so
that we can have a nation which is
free from these depraving influences.

You may be knowing that on the
pavements of these big cities, like,
Bombay, Madras, Delhi and Calcutta,
you. find such stuff as very very dan-
gerous for the consumption of the
youth of this country. 1 know the
old man are not subject to these
temptations . . .

AN HON. MEMBER: Why?

SHRI D. C. SHARMA: Because
they have had their day. But the
matter is that the sale of these

obscene books, magazines, pamphlets,
etc. which give nude pictures, obscene
plctures, which are very very immo-
ral should be done away with.

AN HON. MEMBER:
obscene’?

What s

MR. DEPUTY-SPEAKER: It is
better you define it.

SHRI D. C. SHARMA: The hon.
Member asks me what is obscene. I
should say that anything that appeals
to our crude instincts, anything that
excites lascivious feelings in us, any-
thing that promotes a desire for
sexual indulgence of a very question-
able kind, anything like that, is
obscene,

SHRI NAMBIAR (Tiruchirappalli):
He is a Professor and he can explain
1t<ve.ry well.

SHRI D. C. SHARMA: Now, any-
thing that tries to bring down the
moral tone of a person, young or bld,
or of a nation, newly born or old, is
‘t0 be banned and banished,
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‘Formerly, the conviction was only
for a few months, for three months,

‘ang, the fine was also of a smaller

amount. " Now, under this Bill, the
conviction has been extended to two
years with fine which may extend to
two thousand rupees, and, in the
event of a second or subsequent cgn-
viction, with imprisonment of either
description for a term which may ex-
tend to five years and also with fine

which may extend to five thousand
rupees.

What I am doing is not something .
very unusual.

SHRI J. B. KRIPALANI (Guna):
Whom are you going to fine for
Konarak?

SHRI D. C. SHARMA:
ing to that. Why are you becoming
so impatient? I shall submit very
respectfully that any one of us who
had read, ‘In a Tunisian Oasis’ by
Aldous Huxley, will know how things
such as books, pamphlets, pictures
and all those kinds of things are shown
in some of the cities of the world and
how they are finding their way to the
other parts of the world also. It is
our duty to protect the younger gene-
ration and also the older generation
from these things,

Now I will come to Konarak as
demanded by my elder brother,
Acharya Kripalani. Here it is said:

“the publication of which is
proved to be justified as being
for the public good on the ground
that such book, pamphlet, paper,
writing, drawing, painting, repre-
sentation or figure is in the inter-
est of science . ..”

Konarak’s pictures are in the inter-
est science . . .

" SHRI MADHU LIMAYE:
science?

SHRI D. C. SHARMA: They ars
the combination of art and"
sciences .

I am com-

What

ﬂwm:m#‘mm
W s & frg oF dep v
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SHRI D, C. SHARMA: You do not
know as much of Sanskrit as I do.

I was submitting that these Kona-
rak pictures promote the interests of
-ereation, of science, and also give us
a visual representation of that act of
-creation of which Lord Brahma was
‘the chief exponent. Those things are
beyond the purview of this Biil
Faithful representations and figures
in the interest of science, literature
‘and art are excluded. You will find
such pictures in any modern art gal-
lery—abstract art, imagist art and
expressionist art and all that. There-
fore, these things are there.

Then there are certain things wiich
are kept or used bona fide for reli-
gious purposes. Somebody may put
a question about the Madurai temple.
‘They are for bona fide religious pur-
-poses; people go there to worship;
they do not go there to learn any
corrupt practices. Therefore, such
things should not be covered by this
-Bill.

Then:

“any representation sculptured,
engraved, painted or otherwise
represented on or in—

any ancient monument . ..”
Koparak is an ancient monument.

“...any ancient monument
within the meaning of the ancient
Monuments and Archaeological
Sites and Remains Act, 1958, or

“any temple, or on any car used
for the conveyance of idols, or
kept or used for any religious
purpose.”

"Therefore, this Bill does not include
in its purview these things, which I
have said, which are used for any
religious purposes.

SHRI DHIRESWAR KALITA
(Gauhati): What do you say about
"Vastraapaharan by Gopli Krishna?

SHRI D. C. SHARMA: Gopt
Krishna is a symbol of divine love,
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mystic love; it represents love which
transcends the human domain.

Here also, there is some kind of
punishment. Of course, the punish-
ment has been enhanced in this cass
also, namely:

“on first conviction with im-
prisonment of either description
for a term which may extend to
three years and with fine which
may extend to two thousand
rupees, and, in the event of a
second or subsequent conviction,
with imprisonment of either des-
cription for a term which may ex-
tend to seven years and also with
fine which may extend to flve
thousand rupees . . .”.

The idea is to ban obscenity where-
ever it is found excepting for art, re-
ligion and the other things which I
have just stated, and I do not think
that any sane person will object to
this kind of thing.

Now it is said,

“in sub-section (1) of section
99A—

for the words “seditious mat-
ter”, the words “seditious or
obscene matter . . ."”.

shall be substituted.”.

Sedition is bad; sedition is something
that is subversive. Sometimes a sedi-
tious person becomes...... (Interrup-
tions):

SHRI UMANATH (Pudukkothai):
Why do you bring ‘sedition’ with ob-
scenity?

SHRI D. C. SHARMA:
to that.

I will come

Sometimes seditious persons be-
come rivers become monarchs, ~ be-~
come the architects of the destinies
of the nation, That is what happens.
But no person who has tried to
bring forward obscene pictures or
books has ever attained the calibre
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of those who have been rebels. What
were these Congressmen? They were
rebels at one time. I do not know
how many times Acharya Kripalani
went to jail for preaching sedition?
I do not know how many times
Pandit Jawaharlal Nehru went to
jail for this, I think, he spent
thirteen years in jail for preaching
-gedition. Therefore, 1 feel that sedi-
tion can be pardoned, because some-
‘times the persons who preach sedi-
tion become the rulers of the coun-
try. But when you come to obscenity,
you must understand, and you all
‘know very well, that you cannot
-detect it. Sedition may lie on the
surface, it may be detected, it may
be found out, it may be dealt with
‘properly, but obscenity is some-
thing which goes underground, which
is an undertone of a section of the
society somewhere. Therefore, we
have got to plug that loophole. As
you know very well, we are living in
very difficult times. I do not want
to bring to your notice what is hap-
pening in some countries in the West,
what is happening in some countries
in Europe, Asia and America. But
you must know that gne thing which
is sapping the morality of the people
of those countries is that this ob-
scenity is becoming an obsession with
some persons and they have no law
there to deal with it, Our Indian
people have been trained in the tenets
preached by the Vedas, the beloved
Geetha. Our Indians have been train-
ed in the doctrine preached by the
Holy Koran; our Indians have been
trained in the principles which have
been enunciated in the Holy Bible.
Our Indians have been trained in
those noble principles which have
been enshrined in the ancient books
of wisdom. ... (Interruptions).

MR. DEPUTY-SPEAKER: The hon..

Member must conclude now.

SHRI D. C. SHARMA: Therefore,
Mr. Chaman Lal has done a national
service by bringing forward this Bill,
and I am sure that this Bill, which
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has been passed by the Rajya Sabha,
will be passed by this House also.

MR, DEPUTY-SPEAKER: Motiom
moved:

“That the Bill further to amend
the Indian Penal Code and to pro-
vide for matters incidenta] there-
to, as passed by Rajya Sabha, be
taken into consideration.”,

Now as the Elders have passed it
and as an elder has started the de-
bate here, I will now call, Acharya
Kripalaniji to come forward and
speak.

SHRI J. B. KRIPALANI (Guna): I
have only to say that such a Bill
which has very serious consequences
should not be discussed in a House
that is empty, almost empty. I think
this Bill requires very great consi-
deration before it is passed into law.
So I have nothing . ..

MR. DEPUTY-SPEAKER: On the
subject of the Bill you do not want
to make any observation?

SHRI J. B. KRIPALANI: No ob-
servation, Sir, the Bill is too compli-
cated to be discussed like this. How-
ever, when we are taking upon our-
selves a responsibility, it should be
taken after great consideration. This
is not such a Bill which as the Pro-
fessor says is an innocent Bill. We
have in our ancient literature and in
our own ancient sculptures, art, archi-
tecture and temples many thing that
the present generation might consi-
der to be obscene. It is a fact that
except the educated, all these pictures
are not seen by the devout. The
devout go to the temple for one and
one purpose only, to have the ‘dar-
shan’ of God and to be a little more
human than they would otherwise
be, These pictures are seen and exa-
mined by the educated or by the
foreigner. If a Bill of this nature is
to be passed in such a hurry, I feel
it is dangerous. It requires a thorough
examination and it may be sent, If
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you think it proper, to a Select Com-
mittee, not of puritans but of people
who live in this world and know what
is happening in the world. And peo-
ple are not so much influenced by
only what is produced here. Many
of our people go outside India. Who
is going to check them and those who
go outside India, as the Professor may
not be knowing, bring with them
foreign fashions and foreign morals
also. How is he going to check them?
To-day foreign travel has become so
common that if you have anything to
do with a government, you can at
once go to foreign countries. So
many people go for education and for
other purposes like trade and indus-
try. Therefore, al] that I have to say
is that this Bill should not be passed
in any hurry. It must be thoroughly
examined by a Select Committee of

experts who know something about
these things,

SHRI S. KANDAPPAN

: ‘(Mettur):
It is surprising for me that Prof.
Sharma should have accepted and

taken on him the job of piloting this
kind of a Bill in this House.

AN HON, MEMBER: Not piloting
but following it up.

SHRI S. KANDAPPAN: That is
even worse. I have been listening to
Prof. Sharma’s speech on many an oc-
casion in this House and never before
he sounded so apologetic as he had
today. And practically he was unable
to make any point whatsoever to con-
vince the House as to the necessity of
such a kind of a measure to-day in
the prevailing situation in this coun-
try or elsewhere in the world,

Sir, I would like to submit, as our
Acharyaji has said, there are many
ramifications that we have to go into
before we oan come to any kind of

_..a conclusion. . But I would like: to
Tindke a few observations on the face
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very absurd, it is - very hipocritical
and it has a sort of duplicity writ'
large on the face of it.

AN HON., MEMBER: The Bill it-
self is obscene.

SHRI S. KANDAPPAN: In a way
it can be called ‘obscene’ also, They -
tried to exempt art, science and our
religious monuments and all that. I
think it is possible to keep away
science from this. To some extent it
may be practicable to keep away
science, particularly, medical science
from the public and all that, But, with
regard to art and religion, I am afraid
how are they going to have a different
code for that and at the same time
prevent and proscribe books of other
kind? For example, I do not know
whether they could prescribe the
KAMASUTRA of Vatsyayana or if it
is going to be termed as a science, I
do not know whether there could be
any other book which could be more
obscene than Vatsyayana's KAMA-
SUTRA.

ACHARYA KRIPALANI: Or
Govindam,

Gita

MR. DEPUTY-SPEAKER: There is
nothing obscene because you have not
defined what is ‘obscene’. You are
borrowing a word or a phrase.

ot o : Sfea e wre
o grft T # =T ?

MR. DEPUTY-SPEAKER: You first
define. Without defining, do not stamp
any book or any art treasure with
obscenity. First define what is ‘obs-
cenity’.

SHRI 8. M. BANERJEE (Kanpur):
Sir, there is that beautiful verse of
Lord Byren—‘Confession of a Bride'.
You please read ijt, Sir.

-SHRE S."KANDAPPAN: So, even on.

“the fhce bf i, the task seems to be an

-of the Bill as it apppers. - It -looks ‘-.sinposifile’i’fask.  In séliglon, = as
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Acharyaji has rightly pointed out, all
people are not, devouts-and move only
on a high philosophical plane. There
are many common people who go
there,. common people who are rather
very keen to look around our temple
cars and other inscriptions and other
sculptures. There are obscene things.
Even the love acts are depicted in
many of the cars in the temples that
we find. So, when once you are going
to permit this kind of things, it is a
duplicity and it is hypocrisy to try to
prevent and prescribe other kinds of
books dubbing them as obscene. This
is the basic thing that we have to go
into.

I have a very important point here.
In Madras in the thirties and forties
a sort of movement was started to
purify Hinduism and they have been
rather very vociferous and they were
attacking all kinds of obscenities that
we find in our Itihasas and some of
our Puranas and for that they were
dubbed as atheists and actually the
Party to which I belong, our leader,
Mr. Annadurai was dubbed as an at-
heist because he criticised some of our
ancient scriptures and all that on the
ground that they are purely phorno-
graphic and that kind of argument was
advanced. So at that time some think-
ing people did feel that there was a
ground to purify our own religion.
Actually he wrote a dialogue for a
cinema and it was made into a picture.
It was called ‘Servant Maid’ in Tamil.
There was a hue and cry in Tamilnad
that that film should be prohibited and
banned. Then some elder statesmen
thought that they should see the film
before banning it. They saw the film
and they said, ‘If this can be termed
as atheism, we are afraid that the
definition is something different. So,
they said that it is very well and they
did not wish the banning of the film.
So, like that we had some experience
with regard.to, this kind of activities,
S0 .1 wotld be glad if. as Acharyajl
has suggested, the Bill is referred to
a Select Cgnimittee. If that js not pos-
sible and if we have to take that bur-
den, -then: 1 am. afraid we are taking
& dpestioy measupe:: In: that case, pro-
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bably, those religious niinded people
may not like it

Coming to the question of obscenity
itself, as you have rightly pointed out,
it is not defined. It is not well-de-
fined.

MR. DEPUTY-SPEAKER: It is not
a question of puritanism. Prudery and
puritanism must be distinguished,

=t e (T0): FgiEww AT
FE A AT ] 1

SHRI S. KANDAPPAN: It is very
difficult to define because it is very
subjective. It all depends upon how
a man feels. A normal person may
not consider certain books as obscene
whereas an abnormal man may consi-
der them as very obscene. So, I do
not know how we are going to judge
these things.

That I would like very much to
stress is this that this question arises
not only with regard to books but even
with regard to our cinemas, censoring
etc. For example, time and again
there has been a demand in this House
that the censoring with regard to our
regional films etc. should be more
strict and so on.

SHRI J. B. KRIPALANI: And also
the radio.

SHRI S. KANDAPPAN: At the same
time, with regard tn the foreign films
they say that it docs not matter much.
After all, it is horrifying and very
much revolting we see that our Indian
boys and girls are kissing in our
Indian films, but when it comes to the
case of foreign films, they can even go
further and do anything they like and
we do not feel much about it because
we. think that it is all right since it is
thair.culture. There are many posters,
and there are many kinds of pictures
which are intended for adults only,
All kinds of posters are appearing on
the walls and on the streets where the
students and the -younger generation
and the adolescents have a chance ia
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look at them. I do mot know how this
kind of duplicity can be permitted in
this land.

So, when we think of this measure
we have to take into cognizance all
the aspects of the matters before we
arrive at a conclusion. It seems that
Government are going to have this
Bill passed, but I would like to plead
with them very much that it is not
good and it will create a lot of com-
plication in this country with regard
to various kinds of literature in Hindi,
Sanskrit and in Tamil ete, For exam-
ple, in Tamil literature, before the
Pallava age, that is, before the 2nd
century AD there was no quarre] with
regard to these obscenities; and the
literature was very much above this
kind of level, but in the Pallava age
and during the Chola period, there
was a lot of copying from Sanskril and
quite a good mumber of such works
are considered to be the best of lite-
rature by some people there; though
I may not agree with them. there are
others who consider them as very
good literature.

So, this will lead to a lot of compli-
cations. It would also be very diffi-
cult to define what is art and what is
strictly not art, and what is somewhat
related to religion and what is not re-
lated to religion. Everything can be
explained as being related to religion.
It is quite possible. Similarly, every-
thing can be explained as related to
science. These days, we talk of sex
science or sexology. This is a devclop-
ing science nowadays. I do not know
how Shri D. C. Sharma is going to
boycott that secience.

SHRI S. M. BANERJEE: Shri D. C.
Sharma cannot develop it now.

SHRI S. KANDAPPAN: These are
all matters which are very logical. So,
let us not pass this Bill in a very light-
hearted way. That is my appeal to
Government,

MR, DEPUTY-SPEAKER: Shri
Dattatraya Kunte,
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SHRI DATTATRAYA KUNTE
(Kolaba): I am not speaking.

AN HON. MEMBER: I3 Shri Datta-
traya Kunte linked with obscenity?

SHRI NAMBIAR: Let the older
generation speak first, and then I
would like to speak.

MR. DEPUTY-SPEAKER: Does Shri
Nambiar consider himself to be old T
do not think so.

SHRI NAMBIAR: After the old
generation has finished, I would speak.

SHRI J, B. KRIPALANI: For the
edification of the House, may I give
the definition of the term ‘puritan’? A
puritan is one who not only denies the
good things of the world to himself
but wants others to be denied of the
legitimate things also.

SHRI RANE (Buldana): I rise to
oppose the Bill.

SHRI S. KANDAPPAN: He is of the
younger generation.

SHRI RANE: My main reason for
doing so is this. If this Bill is passed,
even our ancient Sanskrit literature
and some books belonging to our an-
cient literature will come under its
mischief.

Besides, as my hon. friend has point-
ed out, some objects of art which are
denicted in our temples standing for
hundreds of years will also be brought
within the mischief of this,

SHRI S. KANDAPPAN: There will
be new temples erected around the
colleges and universities.

SHRI RANE: I am speaking about
the old temples. If we read clause
2(a) (i) of this Bill we find that every-
thing will come within its mischief,
My submission is that we should not
be so touchy on this subject.

Two or three days ago, I read a news
item in the Presy that in Britain &
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eourse on sexology was going to be
introduced in the schools there. When
others nations are considering whether
sex as a subject or sex knowledge
should be given to the pupils, why
should we be so touchy about these
things? They are thinking over the
question whether sex knowledge
should be introduced at an early
stage or at a later stage. So, why
should we be touchy ubout these
matters?

It is said that the books are there.
I would submit that they are mostly
imported ones. My submission is that
prevention is better than cure. If
Government want to prevent these
things, then let them proscribe the
books at the import stage itself when
they are coming into our country.
Therefore, why should they have this
Bill to prescribe everything? They
can proscribe everything at the stage
of import itself.

I find that the punishment also has
been increased to a very large extent.
1 do not think that that is justified.
There are so many pavement book-
sellers. Are we going to prosecute
them all? Is it possible? I do not
think that that is possible.

SHRI D. C. SHARMA: Are we going
to prosecute every smuggler and every
bootlegger?

SHRI RANE: He cannot bring in
the question of smugglers here. After
all, the books are available.

1 personally feel that Government
should consult the States also. These
are all detailed questions for the
State Governments. I do not know
whether Government have sonsulted
the State Governments or not.

SHRI D. C. SHARMA: They have
been consulted,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
The Bill has already been circulated.

Indian Penal CHAITRA 0, 1890 (SAKA) Code (Amdt) Bill 934

S8HRI RANE: What are the views:
of the State Governments?

S8HRI VIDYA CHARAN SHUKLA:
They are all mostly in favour of this.

SHRI RANE: Even if the States
have given their opinion in favour of -
this, I am against it. The provision
in the Bill covers a picture, a pam-
phlet, paper, writing, drawing paint-
ing and so on. So, my submission is
that it would be g source of harass-
ment for the sellers, and, therefore,
I oppose this Bill.

SHRI D. C. SHARMA: He has not
read the exception.

SHRI J. B. KRIPALANI: What will
he do with the radio?

=t Ay feawd : (7E7) : ImAEw
wRem R 5 g7 fagas o q|
R Faa
qgw a1 ag sgm 5 ag o faguw
TG-AWT ¥ a1fYd g &X gt A @
™ ¥ NP IPw A §—ae g
e § 7 5T @ #HWifs e A%
qreATEE Tow 9 IH & Arq Ag
& | TR TSy @t ¥ @ g S
wat ST w1 qgi oY w@ET 9fgy 9v fe
frm o ag faggs @y &7

& qF garr q@AT wreat § e g
fra a@ & qary frg ag Y depfa
w1 frafor g 2w & s T § 0
T AR, FFET AR e &
HTHR 9 g9 qH ) qAT gy §
qT W AT FT IIWAT & WIETC 9T
#nfsa s @y § ?

st Mo  Are wATAW: : Ty I
A e ar W

oy femdt o0 w W ¢
fewmfrmTomatgr it wigd § e
T w7 fimar 1y | X AR ¥ @ S
wew g Y fgrge ¥4
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& werw wREw sy g &

oY, B arX § werooar ar fe a@

R A F T waErd W §

% qgi- W ug ag fe qa,

Afwel, (o, weeEar, At

FaT gule aag ) —R WY & a1 firar

qHaT —TF  Freaty I F AR ¥

TSE  ATF FHE § AT AR A

¥ @1 8 f fada & vl § 0 afamw
fFr o ey ag wfes  Sae &
.. (=) L

MR. DEPUTY-SPEAKER: Parlia-
ment has legislated on this.

i agfaR@ @ 4 W THRATT A A
Fogifomg aen & 93 I3 7

ar & wgm =rgan ar froag wwa
¥ graw IFTETET HT FHNGET, FFAT,
g9 F 9 g 1 gafag g
N T A AEAN @I 3T
# NEEX GEE ¥ zAb@  wel
& & mox gema wr A 7 )

wfq Frfaem Fa # & TR
g AT ara Qe § P gArr Ty
fra—fe  #ifem 9@ gareeEaa
Y THAT TG F Ar AT HET ST §
fr 9o foa @17 Qg Y o F
TRA TN faw @ q I/% 59 TG
&1 Y i wgIrdt gurs 40 AT W[
AT & AT F T 7 A g ]
wifET #t WA W AU BRAr
T ug W ooE AR g |ndrear
THT, G F1v A GET A LT Ag B
fragdy &0 wheq wafaa &0 & war
- § % g g e feas g v
sNFiy- TRw adw § | - GEE
JEN
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‘any’ Ancient monument within
the meaning of the. Ancient
Monuments and Archaeological
Sites and Remains Act, 1958'.

T Ieora At ] 1 A gaw S avfged
WY 7@ I9AT | AT FT AT AT A6
U ER

FAaTag e s o1 g §
ag ey 7 Y Sww ¥ smafs
Tr g | @ & srar =g § B oqr
gy 7@ gy & fF fegmaw # faw
A QAL A FOE A WA
g ATfx fores s sy 79 € Ay waeRT
RS & 7 WY g2 a7 Ay fas
]! A T A Ay 3Ew faw
FE T@IT TG & | T IR TS A&
w7 | T arfeen & fom & g
g & T arfgw & fam Ay faew &
fag #% SreEgd NEFE GE g |
qrg g g9 § gg o & (e AT §
fr sTa & ATHT g9 AN ArfaT Y
for Gt el a9 FA-FEG & AT AThgeR
t ot famm & AR AF FErE 8
A T qEd § 7 qae g Sy
THOE § 99% wEded qesidl gt
anfeq | SR ST FRT

Exception—which is proved o be
justified.

Y TS FY saTer Y AL AT |

ssection 292 shall be re-numbecred

as section 920 thereof and before
sub-section 920, as so re-number-
ed, the following sub-section shall
be inserted.

a,sﬁmg'('mm'fﬁa
#4T & Tg qaTar g | 39 I g &
SRATA AT g0 TG WA G

MR, DEPUTY-SPEAKER: Hers
alwo- 1t is-subjective in-a pemse. For
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a decision, an objective definition is
called for. Here it has been stated:

‘lascivious or appeals to the
- prurlent interest.. S

Appeals in what sense? I take it is
subjective.

st o fowdr a7 & oo ag O

w5 Favareg § @ Gaem gar
¢ ag W 97 & I Fregad gafaa
& I F T a7 QAT 3 1| HAQET FT
JETERA AT 1 AT FaXH 60-70
I TF ATH-FIE FT BT 4T TAT
9%, WA, 3G qT q¥e,  Alew
70 T F AT FAT AT FIE FT BT
gar {5 713 #7 A Jr A, 7Aq
qATT g & A aT | 79 ARy §
SoTTo 1T FT fovarer & a1 | wgar
qigar g 1 ‘T FrdAfy q9 T AR
T {0AT H ¥ FIT FA@T A7 T AT FAT
BT R 7 &r FgrAAt F FIA A
N guTSt # AFgaArd gafar Er €
IAF AHTT QT FTAT @A & | 54 fadr
¥ gg wias araeat F1 &0 A
|ATEAT § | AT W X qIg § TiCaq
X fop ot gager § feargam &

‘the publication of which is
proved to be justified as being...’

IqFT g T fA

‘any book, pamphlet, paper,
writing, drawing, painting rep-
resentation or figure is in the
nature of science, literature, art
or learning or other objects of
general concern’,

@ @ & 38 gAY F faq G4 g |
T & ag weN g § %

JEE dega A ¥ O W
38 (Ai)LSD—10,
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TR IEA Tw et gan, 3w aw W

quTy g T g @ @ g
thﬁmwﬁu’mt_:

“arfga dim war
A T, 356 Faword: )
i A QrEAT SaEm:
ag WRT 84 T qEery 1

a1 qeae AgIed, QAT GHIA 9 ATHT
a8 7 qriged AW HIT T AT T
HRX T {FAF 79001 qqHT w7 |Any
T YT, FAF IAHT A A A,
T g1 @i A gAg S grg Wy
g @rad, afs i A § oy
TUAT FT & 9g FATH a9 JAAT | A
T4 G T AANN 4T &I &Y q09
T L B gafad arr gF R angw F o
gt ax A1 9971 357 7 98 g W0
wAT | AT T AT FEF AT,
‘gTaF AiuE IIIT FATHY |

DR. RANEN SEN (Barasat): I very
strongly oppose this Bill because it is
absolutely a reactionary piece of
legislation. If you look through this
Bill, you will find that the police is
made the judge. First of all, he has
to say which piece of literature or art
or whatever it is obscene, because in
the definition of ‘obscenity’, we find
mentioned ‘if it is lascivious or ap-
peals to the prurient interest, etc.’
That means the policeman becomes
the judge.

SHRI D. C. SHARMA: No, no.
DR. RANEN SEN: Yes, exactly,

Secondly, the police magistrate or
district judge who generally repre-
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sents the very backward section of
‘people, backward in th sense not nnly
political but socia]l also, with a very
obsolete outlook and ideas in regard
to these matters, becomes the autho-
rity to decide.

Let us try to understand our social
progress. I have got plenty of grey
hair. I am nearly 60. 50 years ago
in our State, Bengal, a book was pros-
cribed as obscene. It was titled
Model Behen, 50 years—that was
nearly 1916 or 1918. But during the
civil disobedience movement days,
that book was not considered obscene,
Social outlook, ideas change; it is
bound to change. If through Bills of
this kind you try to reduce obscenity,
then you are apparenfly wanting to
control the progress of society. You
cannot do that. It says here:
“...any publication which is proved
to be justified as being for the public
good on the ground and in the in-
terest of science, literaturg, etc...”
Somebody was quoting a sanskrit

- gloka. We have read Vidyapathi. If
this Bill were to become an Act, then
we have to give proof that it is
literature. ..

17 hbrs.

SHRI D. C. SHARMA: No, no.

DR. RANEN SEN: Why no? Where
have you said that ancient literature
is exempt from the application of this

Bill. In Vidyapathi, there is one
famous poem:
“Aji Mujhu Shubh Din Vela,

Kamini Pekhanu Sina nake Vela..”

He goes on to describing what he saw
in the woman who was taking bath
and you can understand. All this
piece of literature will be subject to
harassment. Nowhere is it written
that such ancient literature will be
spared by the police or judiciary.
Socia] progress is taking place, along
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with a political progress. In Calcutta
or in other cities about fifty years ago
there would be few married girls who
were not veiled; that was considered
to be immoral. Now, what is the
position in the cities, or even villages?
The position has changed. I shall
give you one single instance. In
Denmark there was an obscenity law.
I do not exactly remember the name,
Pornographic or obscene literature
was banned. Statistics were collect-
ed by the Danish Government about
the readers of such literature. It
was found that a majority of the
readers, 85 per cent were people who
had grey hair just like Shri Sharma
and myself. You, Sir, do not have
any hair and so you belong to a sepa-
rate category; younger people consti-
tuted only 15 per cent of the reacers
of pornographic and obscene litera-
ture. The Danish Government abo-
lished the law. The year before last
1 had been to Denmark and I got this
story from the people who are res-
ponsible, direct. It was found that
within a year of the abolition of that
law, the number of so-called obscene
literature came down; the sale of such
books was going down. How did
they do it? Not by increasing police
measures. This sort of measure to
control social progress will be very
bad. I do not know how our elders
have passed it,

The main source of corruption or
social crime grows out ol poverty; it
is because man exploits iman. That
is the root cause of all the social
crimes, vulgarity and immorality and
the degradation of the nation. This
Government, instead of tackling those
things, tries to do these things. Is it
not known that in Delhi there sre
plenty of street walkers, in all the
cities of India? Is it not due to
poverty and similar reasons that
women sell their body?That does not
affect our Government or the elders?
Poverty is at the root of social degra-
dation. Two or three days back.
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there was.a piece of news In Delhi
papers. Since it was published, I
say this in this House. They produc-
ed g film in Sweden in which there
was the actual picture of sexual
intercourse.... (Interruptions), The
news item was there in fhe news-
papers and I think many of us must
have read jt. It is a fact. The Film
censor board decided to cut that
scene. We are Members of Parlia-
ment and these are questions that
come up. The decision of the board
was rescinded by the Government. I
do not want our Government to go
to that extent but let not the Govern-
ment try to put the clock back.
Therefore, I oppose this Bill and I
agree with the hon. Members who
have said that serious attention
should be given to this Bill agnd fur-
ther discussions should be held be-
fore we consider it and pass it.

MR. DEPUTY-SPEAKER: A num-
ber of Members want to speak. They
say it is too serious a matter; it is not
a party question. Our time was an
hour and a half. If I am to stick to
that time, I will have to <call the
Minister ncw. What is the pleasure
of the House?

=t wy famYy ;ST mErET,
3T 0F yA1T 2 TE FAT AT FT AT
faer & oo ey were B T wAt
F 99 T T AL TF G A7 W
7 I TAT FT AT L ) AT G ;0
AU a7 33 @ T FF AT WET

MR. DEPUTY-SPEAKER: I want
to take the sense of the House. At
6.30 there is half an hour discussion
and Shri Limaye should get some
time to introduce his Bill. Thete is
another Bill of Shri D. C, Sharma for
reference cf the Bill fo the Select
Committee. We shall have to keep
five minutes for them.

SHRI VIDYA CHARAN SHUKLA:
Before you take the sense of the
House, I want to say that the provi-
sions of this Bill which had been
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moved by the hon. Member need
some explanation because it appears
after hearing the hon. Members that
the provisions had been misread. Ac-
tually the Bill seeks to make liberal
the provisions of the Act. Every hon,
Member has been asking for it, as if
it is going to make it more prudish;
it is not so; it is going to make it
more liberal. If you so desire, I
shall intervene earlier and explain
the provisions.

MR. DEPUTY-SPEAKER: I shall
conclude the debate if you want to
offer some explanations. Tt is a
matter in which every Member is
concerned. Because it had been pass-
ed by the elders, we should not take
it as if they had given enough thought.
As Acharya Kripalani has said, we
must give serious consideration to
this. If you want to intervene at this
stage, before I call other hon. Mem-
bers, I am prepared to give you an
opportunity.

SHRI S. KANDAPPAN: Law by its
very nature should be well-defined,

MR. DEPUTY-SPEAKER: [ will fix
a time-limit of three minutes,

SHRI A. T. SARMA (Bbanja-
nagar): I strongly oppose this Bill,
because it goes dead against the cul-
ture, religion and the ancient litera-
ture of our country. I am 2Zoing to
explain it now. ‘Even in Rig Veda we
have mwny samvadas such 1s Yama
Yami Samvad and Sarma Samvau
which are full of cbscenity. Then,
all the Shaiva Puranas deal with the
lingam which is also obscene. All
the entire Tantra litcrature should be
proscribed because they also deal
with lingam. Then, the Sanskrit
literature is full of what you call
obscene passages. It is impossible to
define obscenity. In our daily life we
use Bhagini and Bhagavathi ete.
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What is the meaning of Bhagini and
Bhagavathi? Should these be treat-
ed as obscene words? If anybody
goes to court and says “he has used
the words Bhagini and Bhagavathi,
which are obscene” and the court
punishes such a person, it will create
a difficult situation. In our Alangar
Shastra they have defined Ashleela.
That language which is in use, that
cannot be said to be Ashleela. That
is why Shiva Linga, Bhagini and
Bhagavathi are used because they are
not obscene. That is why I say that
this Bill is against our .culture.

Then, in my State, all the temples
are full of picture of obscene poses,
all sorts of bandhas. Outside the
temples we can see so many pictures
which are obscene. That is the pecu-
liarity of Orissa temples. Outside the
temple we see that type of pictures
and then we go and worship God in-
side the temple. Al] the walls of our
temples depict people in various pos-
es. So, our culture, our literature,
our ancient books permit them: In the
Naishada Mahakavya there is one
complete sarga (cavit) describing the
private parts of the woman. In sll
the languages of India there ure cer-
tain books which describe certain
private parts of mgn and women and
they are full of obscene passages.
Should we proscribe those books, es-
pecially when our religion, our tradi-
tions and our culture permit them?
So, this Bill should not at all be
passed. 1 strongly oppose it.

SHRI J. B. KRIPALANI: Our
society is more puritanical than any
other society. I think it should be
left untouched.

SHRI NAMBIAR (Tiruchivappalli):
As Shri Shukla has stated, there is
a lot of confusion about this measure.
This measure is meant for liberali-
sation. So, we should not oppose
the Bill as such...... (Interruptions)
Kindly bear with me.

SHR] MADUH LIMAYE: Throw
it out.. ..
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SHRI NAMBIAR: After all, it
an amendment to the Tndian Penal
Code.

SHRI MADHU LIMAYE: Which
is rotten.

SHR] NAMBIAR: This is an
amendment to section 292 of the
Indian Penal Code, which defines
what obscenity is and prescribes a
punishment of three months. What
Dewan Chaman La] has done is that
he has altered the scope of obscenity
in such a manner that, if this Bil! is
accepted, hereafter, certain items do
not become obscene, they go out of
the list of obscenity but, then, for
thiose ‘Wwhich continue to remain
obscene he increases the punishment
{from three months to two years. My
objection 1o the Bill is only towards
that portion which increases the
punishment.

AN HON. MEMBER: It is not libe-
ral enough.

SHR] NAMBIAR: My contention
is that even for those exempted
items the punishment should noi be
increased from three months to two
years or three years. Section 292
says:

“Whoever—

(a) sells, lets to hire, distributes
publicly exhibits or in any
manner puts into circulation,
or for purposes of sale, hire,
distribution......

In general terms obscenity is explain-
ed here. The amendment says:

«(1) For the purposes of sub-
section (2), a book, a pamphlet,
paper, writing, drawing, painting,
representation, figure or any
other object, shall be deemed to
be obscene if it is lascivious or
appeals to the prurient interest
or if its effect, or (where it com-
prises two or more distinct items)
the effect of any one of its items,
is, if taken as a whole, such a8
to tend to deprave and corrupt
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persons who are likely having
regard to all relevant circumst-
ances, to yead, see or hear the
matter contained or embodied in
it.”;

Something will become obscene only
if these tests are satisfled.

SHRI MADHU LIMAYE: Who

decides this?

SHR1I NAMBIAR: Therefore, he
has sought to change the deflnition
of obscenity given in section 292 IPC.

MR. DEPUTY-SPEAKER: This is
a subjective judgement which you
have to pass. That is the main prob-
lem.

SHRI NAMBIAR: This is the
Indian Penal Code, not a proceduzal
eode. When the question of punish-
ment comes, the judge will have to
decide on the basis of this test. The
whole thing came out of the posrecu-
tion of Shri Karanjia in Blitz case.
In that case, the judge interpreted
section 292 IPC in a very narrow sense
‘and he held that that particular photo
which appeared in the Blitz was
obscene,

MR. DEUTY-SPEAKER: The ap-
pellate court has revised that decision.

SHRI NAMBIAR: That is true. In
the Lower Court what the megist-
trate said was that section 292 IPC
can be invoked for punishing Shri
Karanjia because the description
given in the section is sufficient to
bring him within its mischief. Then
the case went to the High Court
which gave a liberal inferpretation
of the definition of the section and
let Shri Karanjia out.

MR. DEUPTY-SPEAKER:
the Sessions Judge; not the
Court.

It was
High

SHRI NAMBIAR: It was after this
case came up in the Nagpur Court
that Diwan Chaman Leal wanted to
remove the narrowness on the ques-
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tion of obscenity so that the discre-
tion given to the Judge to punish
Shri Karanjia could be withdrawn.
That was the purpose for which it
was brought. '

I would have accepted this amend-
ing Bill in its entirety but for the
fact that while liberalising the defi-
nition of obscenity for those extra
items he has increased the punish-
ment. The amending Bill says:

‘(b) in sub-section (2) of sce-
tion 292, as so-renumbered,—

(i) for the words “with impri-
sonment of either description
for a term which may extend
to three months, or with fine,
or with both”, the words
“on first conviction with
imprisonment of either des-
cription for a term which
may extend to two years and
with fine which may extend
to two thousand rupees, and
in the event of a second or
subsequent conviction, with
imprisonment of either des-
cription for a term which
may extend to flve years
and also with fine which
may extend to five thousand
rupees” shall be substituted;

This is the portion for which objec-
tion is taken by us. If the punish-
ment which is originally mentioned
in section 292 of ‘the Indian Penal
Code, namely:

“imprisonment of either des-
cription for a term which may
extend to three months, or with
fine, or with both”

had been retained, we would have
accepted the amending Bill.

Now) obscenity has been narrowed
down. All and sundry do not become
obscene. A judge connot interpret
obscenity as he likes. The definition
has been given. Then, the punish-
ment should alfo have been less.
But, unfortunately in his enthusiaism
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for liberalising the definition of
obscenity, he has committed the mis-
take of increasing the punishment,
which has created all this confusion.
If the hon. Minister can explain
that this increased punishment will
not be insisted, I will accept this
Bill.

MR. DEPUTY SPEAKER; The hon.
Minister will intervene now. We will
continue the debate. Let him explain
the background. I will try to accom-
modate all Members.

SHRI VIDYA CHARAN SHUKLA;
Mr. Deputy-Speaker, Sir, while we
are considering this Bill moved by
the hon. Member, Shri D.C. Sharma, I
would request the hon. Members to
consider the present provisions in the
Indian Penal Code regarding obsce-
nity.

There are two Sections of the Indian
_Penal Code which are relevant to the
present Bill.. Those Sections are 292
and 293. I would just, briefly say
what those provisions are. These pro-
visions are about the sale, hire, dis-
tribution, public circulation of any
objectionable or obscene object, pro-
duction or possession of any obscene
object, import or export of such things
or advertisement of any such obscene
object, etc. etc,

The present Bill that has been
moved here seeks to exclude the ap-
plicability of these two penal Sections
to various things that have been ex-
plained in this Bill. I will read it
out:

“This section does not extend
to—

(a) any book, pamphlet, paper,
writing, drawing, painting, repre-
sentation or figure—

(i) the publication of which 1z
proved to be justified as be-
ing for the public good on the
ground that such book, pam-
phlet, paper, writing, draw-
ing, painting, representation
or figure is in the interest of
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science, literature, art or
learning or other objects of
general concern, or

(ii) which is kept or used bone-
fide for religious purposes;

“(b) any representation sculp-
tured, engraved, painted or other-
wise represented on or in—

(i) any ancient monument within
the meaning of the Ancient
Monuments. ..... ",

etc. etc.

I would request the hon. Members to
consider this matter. This is, firstly,
to exclude the possibility of any
objection being raised on ancient
monument, literature, etc.....

ot wafaqq : QAT (g7 TG &

TAET |

SHRI VIDYA CHARAN SHUKLA:
which could be done under the present
panel provisions which are very nar-
row and, I would say, which are very
conservative. The hon. Member who
has moveqd this Bill has provided jn
the Bill that this conservative defini-
tion should be changed and it should
be liberalised. I thought that was the
intention of the hon. Members who
spoke and who, unfortunately, oppos-
ed this Bill,

Secondly, the other provision that
is made in this Bill is for creation of
new objects. Now, apart from ex-
cluding the applicability of these
narrow provisions, the new objects
that might be created, work of art,
science and other things, even those
things could not be brought into the
narrow penal provisions of the existing
Act. This is going to be liberalised.
I thought that was the intention of the
hon. Members.

Here also, Mr. Nambiar made a very
useful contribution to the delibera-
tions and he pointed out the Blitz
case. That is a typical case, in this
matter, how a very conservative appli-
cation of the penal provisions can
suffocate or can stop a normally good

expression of art and science.
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The hon. Members must remember
that this Bill was brought forward
by Diwap Chaman Lall, originally, in
1925 before the Central Legislature.
It went on for several years. Then,
he was involved in freedom struggle
and he was. probably, not a Member
and then, again, after he came to
Rajya Sabha, be brought forward this
Bill in 1963 and, in 1963, when it was
introduced in the Rajya Sabha, it
smet with a lot of misunderstanding.
The purpose of the Bill was not
understood properly. There was op-
Pposition to it. Then, it was explained
in the Rajya Sabha and it was circu-
lated for eliciting public opinion.
After that, the Bill was referred to
the Select Committee which consider-
ed it and after it was considered by
the Select Committee, it was consider-
ed by the Rajya Sabha and they
passed it without any amendments.

1725 hrs.
[SHRI G. S. DHILLON in the Chair]

Another thing that I want to say
there is that there is a stanedard by
which the present law courts go and
the standard that they apply these
days is based on a British case which
is known as Hecklin’s case and that
Hecklin’s definition of obscenity which
wag given severa] years back is
applied for many cases which are
decideq today in Indian courts. I am
only expressing my personal opinion
‘here that this Hecklin's definition of
obscenity which is given in this case
is not satisfactory. That is why the
hon. Member, Shri D. C. Sharma, has
tried to put a particular deflnition for
obscenity, defining what obscenity is.

I must say, with all humility, that
this is one of the things which can-
not, really, be properly defined. It
will always leave out something or
include something which will have to
be dependent on a judicial judgment
of the person who considers a parti-
cular matter whenever it is brought
to a court of law.

Another good feature of this Bill
‘which has been brought before the
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hon. House is that it provides that the
cases under this Act will be tried by
the District Court, that is, by the
Sessions Judge. The jurisdiction of
the lower courts has been excluded.
1 would again recall the Blitz case.
In the Blitz case, a lower First-Class
Magistrate had punished the Editor
for violating the provisions of the
Indian Penal Code. But the Session
Judge, while considering it, acquitted
the Editor of the paper when it went
to his court. So, I think, it would not
be disputed by any hon. Member that
whenever such cases on obscenity are
brought up, it is better that they are
considered right away at the District
Court level rather than at a lower
level where there could be some diffi-
culty about trying such cases.

Then, Shri Nambiar, mentioned the
provision of making the punishment
or fine more rigorous. Having made
the definition liberal, having ‘made the
penal provisions very liberal, then,
after that, if certain objects and cer-
tain matters are adjudged as obscene
or down-right obscene, would he not
support the rigorous punishment for
such people who promote pornography
or promote obscene objects and lite-
rature? Even after the definition and
the provisions have been made so
liberal and if a District Judge or - a
High Court comes to the conclusion
that a particular object or a particu-
lar piece of literature is obscene, then
there should be some deterrent
punishment. So, these two things, in
my opinion, go very well together.

SHRI NAMBIAR: From three
months to five years? Would it go up
so much?

SHRI VIDYA CHARAN SHUKLA:
That is the maximum punishment. It
is not necessary that everybody who
violates the provisions will be
given that much punishment. That
is the maximum. Every punish-
ment will be given by the court
by the judicial officers, accord-
ing to the gravity of the offences,
committed. They can give the punish-
ment for six months; they can give
the punishment for two or three
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Yéars; fhey ‘can go upto ‘Hve years.
ut that would be in a very extreme
gase. It is only an enabling provision.
enever guch cases are brought for-
Wward depending upon the gravxty of

‘the offence, the judges will give the
‘punishment,

- Most of the hon. Members who

" ‘Spoke said that we should form liberal
society; we should promote liberal
‘society or liberal laws. This is what
this Bill intends to do.

. SHRI
enough,
SHRI VIDYA CHARAN SHUKLA:
I would request the hon. Mem-
ber to bring forward his own Bill
making it more liberal. Just because
it makes an improvement which may
not be enough; I agree it may
not be enough: you may req-
uire more—when it is improving
the present situation, I think,
the hon. Members should not
oppose this little bit of improvement
also. If there is neeq for more im-
provement or more advancement, let
the hon. Members do it. I don’t mind.
But when a small bit of improvement
is being made, why should that be
opposed or stalled in this House?

SHRI NAMBIAR: Section 293, when
it is amended, is still worse. I would
only request the Government to consi-
der this point. I just ask for a clari-
fication, Here it is said:

MADHU LIMAYE: Not

“....in section 293, for the
words, “with imprisonment of
either description for a term
which may extend to six months,
or with flne, or with both”, the
words “on first conviction with
imprisonment of either descrip-
tion for a term which may extend
to three years and with fine which
may extend to two thousand
rupees, and, in the event of a
second or subsequent conviction,
with imprisonment of either des-
cription for a term which may
extend to seven years...."”.

It has been Increased so much! Is
such ah enhancement necessary? I
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can uhdergtand your increasing it from
three months to one year, or from jix
months to there years. But why
should it be increaseq to seven years?

SHRI VIDYA CHARAN SHUKLA:
Section 293 relates to persong who are
below 20 years of age. That is the dis-
tinction made. As I said earlier, it is
not that they would be punisheq in all
cases with an imprisonment for a term
of seven Yyears. In some extreme
cases, the courts may consider giving
that much of punishment. But you
would agree that, whenever any per-
son is found responsible for giving or
pushing pornographic literature into
the hands of girls and boys who are
below 20 years of age, there should
be a deterrent punishment for such
people prescribed in law.

SHRI S. KANDAPPAN: One thing
is not clear to me, and that is about
these exemptions given. How to dis-
tinguish between this art, literature
and all that and the obscene litera-
ture? That is my difficulty. I would
like the hon. Minister to explain this
a little elaborately. For example, in
Tamilnad, there was this tradition of
Devdasis, i.e., the female devotees in
temples. Even young girls from high
families, from roya] families used to
devote themselves for this; they used
to be in the temples as servants of
God. Now in Tamil, ‘Dasi’ means a
prostitute. It has degenerateq from
religion to this level, 1t is possible,
also in literature, you can stretch it
to any level. I am afraid, how they
are going to distinguish the literature
concerned with religion and art and
the obscene literature. It is not pos-
sible. ...

SHRI VIDYA CHARAN SHUKLA
rose—

MR. CHATRMAN: How many times
would he get up like this? Let them
finish.

SHRI M. L. SONDHI (New Delhi):
The problem as it appears after this
discussion is perhaps that the revo-

lutionaries of the 1920s have become
the reactionaries of the 1960s, because
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May I ask the hon. Minister whether,
a half measure gomeétimes is . more
harmtul than no measure at all, We
must go into the background of the
matter and, I think, Mr. Madhu Limaye
twoday ‘provided us with the context in
whith we must think out thig issuc.
while making his own views manifest
on this point, he had considered the
background, ‘the ‘revolution in the
history of art, which Anandacoomara-
swamy has brought about, the studies
on the Tantra Shastras which were
initiated here long ago but which had
to be reclaimed by the Englishman,
John Woodroffe, under the pseudo of
Arthur, Avlone, I believe. Has he
eonsidered¢ the geographical proxi-
mity of India? What is the law in
our neighbouring countries? What
Burma? What happens
What happeng in
Thailand? What happens in Japan?
That is the world to which we be-
long. Here. we find references at the
most to the Karanjia case or Lady
Chatterley’s Lover. Have we not
right to think out these problems in-
dependently? Do we not feel that
we have a different world view, a

dependently? Do we not feel that
which we have to return? We in
this country never fear this; we

are never prudish wbout sex; we have
regarded sex as the manifestation of
the will to live, to propagate and to
flourish as a civilisation. Even Swa-
mi Vivekananda, who was a man, 8
celibate, said, “Oh Mother of
Strength! Take away my weakness;
make me a man” and that sense was
communicated by his uble disciple,

Sister Nivedita, who wrote g0 much,

on art. Those are the works which
But I

read probably
supplement ang just find out what has
happened in England, and that is
the range which we have. We aspire
here to make our mind free, we as-
to unite that spirit which was
i classical culture. I belong to
which takes a stand on cul-
and sometimes our friends ac-
it of being reactionary or reviva-

5

-
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Speaking very seriously, I would
say that culture had no meaning if it
is ndt manifested in the modern con-
text. We want to be leaderg of the
world. We want to set the pace for
the world. Therefore, we can trust
our young men and women. We can
have a feeling that they can take to
the problemg of life, the challenges
of life, realistically. What ig it that
sustains life? It is the dance, the
eterhal dance of Shiva or the dance
which Krishna dances in the com-
pany of Ratha. This is the context
of our appréciation; these are the vexy
aesthetic norms which are ahead of
what hag been achieved elesewhare.
Therefore, the problem is we will
talk in terms of worship, in terms of
temples. I am glad that even the
Tamil agitation in the South hag taken
the form of enshrining Tamil as a
Goddess. That is the way in which
our mind works. We delight in co-
lour, we delight in form, we delight
in the play of Siva and Sakthi. If
that is the case—and I think that is
the context—the Bill must be with-
drawn. It is an insult to this House
in the sense that here is a Minister
who claims to know what is neces-
sary for reform and he does not have
the courage to go ahead with the re-
form. What is this? Half-hearted
reformers are worse than those who
do not want reforms.

SHRI VIDYA CHARAN SHUKLA:
This is not my Bill.

SHRI M. L. SONDHI: I know, this
is Mr. Chaman Lal's Bill. As I said.
he jg in 1920s; that is the sort of
thinking that he has. Since you lent
your association, it gets a sort of im-
print. That is why I said it.

I would say that what we require
is an analysis, a very detailed analy-
sis of what was the role of erotic
poetry in Sanskrit literature, und
then, in our wvarious other national
languages, how we have treated this
subject. This is very important. You
allow ‘sculpture’ ‘representation’ and
all that, but you do not talk abomt
literature. Literature has a profound



955 Indian Penal
, [Shri M. L, Sondhi]

influence on man and the shaping of
his ideals. Therefore, I would say
that if we want to have an associa-
tion with our neighbouring countries,
we should do this, They are already
in edvance of us—the Cambodians,
the Thais, the Japanese, It is a fas-
hion here to draw inspiration from
"the Middle Bast or West Asia. I do
‘not mind it in political matters, but
in the desert civilisation there was a
certain danger inherent in free mix-
ing of men and women; there was a
certain struggle for life. But ours is
‘@ tropical, a luscioug civilisation, full
of wealth, full of affluence. If only
the Ministerial Benches would run
the country better, we can have a
high standard of living and then we
“would have the ideal of Nagrika, a
person who got up in the morning,
rested and got up at leisure and then
hig wife or whoever he has for a
friend would bring him in a very
beautifully decorated tray with re-
freshments, beterlmuts and <o on.
“Then he would recite poetry, he would
sing songs, and there would be this
pleasant fragrance with which India
is associated. In place of all these,
what we are getting from the hon.
‘Minister is a little concession; almost,
I would say, a tiny sort of thing or
gift whch we give to small children—
we cannot show them Cinema and so
we buy a small toy which they turn
round, then get frustrated and then
throw it down. I would say this.
Let the old law continue because it
is wretched and at least we know
that it is. But you are giving promise
of life.
one hand, you are taking away with
the other, because you do not cover
literature, because you do not cover
‘the full dimension of social life. . .

SHRI VIDYA CHARAN SHUKLA:
I am very sorry, the hon. Member is
speaking in this manner. I will in-
vite his attention to the main clause
.of this Bill. In Clause 2(b) it is said:

that the exceptions will cover:
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“(a) eny book, pamphlet, pa-
representation or figure—

(i) the publication of which
is proved to be justified as being
for the public good on the
ground that such book, pamph-
let, paper, writing, drawing..”

Law courts will do this.

‘.'. ...paper, writing,  drawing,
painting, representation or figure
is in the interest of science, litera-
ture, art or learning or other
objects of general concern.....” etc.
ete.

So, what I mean to say ig that the
modern literature is included. Of
course, the decision as to what is
obscene, what is within the law and
what is outside the law, will have to
be left to the judgment of the courts
and care has been taken by the hon.
Member to provide that it will not
be the lower courts which will make
the judgment, but it will be the senior
courts, i.e. the District Courts onwards
that will make the judgment whether
a particular subject will come under
these exceptions. These exceptions
are, in my opinion, so wise that they
will cover almost everything and the
whole law is made so liberal that
whatever the hon. Member is saying
has been provided for already in this
Bill.

SHRI M. L. SONDHI: gir, T will
now conclude. I will refer for exam-
ple to the KAMASUTRA. It is
acknowledged today that it is' a
work which has sanity in it, it ans-
wers the challenges of modern living.
(Interruptions), But as the hon.
Minister has pointed out today, after
all he is putting power into the hands
of these Judges. How are they com-
petent in the sense unless there is a
certaln socia] direction provided for?
I am not pleading for what may be
called as ‘obscene’. I am pleading for
the fullest expression, social, creative
and artistic expression in consonance
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with our own wvalues and then as a
matter of fact if it is to be allowed,
it will reduce the law and order pro-
blem because it will be g position
where we will find that there will be
in our society a certain fullness and
comprehension of the ideals of all
human life.

SHRI S. KANDAPPAN: It will help
{amily planning.

SHR]I M. L. SONDHI: I know. The
hon. Minister has given thought to the
matter and he is determined probab-
ly influence us in this matter without
perhaps even himself believing in it,
because I feel here he let the cat out
of the bag. This is an old hobby
horse with Diwan Chaman Lall who
had certajn thoughts and ideas of
1920s. But the world has moved since
then. We have discovered chapters
of our civilization, we have discover-
€ed so much that was unknown earlier.
Let the Parliament put the clock back
and let it go into this matter without
fullness—and what Mr. Nambiar has
said, can be disposed of also and he
also has not gone into the implicationg
of this proposal—what will then actu-
ally happen? He is looking simply at
the technicalities of the law. What
will be the pattern of decisions in the
lower courts? How will they be
guided? Are we giving any new
frontiers for our courts? No, we are
not. We are only creating again the
old atmosphere and, a person so pro-
gressive and radical in his thinking
should not oppose this Bill? It passes
my comprehension.

I will conclude by saying that this
is a challenge which we must take
up. On this depends art and litera-
ture and our very cultural civilisation.
I know this Government sometimes
miguses the name of Mahatma Gan-
dhi. But I have made a thorough
study of the works of Mahatma Gan-
dhi and I think Mahatma Gandhi to-
wards the end of his life was deeply
atiracted by the teachingg of the Tan-
tfras and he went into that matter—
‘this 1s what Pyarelal expresses in his
book. Gandhiji felt so sorry that the
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works of Tantras—which are also
translated in so many languages—did
not come to his notice earlier. I have
also gone into the writings of Netaji
while in the Mandalay jail. He tried.
very much to get those works and
got them with difficulty. Sir, we can
imagine that. The impression of the
National Movement and the National
Struggle is different. They had a cer-
tain view, but today we want India
to be a free country. We want India
to be united.

SHRI VIDYA CHARAN SHUKLA:
May I ask a question? Which pro-
visions of this Bill take away that
freedom? It only liberalises the
whole thing. It liberalises the law
so much. It does not restrict and
the present Bill makes it very liberal.
I would like you to point out to the
House these provisions in the Bill
which restrict the freedom.

SHRI M. L. SONDHI: For example,
when you are giving these exceptions,
why do you mention only ‘ancient
monuments’ at one place?

SHRI VIDYA CHARAN SHUKLA:
You please read (a) of the Exceptions,

SHRI M. L. SONDHI: I have read
it. You are hedging it. You ere not
giving a certain lead in the matter.
We are keeping here ideas.

SHRI D. C. SHARMA: You cannot
allow him so much time.

SHRI M. L. SONDHI: This is very
important, Sir. As I said earlier, once
we must think of reform, we must
think of reform in keeping with our
values. We must not tinker with our
laws. ‘Therefore, in conclusion, I
would say that we must throw out
this BillL

SHRI K. NARAYANA RAO (Bob-
bili): Mr. Chairman, Sir, the present
Bill, if I may say so, is presenting us
| problem. We had a picture in
Telugu which has been shown to
Members of Parliament also where
the social evils, psychological evils of
the obscene literature have been
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beautifully portrayed. But I think
while appreciating the problems in
the society arising out of these
obecene literature, we have to see
whether this Bill j5 really a remedy
at all. For one thing I share the
sentiments of Kripalaniji when he
stated that the problem is there, it is
complicated, complicated because it
has psychological factors, it hag tem-
poral factors, it has so many internal
and external factors. And in view of
thege things even the very subject of
obeacenity is defying clarification. It
is not a full definition, it is only a
partia) definition and a presumption,
thiat is most important. Why I =ay
that, ig here mark the words ‘shall be
deemed’. The most important thing
is: if it is taken as a whole tends to
deprave and corrupt persons’. Sir,
here is a partial definition of what
‘obscenity’ ig and also a partial pre-
sumption of what ‘obscenity’ is. There-
fore, I submit, Sir, sp far as this
particular ‘obscenity’ clause is con-
oerned, we have added it in 1925 in
consequence of a convention of some-
thing like Trading in obscene litera-
ture’. From that time onwards till
today—I do not know, many people
have spoken about Kalidasa, etc.—
these works are there and the temples
were also there ang did they pose any
such problem then? No man  was
prosecuted for that. Therefore.
Sir, T think whether the so-called
liberalisation is liberalisation at all.
One thing that I want to bring to
your notice, Sir, about this obscenity
ig that there is only one case that
went to the Supreme Court. viz.. Ran-
jit D, Udeshi v. The Statc of Maha-
rashtra. The present Chief Justice.
Mr. Hidayatullah, stated very clearly
that the word ‘obscenity’ has not been
defined in the Indian Penal Code and
in the very nature it cannot be defin-
ed. Ultimately the matter has been
Jeft to the courts and the courts also
wtid, as one of my friends pointed
out ‘correctly, that what is obscene
muist depend from time to time, from
soclety to society, from ege  grouP
to age group.
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Similarly, take for instance the
KAMASUTRA. It is a hustorical fac-

tor. Even if free copies of KAMA-
SUTRA are sold in the market, they
do not bring ebout the emotional out-
bursts in the individual. Similurly
take the temples. If you look at the
Simhachalam or any other temple,
they do not evoke in any one the
puerile feelings. But if you repeat
them in the modern age, they will
definitely be considered obscene. Mr.
Chairman, I may tell you, take the
old temples and also the poor imita-
tion in the Birla temples. Do you get
the serene feelings in the latter? No,
because the historical factor is not
there. Here is g temporal factor
which is also most important here.
Therefore, my submission is: here is
an important factor which we have to
bear in mind, that is the freedom of
speech and freedom of profession. I
also personally feel that the fuller
implications of those various rights
have to be taken into account. So far
as the Indian Penal Code is concern-
ed, they have not been fully enunciat-
ed in that Code. Even the Courts, as
1 submitted, did not judge the issue.
They judged the issue, obscenity only
from the point of view of freedom of
speech but not tested from the point
of freedom of possession or  trade.
But if you look into the IPC, it deals
with what is called 4reedom to trade’,
¢reedom of possession’. Anybody
who advertises will also come within
the scope of this provision. Therefore
1 would submit that let us view the
problem in all its aspects.

My submission is that the concept
of obscenity is ever changing. Second-
ly, the degree of obscenity from s.ub-
ject to subject is also ever changing.
Therefore, a uniform pattern of defini-
tion of obscenity is not going to help.
Thirdly, I would submit that litera-
turewhichhasbeenproducedinour
country, films which have been pro-
duged in our country must be treated
differently from those which are im-
ported from outside. So fer as the
Hterature imported from other coun-
tries ig concerned, no right of any-



961

body is affected. Therefore, we ure
at greater liberty end we can with
greater impunity prohibit obscene lite-
rature imported from foreign coun-
tries. But when it comes to Indian
literature, wvarious rights and various
freedoms of the people here are in-
volved. Therefore, we have to adopt
an outlook and approach which are
different from those in the case of
the imported books etc.

Under this Bill, any person can
be arrested, The phrase used here
suggests that prima facie the person
shall be deemed to have committed an
offence. Who is to judge about these
things? Suppose I am in possession
of a particular book. The police offi-
cer can be empowered to arrest me
without a warrant. Is he the final
authority? Am I to submit to his
judgment? I submit that this should
not be the position. For, as I shall
show presently from the judgment it-
self, different people will have differ-
ing views in regard to what constitu-
tes obscenity. For instance,

“Lawrence thought James
Joyce's Ulysses to be an obscene
book deserving suppression but it
wag legalised, and he considered
Jane Lyre to be pornographic but
very few people will agree with
him.”.

So, depending upon the social status,
the evaluation by different people
will also vary. Hence, it i very
dangerous to leave such vast powers
in the hands of the police officers to
arrest any person on the ground that
such things tend to deprave society.

I woulg also submit that there are
certain objects which are obscene per
se, but there are also certain objects
which may not be obscene per se and
whose evaluation would depend upon
the values of some individual, and
which have to be judged in a particu-
lar context and against the background
of certain things.
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In view of these various ramifice-
tions, I feel that the Bill requires
greater consideration, and a blanket
provision like this is not going to
improve matters or in any way ser-
ves a social purpose.

MR, CHAIRMAN: Shri Madhu
Limaye has just handed over to me the
text of an amendment. He has told
me that the hon, Mover of the Bill
has already agreed to it. The amend-
ment reads as folows:

For section 2 (b) (a) substitute—

“any book, pamphlet, paper, writ-
ing, drawing, paintings, represen-
tation or figure in the nature of
science, literature, art or learn-
ing or other objects of general
concern or;"”.

Should I accept it at this stage?

SHRI MADHU LIMAYE: At the
end of the debate.

SHRI K. NARAYANA RAO: It may
be circulated to the Members also.

MR. CHAIRMAN: After the general
discussion is over, we may take up
this amendment. Meanwhile, the hon.
Minister may also see it.

SHRI MADHU LIMAYE: I shall
explain it to the hon. Minister also.

s <fa 712 (70 : FATA AR,
# ¢ = &1 fQw w4 § 1 34w
= forer 1 vt W ol Y 3w fa,
aeg FHIT 7 F A TAT AgE o v
faramdY |t W7 S TN ATEg A A K
frdrg Fpat | & wHT S AR TN AR
A garaTe 21 ArEAT ¢ fw 3AF fTAT
# ¥ sgiAwara 2, fFma 99
IE T g T

qF 0% 37 &, 7% W W AW W
a@ & w3 ar fag wrk ot enfey
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[ fx )
a2, fSTE! g FASATCHE FAT g §, F
famrer o 2w & A &) WA | wAw A
g ¥ ag N ? Aw Iy
§ wwfa &, g Al w W@ Y,
fagar am faveg W@ &, dREW 7
e fawew &, foa® avr s AT &0
@ N R g fegw™ #Y A=t
@ ¥ AR §, Nrhax wt w a@ @
T, & IR W1 TOT AN §, I9 B

oy Sy § 5 ge W gy
gafaea § AeET aT3ee Y oEE B
RN & faafw § 9«
g% ot dfFT wa T AT A grew
NF FHAE T IR SIC Al
faor & o wwH ags ¥ -
FaT T ET & 1 g O AY OAT AT
fi& o WAt T ATIAY, T FART T FT
REITRAIRATIETTH HG@H
aF, TTee o4, wiET agt i #37T
7z gATL AW, FATL g4t § 0F ag
fafaer mater &1 g T f5 qeaTw
qEOET ¥ TqAT F9 a7 FAAT Sguvhar
G A 1 ¥ 7 FGIE gH ST WO
Y F, oIt gy e &, gArdy ST H
¥5 afvefon 9 8, afFT &4 |
®gaTigaT SART & | S AR g
fergea™ &1 qmT § —sq § AW IGT
f& g7 SHi i § gIdIe @ g,
gl W I @l 2 | IFEET fE
T wgedt f{g-—ami § afedt ¥
gq§ =@ @ & @ afg go a9 A
NRaT g Fa AW AT wEer
H OFT da wmw wd fw
g @91 ;i I qrIaEd) {575
g F AR W, N F % A, @afa
& at § S g, wfEw g
fegemit ot sezewd fegart §,
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AT fgrgary §, 3 Wika & wav
w1 AT, AT & AEA HY AW, whT F
A B IAFT WATRT FIEAT EN E,
framdt §F §—ew A9 w7 gwwar
afgd |

o faafax ¥ 7 oF feq@ ®v
fr. wom Wi N uw T e
g dev  diffAemy I R W
am - & dF< dw w© aRAw
FgurTar #1 AR agq WS NH
@ fre & faey o 80 & S
g W “dv dw fea w g
St S site wat 93 | ag feaTT TEA
AT 51 g shefes feam s e
I F@IY 5 SE@T T F
fewnr o1 smo Wik BT T 3@
AU 1 JAGT F OSTHT AT SR
7 R w9 )

Y AT A TF #<el 9@ fFar,
g wg f& w1 gfew anfweee ar
a9 (X A1 Fiefaw F¥ q@ FO
fe 71 wedllw § W) sar e A
t wfa oy oy @gg 7 S
e @ a9 afgy, §9 =
@ e 1 fgM W afed o
oifg R #o1 F faars @ ag
& FEard Agr gEr  =fgd

gifax ¥ § ks fawmr wiw
AT ATEAT § gEIRAW@ER T T
W gwr & g fagey § s
W & am “wfgd” &, @@t d@va- .
TS WO

i 2w ¥ fom vk k0 agh
Nt deq fom A ot Wi o, S
Qi § wea W AwT fad gura
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et S W1 wwaad off ® wg
o f faar wy W agy @@ dfen
g afFT Fomoe F A F Ww W
s wawx &t ¢ W afomm:
THOAR RFT TG T WY | -
fod dar aga e Awg § @R
W W A R ow AyE Wk
#7 afFrEr @ F e Wifgy WK
@i & gwwar ¢ 6 g st W)
wioft = wyfamdy 19 @WF FEY
H g8 2 39 F1 5g W9 | qUF Ig
% W8T X ST g7 Iy |
18 hrs.

SHRI NAMBIAR (Hiruchirappalli):
As regards the point that the parent
Act on this subject requires liberalisa=-
tion, more and more of it, there is
almost unanimity, no difference of
opinion, and whatever amendments
that come towards that end are wel-
come. But the main point where I
disagree with the Mover is this. The
Mover supposes that by bringing for-
ward this amendment, the problem
can be substantially tackled. The
problem is deeper. It has invaded our
culture, At present, there are degene-
rating aspects fast entering into our
culture. Obscenity is manifestation of
that. He thinks that by this five-year
sentence or two year sentence, these
degenerating aspects entering into our
eultural life can be removed.

Where from on these aspects come.
He is trying to fight the manifestation
and leave the root yntouched. It has
got external and internal sources. The
external source is representeq by the
western culture which is fast com-
ing into our country in the cultural
life of boys and girls. Just as our
economy is in crisis, just as we have a
political crisis, there is this crisis in
our culture also. The degeneration
setting in is from American and
British culture. So they affect our
culture also.

Take the question of the dresses of
boys and girls. Where to draw the
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line between obscenity and correct.
dress?

Then there ig the American style
of business,

SHRI S. KANDAPPAN: Ball danc-
ing in films in the north is considered
to be obscene in the south.

SHRI UMANATH: In order to
advance their business interests, the
Americans press into service models
and put them on platforms in such a
way that people are attracted. The
same thing is being imported into our
country by big businessmen to sell
their wares.

Then there is the other thing, night
clubs. Is it part of Indian culture?
It is there in America ag part of their
degenerating culture. But we find
night clubs are expanding in the
capital here.

As long as the Mover does not look
into this question invasion of our
culture by western culture, and also
as long as he does not take into ac-
count, the internal factors, this pro-
blem cannot be tackled.

As regards obscene literature, gocs
Shri Sharma know that big businesa
circleg in this country have got their
own arrangements to publish all gorts
of rotten, obscene books, photographs
and other things. It is being donc in
an organised way. Capital is jnvested
in jt. It is used by various circles
in their so-called clubs. These clubs
are in our country where boys and
girls go in thousands and millions.

So liberalisation jig all right. But
this question of degeneration of our
culture brought about by the factors
I have narrated has to be tackled.
Unless it is done, we cannot achieve
our objective.

MR. CHAIRMAN: The Mover is
brooding over it.



967 Indian Pengal

«lub parties were once isoiated parties,
not so now.

=t J@ow (sirer) : @wafy wg-
zg, s faq i off ¥ Io fear @
o9 & "aw ¥ gl AT I A<
W § ) TR qE ¥ A A N
fFar s w1 ¢ fF ag dgfam @<
LI ¥ gaga @y &
T A g wedr § 9w W
‘og &\ FT AWM AR AEd T ¥
TFF N G fragen faw g =
W A @ wE @ Ay gwiee
T g ag s fafr @ Ewhw A
TTAEl F FAT T T AT =Ed |

7 qagan g fr @ o faw ¢ ag
UF  qgelr Ffw %_m am & fox
s srfafy Y S owm #
FE Y FfawFr 0F &1 gEr gfe-
a7 fodw FE & 7. &1 1 202 AR
2938 9T § T8 F fewreA g fam
mm fa @ faw ¥ sfafafadr
St FEAww § E F 9w o
a% a7 fawr g @ dR Ig
aF fegema N depfa &1 @7
37 % ugfamr gar § -

“Having regard to all relevant

circumstances to read or hear

the matter contained or emodied
in it.”

18.08 hrs.

[MR. DEPUTY-SPEAKER in the Chair]

dgusar g fm o awm arg
famr IMEA § S® IR WA AZ
A Awma WY 9 F wig ¥ faA
o @ FEW H RN nFawg qE
e A RN W IFAIW @
w § V% UF Wl J mWr
ot @ g fomd wg ag ot 9w #
w foar T g fF oweed 9§ T
gy ¥ TT ¥ WE A
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¥t @ wwg lzaévi g
amrg fe wr ag wid, fadax w

ar ﬁw@?ﬁm&mgﬁﬁw
AT qg TR Y E g S e Wi
St 7 ag faw grow ¥ awa w fqan
AT sw F e e ¥ &
g o) gmmar g froowi @ oW
TN WYY ST T 2 Ag O
T AW T@T T AfE WY @
A =T @ Twarifs g wEar
gfeq a7 ST Rt ¥ )

T F FARERIE TEar g W
a7 ag g fas aw  @EEr, st

CER wmEgh § 9§ ag T

F T FET B BRI E, few
dfg NfF dfew F age A FIT Y
ag BRI AS T AR AR Ag I
@ W FE A § A A
FAT L SR gfsmE H aA9d g
T TY AT AT T A W4T 9w Eav
qE W7 T T F WX AT 0§
T T AF 91T 9 T aT g I
awm & gaaar g f5 ag wqw Q@
T A F I 4T ATLTE
qFAT & |

4 guaan g f§ w@ oqie ¥
st FHA § T QX § feagvensw
gar & foawe FAw foic A
Wi 7wy Al

“With a view to making the
existing law more definite, the
Committee thought it advisable to
define the concept of obscenity
based on certain standards and
principles laid down by the law
courts during all these years. The
Gommittes has, howevaer, inserted
in the Bill itself a provision whish
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explaing the connotation of the
expression ‘obscenity’ .

& guad § % ag faw g &
R yw fegr war § AT 0 g9
I @ g

SHRI LOBO PRABHU (Udwu): i
have only one word to say. ‘1lhis Bill
strikes me—1 have been in courts—-
as being very indefinite, It is a
matter of exercise of discretion o1
courts. My good friends have already
told you what they really object to.
What we are really objecting is com-
mercialisation of sex. There is noth-
ing wrong in sex, since it is in art, in
reugion and other things. But there
is everything wrong in sex when It
is used to make money. I agree with
my friend Mr., Umanath. We have
imported certain aspects of this from
abroad. I ghall confine myself to one
single point. Let ug have g Bill that
Penalises commercialisation of what
is obscene. But then this cannot be
done within the time pow avallable
for the House. Therefore, I suggest
that the Bill be carried over to some
other day or sent to a Select Com-
‘mittee,

SHRI VIDHYA CHARAN SHUKLA:
What the hon. Member Mr. Lobo
Prabhu just now referred to is the
specific object of this Bill. I request
hon. Members to read through tne
provisions of this Bill. It makes ex-
ception for severa] matters which are
enumerated in the Bill. It does not
make exception for commercialisation
of sex Commercialisation of any kind
will be kept under the penal provi-
gions of the Indian Penal Code. If
a publication is proved to be in the
interest of science, literature, art or
learning, it is provided for in this
Bill. We have not included comn-
merce in this. What you say is correct
and we agree with you.

SHRI LOBO PRABHU: Let us
define it and make jt clear. Why
thould it be left to inference?

38 (A1)LSD-11,
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SHRI VIDYA CHARAN SHUKLA:
As you very well know, everything
cannot be defined or included in a law,
There are two penal provisions jn the
Indian Penal Code and this Bill only
seeks to provide for exceptions....
(Interruptions.) The courts will have
to interpret what is obscene and what
is not obscene. There i8 no other
way. If a particular matter is
challenged as being obscene, adjudi-
cation will have to be done by the
court.

SHRI S. KANDAPPAN: Under rulg
109, I move that the discussion on this
Bill be postponed.

What is the urgency for adopting
this Bill?

oft wg fm@ : @ & @@ g
gr (Fagiaw WO Afl 1 4g
Toq g7 F1 faw §, Jifag @gari

SHRI VIDYA CHARAN SHUKLA.
I do not object to more time heing
given to hon. Members Government
does not stand on prestige. It ig the
Bill of a private Member and if more
time is given to hon. Members we 'do
not mind it. It is not our intention
to hustle through this Bill. Members
can have as much time ag the House
can give.

But the point I want to make clear
is that this Bill provides for what the
hon. Members have been asking in
this very debate. Most of the hon.
Members have not carefully gone
through the provisions of this Bill and
that i8 why all kinds of objections are
raised.

MR. DEPUTY-SPEAKER: Hon.
Member quoted a rule. After nearly
two hours of discussion, if this motion
is made it is not incumbent on the
Chair to accept it. I shall take into
consideration the debate that haos
preceded. Unless the Government
wants to get it passed it can be taken
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[Mr. Deputy-Speaker]
up later. If Mr, D. C. Sharma agrees
for postponement of this Bill, there
will be no reply now.

SHRI D. C. SHARMA: I want to
reply to the debate. Let it be finish-
ed today, one way or the other,

SHRI S. KANDAPPAN; Why not
defer the discussion?

oft v forwrd : wwb oft, T w1
Nfaa ey | w1 gd 417 37 a1
g "X AGETT )

MR. DEPUTY-SPEAKER If you feel
that further consideration is necessary,
let the debate on this Bill be postpon-
ed. You will get another opportunity
—he has agreed. With the concur-
rence of the House the debate on this
Bill ijs postponed to the next day of
the private Members’ Bills.

SHRI D. C. SHARMA: Will it come
up on the next day?

MR. DEPUTY-SPEAKER: That will
be done according to the rules.

SHRI D. C. SHARMA: If you say
to me that this Bill will not be put
on the agenda when Bills come up
for consideration next time, what am
I agreeing to? Let me finish it one
way or the other.

MR. DEPUTY-SPEAKER: I cannot
say anything just now.

SHRI D. C. SHARMA: You consult
the Deputy Secretary?

MR. DEPUTY-SPEAKER: He hag to
apply his mind; I have to apply my
mind. That has been agreed to now.
It has been postponed.

SHRI D. C. SHARMA: How can it
be postponed?

MR. DEPUTY-SPEAKER: You
should move your next Bill. We have
postponed the first BilL
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18.14 prs.

DELHI RENT CONTROL (AMEND-
MENT) BILL

(Amendment of sections 14, 23, etc,)
by Shri M. P. Bhargava, Rajya Sgbna
Member

SHRI D. C. SHARMA (Gurdaspur):
beg to move:

-

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joiat
Committee of the Houses gn the
Bill further to amend the Delhi
Rent Control Act, 1958 by Shri
M. P. Bhargava, made in the
motion adopted by Rajya Sabha
at its sitting held on the 15th Dec-
ember, 1967, and communicated {0
this House on the 16th December,
1967 and resolves that the follow-
ing twenty memberg of Lok Sabha
be nominated to serve on the said
Joint Committee, namely:—

(1) Shri Bashweshwar Nath Bhar-
gava,
(2) Shri Maharaj Singh Bhartl.
(3) Chowdhry Brahm Parkash. -«
(4) Shri Krishna Kumar Chatterji.

(5) Shri Benoy Krishna Das-
chowdhury.

(8) Shri Hardayal Devgun,
(7) Shri C. T. Dhandapani.
(8) Shri Hari Krishna,
(9) Sardar Igbal Singh.

(10) Shri Lakhan Lal Kapoor.

(11) Shri Bhanudas Ramchandra
Kavade.

(12) Shri Latafat Ali Khan.
(13) Shrimati Sucheta Kripalani,
(14) Shri Bakar Ali Mirza,
(15) Dr. Sushila Nayar,
(18) Shri Jaganath Rao.
(17) Shri P. G. Sen.
(18) Shri Satya Narain Singh.
| (19) Shri S. Xavier.
8 (20) Shri Diwan Chand Sharma.”’
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MR. DEPUTY-SPEAKER:
question is:—

The

“That this House concurs in the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houses on the
Bill further to amend the Delni
Rent Control Act, 1958 by Shri
M. P, Bhargava, made in the
motion adopted by Rajya Sabha
at its gitting held on the 15th Dec-
ember, 1967, and communicated to
this House on the 16th December,
1967 and resolves that the follow-
ing twenty members of Lok Sabha
be nominated to serve on the said
Joint Committee, namely—

Shri Bashweshwar Nath Bhar-
gava.

Shri Maharaj Singh Bharti.
Chowdhry Brahm Parkash,

1)

(2)
3)

(4) Shri Krishna Kumar Chatterji.
(5) Shri Benoy Krishna Das-
chowdhury.

Shri Hardayal Devgun.
Shri C. T. Dhandapani.
Shri Hari Krishna,
Sardar Igbal Singh,

Shri Lakhan Lal Kapoor.

Shri Bhanudas Ramchandra
Kavade.

(6)
(@)
(8)
(9)
(10)
(11)

(12) Shri Latafat Ali Khan.
(13) Shrimati Sucheta Kripalani.
(14) Shri Bakar Al Mirza,

(15) Dr. Sushila Nayar.

(18) Shri Jaganath Rao.

(17) Shri P. G. Sen.

(18) Shri Satya Narain Singh.
(19) Shri S. Xavier.

(20) Shri Diwan Chand Sharma.”
(The motion was adopted).
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18.16 hrs.

RECOGNITION OF TRADE UNIONS
BILL

By Shri Madhu Limaye

ot 7y femdr : (A% ): SuTeEw
wgra, v EEr § o

“fy pdafal & wifae @ &
W T4 1 ST 37 quT Aifewt WK
Fawtat & sfafafa wifvoe oo &
q aTfeE TRTETN F1 sqaeqT H 3
T faqas qx fa=re fapar omy ("

SHRI K. NARAYANA RAO
(Bobbili): On a point of order. The
Bill carries a financial memorandum
which says that an expenditure of
about Rs. 2 lakhs per year will be
incurred on the trade union authority
envisaged uynder this Bill. Now, I
draw your attention to article 117(3)
which says that if a Bill which it
passed and brought into operation
would involve expenditure from the
Consolidated Fund of India shall not
be passed by either House of Parlia-
ment unless the President has recom-
mended to this House consideration
of the Bill. Now I will draw your
attention to rule 65(2) of the Rules
of Procedure, which says:

“If the Bill is a Bill which under
the Constitution cannot be intro-
duced without the previous sanc-
tion or recommendation of the
President, the member shall annex
to the notice such sanction or
recommendation conveyed through
a Minister, and the notice <hall
not be valid until this requirement
is complied with.”

This Bill does not annex such &
notice to the effect that the President
has glven his assent to such a BilL
The rule specifically mentions that the
sanction of the President must be
obtained and it should be annexed to
the Bill. This Bill does not annex
such g recommendation. Therefore,
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[Shri K. Narayana Rao].

(it is improper anq the consideration
of the Bill should be postponed.

MR. DEPUTY-SPEAKER: I would
invite his attention to the Bullelin of
8th March where it is stated that the
sanction of the President under the
article that he quoted has been obtain-
ed It 'has been printed there.

SHRI K, NARAYANA RAO: But
what dops the rule say? The rule says
specifically that it must be annexed
to the Bill; not that it should be pub-
lished elsewhere.

MR. DEPUTY-SPEAKER: Once the
President’s assent is published in our
bulletin, I think it satisfies the rule,
so far as this condition is concerned.
That is my ruling.

oft oy fawd : amE &<eT A
wifow 7=t ot A & 37 # qTAw
w7t § | Afew & wrgr § fraelt
T T 9T AFAT FT&F a8 W7 |

Jumeaer wEEd, Wt faw fqew
qt % waf AT AEA §  Ag W@
§ wgmqi fer & 1 FsgfAami Fr
sfrard & ¥ qtemat 37 F q § qar
IT A s F Aad g @ wf5-
fafepar it ¥wT ITEIT A gut
@ & faw oy fdas 83 qw e
t

o 7T AT FOGL HAY ¥ TT IR
a@ a® # wrare d@fgTd grag
9 | Afps g g0 A oI E f
7T GIEA F IRA AAF  FATH T A
gifrgt, srgmata W AN gfags,
ady gifa awer argE & wrare dfgara
HN gk AR IR A afasi v @
wrar Adifgarst o fomwe o A
fem | wivg sm e ot ¢ fs
o O T ad Wi fast ¥ fag,
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Fasrite & ferg ag ooty am
¥ g sfafefa dat 1 o e
Farrsr AN 1w AT %
T Hedagwa I & wiaar T
waqa @ 5 avaa g gfrma
o faeh, gars i, ) i T
w®ET tfrsvw My AR
waty @i &, I ¥ g faw m
gamat 97 faare =¥ 6t araems Frdarg
21 gafg 77 #1977 & gra sfafafas
gt FrAfsdy €7 Feavaar B T
gaqmm fearam &

IMeTS WERA, 39 fadas § ©F
gt fagin &, | oA fr E fw
ot fafws gawit  «F gfaa &)
Ty Igm W § A g weadafas
g3 ¥ F Fy Mo N s@fR e
fs7 & 6~6, 88, 10~10 AT 12-12
gfad aqfr ¥

St frae (st YA (AR
oF A A W AT S E

oft vy famd : ox o wr S
o FAENH IS EAEE
FLF AL A g A AW A
ggaafegr & (TAEAFT AT
TFTg TEAT 8, el @A AR
Y dud Tt &, FE IE I FIOU
¥ arnfiE wifs A o oy &
gATR IAW X Y gEAR wife g §
I w7 S AT fawwawr  fapar
SN AYIITH oA FAT o e Y
iar g fe wid aTgIma A e
T @ § wrfas ok wegd &
e & o e fadi Haw @ QAT @
fpr fer ofam & oo gy
WA FIAFT WRTEA ¥ WX
ug weT & e fagwa € WY
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g FIAM § | 7@ fAg W osd
Qg e v gfmae sfafafas
gfma @ &9 &1 dgar 70 & fag
FE wAE  FAR F OATC AT FE
gagry  fgar ame

gegd ¥ gead {sfezow fovoa
e & 1 Agt 9X qTUT AWge FA
A miars W §5 g & a®
sy & fF 37 #1717 FragT oF @gq
& IR ¥ ITF FI TF WA 4R
7 91 1 FFF gaET T g gar
fs w9l # Fq7 A g F e
gfafafas  gfam 3 Rfyafe
afma &, IARI mEAw ¥ AA
T FYE LT AN GEAT | AT T8
7 § 5 ¥ Farsfqa shifrafafas
gfrad away s smEr § A S
W gt ¥ faars eqam  wagd
H qa7A1 ITH Z1AT @ M FIIA ATE
qt g &1 gafag #F qrad gafeam
feisr dvz %Y I gro 2 gfafafas
afraa fafesa &73 & art § 9% 33
FFNA AF ¥ W7 Iq FIAAT @@
3%y 7% & fF doz gro 1 A A
oF W &, I d @ § fF ogq
sfafafas gfaad & a3 S A"
FY RIAT F7 H1 GVaT iy

MR. DEPUTY-SPEAKER: He may

continue his speech next time,

18.23 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from

the Secretary of Rajya Sabha:—

“] am directed to inform the
Lok Sabha that the Rajya Sabha,
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at itg sitting held on Thursday,
the 28th March, 1968, passed the
enclosed motion concurring in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill to provide for the in-
clusion in, and the exclusion frore,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the readjustment
of representation, and re-delimita-
tion of parliamentary and assembly
constituencies in so far as such
readjustment and re-delimitation
are necessitated by such inclusion
or exclusion and for matters con-
nected therewith. The names of
the members nominated by the
Rajya Sabha to serve on the sald
Joint Committee are set out in the
motion.

MOTION

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do join in
the Joint Committee of the Houses
on the Bill to provide for the ln-
clusion in, and the exclusion from,
the lists of Scheduled Castes and
Scheduled Tribes, of certain castes
and tribes, for the readjustment of
representation, and re-delimitation
of parhamentary and assembly
constituencies in so far as auch
readjustment and re-delimitation
are pecessitated by such inclusion
or exclusion and for matters con-
nected therewith, and resolves that
the following members of the
Rajya Sabha be nominated to serv
on the said Joint Committee.—

1. Shri Neki Ram.

2, Shri D. D. Kurre.

3. Shri K. S. Chavda.

4. Shri D. Sanjivayys.

8. Shri Sheel Bhadra Yajee.

6. Shr{ Emonsing M. Sangmma.
7. Dr. ghrimeti Phulrenu Guba.
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[Secretary]

8. Shri Lokanath Misra,

9. Shri B. Yella Reddy.

10. Shri B. D. Khobaragade. .
11, Shri sundar Singh Bhandari.”

PRESIDENT’S ASSENT TO BILLS

- SECRETARY: I lay on the Table
following four Bills passed by the
Houses of Parliament quring the cur-
rent gession and assented to by the
President: '

(1) The Harayana Appropriation
Bill, 1968.
(2) The Haryana Appropriation

(Vote on Account) Bill, 1968.

(3) The West Bengal Appropria-
tion Bill, 1968.

(4) The West Bengal Appropria-
tion (Vote on Account) Bill,
1968,

18.25 hrs.
¢ JOHN SMITH'’S BOOK

*“] was A, C. I. A. AGENT”

MR. DEPUTY-SPEAKER: We shall
now take up the Half-an-Hour Dis-
cussion. I will have to fix time-limit.
Shri Chakrapani may take 10 minutes.

SHRI C. K. CHAKRAPANI (Pon-
nani): 15 minutes.

MR. DEPUTY-SPEAKER: The Heme
Minister will also take about 10
minutes. T have to finish in halif-an
hour.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN): It
depends upon what he gays in the 13
minutes,

SHRI C. K. CHAKRAPANI: Mr.
Deputy-Speaker, Sir, this is not
the first time that we are discussing
this vital issue. On a number of occa-
wions, we have raised thig issue and

*Half-an-hour dlscu;slon.
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this House has expressed its concern
over the growing ramifications of CIA
in India. In this connection, I would
like to point out that during the debae
on CIA, prominent army officials,
Ministers and Government officials
were brought in and several Members
of Parliament had demanded a tho-
rough probe into the matter.

I would like to recall the debate
which took place on 23rd March, 1967.
Mr. Chagla who was the former
Foreign Minister, in his reply on a
Half-an-Hour Discussion, had said:

“We will continue with our
inquiry. We wiil go ¢5 the bottom,
to the root of this. If we find they
have knowingly done it, we will
take such action as is necessary.”

One thing which Mr. Chagla said is
this:

‘T myself gave the names of
some organisations which were
directly financed by CIA.”

He further assured the House saying:

“Now that we kxnow, I promise
that we will endeavour to make a
thorough enquiry into this.”

One year has passed since then. Over
and above, when these questions were
discussed on the floor of the Tcuse,
some sort of stereotvped replies were
given by the Home Minister.

Now, the Home Minister has asked
the Asia Foundation to wind up its
activities in Delhi.. The Home Minis-
ter said in the Rajya Sabha that the
Asia Foundation admitted recciving
money from CIA and from other or-
ganisations to carry on fome other
activity, The point is that it is the
Asia Foundation that has admitted "t~
linking with CIA and not that tne
Home Ministry discovered its nature.
The Asia Foundation has paid millions
of rupees to various organisationg in
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this country. The Indian Institute ofy
Public Administration, the Founda-:
tion for
Gandhian Institute of  Studies,
Varanasi, are some of the institutions
that were given money from the Asiu
Foundation. The organisations like
the Indian Society of International
Law and Indian Institute of Constitu-
tional and Parliamentary Studies have
received huge amounts of money
through the Asia Foundation.

I want to know from the Home
Minister how much amount has been
spent by the Asia Foundation on thest
organisations and to what extent CIA
activities were carried by these orga-
nisations, This is one aspect of the
picture, )

The Home Minister has admitted in
the Rajya Sabha, some three or four
days back, that he has given orders to
ban the Asia Foundation. In this
connection, I would like to say that
I telephoned Mr. Gurbachan Singh
who is the so-called Administrative
Officer in the Asia Foundation. When
I telephoned, I got the reply that he
had gone to office. When enquired
which office, I was told that he had
gone to the Asia Foundation office.
Then, I contacted him in the Asia
Foundation office on phone—I got the
number from the Telephone Direc-
tory—and I got Mr. Gurbachan Singh.
He is the Administrative Officer in
the Asia Foundation. I just wanted
to know whether Mr. Heggi was there
or he had left India. The Hnome
Minister has said that he has banned
the Asia Foundation and so I wanted
to know whether the Asia Founda-
tion was functioning or no:. The
Asia Foundation is functioning in
Delhi under the very nose of M-
Chavan. Mr. Chavan says one thing
but the Asia Foundation is, normally,
functioning in India. This a reality;
this is a Mact. So, the Government
has not asked Mr. Heggi and his other
friends to quit our country. But Mr.
Chavan says that he has asked them
to quit the country. This is jne inst-
ance to show the complexity of the

New Education and the "
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Government with regard to the CIA
activities,

I want to know from the Home
Minister whether he has seriously
thought over this issue. The Home
Minister, jt appears, has undcrtaken
some sort of investigation into the
matter. I have lost complete faith
in the Home Ministry, There is
every reason to believe that some
officials have some sort of a relauon-
ship with CIA Dbecause, 1 Mr.
Chaven and his Home Ministcy had
taken serious note of the ramifica-
tions of the CIA activities in India,
some beiter result would have come
out by this time which has not come
out so far. This is another aspect
of the matter. '

Now, coming to the revelations of
Mr. John Smith, the Government
has yet to give us a satisfacltory
answer. He has named Gen. Thi-
mayya, as the top-most Indian offi-
cial, who was working as a CIA
agent. When John Smith hinself
confessed that he could obtain Impor-
tant military documents on payment
of money. Mr, Kaul admitted in his
book that army secrets were trans-
ferred to foreigners during private
discussions between foreigner and
army officers. Gen, Choudhury also
admitted private links between top
Ind:an military officials and foreign
business interests.

Mr. Smith has revealed the links
between Dr. Ram Subhag Singh and
CIA.

SHRI M. R. KRISHNA
palli): That is an old story.

(Pedda-

SHRI C. K. CHAKRAPANI: Kven
though it is an old story, it has to
be explained. In this connection, I
quote from the book, “I was a CIA
Agent in India” by Mr. John Snuth.
It says:

“The CIA and US Military
Intelligence gained enrty to the
high ranking military circles of
India, and tried to influence them.
They did not begrudge funds, time"
or personnel for this purpose.
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[Shri C. K. Chakrapani]

Washington constantly stressed
the need for a pro-American
group in the Indian Army that
could take over at the oppor-
tune moment. With this goal in
mind, the American Intelligence
did not confine its activities to
the Indian capital. They set up
a network that covered the entire
country and planted their agenis
in both the lower and higher
-echelons of the military. I recall
a secret document that arrived
from Washington indicating that
all military personnel that had
close ties with us should be pro-
moted to more influential posi-
tions and place an officer at the
head of the Indian General Staff
who could direct an Indian policy
that would be advantageous to
u’.”

This is a revelation that Mr, Smi.h
has made. This is about the army.
Mr. Smith has given an account of
the CIA gctivities in our economy. I
quote:

“The CIA exerted great influ-
ence on India’s economy and poli-
titics through one of Indian
ministers. India has a great

. potential market for US agricul-
tural products. The market was
threatened when the Indian Gov-
ernment decided to develop the
national production of grain and
other products. The best way
to achieve this was the organisa-
tion of cooperatives made up of
the numerous unproductive sinall
farm holdings. The Cooperative
farm societ'es hacame nart of
the Congress Party’s and govern-
ment's programme. ..."

(Interruption). Where are you get-
ting agitated?

In this connection, the names of the
Ministers, specially of Dr. Ram
Subhag Singh, were mentioned by
Mr. John Smith. 1 would like to
draw the attention of the House to
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the findings of Mr., Pearson, a vete-
ran journalist, in his article in
Washington Post mentioning that
much CIA money is channeled
through the Posts, Telegraph &nd
Telephone International to various
labour organisations throughout tke
world. According to Mr. Pearson,
100 million dollars are distributed by
CIA every year.

I want to state here that the Na-
tional Federation of Posts and Tele-
graphs workers in India is afi.ated
to this P.T.T.I. and its Indian affiliate
is working under Dr. Ram Subhag
Singh. I want to know whether the
Minister will go into this matter.

Now, I would like to say something
about CIA activities in India. The
American agencies working in Trivan-
drum are trying to topple the Kerala
Ministry. (Interruption), These
CIA ggents in Trivandrum are financ-
ing organisations that are zontrolied
by Congress in Kerala. They tried to
topple the Kerala Ministry. In this
connection, I wouldq like to point out
that two papers, Keralea Dhwani and
Malayala Manorama, are being financ-
ed by CIA.

MR. DEPUTY-SPEAKER: Try to
conclude now.

SHRI C. K. CHAKRAPANI: 1
would like to ask the Minister whe-
ther he is prepared to constitute a
Parliamentary Committee to enquire
into these affairs. The police probe
will be a farce. Our expericnce is
this. The Home Minister said that he
has gone into the matter but notaing
has come out so far. I would iike to
know whether the Minister is pre-
pared to constitute a parliamentary
committee into this affair. Since this
involves all major political issues re-
lating to the Independence and the
sovereignty of this country, the probe
by a mere police official will be a
farce. The Government is either
afraid of the political reactions in
the USA arising out of the govern-
ment’s economijc dependence on the
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USA or the Home Ministry’s officials
are themselves in link with the CIA
agents in India.

In this connection 1 wish to state
that* there must be a total ban on the
relatives of either Ministers or offi-
clals of the Government, having any
contact, direct or indirect, or being
employed in organisations which are
either CIA conduits or purport to be
financed by the CIA in any form.

It is with this idea that I strongly
object to the employment of Home
Secretary, Shri L. P. Singh’s daugh-
ter,  Vinitha Singh, at the Education
Resources Centre at Delhi which is
wel] known to be a CIA conduit and
which is headed by one Mr, Ferguson
who is known to be a notorious CIA
agent.

I would like the Minister to reply
to all these points, and I would also
like to know whether he is prepared
to. constitute a Parliamentary Com-
mittee to go into these affairs.

MR. DEPUTY-SPEAKER: Accord-
ing to rules, a number of members
have written in time, . but in the
ballot, only four pames have come.
Since then, T have received a bundle
of slips. It is impossible to accom-
modate any one of them because if I
accommodate one, then it would be
difficult for me to refuse the othera.
Another thing is that those who had
given notices in time and who Jost in
the ballot, would be at a disadvant-
age. Therefore, T will permit only
those whose names have come in the
ballot to ask questions, just questions.

svwg feed (7)) © 7 TV
¥ w Th g @ I 21 F g R
¥ st wrgen g b foq q o &
art & %% 3@ qer a1 f& wr T A
H¥E FYT & T q@ F 19 AT I
IR wara * war. A< Pefere v
wizde dee a1 feelt ¥ IR IO
38 (Ai)LSD—12.
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e a1 & oy s wwEar § fr s
T IFT WY I A & A1 qAT@T Sy
fefoad aga faami & frT s o7 &
TEEAT YT FIA qTA A-ATHTA qT
TI-Aw0 geqret & faw oz wfeEe
forar s £ @ aowTe Y gaw ghaen
F? A A 87 Ak AdY 2 @
FAT 3§ AT & FHA  F9ET JEAT 7
A T ATHFR  TH ST B JAETA
T ofr ¥ oy g A e &
s a6 fem rortfaw oo & 99
oM qAE # o3 fAer v 7 ogweEr
ARATT qT FH T F7 19 F47 9§ q&A
H qAHT T T g7 BT HA aBrE a9
&1 AT S FifE e T TwET §
ga? fadad £ | gEAAEAaT 2 oWk
FHAT W ATEA F fE 39w Tar 99w

SHRI S. M. BANERJEE (Kanpur):
I would like to know whether the
attention of the hon. Minister has
been drawn to the news-item that
has appeared in The Statesman of
21st March:

“CIA Influence on Indians Doubt-
ed Initelligence Report on Smith’s
Charges

New Delhi, Wednesday—Meet-
ings between guspected CIA
agents and senior officials of the
Defence Services and some politi-
ca] leaders have come to the notice
of the Government of India’s In-
telligence Bureau. But it has
‘no information’ whether they
have been influenced by the
agents.”

It says that the report which was
promised that there would be a
thorough probe has been submitied
to the Ministry of Home Affairs. I
want to know whether, because this
report contains the names of import-
ant political leaders, including some
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[Shri S, M. Banerjee]

of the Ministers, Government officials
and officials of Defence Services, this
report is still kept secret; if not why
is this hesitation on the part of the
hon. Minister to place jt on the Table
of the House? I want to know whe-
ther these charges are correct that
some of the officials of Defence Ser-
vices and top political leaders, in-
cluding leaders of very big parties
like the party of Mr, Lobo Prabhu,
have been mentioned. Here it -is
said:

“Ties between the CIA and the
Swatantra Party leaders, Mr. N.
G. Ranga and Mr. M. R. Masani
are likewise denied. The bureau
notes, however, that senior offi-
cials of the US. Embassy have
come to notice for meeting the
two.”

SHRI LOBO PRABHU (Udipi): 1

am very happy that my namec has
not been included in that list....
(Interruptions). 1 have only a fcw
questions to ask. First, if an inquiry
into public funds coming from abroad
is to be made, is it to be restricted only
to CIA?

SOME HON. MEMBERS: No, no.
All

SHRI UMANATH
All foreign money.

SHRI LOBO PRABHU: The Com-
munists are so jubilant about this.
We will begin with an inquiry aobout
the 10 per cent commission which is
allowed to importers of Communist
or Russian machinery in this
country. ... (Interruptions) Govern-
ment will have to find out if there are
instructions. . ..

(Pudukkottai):

AN HON. MEMBER: China Bank
also.

SHR] LOBO PRABHU: Govern-
ment will have to verify if there are
instructions to these agents that a
major part of the commission ghould
be given to the Communist Party...
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SHRI S. M. BANERJEE Both major
and minor. .

SHRI LOBO PRABHU: The second
question is this. Foreign contribu-
tions are welcome; they are a kind of
unspecified loans. What is relevant is
their misuse against the interests of
the State. I would challenge my hon,
friends to give one instance of CIA
funds being used to subvert this
country, to foment strikes, to disrupt
the unity of the country. Then we
may object; otherwise. . (Interrup-
tions).

SHRI UMANATH: His organisation
is getting CIA money.... (Interrup-
tioms).

SHRI LOBO PRABHU: ]I am say-
ing that this country should welcome
C.IA, funds....

SOME HON. MEMBERS: Shame,
shame.

MR. DEPUTY-SPEAKER: Order,

order.

SHRI LOBO PRABHU: Any funds,
so long as they are used in the in-
terests of the country, should be
welcomed. .. .

MR. DEPUTY-SPEAKER: No ob-
servations please. He may ask the
question.

SHRI LOBO PRABHU: Mr. Madhu
Limaye has suggested that all funds
coming into this country should be
notified to the Government. It i5 a
very good suggestion, but there .are
many people who are modest, who do
not want to advertise their gene-
rosity. Is it the intention of Mr.
Madhu Limaye that we should stifle
this generosity? (Interruptions).

SHRI BEDABRATA BARUA (Kall-
abor): First of ull, I protest against
the allegation that has been made by
some members against the people
who have a lomg record of patriotic
service that they are connected with
the CIA, for example, an allegauon
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was made against the Minister for
Parliamentary Affairs. The secret
agents do not come with. a visiting
card that they. are the secret agents.
India is a happy hunting ground for
secret agents. Everywhere they are
moving about underground. We
should guard ourselves against this.

‘1 want to khow whether there is
any truth in this that @ meeting took
place between the CIA agents and
the Naga hostiles in 1856 or so and
they supported the line of the Nagas.
By their performance now it appears
quite likely that the Americans, in
order to weaken India, have planted
this type of troubles and are support-
ing them.

Secondly, I want to as this (In-
terruptions). Our armies do not have
much secrecy. We do not believe su
much in secrecy. There is not much
secrecy. 1 want to know whether
the CIA is being used by the USA to
spoil our relations with the other
countries, with Soviet Union, as was
evident from the Svetlana cpisode.
So, it is necessary that the country
should be on guard. So, I would like
to know what action Government pro-
pose to take in future, and what dras-
tic steps they are going to take to see
that this type of activity is not repeat-
ed by the CIA, «m regard to
which sometimes it is declared even
by the U.S. Government, and even
by the US Press and even by Presi-
dent Johnson also that they were un-
aware of these things.. There was
also a report that the CIA agents
were out to sabotage our food drive,
and they did not want the food zones
to go because it was American policy
probably that India would continue
to be a market for them. I had asked
a question about it here also, and
even John Freeman had said certain
things in this regard. ,

So, I would like an answer to my
questions from the hon. Minister.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN):
This questmn of CIA money and the
John Smith report and everything that
is related to it has been discussed
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either in ‘the form' of question :and
answer or in general discussions many
times on the floor of this House. 1 had
some occasions to make statements in
the other House also, so that our. re-
actions to these problems have been
made public and the country knows
about it. Certainly, this- is another
occasion which has been jaken for
the purpose. So, I would like to deal
with jt in a-brief span of five to.ten
minutes if | can.do so within that
short time. !

First of all, I shall take this quos-
tion of the report which the IB had
prepared on the role of foreign money
in the last’ general elections. I may
explain’ here that the report of the
Intelhgence Bureau is based on certain
source information which just cannot
be a basis for any reliable conclusjons,
That is my main difficulty about this
matter. But certainly it gives a
broader idea as to what the whole
thing was about and what the nature
of the problem was. Therefore, it is
taking a little more time. I know
the concern of the House that
they should come forward with some
definite conclusions which I sho
share with the House if I can or with
the leaders of the Opposition parties,
if T can and with certain leading
Members of my party as well. I am
afraid it is still taking time and- lt
will take some time.

SHRI S. M. BANERJEE: But the
CIA has leaked it out.

SHRI Y. B. CHAVAN: How does he
know t.hnt it has leaked out? .

SHRIS M. BANERJEE: Itum

SHRI Y. B. CHAVAN: Whntevu- is
printed has not leaked out from there.
Some people.can certainly manufac-
ture some ideas also. That 13 my
difficulty. I do not want to zo lxwo
that. " -

ot wy fod wqf&wﬁwt_\\“\‘
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SHRI Y. B. CHAVAN: Why ¢om-
pare things unnecessarily? 1 am talk-
ing about myself. And this is what
I have said. Let him not start com-
paring people. I do not want any
such comparisons. '

=Y wyq fow@ : Hww & @1 Ay
/T ol % AT 7 7
* SHRI Y. B. CHAVAN: We are
studying this problem. I have assur-
ed thijs House before and I would
like to repeat again that when I reach
at least some broader conclusions
about it, I would Iike to share these
conclusions with the Members or the
leaders of groups in this House. My
main point is this. We saw the pic-
ture here that within five minutes
people started making allegations
against each other. I do not want to
indulge in that kind of thing. I do
not like it. I do not like the idea of
some people making allegations
against this party or that party, and
people from this or that party mak-
ing allegations against other .parties.
What is ‘the ultimate picture that
»merges from such a thing? The
picture that is emerging is a picture
of suspicions against all political part-
jes. Does it not really speaking
weaken our faith in the foundations
of the democratic political life of this
country? Therefore, in regard to
whatever we do and whatever we say
we shall have to say or do it with a
certain sense of responsibility. There-
fore, 1 do not want to rush int> these
things. We shall have to be very
careful about it.

This is my brief answer to the pro-
blem of the IB report on CIA. Now,
what is our attitude about the CIA?
As regards what Shri Lobo Prabhu
said, was he rather excited to make
that statement that he did?

. SHRI LOBO PRABHU: [ said it with
a. sense of responsibility.

SHRI MADHU LIMAYE: He said it
in self-justification.

" SHRI ‘Y. B. CHAVAN: Foreign
money coming through governmental
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agencie‘s for accepted plan projects is
one thing, but saylng that we would
certainly welcome CIA money is not
to understand what the CIA js.

SHR] LOBO PRABHU: On a point
of explanation. I said that money
which is not misused and which is not
used against the interests of this
country, whatever source it may
come from, shoulq be welcomed.

SHRI Y. B. CHAVAN: CIA money
has gone to various foundations which
have been of service to the country.

SHRI S. M. BANERJEE: They have
shaken our foundation.

SHRI Y. B, CHAVAN: Certainly, 1
am not speaking for my party now;
I am not speaking merely for the
Government; on these matters, I have
to speak for the country. I would
like to stress the point that the CIA
is basically a secret service, How can
we be sure that even if it is given
for good purposes, it would ultimaie-
ly be used for good purposes only?
So, cur position must be very clear
that money of any secret service in
any form must be treated as poison.
1 have no doubt about that. That is
why I would still request Shri Lobo
Prabhu to correct his attitude on this
matter.

SHRI LOBO PRABHU: I stand by
my interpretation and 1 would still
like to maintain it that unless there
is evidence that the money has been
misused, we should welcome it.

SHR] SHASHI BHUSHAN BAJPAI
(Khargon): That is the policy of the
Swatantrg Party.

SHRI Y. B. CHAVAN: 1 am csure
that if the leader of the Swatantra
Party were here, possibly he would
not have made that statement.

SHR] LOBO PRABHU: I have not
said that as the leader of my party,
but as a Member of the House.
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SHRI Y. B, CHAVAN: I do not

want to hold Shri Lobo Prabhu as a

representative of the party.

Now, let us go ahead on this ques-
tion. Whenever or wherever we have
known that the money of the CIlA
was used by any organisation, if there
was evidence about it, we have decid-

‘ed about it that we shall completely
discontinue that activity. In the
case of the Asia Foundation, on their
own admissions, it was founq that
even unknowingly they had received
some money from the CIA which was
likely to be used here. We said that
that money was like poison, and we
have asked the Asia Foundation to
discontinue their activity from this
country.

An hon. Member had asked me
whether I was aware that their office
was still functioning here. Yes, If
an organisation functions here for
some time, it takes certain time to
wind up its activities. They have got
certainly some American staff which
I learn are leaving some time in the
month of May this year.

SHRI S. M. BANERJEE: Declare
them an unlawful assembly.

SHRI Y. B. CHAVAN: It is a good
joke but not a very wise counsel.

SHR] S. M. BANERJEE: Then, no-
body will go there.

SHRI Y. B. CHAVAN: They are
leaving in the month of May. This
is my information now. Thereafter,
I am sure this office will have to be
closed.

The Asia Foundation and other
foundations which are working here
had undertaken certain projects in
consultation with our Government.
For example, the Asia Foundation it-
self had undertaken certainly some
good projects in consultation with the
Education Ministry. Most of taese
projects may be good; whenever the
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projects are good, we shall have to
help these projects to comtinue fur-
ther and we shall certainly do that.
But we have categorically told them
that they are not to undertake any
projects in the process of winding up.
This is about the Asia Foundation.

Now, I come to this fellow John
Smith. John Smith is a self-confess-
ed spy. He is a spy. He was work-
ing in the CIA, was working also in
the American Embassy here. Some-
times, these spies betome double-
crossers; they sometimes work for
both the sides. Then he made a
decision and jumped on the other side.
Now, he is a self-confessed Soviet spy.

Now, I would like hon. Members
to consider one thing. When they
are depending on certain statements
that hc has made in that document,
can they make that document the
basis for making allegations against
good people? May I ask them this in
all seriousness? If a man of estab-
lished character makes certain alle-
gations certainly we shall have to
think about it twice. But here is a
spy and he makes allegations against
the public men. outstanding public
men of long standing in this country,
as for instance, my colleague Dr. Ram
Subhag Singh who is sitting here, or
Professor Ranga or Shri M. R. Masani.
I may have many differences with
them, But I have absolutely no
doubt about their integrity and their
loyalty to this country. Here is Dr.
Ram Subhag Singh whose whole life
is before us like an open book; he is
working hard every day and night be-
fore us. So, if we just take a certain
extract from some book which some
fellow has written in Russia—it may
be that he is a Russian spy; that does
not make him a good person—would
it be proper? Any spy of any coun-
<y must absolutely be treated also
as poison. I have studied the book
and analysed it very carefully. It is
propaganda material. He has men-
tioned certain known facts. For
example, that the Kashmir Princess
was sabotaged. It is a known fact.
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[Shri-¥. B. Chavan]

Then he added some ‘mal masala. to
it and said something. He has added
certain fictitious things of his . own,
certdin spices, trying to involve same
fellow here, some person there. This
whole book, I find, ‘is a clever bundle
of lies.

19 hrs.

SHRI SHASHI BHUSHAN BAJPAIL:
Why . not ban it?

SHRI Y. B. CHAVAN: Therefore, 1
really wonder why the Communist
Party of India undertook the publi-
cation of this book on their

own
behalf.
SHRI SAMAR GUHA (Contail):

Thousands and thousands are being
published,

SHRI Y. B. CHAVAN: | can under-
stand it if they publish the writings
of lenin or any other like person
because they. are known theoreticians,
known peliticians knowan for their
revolutionary. ideas,

SHRI NAMBIAR (Tiruchirappalli):
If somebody else has given some in-
forination which benefits our country,
are we not to take advantage of it?
I think it is of service to the country.

SHRI Y. B. CHAVAN: 1 really
wonder why. they have wasted szo
much of paper, ink, money, and time
in. publishing such. statements of lies.
I would; therefore, request this hon.
House not to treat this book as of any
vaelue because it is not worth the
paper on which it is written. I have
absvlutely no doubt about it

Let us judge our own public men
on he ‘evidence known to us by iheir
owny publfc Iife. Let us not be mis-
fed by stdtements of other people.
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This is my whole. anawer to this
question.

Shri Limaye raised another ques-
tion, whether there is any law about
foreign money. We have got a law
pertaining to foreign exchange.
Naturally, any money that comes in.
the form of aid is also subject to cer-
tain laws, agreements ete.

ot wy famd : q< gy av wd
a7

SHRI Y. B, CHAVAN: Even volun-
tary money which comes through
known sources is subject to the
foreign exchange regulations. The
difficulty arises this way. 1 know
that foreign money does come in es-
pionage activities. I do not want to
be blind to this. But please do not
ask me further questions on this.

The mgqre important question is of
finding the modus operandi of it, get-
ting the money, spending and distri-

buting it. Sometimes, it is in an
illegal way...
SHRI J. B, KRIPALANI (Guna):

qaT AR W W1 ¢ ? GXETT gAT  qan
I &

Lakshmij is always sacred. Even a
Brahman cap gccept money from a
pariah without losiﬁg his caste. Why
should he bother to reply to this?

SHR] Y. B. CHAVAN: That is a
very holy, thing that Acharyaji has
gaid. I have nothing to say about it.

So there is no point in saying
therc is no law. There is a known
law. on the subijgect.

19.08, s,

The Lok Sabha then adjourned till
eleven of the clock on Monday, April
1, 1868/ Chaitra 12, 1890 (Saka).
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